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LOK SABHA DEBATES
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LOK SABHA

Monday, August 13, 1973|Sravana 22,
1895 (Saka)

- —_
The Lok Sabha met at Eleven of
#he Clock,

[MR, SPEARER in the Chair].

©RAL ANSWERS TO QUESTIONS

Preposaly from Siate Governments
for thelr own Food Corporations

*301 SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether there have been pro-
posals from State Govermments 1o
atart their own food ccrporations;

(b) if so. the reasons thereof; and

{c) the reaction of the Centre
sherefor?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE
HR] ANNASAHER P, SHINDE):
fa) and (b), A statement is laid on
#he table of the Sabha,

(¢) The wvarious imphcatwong of
shese proposals are under examina-
Won,

Statement

A few State Governments have ex-
presaed their desire to have separate
Yood Corporations for the State on
the grounds:—

(1)that the special needs of the
State are likely to be serv-
ed more effectively by have
ing a separate Corporation;

(13 that ft would enable the State
' Government to play a more

HOY 1.8-3,

effective role in controlling
the trading in essential com-
M\modities and their prices; and

(ii1) that the adoption of a mulli-
ple purchasing agency system
will provide a healthy com-
petition  benefiting both the
producer and the consumer.

SHR1 B. V. NAIK: Sir, 1 would Lke
to know from the hon. Minister whe-
ter the States have proposed taking
over the existing Food Curporation of
India 1in their 1espective Stateg which
would amount to a virtual liquidation
of the Food Corporation of India or
starting of subsidiaries? 1s there any
truth in 1t? If so, whut are the States
that have sent up proposals?

SHRI ANNASAHEB P SHINDE ]
do not think that the proposals of the
State Governments are {n any way
opposed to the present constitution of
F.Cl perhaps the State Governments
have expressed their need to have
supplementary organisations which
would be a sort of supplementary to
the activities under this Act.

As far es the State Government's
proposals are concerned they are from
West Bengal, Madhya Pradesh, Guja-
rat and Bihar. TUP. has addressed
only a letter as to what would be the
implications of it They did not send
us any specific proposals but, Tamil
Nadu has already got one Seeds Sup-
plies Corporation.

SHRI B V NAIK: The Minister of
State for Agricilture hag sajd that the
various implications of these proposals
are undet examination. May I know,
by which time, the Ministry of Agri-
culture will be in a position to taks
a decision in this behalf?



3 Oral Answers -

SHR]I ANNASAHEB P. SHINDE:
Problem is pertaining to the food
economy and the management of it.
These are highly complicated pro-
blems. Therefore, various aspects of
it have to be examined very closely.
We are working under heavy stiresses
and straing. Thiz is not an cpportune
mo.nent to take a decigion in regard
to these matters. In this case there
are certain deficit and surplus States.
If certain surplus Staleg were to have
their Corporation, they have naturally
to secure certain commodities which
will add, naturally, to their economy
being affected. So, before coming to
any conclusion or formulaling our
policy in this regard, the Government
would like to examine in depth and
it would take some time hefore the
Government of India comes to a
certain conclusion,

Mo FFHIITAN Q¥ : WAl Hg1ay

¥ oy rEzAe & ag aAman 2 fF ¥ 99
F FTVGITAA &1 TGAT § 7TISAT F1 A9
& g Wv WeT WA AT FAEAT AT
gn = fif wer 930 7 €& TMTEEA
fet &, A1 & st g g f AR
& § 7T 78 T IFT7 #1 T tAa A
faara TaTfam 99 51 TE & AT ¥9F 400
g7 ST &7a7qT & T4 & ag WHiT a0
arge &! mfae 39 £ dEe fawm
TFTT §1 2 W FF ATHT A IF AT R

faae fFar 8 7

SHRI ANNASAHEB P. SHINDE:
Sir, 'most of these proposals from the
Madhya Pradesh are for the subsi-
diary to the F.CI. There is a provi-
sion under Section 17 of the Food
Corporation Act. The law has been
enacted by this august House for sett-

ing up a subsidiary under the Food
Corporation of India Act.

SHRI K. MALLANNA: In the con-
text of the economy drive now being
undertaken by both the Central and
State Governments, creation of State
Food corporations will be an addi-
tional burden on the national econo-

AUGUST 19, 1073
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my. We all know how the FCI is
working. By encouraging State food
corporations, we are creating more
agencies for the control, proturement
and distribution of food, that is, the
Centre, FCI, the State Food corpora-
tions, thereby shifting the responsi-
bility from one agency to another
resulting in crisis and confusion on
the food front. In this view, State
Food Corporations should not be en-
couraged. What is Government's
reaction?

SHRI ANNASAHEB P. SIHINDE: 1
do not think as far as the Govern-
ment of India are concerned, wc have
any confusion on the issues involved.
I concede the firgt point that the cost
element will have to be borne  in
mind before the Government of India
can come to a final conclusion, But
even atl the momeni, in Statesg like
Punjab, Haryana and UP where ther=
is very large procurcment, already the
Federation of Co-operatives and  the
State Civil Supplies Departments
function so that it s, not the FCI
alone functiionipng 1in the field. When
the prepusal w finalis~d, naturally the
coct element and co-urdinativn aspect
will be taken into account

SHR] P VENKATASUBBAIAH:
Does not the Food Minister think this
the most opportune momént Wwhen a'
decieion has to be taken 1o allow
State Government to constitute
separale food corporations in view of
the furt that the demand of varioua
State Governments on the common
pocl of the Centre will not be more
strenuous and it will alsn enable the
respective state food co-nnrations to
evolve a 'method by which they can
bring down the handling and ether
charges thereby making it possible to
give more price to the producer and
charpe legs to the consumer? In this
view, should not immediaty steps be
taken in this regard?

SHRI ANNASAHEER P, SHINDE'
We consulted the Finance Ministry
and they came o the conclusion that
Rs. 210 crores additional capital



5 Oral Answers

investment would be required if the
proposa]l is put into effect, Therefore,
they advised that this i3 not the
opportune moment to unnecessarily
add to our expenditure. As far as the
incidentals are concerned, our experi-
ence so far is that whether the FCI
operates or the State agencies operate,
the costs and incidentals are more or
less the same, But ] agree that our
efforts should be and are to see how
we can bring down the cost.

SHRI INDRAJIT GUPTA- The
Minister was understood to say that
if certain surplus Stutcs are permitted
to »rt up corporiations, certam com-
phcutions may arise Since state
trading 1 mest escential and neccs-
saty, parthicularly 1 definit arcas
where the quantties availabls  are
himited end, therefore, they should be
taken over and distributed properly,
what ic there 1n Gevernment's think-
g 1p prevent them from allowing at
ltatt some defuit States hke West
Bengu! to set up thenr  State Food
Courparntions?

SIIRT  ANNASAHEB P SHINDE
As 1 ud, the propnsal 18 und.r the
constder ztion of Government, whether
it 18 1n the case of deficit States or
surplus States [ only mentioned the
various pros and cons angd their effect
on the food economy In the present
context especially, we should see that
distortions are mnot developed if a
certain 1ecional angle 13 gllowed to
develop in the food ecomomy. When
Government come to a final conclu-
sion, naturally all the proposals,
whether in regard to deficit or surplus
States, will be given due considera-
{ion,

feeelt & w0 oft W vy v
Atey wfed 1T gl WA aEn
gt

*302 . it fire wRTC T Fay
Aregn WX ofenge w= ag T T ET
i e

(%) = g% swerd a¥em &
HYATT AAGT T HEET 97 TG v o
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iAot awr qar e At & gt
frs=m 2

(&) @ ag gut q7@ F TvE

* g arfaares 2,

() afzar, & s we & fak
4 F 3579 #iT ITH (Ang TEAHE T
Fo4 T P AT, wqiv

() 37 A9=aT 1 9 A T 4
AT PIT 319 IUT 379 & f5=707 v
LA

Avag- At ofvgea g (s TR

TWIYT) HF) 0@ BE ATHE ARG G
gur > fraw uz avor 11 )Y A famdT Y
ATH 97 AT JTAT AAT FAHT 74 T
w7 ey w7 909, weafis g
BrEAT 2 )

(3 ww=7 wfzqr 201 wAafaxw
g1 FIZTAT QAT F rymen £ fAR
erfaa & wRar AT )

() M7 (7)) w7 AF T ATH-
4 AT FAWAAT F A T
T fag a7 FRFwi 2" T fawrfw
0, famrt af7 489 fraw £Y 150 I 4
I A HEGT i, AT 8T A
TN WA A £ | T AR T 9 A
fr =71 Tz woa wivas G
Ad Afasim 7 &% um [T TErd
g a1 zmr frar ¥ fem g tama
mmfar mrd 1 5w g7 7 ey
AN AIE GHAT B T |

At fms T omes WA
wEra SAT Fr A9 g7 folgyw 2
fagh g wwm 2 fr qve w AR
farg7 ofr fafea ot 2 w7 Far
gifsm o0 sfawa wfsar 7+ 7
50 sfTver av 30 s § g a3 fo
@ ¥ weF} qx gav greftE =
g7 €37 ¥  €Ias 9T W4T & 9WA
&1 A fawz ax A e g O
wTaT § A FT WIRIT WAVEE A
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wndY § fr sw W e s
* ¥ Wi A wiww gan Sy el
W &, @ &% B7§ W I 7 G I
wrery fear wrA? AT AT R 87 At
T | qTEY AT FT @ T AA{H Ey
wgr v qr s e T § ot F qrew
W ST AT SRy 9 < fear aar?

it T agre A wH gt
= ¢ fegr war i gasw) gqwr aar
fis o a1 waer Y ¢ afew q@@
e ar § 1 wifgw 5@ W
w12 f§ gawra oo wY Shw far w1,
wEIH Irh wAQT AT | A HE 2
¥@ fawr ¥ fag my & fodr ox agr
9 77 § fv uw fawie o onfaae
¥ g gt foaqr mn § fomay oF
we feaar s & gg W wYfaw
!, ¢ i gT A% g o 04T
WY N g SrEdr § IwT AET
ferar 13 9T SAwT RIRA A=A P
q|IT WY WX T TE qG SF A AT
WE T a% A fAETSr A ) g€
W qg & WET aF Ay e anfy i
® gy g AfE TAT § ST
F¥ aFqT g A1 9T G4 T
migai w1 4 gov & Afww Ifew wfm
AR tfegw ez s Fifoame
¥ s #131 wr a{uror frar § A1 FY
¥ a1¢ ¥ agerar wan & FF 53 wfom
w1 et ¥ Faeolt Y 7T4] 9T FT1 oo
g A nuwy af aegd
grdr g aifw gifar & 1 @’ as
W FT AR G F AT & AT
wrf gqww Y gwt 2 A @A
& &Y o gw & afew s @
e ewfan d foad aroew
EEVE FQ KT 27 FT-7 IA6 a1
o A g g A 1@ w5
aeqT FEAT 9T 13 N A 14T G Y

! fns g we T qET
W GEWW ¥R BT I AT g &
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fawrod § oic W@ 15 @Y @9 &
aY VW 7 & w¥qw ¥ @ W@ 99
frur mar g

W Tw wgmY : &7 TEN waEv
fir SwsT ITENT MY wvAr AT gafeg
= v faar mar | & R fad o w7 %
Wodledlo ¥ 13 WY 14 AEFETERT
¢ agwt a7 yafe ok wrad § gy
€ wexr § 7w, I9w, Iww @
whd T A Y 9@y qawEr
for guy wrda AW sreergs Fowerar 80

ot waw ey : & a=h wgew &
AT ATEAT § FAAT qY AT W ST
ST & ag &% g smaar ¢

ot wagrge . fifie wafy =&
€ ST awAar g 1 9 ARl A § ag
gUAr 9FT § ITHT WA A
fewaw @ra g1 J1AT § W1 S9aF JERT
qEAT T T AT A% T o SYET g
2 1 7w Agrev mfzgt 71 9= sfw
afz gr FTTR FTAEN

oY CRATE W R wET
wgrzg aaan fe fag awg & wgrems
# qu w1 UFH F fAg gar gRwaeT
v e § wifw frmifom s & fo g
& @1gAw @ T7 fagr am oY w4,
Z%q a1 & gar faerad § \r sw aw
N Frf eggrqr agr qv Wy Y wE
e w1 97 fparada €

& UW wERE S oEEer §)
a% ¢ Ia% e ¥ Hady wray wrgar |
ag fadw fau oo & fs fedior & A%
feaga & & §ydw qnd AT {7
forr a0 & wrew o¥ fs qui Sedt @
a1 0% faar ST | §EE
7T 30 ET a1 36 gave Pweafred
W AT FACT QAT WY WA o T
f1uw a1 Tyre fear war § foew
st ¢, fawe g alic & ghm
& ok 1| Ffen oare §, GRS
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s { foge gro g e
& @t Magy ¥ gefoie &
W A sEy W &5 v § A
TF A T F FREQ X TR € I
TAT § CATETETNE, AT GUH ST
faeewr ®1 &% & & 1 W @
¥ yread W) wwwa g o @ fE gaw
¥ oRivazr #1 ¥ 7 7 zawr oo
aat ey | o ATar SN arare e W
4 S0l , qqrer RV o wifien HeA
¥ frdd A garh qww & gwwy A6
F73 A wmAt T apft | dEAT [
15 TET T 1 JYawA THrE o
e BN owE ¥ IO g¥A 3 uw
g2 T fom & Oraw AT g 3,
s A s faeear @ feeelt
¥ qER1 9T WAR vE | (qA O {
w7 arE A &) mfea wwdr 2 fawy
1500 €Y & @ # T § AWV ¥A
g # 3A 94 ¥ agA A T AEE
fraraArATAT )

ot averait Wik o gAY St T
* 77 w2 fF €7 47 F w0 OF A
e AT gg g 7

oft T WET AT W AT
fn & 1 onfa #fw 5 0w SO
#Heer qf —& fa= @7 T TW
Y ave A€ T 1 . A wofeA A Ay
X @ I FaE f A,
1972 ¥ 89, 1973 TF —

“The number of factory workers
affected and admitted to the hospi-
tal on liver and stomach complaints
ultimately affecting their lungs was
210, and the hum of fatal cases
was 10,

A4 against 310, 10 were fatal.

“It ig not clear how far these cem-~
Pluintg are related to smoke emitted
By Buses.”

@ Oy e @k ¢ & R
et & Arrat wrg, e v ety o

SRAVANA 22, 1805 (SAKA)
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Wz A & IAHT WEF WY AT
 ATaTaT F1 5o gfem wven g, way
arTave F gfyT g war §

st oo wETge ¢ f ag T wgar )

sy A EAT A QAT &
T wT & AT T A sEeT ww R
T T HeA §1 TH ATT § AvEeT 40
fie fo=t & 3 W@ & wer afen
AT A § qT I7 WAl AW gATIA
AT QI T T G g7 TE * Sy
FAAEF GF T TAC

it T agYE : & a7 FAT ARAVE
f FIIT T2 SFANTT G & TRE AT
A s AR frreen ) (swaena)
ET AF AN AN F1 qAT FT a7
a7 7% o1 Ao 78 8, ™ aw A
W oAl A gy wifmw w1 afes
7Y T A eu A aAT Y 9 § )

off AL FMT and ;. w{AT 0F
IF AT GI I TXCAS A a1 ST
471 BI® T |

ot v agrge ;. & A wpit-at &

W T g wfa aR fra 9aT w9 dre
AT Agr g 1
SHRI VISHWANATH PRATAP

SINGH, Su, there is a provision, I
think, perheps 1n the Motor Vehicles
Act, that if any vehicle 15 giving out
excessive smoke, action can be taken.
I would like to know how many cases
have been regisiered in the last three
monthg against sucn vehicles jn Delhi.
Serondly, on the question of carbom
monoxide not being given out by the
dresel buses, would the Minister glso
mnform us that much more dangerous
ang carcigenic toxic substances afe
giver out by dlesel engines rather
thar by the petrol engines?

SHRI RAJ BAHADUR: There is a
provision m the Motor Vehicles act
prohibiting smoke-emitting buses or
cars and other vehicles. The punish-
ment provided is Rs. 100 in the firet

case and Rs, 300 for the second wer
subscquent offences,
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We have also extended the Bombay
Smoke Nuisance Act of 1012 {p the
Union Territory of Delhi. 1 have not
got the figures with me as to the
number of vehicles challaned,

SHRI VISHWANATH PRATAP
SINGH: Would the Minister be kind
enough to place it on the Table of the
House?

SHRI RAJ BAHADUR: If you de-
mre, I will try to collect it.

MR, SPEAKER: Smoking-emitting
pussengers also!

SHRI RAJ BAHADUR. I think the
smoke-emitting passengers should also
be restricted!

SHRI PILOO MODY: What about
the secong part of his question—
toxic gases emanated by the diesel
engines?

SHR] VISHWANATH PRATAP
SINGH: The second part of my ques-
tion was, though carbon monoxide
may not he emitted by dicsel engines,
much more carcigenic fumes are emit-
ted by dicsel engines and, if so, what
precautions are being taken?

SHRI RAJ BAHADUR: I have not
for one moment suggested that diesel
smoke js not injurious to health, I
was referring to the poisonous gas
emitted by petrol consumption,

So far as we are concerned in the
DTC we are taking al] possible steps
and I will be gratefu] if Members can
suggest further steps that we can
take in this regard.

SHRI VASANT SATHE: In view
of the fact that it is now recognised
that both diesel and petrol emanating
gas are dangerous, has the Govern-
ment considered any alternative fuel
like the one that had been experimen.
td recently in the United Kingdom,
that is, pig dung. As a result of re-
search there it was found that pig
dung served gs a very good fuel, Have
you thought of this and do you have
any alternative thing in view?

SHRI RAJ BAHADUR: I have no
.experience whatsoever of pigs, pig
.dung or pig-headed people,

SHRI VASANT SATHE; I do not
‘wanl higg to confess,

AUGUST 18, 1973
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MR. SPEAKER: You both better
think separately,

THATIC W e e,
feselt & frrarfendt qror gt qm
¥ faafor oft wh

¥303. To  wEH! ATOTW qivy ¢
#q7 g Wi qfcage wot a7 w9y
oY F9T F T

(%) #a1 AT qrx A A,
wigew (W), faelt & fam-
frai 7 g q@ & fargy 947 gt
o & We fwin & o8 §
104

(@) afz g, @1 g 7 ¥
Ay # g ?

Ataga wIv afeaga w9 (= Tw
wge) : (F) o ET

(@) weaeieda aw zfgaq %
ATRA g7 FT wrawTawt e 9 fra
R 1 99 & e wiT fewfeafy
#1 futfer & & A =i =
W faelt saea &, g faasr
ATHAT AT AAT 9T, T AAT qeAAT
faar & Al 9% qv uF fae & & w1
faett o #1 faer o & oI wo=I-
fomr g & qg= ant & fearsw @1 yw
% frar e @ 1 ga¥ g1 9T ¥ a1g,
g T faeqa feomga vz waam da1T
0 ¥ far gt 77 fauelt fdy #
AT #T JGA | ey freeft wwTa &
qiet Feadfy Tt F STRT § wrfam
frar mar & fod =Y wfew &5 &
fear mar & 1

Mo WEH! ATOAW qEd : WETE
R, TAT R ¥9 W gF e
T ¥ TETC o fyAr g & aga
g ANAT AT Q@I 1 feft ® AR
wra & W @ g W e s
v §, oF mieew ¥ fiee Wi @R
iy ww ww ¥ foe 1 e



3 Oral Answers

qEYTT X qF &7 A Foore Forar §, Afwr
A W AGY | waAT S ¥ g7 g faar
q7 27 7T, 1972 %1 fomir w1 @M
qr fg femeft s & <t o
AT § AT A 97 g7 fwio )
oEeqr § | W qw & fawin F gexaa
& fodr femelt oy framre s @ £
& s =g £ fr 9 amg wmoe w
qr f& Y g & frarnfig &0
ag AISAT FTT FAATT EI 44T R | WA
o 8 @ & f& qrady Femr & arew
¥ afinfoa fFar mr & #ic o =v
faar & war 1 @ VA ¥ 7 FT AT
TS ( AAIg A Fgr 2 Femfaw
& fear @ mr @ ag dww oF
¥ ford 3, S Y g1 o 7 fe
&1 w7 g foa¥ fay faeetr-
WIEET FT AAGT FT ATT £, 6 AR &
FO9 HAA IgT &, IAF ATV i q9-
FTT FT 917 faame 2 7

o TR ANIT: VAT Y 7T wIA
o T ARy S qE gfy X E
R TF I T T A g—unif-
a9 WX AU @@ AR IR ¥
ai—d1 mfeaT § X 7§ g
fra sx g & fe a0 gwifyay &
9 & "zw frart a7 w4t & f 2
™ TES O gw & 1 gafy
Igat .1 N foar omar & gaT A
g 7 Ay § 9% fag S o
&1 17 far mar § St ag £ 1

opposite inter-state bus terminal at

the crossing of Ring Road and Bela

SRAVANA 22, 1805 (SAKA)
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7 a%4 2 | vhfd o aw e
:[@m?rﬁ’rgm%ﬁ‘wwzml
‘v W Aww g ;A
AR § TR § 3m ar? ¥ fEm
78 FFaT | " 6 ST A S a=a
AT ¥ AT ARSI, FOOAME, TE)
e, @wge aifz ¥ v & e
g ST T AT AR Y T 9T
#, faos fomd ¥ 299 93 bt § 9
ST 7 IHAT HOEAA AT 47 2, TF WG
AT f ¥ oA O T 9T AT A
T AFAT | AT AT I 97 g Wi
WA § guTg ansfead WA §, gmd
17 g g8 q9qT AT F HEATEA qm
& e @ AT T w0 A osAa
zfew sTw 8 sl # f g7 o
¥ ¥z, 41 9T F7 GG M JET § )
A sf5AT & @g T gET W
I fF g QAT & gree & oifasr
frar wn &, #w wfAw =1 F¥9 @@,
wdr s fagdr a1 olwor FG0 AT
1 9 & ar sfw fom 9T &
arT %7 @ &, a1 sfafes v ffaw

ot W ;EEAT . AEAE TR
Fr Gar T ¢ fF g8 aw faepw
sy famr & omenr &< AT § 1 AN
maﬁmﬂiiwzmﬂm
FHTEE I F FAT FAET T 8, A
SAar gF T § @ e
s ¥ qr, dra garg @ & I
gy Tt §, weard | gft W frs
o femr mn § 1 TR wateR
qre faer 51T Az faw Y @ o
1 A HYE T AT AW QW W
FT 27 T FT TA TH THIC 97 ¢

“Whether a pontoon bridge over
Jamuna has been inaugurated by the
1, Central Minister”,

w1 #1 faeat ag ff fie @O
mmmmlwwmﬁ&mm:
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“Since it was the first time a
double line pontoon bridge was pro.
vided in stead of a single line
bridge, the Central Minister was
invited to inaugurate....”

ot wre § ¥ oF i § i
aaefs FoET & am w@ o g

o AFNAMCTAN T4 : Hell AG2q
A FIATE FT W § | Ar g few
FgEL AW FIEHARATE )

Wl O% LY : W9 27 AT
® 1935 weq <tag |

Flo WENATOAN TR : WA
27 qAAF F AW 1974 F IJC A
g fd I g & weaa
feeme @ W17 &g Q@7 & e | ue
At &wf5arE wrg 3 W@ E ar 7w wfeArd
T3 a5 g Ern, wrd Fafoeny s @

off Trwr agye ;. wfeard g7 F A
LR A (i c i C i

AR /R | H/Y @A D
FAwEE W@ A1 w2 oy fema A
At | F7 gEwrEe f@n, ag sy
T g dar ger ¢

o JFFAIVAW G187 : Foars Fa
TF gL a4 qg qaT s fAfmEa & &)

SO AL : T8 A § @ §
fw wfearg &1 ga % g1 4w & 1 ww
¥ AeTg wiE@T g1 @r g |

Import of Wheat

“304. SHR1 P. VENKATASUBBAI-
AH. Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether the quantity of wheat
to be imporied has been determined
according to the trend of the monsoon
and the total procurement made so
far; and

(b) it so, the quantity of wheat pro-
posed to be imported?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P. SHINDE):
(a) and (b), In determining the quan-
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tum of foodgrains including wheat to
be imported, various factors including,
the production prospects ang procuse-
ment made, are taken into account.
Only such quantities of foodgrains
would be imported as are required for
the public distributien system,

SHRI P, VENKATASUBBAIAH: He
did not answer to part (b) of my
question: “if so, the quantity of wheat
proposed to be imported.”

SHRI ANNASAHEB P. SHINDE:
The hon. Member may not be gatisfied
with my reply but I have replied te
part (b) ang it says: “Only such
quantities of goodgrains would be im-
ported as are required for the public
distribution system.”... (Interruptions)

MR, SPEAKER: They want 3 very
definite reply.

SHRI ANNASAHEB P SHINDE:
My difficulty is and which I hope the
hon. Members wil] also appreciate is
that the Government continue to re-
view the position from time to time.
1 am putting for the consideration of
the hon. Members how delicate the
18sue is. Suppose the East UP and
Bihar drought has developed, perhape
the assessment of imporis would have
been altogether different. Therefore,
to quantify is very difficult. That is
one aspeet,

Then, secondly, whatever we say
with the best of intentions, affects
prices in the international market and
affects adversely our national interests,
Therefore, 1 appeal to the hon. Mem-
bers not 1o press for a reply on thie
point.

SIIR] P. VENKATASUBBAIAH:
Had the Minister said that in the na-
fional interest a reply couly not be
given, I would not have raised this
matter,

I would like to know from the hon.
Minister whether there was aay in-
crease of production of wheat in 1672-
78 compared to the earlier year If
so, what is the inereass in produstien?

MR_SPEAKER: You have asied
sbout imports and also the effect of
the monsoon. The wheat is harvested
before the monsoon.
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SHRI P. VENKATASUBBAIAH:
May I know from the hon, Minister
that in view of the fact that there
was an increase in production of wheat
compared to 1971-72 and in view of
the fact that the middleman has been
now eliminated and the Government
has taken over the procurement of
foodgramns, what was the reason for
the shortfall in procurement of food-
grains when compared to last year's?

MR. SPEAKER: It has nothing to
do with this question. You asked
about the quantity of wheat to be im-
ported That 1s a direct yuestion. Why
are yoy side-tracking?

SHRI PILOO MODY: In the nation-
a] interest, he is changing the ques-
tion.

MR. SPEAKER; You ought to know
the scope of the gquestion,

SHRI P, VENKATASUBBAIAH:
What is the total procurement of
wheat made this year and what is the
quantity of deficit and what are the
arrangements made by the Govern-
ment. .

MR, SPEAKER: That is nothing
to do with the procurement.

SHRI P, VENKATASUBBAIAH:
This 18 the first part of my question.
What vigorous and stringent steps are
the Government going to take to ac-
hieve the procurement target so that
we may not be driven to the task of
gomng to foreign countries for food-
grains?

MR. SPEAKER: Your question
sumply seems to be llke his—'‘Is there
sufficient procurement as to avoid im-
ports?” Why are you lost in that?

SHRI ANNASAHER P. SHINDE:
The procurement has net come up {o
our expectations and there is a gap
between the requirements of the pub-
H. distribution system and our pro-
durement, That ggain would be Aifi-
cult tv say, I? good kimri? crops are
there in October, T think. . . (Iterrup-
tions).
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MR, SPEAKER: Mr. Sathe, May 1
request you not to gesticulate. The
member himself ig there ang he is
listening.

SHRI PILOO MODY: Food in this
country has become a top secret,

MR, SPEAKER: That was Some-

thing, you have told quite new to the
House,

SHRI ANNASAHEB P. SHINDE:
The amount of foodgiains that was
procured was 435 lakhs tonnes wand
the target was 8.1 milhon tonnes.

So far ag the other steps are con=
cerned, the Government have reques-
ted the State Governmentg to have a
de-hvarding campawgn. There are
other causes also like the lean period
and also because 1n many of the pro-
curement areas it has been raiung
very heavily during the last few days.

SHRI P, VENKATASUBBAIAH:
May I know whether Government 1s
awure of the fact thuat concerted ef-
fort 15 being made by anti-social ele-
ments, blackmarketeers and hoarders
to cotner as much quantity of wheat
as possible to have sky-rocketting of
prices and, if so, what active steps
Government propose to take®

MR SPEAKER Yoy staried from
monsoon, came to procurement and
now you are referring 1o increasing
prices,

SHRI P VENKATASUBBAIAH:
In order to fulfil the procurement tar-
get and to bring down the prices to
provide the common man foodgrains
at reasonable prices, steps will have
to be taken

MR. SPEAKER. His question is:
besides monsoon, are there other anti-
social elements!

SHRI ANNASAHEB P. SHINDE:
I have mentioned the stcps, legislative
and other, that were taken. Necessary
food contro]l orders were issued But,
as is well-known, there are many
difficulties in the way of procurement.
8o far as the steps taken are concern-
ed, a numbey of States have reported
hundreds of cases of arrests of hoar-
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ders. A number of sieps have been
taken, Whether they are adequute or
or not is a matter of judgment.

PROF. MADHU DANDAVATE; The
hon. Minister hag stated ithat in the
national interest he would not like
to reveal the quantum of import of
wheat. But only last week repeatedly
the ncwes has come from quarters
close to the Government that 4.5 mil-
lion tonnes of wheat is to be imported
at a price of $115 per tonne, the total
cos{ being Rs. 560 civres In the light
of this, I v,ould like to know whether
the hon. Minister will revise his at-
titude and give facts to the House.

SHR] ANNASAHEB P, SHINDE:
1 really do not know what wae the
basis of the news, I um pot in a
position to say that,

PROF, MADHU DANDAVATE:
Fdilorials have appeared on that.

SHR] ANNASAHEB P. SHINDE:
It is diflicult to calculate the prices.
It is a rising market and the interna-
tional wheat prices ure very stecp. It
is difficult to give any precise figures.

SHRI INDRAJIT GUPTA: Sir, with
your permission, I would like to ask
a question which I think is consistent
with the national interest, May I know
from him whether it ig o fact that a
certain amount of wheat has already
been contracied for, part of which may
.&ven have reached this country or is
in the high seas, in transit? 1If so,
with reference only to this wheat
which has already been purchased,
contracted for, what is poing to be
the landed cost in India per quintal?
Secondly, since the tota] amount that
you are going to spend eventually,
which he may not be able to tell us
just now precisely, has not been bud-
geted for in the 1973-74 budget, may
I know how the Government propose
to finance the wheat imports, what-
ever the quantum may eventually be?

SHRI ANNASAHEB P, SHINDE:
It ig true that substantial quantities
have already been purchased, For
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instance, when we gtarted purchases

. last year the Government of India

sanctioned the purchase of two million
tonnes of wheat and milo, Most of
that quantity which has been purchas-
e¢d has either been delivered or is
being delivered in Indian ports. As
far as fresh purchases are concerned,
very subsiantial quantitics, almost
more than two million tonnes, have
been purchased in the international
maurket. As far as the prices are con-
cerned, the previous price runge was
between $90 and $106 per ionne of
wheat and $70 to $78 of milo. The
price of milo increased to $89 later on,
These are previous purchases,

As fur as current purchases are
concerned, the prices have gone up
very much, The recent purchases
which have been reporied by our
Washingion Mission huve been at 130
dollarg  tonne and the latest price
that has bren reported is 105 dollars
atonne, The freight structure has also
changed. Originally, the freight was
14 to 15 dollars. Now, it has touched
30 to 40 dollars. So, the landed cost
will depend on the purchase price of
a particular consignment as well as
the freight. So, the wheat purchased
at 165 dollars a tonne will gcost us
ubout 200 dollars here,

SHRI INDRAJIT GUPTA: How
about financing these imports?

SHR] ANNASAHEB P, SHINDE:
That he should ask the Finance
Ministry.

o WY W« fag : fRwy A

M TE TR WY T @Y § TEF W
w17 o1 & S 1T At £ @ & o6
T H e e 7w v w
dgd gy wielw s # et A
o WY g @E @ & IE T § wiw
$OAfg & &1 a4 @R ?

SHR] ANNASAHEB P. - SHINDE:

The price structure I bave .already
mentioned. The Indiap price structure

.is_known, We purchase wheat at Rs.
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96. The economic cost is about any-
thing between Rs. 20 to Rs. 286,
*fherefore, the cost structure of In-
dian wheat can be worked out at
Rs. 76 plus Rs. 22 or Rs. 24 or Rs. 26.
As far as the imported wheat is con-
eerned, I hav specially mentioned the
figures. But they differ from pur-
shase,

st o qro WY : gfq @& ST
a7 W g fF5 7z ¥ A o o grm
f& wadgz 7am fr feAar o=r ew
< Ao w d ) feeq & o A
WGERT § AT Y £ ) A%4 # A
YT wEed  fweAr =gk 1 80
wrg 4 g & R w1 fqrw
fear o a1 | ¥07 44 7T T AW
# T ¥ | 36 ATT T3 FY FAT g AT
21 20 A1 T ¥ FE O AW qF
17 o A T & fr oo oo
A T7F AIE9 FPATIHES ST T
IR & A19 7Y 7 T 7 7Y AT B
HIfF d3 7 wHT AT F qIES AT
T Wi § 7
SHRI ANNASAHEB P, SHINDE:
1 agree with the hon. Member that
1if more procurement 15 made, to that

extent, the requirement of import will
be less

SHRI PILOO MODY: This is under
part (a) of the Question, I understand,
the Congress party has asked Con-
gressmen to give up their wheat 1o
the procurement authorities. I would
like to know from the hon. Minister,
under that head, how much wheat has
been procured.

MR, SPEAKER. That js not imort-
ing,

SHR] PILOO MODY: Since I knew
your objection, I myself said it. I
draw your attention to the fourth line
of part (a) of the Question:

“...and the total procurement
made go far;"

T am asking the getails thereof
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MR, SPEAKER: The main question
is origmnally what he said in the be-
guning. He 18 just circumventing it
It 13 much better, you tell him

SIIR1 ANNASAHEB P. SHINDE:
1 would like to submit that this is the
respansibility of all politicians belong-
ing to all politica) parties. The mana=
gement of ood economy of the coun-
try is not the sole responsibility of the
ruling party, As far as the specific
question is concerned, I will require
notice for that.

SHRI PILOO MODY: How much
congress wheat has been piocured?

MR CHAIRMAN. It i1s much better
he slops consuming it,

SHRI PILOO MODY: I don't take
wheat.

MR, SPEAKER: What else do you
eat?

SHRI PILOO MODY: Cawviar.

TICKETLESS TRAVELLING IN
DT.C. BUSES

*309 SHRI SAT PAL KAPUR:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

{a) whether arrangements have
been made for extensive checking of
ticketless travelling in D.T.C, Buses 1n
Delhy;

tb) the amount collected from
ticketless travellers in Delhi during
the year 1972-73 and uptil July, 1973
go far and the number of Conductors
suspended on charge of corruption and
cheating; and

(c) the other measures adopted for
checking ticketless travelling?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): (a) to (c). A statement is
laid on the Teble of the Sabha.

STATEMENT

(a) Yes, Sir.

(b) The amount collected from
ticketless travellers as & rTesult of
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fines imposed and realised by mabile
courts during 19872-73 and 197874
(upto 31-7-1978) amounted to R,
2,21,336 and B4,483 respectively, 486
condutcors, who were suspecied to be
responsible for non-issue of tickets
or to be in league with the ticketless
travellers, were placed under suspen-
sion during 1972-73 The number of
conductorg suspended on similar
grounds during the current financial
year (uptil July, 1973) 1s 352

(c) Advance booking has been
niensifled so as to 1ssue maxmum
number of tickets at al] starting points
and important bus stops guring peak
hours A special drive has been gtart-
ed for checking on line through the
Inspectorate staff of the Delhi Trans-
port Corporation and mobile courts to
apprehend ticketless travellers and to
take action agamnst the defaulting
conductors

Y Raqre wqv: a7 A
# fr go soe sedees & 3w fro
#1 fafarer ames a5 @ ag
T 7 & fF sviees emw & o
R 2 WY T AT yewv fow
7 0 gy wodt A & 7 wafan
IM N B YW I A § arfr I
qF3 W 7 I OTEENE o9 ouY
o5 Ao & P & wrames A1 iR
TATE WO &7 TS 8 d% Y ¥
fao 7

ot awapyy: oF ¥y AR
TR WY AT STRT F AT A F
af ¥z ) ST 1w A o @ awd
g wiv SY S oX g oawa @ wi Wy
TFE W7 § SR ®EN AT wWIowT
wEHT R qAT 6 g 1
486 conductors who were suspected to
be respo' able for non-issue of tickets
or to b~ in league with the ticketless
travellerc were placed under suspen-
sion duiing 1872-73 Another 352
were suspended on sumular grounds

during the curreni financial year, upto
July, 1973
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ag dwn e § ot & quwar § e
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st uw wgge: @ WA
aweAr qf frww o gfe feeieey
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9% SATIT 4T 71 WA &9 B, *fa F A
¥ a%ar g fr 39 a9 £ 5w wy
¥ faw oY w2oy aa® 4@ foa o7 @ 9,
s fo w1 73 & 1 wgr aw A
W =g &, 79 W0 gW I ¥ AT
¢t 3% 4q mrarh 1 a7 @ & oA
FHET AT qe it A7 @ 2 3Rl
qF GRET AT g OT AT @A |

Medical Care for Villageg

*310. SHRI HARI KISIHIORE
SINGH: Will the Minite: of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

{a) whether the scheme of wiovid-
ing medical caie for every wvillage in
the country has boen dclayed or given
up because of opposition from the
Medical Council of India; ang

(b) if so, the reaction of Govern-
ment thereto?

T1HE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHHI A K. KIS-
KU): (a) The Government ot India
has not framcd any Scheme for pro-
viding medical care for every willage
1n the country The question of de-
laying or drupping the Scheme there-
fore does not urise

(b) A Pilot health scheme for rural
areag is under gtudy,

SHRI HAR! KISHORE SINGH: 1
understand from the newspapers that
the Government of Indizg had decided
to give a short-term trainmng to wil-
lage doctors—homoeopaths, gyurve-
dic tramned persens, etc. to provide
medical facilities to the poarer people
in the countryside. I do not know
what happened to that scheme and
this question is relateq to that scheme
and the Minigter has not answered
anything about that,

My questjop is: whether the Gov-
ernment propose to introduce a mas-
mve scheme to provide medical faci-
lities for the poor people in the coun-
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try especially in the country side or
not?

SHRI A. K. KISKU: The scheme
wag discussed in different forums and
ultimately it wag referred to the Plan-
ning Commission. The Planning Com-
mission did not find their way to
give complete clearance to that
scheme until some pilot project is un-
dertaken to assess the acceptability of
the scheme by the rural people.
Therefore, the Planning Commission
has sanctioned us an amount of Rs. 10
lakhs for which a pilot scheme has
been prepared and it is about to be
gone into when we get the actual
sanction,

SHRI HARI KISHORE SINGII:
What are the main featureg of that
pilot project and where s it proposed
to be set up and how long will 1t tuke
the Government to come to a definite
conclusion on this?

SHRI A. K. KISKU: Briefly, this
pilot project is to be undertaken at
29 sub-centires where one coctur from
each system—allopathy, homoecpathy
and Ayurvcedic—will be sent. It will
be tricd for a period of three years.
It will take at least three years to
have the scheme assossed. Until then
this scheme has to be kept in ahe-
yance,

SHRI D. BASUMATARI: In view of
the fact that in the Tribal areas Gov-
ernment have to take special efforts
under the relevant provisions of the
Constitution, I want to know what is
the step taken by them t5; increase
the number of doctorg and to influence
them to go to the tribal areas?

SHRI A. K, KISKU: This is ano-
theér aspect of the whole concept of
health care for the rural areas. Under
the primary and subsidiary health
centre system, we have about 5,400
blocks and have 5,107 primary health
centres. There is a deficiency in 202
blocks. Although I do not know ex-
actly the number of them, about 152
blocks are in the tribal areas. I can
only say that Government is vigorous-
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ly trying to give in the Fifth Five
Year Plan to all these Tribal Bloghs
ome primary health centre each. =
addition, there are proposils for wp-
grading thirty-bedded hospitals.

MR. SPEAKER: I see many honm.
Mesnbers standing up. Please sit dowa
so that the other hon. Members may
also ask questions.

SHR1 D. BASUMATARI: My ques-
tion has not been answered. I asked
whether there is any tribal blosk
where the Minister has agked the dee-
torg go to the tribal blocks.

MR. SPEAKER: No argumest
pleage. 1 shall pass on to the next
question. Still you do not allow me te
do =0

SHRI P. M. SAYEED: 11, second
part of the question has not been ans-
wered.

MR, SPEAKER. 1t has not been ana-
wered because he went beyond the
scope of 1it. In spite of that he has
answered it. Now you are sticking te
the socond part of it. You wild
kindly sit down. Shri Daschowdhury,
1 aim coming to you. Let us hope that
the timec also docs not pass very
quickly.

g Aatlgza.TgaiE - w7 RAY
wgrea ¥ fard & f& o gome &
sqrar At qrefas ferdzst £, w@T I
o ¥ Tt A d  faed Taew
Ll T o -

wgw WAEY  qF §ATH
FAH B W AT T Tweew
¥ TR ge e

Your question is beyond the scope
of the present one. Your question
should be relevant to the pregeat’
question. T

SHRI NARSINGH' NARAIN PAIN. “
DEY: Sir, he has already replied im -
his statement. That ig why 1 am put .,
ting this question.
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SHRI A. K. KISKU; At present in
5,197 primary health centres 83813
doctors are in position. There is thus
a shortfall of 2,181 doctorg in the pre-
sent functioning of the health cen-
tres. In addition 208 blocks are such
where primary health centres have
yet to be established wherein 406
doctors would be needed. In 5,400
blocks, the total strength of doctorg is
2,500 and odd. -

SHRI P. M. SAYEED: Slr 1 shall
put in my question in such a way...

MR. SPEAKER: You will put it in
such a way that T have to tell you
that the Question Hour is over. Give
him half a minute so that we may
have one more question in the liet.

Requirement of Medical Graduates at
the eng of Fifth Five Year Plam
.1_

. "311. SHRI B. K, DASCHOW-
. DHURY: .
SHRI R. N. BARMAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Ministry has made
any study on the requirement of Me-

dical Graduates in the couniry at the.

end of the Fifth Five Year Plan, when
Health Centreg in rural areas will be
more than doubled than the existing
number of Health Centres ang more
doctors will be needed; ang

(b) if so, the number of Medical
Graduates in the country and the
number that will be required and how
this huge gap will be fulfilled?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K, KIS-
KU): (a) Yes Sir. However, the num-
ber of primary health centres iz not
propgsed to be doubled during the
Fifth Five Year Plan.

(k) The number of medical gradu-
ates in allopathy by the end of the
Fourth Five Year Plan is expected to
reach 1,37,800. It is enticipated that
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during the Fifth Five Year Plan pe-
riod, another 60,000 . fresh medical
graduates will be available. This
number is considered adequate to
meet the Fifth Plan requirements,

SHRI B. K. DASCHOWDHURY:
The hon. Minister has stated that the
number of primary health centres is
not proposed to be doubled. What
will be the number of suosidiary
health centres at the end of the Fifth,
Plan if we take the basic approach
that for every 8,000-10,000 population
there should be provided one subsi-
diary health centre?

SHRI A. K. KISKU: Th- hon, mem-
ber is correct in saying that for 8,000-
10,000 there should be one centre.
But these subsidiary centreg are not
supposed to be manned by doctors;’
they are supposed to  be manned by
basic health officers and ANMs.

SHRI B. K. DASCHOWDHURY:
Doctors are posted in the subsidiary:
health centres. 1 do not know an
what basis the hon. Minister is saying
that they are not.

I wou'd like to know what steps are
taken by the Health Ministry to train
some of the pars-medical personnel to.
man these subsidiary health centres.

SHRI A. K. KISKU: This is for
training ANMs, In the Fifth Plan,
there are concrete proposals for hav-.
ing training centres in the country so,
that the shortfall that is there may be
made up.

SHRI R. N. BARMAN: Do Govern-
ment propose to sel up additional me-
dical colleges in the States to meet
our needs? If =o, which are the States?

'SHRI A. K. KISKU; There is no
finalisation of any plan for more me-
dical colleges. - B

WRITTEN ANSWERS: TO
QUESTIONS - .
Den:a.nd of Gujarat for funds (o meel»
©°  severe drought
© *305. SHRI VEKARIA Will the
Minister of - AGRICULTURE - b&
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Dleased to state the demand of the
Gujarat Government for funds to
meet the severe drought jn the State?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
For the last year's drought, Qujarat
Government hag requested for a fur-
ther assistance of Rs. 24.70 crores in
addition to the Central Financlal
Assistance of Rs. 8175 crores released
#0 the State Government during
1972-73 and 1973-74. Tho request is
under consideration.

Beoks on India by Engilish
Authors taugit in English Medium
Schools

*306. SHR] SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFAREr AND CULTURE be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
4distory books, particularly written by
English authors. taught in the Eng-
lish medium schools in the country,
are found to be not in keeping with
the patriotic spirit of our country;

(b) whether the history of freedom
movement of our country is written
n such books in a manner {o give
greator importance to the role of Bri-
tish Government in pre-Independence
days;

(c) whether some of the chapters
related to post-Independence days are
also not being properly represented in
such history books; and

(d) if so, whether Government pro-
pose to instilyte an inquiry into the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI

D. P. YADAYV): (a) to (d). Govern- .

ment are xware of the dissatixiaction
voiced in certain quarters regarding
some History books used in certain
sshools, imcluding Bnglish medium
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schools. Government gre locking into
this mattar,

Dredgers 1n India
*307. SHRI ARVIND M. PATEL:
SHRI D. P, JADEJA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the number of dredgers func-
tioning in India at present with their
location;

(b) the number of dredgers to be
imported during the next two years;
and

(o) the names of the ports where
they will be provided?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR1 RAJ BA-
HADUR): (a) A statement is placed
on the Table of the House,

(b) and (c). Orders for the import
of two dredgers have been placed
which will be added to the Central
Dredging Pool and will be deployed
at various ports according to require-
ments.

Statement

Name of the Port/State/ No. of
Orgqnisation having the Dredgers.
Dredgers which are func-

twoning.
1. Majer Ports
1. Calcutta .
2. Bombay
3. Madras .
4. Cochin
s. Visakhapatnam
6. Kandla
7. Mormugao

8 Puradip

-
[CREEE I N T TC R - T

)
II. Central Dredging Pool

d

L
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II1. Maritime States
1. Andhra Pradesh

3

2. Gujarat . . 9
3. Goa Daman & D 3
4. Kersla . z
5. Maharashtra . 4
6. Mysore . . 3
7. Tamil Nadu . i . 4
T

Total 1n the comntiy— 75

Setting up of Polytechnics on Farming

*308. SHRI V. MAYAVAN:
SHIil P, M MEHTA:

‘Wil the Minister of AGRICULTURE
be pleascd to refer to the reply given
to Starred Question No 10 on  23rd
July 1973 regarding th, selling up of
Polytechnics on Farming and state as
to whop these Polytechnieg me hikely
to be set up®

THE MINISTER OF STATE IN
THE M.NISTHY OF AGRICULTURE
{SHRl ANNASAHEB P SUINDE):
It 1, proposed lo sct up a Mulliple
Ciopping Krish1 Vigyan Kendra at
Pondicherry during the Fourth Five
Yoem Plan. The proposal to ostablish
wther Krwsla Vigyan Kendras durnmmg
ihe Fifth Five Year Plan 1;  under
consideration

News liecm Re: “Fake Drugs and
Beauty Aids” Appearing in the “Hin-
dustan Times”

*312 SHRI VASANT SATUE
SHRI MUHAMMED
SHERIFF:

Will the Mimster of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether the attention of the
Government has been drawn to the
news report appearing in the ‘Hindu-
8tan Times' dated the 17th July, 1873

1453 L S.—3.
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under the caption ‘Fake drugs and
beauty aids';

/b) if so, the reaction of Governa
ment thereto; and

(c) what steps have been or are
proposed to be taken to check effeg-
tively the anti-social and dangerous
trading in the public health?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K,
KISKU). (a) Yes, Si,

(%) and (¢) The Drug Control
Organisation of the Delhi Administ-
ration has been carrying out regular
and frequent inspection of sale and
manufacturing premises. Intensive
raids were also carried out in the
areag mentioned i1n the press Report
It has also been decided to enlist the
cooperation of the general public
through various organisations and te
educate them to observe cerlain pre-
cautions, The provisions in the Drugs
& Cosmetlic Act relating to  Ayur-
vedic and Unani medicines are being
enforeced

H-drographic Survey of Indian and
Pacific eans

*313 SHR] SHANKERRAO SA-

VANT Wil the Minister of SHIP-
PING AND TRANSPORT be pleased
to stlate:

(a) whether a hydrographie survey
ol the Incian and Pacific oceans has
beon undertaken,

(h) 1if so, how much work has
becn don.s in this connection and how
much remains 1o be done; and

(¢) hew many survey chips have
been employed for this purpnse and
how many more are proposed to be
obtained?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR). (a) to (¢) The Gov-
ernment of India is not volved in
the hydrographic surveys of the Paci-
fic Ocean, Hydrographic survey of
the Indian waters is carried out by
the Indian Navy.
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. The entire 5,800 Kms. of Coast Line
was required to be surveyed since
Independence, In addition to the
work of surveying of our Coast line
and Island territories for navigational
purposes and for gtrategic surveys,
there are a number of project surveys
for port development which often
take priority over the navigational
surveys of Coast line waters. Although
a fair amount of work in this field has
been carried out, the gquantum of
survey work still to be carried out
works out to 3570 weeks or 163 ship
years at 22 weeks per ship per year.

The existing survey fleet consists of
4 gurvey ships, out of which threc are
very old and need to be replaced. A
programme for replacing these vessels
with ships designed and built indi-
genously has already begun and will
carry on during the 5th plan. In
addition, it is proposed to further
strengthen the survey fleet subject to
availability of funds.

Upgrading of 1500 Primary Health
Centres
— @ —

*314. SHRI PURUSHOTTAM
KAKODKAR:
DR. 1I. P. SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING be plcased to
state:

(a) whether Government are pro-
posing to wupgrade 1500 Primary
Health Centres; and

(by if s0, 1ihe
thereof?

main features

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K,
KISKU): (a) and (b), A Scheme for
upgradation of selected Primary
Health Centres into 30 bed rural
hospitals during the Fifth Five Year
Plan is under consideration. The
number of Primary Health Centres to
be upgraded in different States will
be décided when the pogition regarding
allocation of funds for the purpose is
finally known. However, about 1288

AUGUST 18, 1073

Written Answers 36

Primary Health Centres are expected
to be upgraded, Each Community
Development Block is expected to
have one Primary Health Centre. A
set of four blocks will be entitled to
have one upgraded Primary Health
Centre which will have 30 beds and
other specialised services,

The intention of this Scheme is to
provide both generalised as wel] as
comrhonly ne2ded specialised 'services
in medicine, surgery, gynaecology and
obsterics including X-ray and la-
boratory facilities in rural areas, Each
upgraded Primary Health Centre will
cater to a population of about 3,20 to
4 lakhs.

Remunerative Price for Sugarcane to
Growers

*315. SHRI NAWAL KISHORE
SINHA: Will the Minmster of AGRI-
CULTURE be pleased to state 1the
speeilic steps proposed to be taken by
Government to enmsure remuncrative
price for sugarcane to growers which
has resulted mn increased production
of sugar this yvear and the efforts made
{o sve that thiy increase in sugar pro-
duction 1s maintained?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURF
(PROY. SHER SINGH): The increased
production of about 7.5 lukh tonnes u!
sugar dunng 1972-73 sugar seaso.
was achieved primarily as a result o
the higher minimum ca'ne price fixed
by the Government and the policy
of partial conirol which enabled ths
factories to pay actually higher re-
munerative prices ranging upto
Rs, 17.80 per quintal. Encouraged Ly
this, the Government have already
announced their decision to continu-
the same policy both in regard to the
minimum cane price and the partial
control of sugar during 1973-74
season also. This, combined with the
grant of suitable excise rebates for
excess production which would be
decided and announced in time, acce-
leration of the commissioning of
newly licensed factories and measur-s
for cane development—both quality-
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wise and quantity-wise, is expected
to yield an estimated production of
42 lakh tomhes—about 3 lakh tonnes
higher than the production this year.

Fere sttw ¥ o wen R wrelt,
QANEVE W 13U AT
wiafi {f &1 qemew & gAr

*316. =Y wam fesire wat:
oY Wy wig

|1 warEey M afvane fraia
qefy a7 F@™ &Y FAT W3 %
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Anti-Price Rise and Dehoarding Week

during August, 1973

*317. SHR1 BHOGENDRA JHA:
Will the Minister of AGRICUL-
- TURE be pleased to state:

ta) whether the Communist Party
of India, All India Kisan Sabha, All
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India Trade Union Congress, All
India Youth Federation, All India
Khetmajdoor Union an(l All India
Students' Federation have observed
anti-price rise and dehoarding week
from 1st to 7th of August; and

(b) 1if so, the demands ramed and
Goveirnment reaction thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P, SHINDE):
(a) Government have seen such re-
ports in the Press

{b) The ubjective ot the protest week
a< reported in the press was tc de-
mand Stale tikenver of tiade 1n all
essential commodities, statutory ra-
tioning 1n wban areas provicion for
cheap foodgrains 1n rural areas, effec-
tive steps to check dehert  financng
and black money and the ending of
monopoly control over consumer
industries ete

Guvernment are olive to the
various problems posed above and
have inihaled necessary fiscal, regu-
latory and aamimstralive measures {o
ease the situation and would welcome
public cooperation v thi, eficrt

Nutrition Scheme fer Children

*314 SHR1 SHRIKISHAN MODI
SHRI ¢ K JAFFLR
SHARIEF

Will the Ministe; of EDUCATION,
SOCIAL WELFARLE AND CUL-
TURE be¢ pleased to state

{a) whether Dcpartnient of Social
Welfare has worked oul a nutrition
scheme for childien, and

(by 1f sn, the salient features
theicof?

THE DIrPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM). (a) and (b) The
Department of Social Welfare have
prepured a scheme for providing =&
package of integrated services for
children less than six years and for
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nursing and expectani mothers,
which 18 under consideration of the
Government. Supplementary nutri-
tion is one of the services in the
package, The other services are
immunization, health checkup. refer-
ral services, pre-school education
and nutrition education, The scheme
is proposed to be implemented in
tribal/rural blocks and in slum areas
in cities.

Repori of Task Force on Agrarian
d Relations
*319. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased in gtate-

(a) whether the attention of Gov-
ernment has been drawn to the Re-
port submitted by the Chairman of
the Task Force on  Agrarian
Relations;

(h) 1f so, the main findings of the
Report,

(c} whether Government have any
proposals for bifging about a radi-
cal change 1a this wituation, and

(d) 1f so0, the mom feature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHED P SHINDE)
(a) Yes, Su,

(b) A statement 15 placed on the
Table of the Sabha

(¢) and (d) The Gonvernment 1%
committed to a programme of speedy
anu effective implementation of land
reform The Planming Commigsion
has already issucd guidelinez on land
reforms based on the recommenda-
tions of the Task Force in connection
with the formulation of Draft Fifth
Five-Year Plan

STATREMEN1
The Task Force on Agrarian Re-

Jatichs wag set up in the Planning
Commission to recommend the wirate-
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£ on land reform for the Fifth
Five-Year Plan, The Report has
listed the reasons for poor perfor=
mance, discussed some policy-issues,
gave suggestions for improving 1m-
plementation and recommended the
strategy .for the Fifth Fve-Year Plan.
The recommendations of the Report
include the programme for plugging
the loopholes in the existing tenancy
laws, ensuring complete security of
tenure and conferment of ownership
rights on cultivating tenants and
share-croppers according to a time-
bound programme, amendment of
the ceiling laws according to the na-
tional guidelines and plugging the
lonpholes 1n the laws of land aliena-
tion and debt-redemption relating to
iribals. The operalional programmes
suggested include high prioiity being
given to a comprehensive prog-
rammes of preparation and mainten-
ance of record of tenancy and distri-
bution of surplus land accompanied
by timely supply of inputs and invest-
ment support Regarding implemen-
tation machinery the Report has sug-
gested that a land reform organisa-
tion parallel to the district revenue
adminisiration manned by hand-pick-
vd admunist-ators may be set up fo
a short period for the purpose of im

plementation Adequate atlention
needs o he given to the in-service
training of the field officers in regio-
nal rentres through intensive field
experience and inter-State visits
Another suggestion is that civil couts
should not be involved in the imple-
mentation of land reform and that
itinerant land reform tribunals shoul
be set up. The Report has highlight-
ed the necessity of people's involve-
ment by assorialing beneficiaries in
the implementation of land retrrms

Use of Grags roots and Seeds as food
by people of Sunderbans, West Bengal

*320. SHRI BAKSI NAYAK: Wil
tha Minister of AGRICULTURE be
pleased to state:

(a) whether people in the Bunder-
bans in the 24 Parganas, District of
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‘West Bengal are collecting grass voots
and seedg for food; and

(b) whether Government have re-
ceived any report in this regard from
the State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) and (b). Thgy State Government
have denied the allegation.

Requirement ang Supply of Fertilizers
in Punjab

3001. SHRI SAT PAL KAPUR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total requrement of ferti-
lizers in Punjab;

(b) the percentage of this annual
tolal requirement of ferfilizer which
is met through indigenous product
and that thiough imports;

(c) the present distribution system
of fertilhizerg in Punjab; and

(d) whether it is proposed to scrap
the dual sysiem ol distinbulion and
hand over the total distribution to
Government agencies or Cooperative
Socicties?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRT ANNASAHERB P. SHINDE):
(a) The total net requiremenis of
fertilizers in Punjab for the Kharif
‘73 and Rabi '73-74 seasons were
assessed as 2.37 lakh tonnes of Nitro-
gen (N), 0.58 lakh tonneg of Phos-
phates P,°, and 0'16 lakh tonnes of
Potash K,

(b) The domestic manufacturers
will meet about 37 per cent of the
total requirements of the State and
the balance will be met by supplies
through imports.

(c) and (d). Fertilizer distributed
within a State is either from imported
stock or from domestic manufactur-
ers. Ajg far as the distribution of im-
ported fertilizer in the Punjab State
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is concerned, the entire quantity is
given to the State Government, which
in turn. distributes it only through
public channels, like Cooperative So-
cieties and State agencies.

As regards the indigenously pro-
duced fertilizers distributed within
the State, it is partly through public
sgenicies and parily through private
dealers. The Govt. of India have
been urging thc domestic n,anufac-
turers to distribute as much of their
production through public agencies as
15 possible. In regard to the biggest
dome+tic manufacturcr, viz the Ferti-
lizer Corporation of India, it has been
instructed to distmbute at least a mi-
nimum of 50 per cent of their pro-
duction through public channels. By
and large, the other domestic manu-
facturers also distribute a consider-
able quantity of their production
througly public channels. There is no
proposal gt present to hand over total
distrihutinrn of the produtcion of do-
mestic  monufacturers  to Govern-
menl agenciey or Cooperative Socie-
ties.

Supply of Sub-soil water in Delhi

3002 SHRI BISIIWANATIH JHUN-
JHUNWALA: Will the Mimster of
AGRICULTURE be pleased to state:

(a) whether Government have
m de cfforts to tap the sub-soil water
in Delh: for supplying it for drinking
water;

(b) if so, the extent of availability
of sub-soil water in Delhi Zone-wige;
and

(¢) the outcome of the efforts made
and whether further steps are pro-
posed to fully utilise this source to
meet the constant shortuge of water
supply in the Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c)-
Information is being collected and
would be placed on the Table of the
Sabha by the Ministry of Works and
Housing.
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Setting up of Nhava Sheva Port
near Bombay

3003, SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Planning Commis-
sion has not yet cleared the Rs. 84.59
crore project for setting up a satellite
port at Nhava Sheva near Bombay; if
50, the reasons for delay; and

(b) when the final decision 15 likely
to be taken?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR): (a) and (b). Several as-
pects of the Nhava-Sheva project are
under active examination, The Nha-
va-Sheva projecl which 18 included 1n
the Fifth Five Year Plan schemes ol
the Ministry 15 still under the consi-
deration of the Planning Commissiun
Efforts are being made to arrive at
a final decision on the project soon

Setting up of Hospital in Janak Tari,
a DDA Colony

3004 SHRI MUKHTIAR SINGH
MALIK: Will the Ministey of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether there 1s a proposal to
set up a Hospital in Janak Puri, a
DDA Colony to cater to the needs of
a large number of people living in
West Delhi; and

(b) if so, the main features of the
proposal?

THE DEPUTY MINISER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. KIS-
KU): (a) No sir, However, a 54 bedd-
ed hospital is already functioning at
Hari Nagar which i very near to
Jenak Puri Colony.

(b) Does not arise,
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Lack of Civie Amenities in Janak
Pari, New Deihj

3005. SHRI MUKHTIAR SINGH
MALIK: Will thy Minister of WORKS
AND HOUSING be pleased to state;

(a) whether Janak Puri, the big-
gest DDA Colony in Delhi, is not re-
ceiving due attention of the Govern-
ment authorities concerned and is
lacking in most of the Civic ameni-
ties; and

(b) if so, the action being taken by
the DDA and other Government au-
thorities to provide essential ameni-
tiss in the colony?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b) The colony 1s recciving full at-
teniion fiom the Delhi Development
Authority 1n respect of provision of
civic amemties like street-lighting,
water supply, sewerage and storm
water drains By and large all these
tacilities have been provided in the
colony.

Waiting Hall for the atiendants to
Patients in the Lady Hardinge Hospi-
tal, New Delhi

3006 DR. H P. SIIARMA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether in the Hospitals for
women in Delhi, particularly the Lady
Hardinge Hospital, New Delhi, the
male relations of patients who are
specifically required by Hospital
authorities to wait there for the night,
on emergency grounds. are not pro-
vided with any Whaiting Hall facilitle<
and compelled to squat or keep siand-
ing for nights together on the road
outside the gate of the Hospital;

(b) if so, the reasons therefor; and
(c) the steps taken end being taken
to provide such facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING (SHRI A K.
KISKU): (a) The Waiting Hall faci-
lities are not adequate in all the hos-
pitals for women in Delhi and there
is room for improvement in this
regard. However, in so far as Lady
Hardinge Hospital is concerned, there
ig a long covered verandah with
benches and fans where the relatives
of the patients can wait,

(b) and (e), The existing deficien-
cies 1n the hospitalg are primarily due
i0 ever Increasing pressure of
patients All possible efforts are being
made to improve the hospital services
within the resources available

Lady Hardinge Hospital, New Delhi

3007 DR H P SHARMA Will the
Minfter of HEALTH AND WAMILY
PLANNING be pleased to state

(a) whether maintenance of Lady
Hardinge Hospital in New Delhi 1s
very shabby and unhygicnie and thet
extremely foul smell comes not only
within the Maternmity Wards but also
outside them and the 4rolhes and
wheeled chairs used to  carry the
patients are kepl with dirty covers;

(b) whether scant atiention 15 paid
to the patients even in the labour
rooms, so much so that in ~uch cases
where nduced labour 1s given there
s no one to check for so long as one
full day and a mght if the dnp with
Glucose and the hke 1s woiking pro-
perly: and

(c) the steps taken and proposed to
be taken to improve the affairs of the
hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) Though with the avail-
able staff and resources cvery cffort
is made to keep the Lady Hardmge
Medical College and Hospital neat
and clean, there 18 no doubt room for
further improvement. This has been
caused by the tremendous mncrease in
the number of patients, lack of space
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and inadequate water supply. The
covers of the trolleys and wheel
chairs are however, changed every
morning ana also as and when they
get soiled.

(b) No Adequate staff both Medi-
cal as well as Nursing, are posted
round the clock in the labour room.,
The condition of the child and mother,
in cases of induced labour, 1s kept
under constant observation and spe-
cial attention 1s paid to such cases.

{c) With the available resources
every effort is being made to keep the
Hospital neat and clean In spite of
constraint on resources, special atten-
tion 15 paid to keep the Hospital
services 1n a satisfactory condition by
carrying out special repairs and Ly
purchasing hospital linen, medicine,
equipmen{ ctc, to the maximum ex-
tent porsible

Memnrandum from Live Stoek Assist-
ants and Veterinary Compounds Wel-
fare Association Nangloel, Delhi

3008 SHRI § C SAMANTA: Wil
the Mimister of AGRICULTURE be
pleased to state.

(d4) whether the Live Stock Assist-
ants and Veterinary Compounders’
Welfare Association, Nangloa  Jat,
Delhi-41 havé submitted a Memoran-
dum to his Mimstiy and the Dellu
Administration requesting for parity in
the scales of pay applicable to the
Medical Compoundeis 1n  the Della
Administration; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) Yes, Sir

(b)Y The report of the Third Pay
Commission is being considered by the
Special Cell, Ministry of Finance The
decision In the matter will be possible
after a final view has been taken by
the Government on it.
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Loss of Revenue to Government in
case Quarters are not accepted by the
Allottees

3009, SHRI R. N. BARMAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any loss of
revenue to Government in case quar-
ters are not accepted by the allottees;

(b) if the reply to Part (a) be in
the negative, the reason for charging
arrears of license fee from persons
who do not accept the quarters on
Medical or sentimental grounds, and

(¢) n how many cases, penal rent
has been charged from Governmenti
Servants on their refusaul to accept
Government accommodation allotted
to them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) Government do not
get any licence fee for the period a
house remains vacant during the pro-
cess of allotment—ie, from the date 1t
is vacated by the previous allottee till
the date it is acceptedjoccupied by
another officer.

(b) and (c): Enhanced licence fee is
levied in cuses where an officer in
occupation of a lower type of resi-
dence, applies for his gntitled type of
accommodation but  subsequently
declines to accepl it on receipt of the
allotment. This is done as the process
involves infructuous work.

The number of such cases during the
period Ist August 1972 to 31st July
1973, was 788.

Report of the Enquiry Officer on Delhi
School Teachers Cooperative House
Bullding Soclety Limited, Delhi

3010. SHR] P, GANGADEB: Wil the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstar-
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red Question No. 6886 on the 16th
April, 1873 regarding Enquiry into
the affairs of the Delhi School Tea-
chers’ Co-operative House Building
Bociety Limited, Delhi and state:

(a) whether the enquiry instituted
by the Government has since been
completed;

(b) if so, the findings of the Enquiry
Officer; and

(c) if not, the reasons for delay
therefor and the steps taken by the
Government or proposed to be taken
io complete the enquiry early?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) No, Sir

.
(b) Questivn does not arise.

(¢) The enquiry hss not yet been
complcted as complete relevant records
have not been produced belore the
Enquuny Ofirer The Fnquiry Ofticer
has been asked to take uppropriate
coercive legal measures againsy the
holders of the Socicty's records, to
compel them to produce the relevant
revords belore him.

Prercentage increasg in Agricultural
Production
3011, SIIRI SHYAMNANDAN

MISHRA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the percentage increase in the
Agricultural  production year-wisc
during the last thiee years; and

(b) the growth, in production of
foodgrains and non-foodgrains sepa-
rately, year-wise during the same
period?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) and (b), The percentage change in
production of foodgrains, non-food-
grains and total agricultural crope is
given below for the three years 1069-
70, 1870-7T1 and 197172,
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wm(;-)mmt—)inmdmim(medm index numbers of agri.
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Estimates of production for 1972-73
are still being collected from different
States. However available informa-
tion indicates that the production of
most crops received a set-back due to
prolonged drought in many parts of
the country during the kharif and
unfavourable weather during the
rabi as also due to shortage of power
and fertilisers.

Rabi Production daring last Three

Years

3012. SHRI SHYAMNANDAN
MISHRA: Will the Minister of AGRI-
CULTURE be pleased to state:

_{a) the estimated Rabi production
during 1972-73; and
(b) how does it compare with the

Rabi production in the preceding
three years?

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) Estimates of production
of major rabi crops for the three
years 1968-70, 1970-71 and 1971-72
are given below:

(in million tonnes’

Year Foodgraim® Oilseeds@
196670 . s oeeee 372 20

1970-71 . . 3 39°5 2'4
1971-72 . . . 427 2'0

*The crops iIncluded are Wheat,
barley sutvmer rice, rabl jowar, gram
and other rabi pulses.

@Rape seed and mustard and lin-

Estimates of production of rabi
crops for 1972-73 are still being col-
lected from different States, How-
ever, available information indicates
that the produtcion of rabi foodgrains
received a set-back due to unfavour-
able whether at the maturing season
and shortage of power and fertilisers.
As repards rabi oilseeds, production of
rapesced and mustard may be better

while that of linseed may be less
than last year,

All India Blind Relief Society 2-F,
Lajpat Nagar, New Delhi

I

3013. SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 4575 on the
26th March, 1973 ang state:

{a) the action taken for encroach-
ing upon Government land without
allotment; and

(b) the steps taken to make the
society handover the land back to
Government?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b)
The eviction proceedings in the Court
of Estate Officer under the Public
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Premises (Eviction of Unauthorised
Occupants) Act, 1958, were started
against the squatters and the Blind
Relief Society for eviction and recov-
ery of damages in April 1972, The
case is subjudice,

Family Pension Scheme to Work-
Charged Stafft of Department
of Archaeology

3014, SHRI PRABODH CHANDRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the work-charged staff
in the Department of Archaeology is
covered by the family pension scheme;

(b) if so, since when and the condi-
tions of eligibility for such pension;

(c) the rcasons for not making the
scheme applicable from 1st Aprl,
1964, the date fixed by the Govern-
ment of India for its staff; and

{d) the unumber of pension cases
pending finalisation gver a year and
the action taken {o avord delay in
future?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b) Yes, Sir. The permanent work-
charged staff in the Archaeological
Survey of India is covered by the
Family Pension Scheme with effect
from 1-1-1964. The conditions of
eligibility for family pension are the
same ag for regular category of estab-

lishment.

The temporary work-charged staft
has been given the benefit of the
Contributory Provident Fund Scheme
with effect from 18-11-1960.

(¢) Does not arise in view of (a)
and (b) above; and

(d) information is being collected
from varioug Circles and Branches of
the Swrvey and will be laid on the
Table of the House,
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Modical College in Janak Purl

3015. SHR] MUKHTIAR SINGH
MALIK: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether there is no Medical
College in West Delhi; and

(b) if so, whether there is a pro-
posal to set up a Medical College in
Janak Puri, Delhi Development
Authority Colony in West Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) There is at present no
Medical College in West Delhi.

(b) No.

Setting up a Delhi University Campus
in West Delhi

3016, SHRI MUKHTIAR SINGH
MALIK: Will the Mimister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleascd io state:

(a) whether a proposal to set up a
Delhi University Campus in West
Delhi 15 under consideration; and

(b) if so, whether the campus would
be located in Jauak Puri, the biggest
DDN.A colony in Delhi?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) No
such proposal is under consideration
of the University.

(b) Does not arise.

CGHS Dispensaries in Janak Puri
Delhi

3017. SHRI MUKHTIAR SINGH
MALIK: Wil] the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether there ar¢ no C.GHS.
Dispensaries in majority of Blocks of
Janak Puri, the biggest DDA Colony
in Delhi;

(b) whether a large number of
Government servants in Janak Purl
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who are C.G.H.S. beneficiaries, are
suffering on that account; and

(c) if so, whether steps are being
taken to start C.G.H.S. Dispensaries
particularly in those blocks where
there 15 no Dispensary at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU)' (a) A C.GHS Dispensary
15 functioning 1n Nangal Raya Block
C-8, C-5A, C-5B C-6B and Block D of
Janak Puri have been covered and
attached with this Dispensary Blocks
A & B and certain sub-Blocks of
Block C have not yet been covered
under the CGH Scheme

(b) The Welfare Association of the
uncovercd Blocks have been asked to
supply details of the Central Govern-
ment employees 1esiding 1n these un-
covered Blocks Complete informa-

tion 1n this regard 1s still awarted
from them
(c) Due to financial constraints,

there 15 no proposal to start any new
CGHS Dispensaiy 1n Janak Pun
ghcgonr & gev i, faest
war g W W fot A & W@
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Allotment of Coal Depot in Sector-II
R K. Puram, New Delhi

3019 SHRI P NARASIMHA
REDDY Will the Minister of WORKS
AND HOUSING be pleased to 1efer
to the 1eply given to Unstarred Ques-
tion No 7106 on the 16th April, 1973
1egarding allotment of coal depot m
Sector 11 of R K Puram, New Delh
and state

(a) whethex the ewviction procced-
ings under the Public Premises (Evic-
tion of Unauthoiised Occupants) Act,
1971 have been initiated against the
unauthorised Coal Depot Holder 1n
Sector IT of R K Puram, New Delhi;

(b) 1if so, the 1esults thereof, and

(¢) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] OM MEHTA). (a) to (c)
Necessary action for the eviction of
unauthorised coal depot and for re-
cevery of damages for unauthorised
occupation of Government land is be.
ing taken
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Newn.item captioned “Authorities
perturbed at Fertllizer Racket”

3020. SHR] JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his attention has been
drawn to a report published by the
‘Statesman’, Caleutta in its igssue dated
the 23rd June, 1973 under the caption
“Authorities perturbed at Fertilizer
Racket”; and

(b) if so, Government's reaction
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes,
Sir.,

(b) The press report referreq to in
part (a) of the guestion mainly rclates
to short supply of fertilisers in West
Bengal and consequent malpractices
in fertihser distributicn.

Shortage of tfertilisers in West Ben-
gal is as a result of the overall con-
straints in the availability of ferti-
lisers in the country (ue to insufficient
indigenous production and shortage of
fertilisers in international market.
Steps are being taken to step up ferti-
liser availabilty by maximum utili-
sation of the capacity of domestic
fertiliser units and to augment imports
of fertilisers to the maximum possible
extent. The West Bengal State Gov-
ernment had given a demand of 2.73
lakh tonnes of Nitrogen for the year
1973-74. But in view of the past
consumption trends in the State, these
were considered to be on the high
side. After discussion with the State
Government, the requirements were
fixed at 80,000 tonnes of Nitrogen,
which is 53 per cent 'more than the
consumption of Nitrogen achieved by
the State in the previous year (1972-
73). Out of this, 35,000 tonnes are for
Kharif, 1973 (for the period Februasry,
1078 to July, 1973) and 45,000 tonnes
for Rabi, 1978-74. Actual supplies for
Kharif, 1973, is nearly 30,000 tonnes
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which is about 88 per cent of the
estimated requirements of the State.

The suggestion to link allocation of
fertilisers to States with the produc-
tion programme has been gccepted
and at the recent Fertiliser Zonal
Conferences, the requirements of Rabi,
1873 including those of West Bengal
were assessed accordingly.

There are reports of some unscru-
plous dealers taking advantage of the
shortage and indulging in malpractices
such as black-marketing, adulteration
and smuggling of fertilisers, in the
State. Adequate powers have been
given to the State Governments to
progecute the offenders under the
Fertiliser (Control) Order, 1957 and
Fertiliser (Movement Control) Order,
1973. Deterrent punishment has been
provided for such offenders under the
Essential Commodities Act, 1955. For
eflecting speedier conviction of offen-
ders, Fertiliwer (Contrel) Order, 1957
has been declared as a ‘Special Order’
imder the Essentia] Commodities Act,
1955, thereby enabling the Stale Gov-
ments to have ‘Summary trials’  of
such offenders,

According to report received {rom
Govetnment of We.st Bengal, in 1972,
130 cascs were initiated against offend-
ing dealers and upto May this year,
38 cases have so far been initiated.
Distributorship of two firms has been
cancelled. Ong firm has been debar-
red from preparation of fertiliser
mixtures. For sclling sub-standard
fertiliser mixtures, monetary penali-
tieg have been imposed in 10 cases.
An atiempt {o smuggle fertilisers ouf
of the State to certain neighbouring
States was detected and the smuggl-
ing prevented. The State Govern-
ment is also keeping close contact
with the C.B.I in the matter.

Ag regards promotional activities
including soil testing facilities. The
State Government is already taking
all possible steps in the matter and
arranging to implement the Centrally
Sponsored Fertiliser Promotion Pro-
gramme.
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Strike Threat in Bombay Port

3022, SHRI N. SREEKANTAXN
NAIR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the reasons for the threatened
strike in Bombay Port; and

(b) the terms of settlement propos-
ed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR) (a) and b): The labour uni-
ons at Bombay Port affiliated to the
All India Port and Dock Workers
Federation threatened to go on strike
from thc midnight of 11th July, 1973
if the following benefits were not ex-
tended to the Porl employees on the

vccasion of the Bombay Port Trust's
Centenary:—

(i) A special payment, to be snit-
ably named and at a rate equal to
one month’s pay should be made
to all categories of Port Trust
employees, who are in service on
the eve of the Cenienary, the
‘pay’ for this purpose being taken
on the same basis as that for pay-
ment of annual ‘ex-gratia’ pay-
ments to Bombay Port Trust em-
ployecs.

(ii) A personal pay (to be termed
“Centenary Pay”) equal to tae
rate of increment at the stage at
whech pay is drawp (or, in the case
of those who are on the maximum
of their pay stale at the rate
equal to the rate of increment lust
drawn) in the pay scale, substan-
tive or offic’ating, as the case may
be applicable to the employee as
on 1st June 1973, should be given,
with effect from the 1st June, 1973
to all categories of Bombzy Port
Trust employees who are in ser-
vice on the eve of the Centenary.
The personal pay should not be
set off against anv increases in
pay on account of future revisions
of pay _scales, promotionslap-
pointments, etc. but should con-
tinue to be drawn in the revised
or higher pay scales as a separate
component, till the employee re-
tires or otharwise quits service.
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The strike did not take place be-
cause a gettlement was reached on
10th July 1873 on the following teims:

(1) A Special payment will e made
to all employees of the Bombay
Port Trust taking into conmidera-
tion the Trustees’ Resolution,
provided that the special payment
will not exceed Rs. 750/- in any
individual case The actual quan-
tum to be disbursed in casa will,
however, be limited to a maximum
of Rs 260/-, Any amount in ex-
cess of Rs 250/- payable to the
concerned employecs “vill be cre-
dited into the Provident Fund Ac
count of the employees The cash
payment wil be disburced on o1
before the 1st of August, 1973,

(2) The issue of Centenary Personal
Pay as per the Trustces’ Resolu-
tion will be taken up sepaiately
for settlement within a netiod of
three monthg through the gnod
offices of Shri Vasaniiao Naik,
Chief Minister of Maharashtra

AUGUST 13, 1873
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Financial Asghitancs to Co-operative
Agricultural and Industrial Sectors by
RBL in Bihar

3023. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
be pleased to state the financial assis-
tance to be provided by the Reserve
Bank in the current year tu the Co-
operative agricultural and Industrial
sectors m Bihar, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
The Heserve Bank of India does not
give any direct financs to Cooperative
Socrieties It only provides 1efinance
facilitiecs to the cooperatites through
the Apex Cooperative Bauks The
Loans sanctioned by the Reserve Bank
of India to the Bihar State Coopera-
tive Bank, Bihar Central Land Deve-
lopment Bank and the Bihar State
Government for various wurpnses for
the year 1973-74 are furmi~hcd below

( Rupees in lakhs}

Type of Loans Amount recommended Sanctionud by the
bv the Registrar of RB.L
Coop. Sncieties
No, of Amount, No.of  Amount.
Central Banks
Coop.
Banks.
(1) 2) (3) @ s)
1. Short-term crcdit limit for financing sea-
sonal Agricultural operatons 28 1575:00 20 86500
2. Mcdium-tcrmAmmdlt lhimt for financing
‘approved’ icultural purposes. Limuts
sanctioned for the calender year 1973 26 236° 00 8 zB-00
3. Moedium-term loans for converting short-
term loans into medium-term loans 12 13787 10 T112°45

Amounts in excess of ;what iz indica.
ted above can be released by the Re-

credit institutiong in the State. An
amount of Rs. 1.75 crores is also al-

serve Bank of India subject to the
conditions regarding eligibility for
drawal ure satisfieq by the various

located to the State of Bihar from the
Agricultural Credit (Long-Term Ope-
ration) Fund for share-capital contri-
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- bution to cooperative credit institutions
“of various types The Reserve Ilank of
India would also make available {in-
ance for Weavers Cooperative Socie-
ties and Industrial Cooperative Socie-
ties on proper gpplicationg being made
to them.

Scheme for subsidy and other facilities
for Tobacco growers in West Bengal

3024. SHRI B. K. DASCHOWDHURY
SHRI R. N. BARMAN:

Will {he Minister of AGRICULTURE
be pleaseq to stale:

(a) whether his Ministry has de-
& cided to extend the schemes for sub-

sidy and other facilifies for the To-
bacco growers in West Bengal for pro-
duction of improved varieties of lo-
bacco as these are donz in the case of
other States including Binar and

Crissa;

(b) whether his Ministry has come
to now by a study made that the cli-
mate and soil at Cooch Behar in West
Bengal is highly encouraging to pro-
duce finesi varieties of tabacco for
export purposes: and

(c) if so, what steps are proposad
to be takep to improve tabaecco culti-
vation i Cooch Behar in West
Bengal?

THE MINISTER OF STATFE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) to (e): A scheme for the develop-
ment of Virginia Flue Cured Tobacco
in new light scil areas i1s being imple-
menteq in the States of Andhra Pra-
desh, Mysore, Gujarat, Tamil Nadu
and Uttar Pradesh and exploratory
trials are being conducted in the States
- of Maharashtra, Bihar and Orissa.
However, another Central Scheme for
demonstration of cigar wrapper to-
bacco cultivation in Cooch-Behar dis-
trict of West Bengal has been taken
up since 1970-71. The resulig so far
obtained indicate that {he quality of
cigar tabacco grown under the scheme
satisfactory for exports.
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AMOUNT GIVEN BY R.B.I. TO LAND
MORTGAGE BANK OF ADVANCING
CREDIT TO TRIBAL PEOPLE

3025. SHRI BIREN DUTTA: Will the
Minister of ARICULTURE be pleased
to state:

(a) whether the Land Mortgage
Bank of Tripura advances credit to
the Tribal people for paying out debts
to Mahajans;

(b) if so, what amount has been
given to the Land Mortgage Bank by
the Reserve Bank of India during tae
last three years; and

(c) what amount has Len uiilised so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULT'UH“E
(SHRI ANNASAHEB P. SHINDE):
(a): Yes, Sir,

(b) Nil.

(¢) Doeg not arise.

Scheme i{o Boost Juie Producticn

3028, SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Centre has :ponsor-
ed any scheme to boost jute produc-
ticn:

(b) if so, what are the main features
thereof;

(¢) the estimated cost ¢f the scheme;
and

(d) what is the additicnal produc-
tion expected as a result of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) and (b): Yes, Sir , The following
Centrally Sponsoreq Schemeg were
inciluded in the Fourth Five Year
Plant;

(i) Special Package Programme on
Jute & Mesta and
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(i) Aerial Spray of Urea.

These schemes were being imple-
-mented in the States of West Bengal,
Bihar, Assam, Orissa, Uttar Pradesh
Tripura, Andhra Pradesh and Madhys:
Pradesh gnd were more or less of
the nature of demonstration. During
the mid-term appraisal of the Fourth
Five Year Plan, an Intensive Jute
District Programme was taken up as
‘Centrally Sponsored Scheme to boost
the production of Jute including Mesta,
'The main features of the scheme are;

(i) Adoption of intensive ,ultivation
smeasurcs on the lines of package
programme in selected districts
having potential for achieving
rapid increase in production.

{ii) To convince the growerg about
maximum production potential of
jute gnd Mesta, demonstrationg on
full package of practices are be-
ing taken up;

(1n) To popularise jute growing un-
der irrigated condition, demons-
trationg on irrigated jute are be-
ing ennducted in compart blocks;

(iv) Launchine motivational cam-
paign to saturate the erlire area
with recommended dose of inpuis
and to adopt improved cultural
prartices including any new tech-
nology that might be cvolved in
future.

(v} To stimulate the flow of credit
from various institutional agen-
cies partirularly conperatives, for
enabling the growerg to apply re-
commended dose of inputs; and

(vi) Initiation of a drive {o regain
the jute area lost to paddy in the
recent past through adoption of
jute-paddy cropping sequence.

(¢) The estimated expenditure of the
schenie is likely to be about Rs. 2
crores during 1972-73 and 1873-74.

(d) The additional production as a
result of this scheme is likely to be 4
lakh bales of jute and 0.40 lakh bales
of mesta during 1973-74.
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Medical Technicals rendered jobless
due to Cancellation of 1 C.MR. Pro-
Jects in Delhi

3027. SHRI Y, ESWARA REDDY:
SHRI DHARAMRAO
_ AFZALPURKAR:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No 1075 on the 30th July,
1973 ang state:

(a) what are the research program-
mes to be affected by the cut ip the
budget of the Indian Council of Medi-
cal Research;

(b) whethey about 1,000 medical
technicians had been rendered jobless
in Delhi because of the cancellation
of Indian Council of Medical Research
project and

(¢) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K. KISKU).
1a)- The Scientific Advisory Board of
ICMBR had approved 351 schemes
to be continued during 1973-74 and
34! new schemes for implementation
during this year. Owing to financial
stringency new schemes have not been
sanctioned and some continuing sche-
mes may have to be discontinued

{b) No
{c¢) Does noy arise.

Tube-well sinking scheme in Gujarat
ang request for Central aid therefor

3029. SHRI P. M, MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government of Guja-
rat hag started a tube well sinking
scheme in that State and a target of
1500 tube wells had to be undertaken
by the State but has not been achieved
so far;

(b) whether this is due fo the lack
of funds and shortage or rigs for the
purpose;
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(e) if so, whether the centre has
also not been able to help the State
Government in this regard; and

(d) whether the State Government
has asked the Union Ministry to sup-
Ply the rigs ang financial help for
uchieving this target of sinking wells
in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) to (d).
Information is being collected and
will be placed on the Table of the
Sabha.

Sanction of tubewells, lift irrigation
scheme in drought affected districts of
Lif 2

3031. SHRI R. K, SINHA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether additional tubewells,
lift irrigation scheme are being sanc-
tioned for the drought affecied dis-
tricts of Uttar Pradesh, if so, Districts
to be covered;

(b) the tubewell expansion pro-
gramme for Faizabad Division of
Uttar Pradesh, District-wise; and

(¢) the present number of govern-
ment tubewells in Faizabag Division
of Uttar Pradesh and how many new
tubewells are proposed to be sunk dur-
ing the coming years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
A Centra; Team has visited Uttar
Pradesh to study the drought condi-
tions and to assess the need and scope
for Central assistance. Sanctions for
additional tubewells, lift irrigation
scheme etc. will depend upon the re-
commendations of the Centra] Team
which are yet to be finalised.

(c) At present there are 1109 Gov-
vernment tubewells in Faizabad Di-
vision of Uttar Pradesh. About 125
additional Government tubewells are
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proposed to be installed during 1873-
74 under normal Minor Irrigation Pro-
gramme, Plans for subsequent years
are yet to be formulated.

Recommendations made by W.HO,
regarding marketing of substandard
Medicines,

3032. SHR1 VEKARIA:
SHRI JAGANNATH
MISHRA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government's atten-
tion has been invited tg the recom-
mendations made by the World
Health Organisation regarding market-
ing of substandard medicine as
reported in the Hindustan Times
dated the 5th June, 1973; and

(b) if se, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): (a) Yes.

(b) Most of the recommendations|
observations made by the World
Health Organisation are already co-
vered by the provisions of the Drugs
& Cosmetics Act, 1940 and Rules
thereunder and are being enforced.
The Act lays down the minimum re-
quirements in respect of factory pre-
mises, surroundings equipment and
staff for the manufacturing and test-
ing of drugs, and also contains penal
provisions for prevention of manu-
facture and sale of adulterated, sub-
standard and outdated drugs. Pro-
visiop also exists in the Act[Rules
for recalling of substandard drugs
from the market and destruction of
such drugs imported into the coun-
try. Training programme for Central
and State Drug AnalystsiInspectors
are being conducted periodically by
the Central Drugs Contro] Organisa.
tion.
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Irrigetion  Schemeg  Undertuken
Under Drought Prone Area Devglop-
ment Programme s

3034, SHRI R, V. SWAMINATHAN:
will the Minister of- AGRYCULTURE
be pleased to state: '

(a) whetfier 5,000" ‘ﬁ'rigatlon sche-
mes have lieep undertaken under the
drought prone ,arg¢a development
programms;

(b) if sc¢ to what extent these irri-
gation schemes ynder this programme

0 aFv 3
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have improved the irrigation facilities;

. and

(c) the States benefited under the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes, Sir.

(b) Over three lakh acres have re-
ceived benefit either through new ijrri-
gation or stabilisation of existing com-
mand area.

(¢) The following States, where the
programme 1s in operation, have benes
fited from the schemes:—

. Andhra Pradesh
Bihar

Gujarat
Haryana

Jammu and Kashmir
Madhya Pradesh
. Maharashtra
Mysore

Orissa

10 Rajasthan

11 Tamil Nadu

12 Utta; Pradesh
13 West Bengal

Do aIm L W

Plan for Balanced Use of VFertilizers

3035 SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Union Ministry has
prepared a Rs 15 crores plan for
balanced use of fertilizer in the 45
districts in the country:

(b) if so, whether the Central Coma-
mussioner for Pertilizers while presid-
ing over the second Southern Zonal
Workshop on Soil Testing and Ferti-
lizer Promotion mecting held on the
7*h July, 1878 at Madras stated that
the programme will cover all the
States and Union Territorieg ang the
States have been asked to take imme-
diate steps for the implementation of
the programme;

(¢) if so, Whether the Fertilizer
Commissioner hag confessed that there
wag a great imibalance in the use of
Fertilizer in the country; and
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(d) if so, the steps taken to correct
the imbalance; whether the Southern
States have been doing well in the
balanced use of fertilizey 45 compared
{o the Northern States?,

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. The programme was
initiated in 1972-73 in 25 districts The
ycheme also envisages the strengthen-
ing of 30 soil testing laboratories in
17 States at 5 cost of Rs 0.5 crore.
In 1973-74, the programme is being
implementeg in additional 48 districts
at g cost of Rs, 15 crores.

(b) and (c). Yes, Sir.

(d) The steps will cover, among
others, the activitieg detailed in the
statement attached.

Statement

(1) Massive demonstration program-
mes 1n selected districts on a pack-
age approach in collaboration with
the other demonstration programmes
in respect of specific commeodities, like
cotton, oilseeds, jute_ete.

(2) Training of V. L. Ws, co-opera-
tive salesmen: extension officers and
other officerg in proper fertilizer use
and management sa that they can
assist the farmers on the efficient ,use
of fertilizers

(3) Training of farmers including
farmer women in proper use and
mapagement of fertilizers in selected
potential districts.

(4) Dissemination of information
material on the use of fertilizers
through personal contact, group dis-
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cussion and mass media, such as films,
radio and television,

€5) Organisation of fertilizer fes-
tivals in the potential districts.

(8) Strengthening of the existing
so1] testing laboratories in the districts,
setting up of new ones ang provisign
of mobile soil testing laboratoriegs and
also strengthening the quality control
measures at the Centre and in the
States

(7) Increased co-operative
fertilisers as far ag possible.

credit

(8) Credit to’ be given in kind as
feitilisers as far as possible.

{9) More selling points to be opened
in each block.

{10) Linking of Commercial Bank
Credit Programme with fertilizer vse
on an area basis

Requirementy ang Production of
.. Fertilizerg

3036 SHRI M C. DAGA: Will the
Minister of AGRICULTURE be pleas-
ed to state the present requirements
of the fertilizers and the praduction
thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The requirement of fertilizers, {for
Kharif 1973 and Rabi 1873-74, ag as-
sessed and finalised in g series of Con-
ference helg with the State Govern-
ments etc.,, gnd the expected produc-
tion of fertilisers for the period Feb-
rhary, 1973 to January, 1974 by manu-
facturers ip the country are as under:

(Lakh tonnes)

— ——

g 5 =

1 Requirements for 1973-74 .

2. Domestic Production for 1973-74 (actuals
for February June an{ estimates for July-

January
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Scheme of Integrated Rural
Development
3087, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Planning Commission
is reported to have abandoned the
scheme ot integrated rural develop-

ment; and

(b) if so, the reasong for such de-~
cision?

THE MINISTER OP STATE IN
THE MINISTRY OF AGRICULT‘UI!E
(PROF, SHER SINGH): (a) No, Sir.

(b) Does not arise,

Inquiry into the collision of a lorry
with a car near Vijayawada (AP.)

3038. SHRI M., RAM GOPAL
REDDY: Will the Mimster of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether a Jorry carrying sixty
labourers and a passenger car had a
head-on collision on the 30th June
near Vijayawada killing six persons
and injuring many;

(b) whether any inquiry has been
conducted into the accident; and

(c) if so, the findings of the in-
quiry?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI M. B.
RANA): (a) to (¢). The information
required is bemng collecteq from the
Government of Andkra Pradesh and
wil] be laid on the Table of the Sabha
a8 goon gs it is received.

Foreign Collaboration for deep sea
Fishing Trawlers

3080. SHRI P, GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(e) whether among 43 collabora-
tion deals now approved by Gov-
ernment the deep gea fishing trawlers
is one of them; and

AUGUST 13, 1073
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(b) it so, whether deep sea fishing
industry will be taken up in the coastal
sea of Orissa within this year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEE P,
SHINDE): (a) Yes, Sir. One out of
the 43 foreign collaboration proposals
approved by Government during the
first quarter of 1973 i.e. Jan.-March
1878, is for the conmstruction of Deep
Sea Fishing Trawlers.

(b) The collaboration project re-
ferred to in the answer to part (a)
is for the manufacture of deep sea
fishing trawlers only. There is no
Jproposal under consideration of the
Government for taking up commer-
cial deep sea fishing along any part
of the Indian coastlfne, Commercial
deep sea fishing 18 being conductcd
by the Kerala and Mysore Fisherie:
Corporations and some private part.
les, Some other State Fisheries
Corporations or Marine Wings cf
State Agro-Industries Corporation-
and private parties are also propos-
ing to take up deep sea fishing. Apart
from the collaboration project recent-
ly approveq by Government, there
are other ship-building firms in the
country capable of manufacturing
deep gea fishing vessels. Government
have also recently notified a scheme
under which it is proposed to allow
import of fifty vessels linked to in-
digenous cohstruction of an equiva-
lent number of indigenoug vessels It
ig open to anv public sector orgam-
zation or private party interested in
fishing from the Orissa coast to place
orders for fishing wvessels on ship-
building yards or to make applica-
tions uhder the notifieg scheme.

Audit Depit, Employees on Depuia-
tion to D.D.A.

3040, SHRI ISHWAR CHAU-
DHURY: Will the Minister of
WORKS AND HOUSING be pleased |
to state:

(8) whether orders regarding the
transfer of Central Goverhment em-
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ployeeg to other Government|Depart-
ment/Companies rations vide
Letter No. 10(24)EIII/60 dated 27th
January, 1870 issued by the Depart-
ment of Expenditure, Ministry of
Finance are applicable to Central
Government Employees on deputa-
tion to D D.A,;

(b) whether S.AS. Accountants
(now Section Officers-Audit and Ac-
counts) and Accounts Officers on de-
putation from the various AG. Offi-
ces to D.DA. are retained for more
than four yearg in contravention of
para 3 of the above mentioned Cir-
cular; and '

(¢) if so, the reasons for retaming
them from six to eight years in
DD.A. and not repatriating those
officers to their respective Depart-
ments?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA)- (a) Yes

(b) 5 officers are being retained
for more than 4 years,

(c) 2 officers gre being retaineq for
more than 6 yearg as their experience
is useful to the D.D.A.

Starting of Government Higher
Secondary Schools in Rural Areas of
- Bahraich ‘Pistrict
3041. SHRI B. R. SHUKLA: Wwill
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Government of
Uttar Pradesh is intending to start a
Government High School in rural
areg in the District of Bahraich; and

(b) whether the Government
would consider the desirability of
starting such a school in the remote
part of the District preferably in Sir-
sia block where Yo facilities for
High School education exist?

THY. DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir.

(b) The Third All India Educa-
tional Survey to be conducteq this
year is expected to indicate places
in need of new schools. On receipt of
the survey report the State Govern-
ment is expected to plan the location
of new schools to be sanctioned in
the 5th Plan,

Pilot scheme for labour cooperatives

3042. SHRI VASANT SATHE: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the progress of pilot scheme
for labour co-operatives in selected
Districts of the country; and

(b) the measures proposed to en-
sure that rural labour gets orgamsed
into effective employment seeking
groups 1n Fifth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): (a) The information is
being collected from the State Gov-
ernments and it would be laid on the
table of the Sabha, when received.

(b) The scheme for organsation
and strengthening of labour coope-
ratives is proposed to be continued in
the State sector of the Fifth Five Year
Plan,

Special job facilities to disabled
persons |

3043. SHRI HARI KISHORE
SINGH: Will the Minister of EDU-
CATION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to provide special job facilities
to the disabled persons; and

(b) if =0, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE {SHRI
ARVIND NETRAM): (&F dmd (b):
Special Employment Exchanges have
been set up to assist Physically Han-
dicapped persons in securing suitable
employment, An attempt is also being
made to establish in the voluntary
sector experimental workshops for
persons with various disabilities,

Employment Generated under the
crash programme for rural
employment

3044. SHRI RAJDEO SINGH: Will
the Mihister of AGRICULTURE he
pleased to state:

(a) whether under Crash Scheme
for rural employment 11.38 crores
man-days of employment were gene-
rated during 1972-78;

(b) if so, the percentage of the
man.days employment to the total
unemployment in the rural India;
and

- (¢) whether the Crash Scheme for
rural ‘eémployment has checkeq the
tendehcy even to a lesser extent of
rural migration to cities and towns?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) and
(b). The reported figure of employ-
ment under the crash stheme for
rural employment during 1872-73 is
13.12 crore mandays, Assuming that
a person, on an average, has been
provided employment for 150 days
during the year, the number of per-
sons employed will be about 8.75
lakhs. The Expert Committee on Un-
employment has estimated the' num-
ber of unemployed in rural areas in
1971 to be 16.1 million persons. The
number of persons provideg employ-
ment under the crash scheme works
out to about 5 per cent, The crash
scheme envisageq employment of
about 3.5 lakh persons in a year. The
achievement has, however, been
much Jarger.

(c) Yes, Sir,
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Production of Vanaspati By D.CM.

3045. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of AGRI.
CULTURE be pleased to state:

(a) whether DICM, is producing
their brand of vanaspati ghee vz,
Rath on -the full scale;

(b) whether they themselves have
created gearcity in the market just
to get more profit; and

(¢) if so, the action Government
propose to take to channelise the dis-
tribution and to stop opportunism?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH):. (a) and (b).
The vanaspati industry as a whole has
bren functioning at below capaecity
for the past few months due to
various reasons, particularly rnade-
quatc avallabiity of raw oils. The
level of utilisation pf capacity by
D.CM. Chemical Works, Delhi during
July, 1873 was 56.7 per cent; this was
appreciably higher than the level of
36.1 per cent for the North zone, and
32.8 per cent for the industry as a
whole,

(c) Does not arise. However, 1
may state that the vanaspati industry
has offered its entire production to
the State Governments for distribu-
tion through fair price shops,
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AT R KA F waran § O ataw N
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Stody of Shodra Culture

3047 SHRI B V NAIK Wil the
Mimnister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state.

(a) whether any studies ¢f the

Shud:a Culture ot India have been
made,

(b) 1if so, the findingg theieof, and

(e} 1t no, whether a high power
Study Team will be appointed by
Goveinment in thig behalf?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D P YADAV) (a) There
have been <ome studics of the social

group referred to by some as Shud-
ras

(b) There 18 ho unammity of gpi-
nion among scholars

'{e) No Sir
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Wheat and Rice in Short Supply In
the country

3050. SHRI P. VENKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether wheat and rice are in
short supply in many parts of the
country;

(b) if so, the reasons therefor; and

(c) whether selling of children
have been reported from some parts,
if so, the reaction of Government
thereto with action taken to regulate
supply of essential commodities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P, SHINDE):
(a) and (b), The short supply of
wheat and rice in many parts of
country are mainly due to (i) expect.
ed shortfall in production of these
grains in 1972-73 on account of se-
vere drought in the country; (ii) re-
duced market arrivals of all the im-
portant grains during the current
season so far which are lower than
those in the preceding twolthree sea-
sons (iii) speculative hoarding by
the traders,

(c) No, Sir.

Housing Project launched by each
State during the Fourth Five Year
Plan

3051. SHRI P, VENKATASUB-
BAIAH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of housing pro-
jects launched by each State during
the Fourth Five Year FPlan;
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(b) the progress made in each of
the States; and

{c) the amount of assistance given
by the Centre with further steps_en-
visaged to solve the housing problem
in the coumtry?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c),
The requisite information in respect
of the following two Central sector
schemeg is shown in the attached
statement:—

(i) Scheme for provision of
House-sites to Landlesa
Workers in Rural Areas.

(ii) Subsidised Housing Scheme
for Plantation Workers.

SRAVANA 22, 1895 (SAKA)
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The project under the State sector
housing schemes are sanctioned by
the State Governments themselves,
During the Fourth Plan period, Cen-
tral financial assistance therefor is
given 1n the block loans and block
grantg being sanctioned by the Mi-
nistry of Finance for all the State
sector schemes taken together. It is
not tied to any particular scheme or
head of development, The State
Governments are free to utilize the
fundg on any of their plan schemes
according to their own requirements
and priorities

Implementation of various schemes
is proposed to be intenmfled during
the Fifth Five Year Plan to the ex-
tent resources could be made avail-
able for the same.

Statement
Schemes for the Provision of House-sites to the Landless Workrs in Rural Areas

SI  Name of the State

Projects approved

No.
N1 of pro- N>.of  Approved Amount No of
jects House- Cost rel house-
sites sites deve-
_ loped
? 3
1. Andhra Pradesh : : . ..
2. Bihar 39 23,872 45-82 1145 .
3. Gujrat b5  1,62,676 306-58 76-65 1607
4. Haryana 1 053 o088 002 Nil
5. Himachal Pradesh 5 430 064 016 Nil
6. Kerala 960 96,000 67776 20544 49101
7. Madhya Pradesh . , . . .
8. Maharashtra 833  1,08,962 16456 4114 7322
9. Mysore . 109 1,72,597 23938 59-84 7868
10. Orissa . 2 3,349 840 2 10 b
11. Punjab 3 12,082 3168 7°92 N
12. Rajasthan 20 R,141 11-24 2 81 -
13. Tamil Nadu 36 33,692 7551 18+ 8% Nil
14. Uttar Pradesh 27 19,80b 30" Bs 771 20
15, 'West Bengal . . 12 11.166 19° 39 485 Nu
Toml : 1,382 6,82,828 1,618 438-97 65918

* Progress Reports not received.
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Subudued Hoxdm .Sdmu Jor Plamtation’ workm
'l"hu Scheme was tranafered to the Central Sector with effect from the Year 19?0-71 ‘I‘he

from that year is as under :—

S8l Name of the State "~
No. .

Amount. .., | Nofofm

Allocat-
ed

Drawn Sanctioned Co :
teted

1. Assam. .
Tripura
West Bengal
Tamil Nadu
Kerala

o W s W N

Mysore

Total :

(Rupeis in lakhs)

122+ 60 92-70 5501 264
o 58 ’

12° §0 6 50 1904 114

4752 2°24 104 Not avail-

. able

Nil Nil - 6

10+ 00 y-B4 320 18

150" 432 111°38 7019 402

Setting up. of open Universities

3053, SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE bhe
pleased to state:

(a) whether Government
to set up “Open Universities”:

proposa

(b) if so, the nature and the pur-
pose of such Universities; and

(c) when Government are gomng
to set up such educational institu-
tions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) to
fc). A proposal to set up an Open
University during the Fifth Five Year
Plan period is in the preliminary
stages of examination.

Indian Ships visited Talwan, during
1972 anad 1973

3054. SHRI SAMAR GUHA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Indian ships frequent-
ly visit Taiwan for the purpose of
trade and commerce between India
ind Taiwan; .

(b) §f so, the number of Indl:'n
s‘hips vinited Taiwen during the year

1972-73 and upto the month 01 July,
1973; ang

(c) the volume of goods in terms
of rupee carried from India by such
shipg to Taiwan and carried back
Taiwanese goods to India?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR): (a) Indian ships cal]l at
Taiwen occasionally for trade pur-
poses,

(b) During the period January
1972 to July, 1973. 69 Indian ships
called at Taiwan,

(¢) The value of goods carried
from India to Taiwan was Rs, 7,15,250
and the value of goods carried back
from Taiwan to India was Rs. 4,42,500.
Besides Indian ships carried cargo
from Taiwan to ports in U.S.A, Ca-
nada ete,

Government propaganda on Family
Planning

3055. SHRI SAMAR GUHA: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state: ’

(a) the total amount spent by

_Government for proptgandn about

Family Planning;
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(b) the pattern of distribution of
advertisement through different mass-
media-institutions; )

(¢) whether any periodical review

is made regarding the effect of such
advertisement; and

(d) 1if so, the particulars thereof?

'THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KON-
DAJJI BASAFPPA): (a) The estimat-
ed expenditure on Family Planning
propaganda 3ince the sanctiomng of
a broad based masg education pro-
gramme from 1967 onwards 15 Rs
1579.20 lakhs,

(b) Advertisements to newspapers,
magazines, brochureg and souvenus
arc 1ssued through the Directorate of
Advertising and Visual Publicity,
Government of India At the State
level the State Heallh Department in
consultation with the State Directo-
rate of Information releases such ad-
vertisements,

Family Planning adverticements
are put out in the form of jingles
over the commercial broadcasts of All
India Radlo and thesc are routed th-
rough DAV.P,

In addition, tndirect advertisement
1s given tarough hoardings (Bill-
Boards), bus-boards, kiosks, wall
pamntings and exhibitiong through the
DAVDP, The State Governments do
this work in a limited way at the
State level,

Indirect advertisements through
sponsored articles in mewspapers and
magazines are undertaken by the
Centre through the Press Information
Bureau and in the State Governments
through the respective Directorates
of Information.

(¢) and (d). Periodical review and
appraisal are done at several levels
both in the States and at the Centre.
independent evaluation studies of
knowledge, attitudes and adoption in
relation to family planhing are also
carried out in various parts of the
country. These indicate gubstantial
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increases in the awareness and fa-
vourable attitudes to family planning.
Several studies indicate that about 80
per cent of the populatioh are now
aware of family planning and about
60 per cent have a favourable atti-
tude towards it, These have an .m-

pact on the adoption of family plan-
ning.

NeWs-Item Captioned “SCI Stand
may Lead to Loss of ;rish Tea
Market”

3056 SHRI SAT PAL KAPUR:.
SHRI DEVINDER SINGH
GARCHA.

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the attention of Gov-
ernment has been 1nvited to the news-
item which appeared in the [Indwan
Express dated the 13th July, 1973
under the heading “SCI stand may
lead to loss of Irish tea market”; and

(b) the reaction of Government

thereto and the steps proposed to be
taken in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) Yes, Sir

‘b) The matter has been sorted out
between the Shipping Corporation of
India and the shippers. The ‘State
of Uttar Pradesh' smled from Cal-
cutta with 1,376 treight tons of tea
for Dublin. The vesse] is expected to
arrive at Dublin in the first week of
September, 1973, which would meet
the requirements of the tea trade.

Special Funds for the Improvement
of Civic Facilities for Capital Cities
of Eastern States

3057 SHRI HARI KISHORE
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state
whether Government propose to con-
sider the idea of providing special
funds for the improvement of civic
facilities for the capital cities of
Eastern States, especially for Patna
and Gauhati?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): Yes,
under the Central Scheme for En-
vironmental Improvement in Slums
Areas g sum of Rs. 1§ crores has been
<earmarked for 20 cities including Cal-
cutta, I'atna and Gauhati in the coun-
try. The funds allocated for each
city is only for Environmental Im-
provement in Slum Areas. The im-
provement to slums normally consists
of providing water supply including
drinking water taps, sewers, storm
water drains, community baths and
latrines, widening and paying of
existing lanes and street lighling.
Other items of improvement are con-
sidered in merits. A sum of Rs. 30
lakhs has been earmarked for Patna
and a :um of Rs. 10 lakhs for Gauhati
in 1978-74 under the aforesaid
Scheme.

Central Loan for Urban Housing
Scheme in Bihar

3058. SHRI HARI KISHCRE
SINGF: W1 the Minister of WORKS
AND HOUSING be pleased fo tate

(a) the total amount allotted to
Bihar for ‘Urban Housing Scheme;

(b) how does it compare with other
States; and

(¢) whether the State Government
have fully utilised the amount allot-
ted in the last financial year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (c).
There is no Scheme known as Urban
Housing Scheme. The following
social housing schemeg formulated by
this Ministry are, however, generally
implemented in urban areas. These
are included in the State Sector:—

(a) Integrated Subsidised Hous-
ing Scheme for Industrial
‘Workers and Economically
Weaker Sections of Com-
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munity.

(b) Low Income Group Housing
Scheme.

(c) Slum Clearance/Improve~
ment Scheme.

(d) Middle Income Group Hous-
ing Scheme.

(e) Rental Housing Scheme for
State Government Employees.

(f) Land Acquisition and Deve-
lopment Scheme. |

(g) Rental Housing Scheme for
Government employees.

During the Fourth Five Year Plan,
Central financial assistance to States
is given in the shape of ‘block loans’
and ‘block grants' by the Minmstry
of Finance in the ratio of 70:30 for
all the State Sector Schemes taken
together (including Housing) without
being tied to any particular Scheme,
Project or Head of development. The
Sta‘e Governments are free to allocate
and uti'ise the block Central assist-
ance on various schemes and projects
according to the requirements and
prioriues to be determined by them
State-wise figures of block Central
assistance allocated and utilised on
housing schemeg by different States
are not available,

Scheme for Expansion of Public
Sector Road Tramsport Organisa-
tion Working in States
3059. SHRI B. K. DASCHOW-
DHURY:

SHRI R. N. BARMAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) 1n view of the acute transport
problem throughout country,
whether there is any sch@he or pro-
posal to help financlally the expan-
sion of Public Sector Road Transport
Organisation working in various
States in the country;

(b) if so, the broad outlines of the
scheme and the conditions necessary
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to draw finances from the Govern-
ment of India for the Schemes for

expansion; and

(¢) whether Government are con-
sidering the fact that in view of the
expected commercial and economic
boost during the Fifth Five Year Plan,
a tremendous demand will be felt for
more road transport mobilisation?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Apart from assistance
from the Industrial Development
Bank of India, through its Bills Re-
discounting Scheme. and the contri-
bution made by the Ministry of Rail-
ways to the capital of State Road
Transport Corporations, there is no
other scheme in operation to provide
financial assistance to Public Sector
Road Transport Organisations for
their expansion programmes, Having
regard to over all constraints on re-
sources, it is felt that the existing
financial agencies should be fully
utilised for financial requirement of
Road Transport Industry. However,
some financial provision is expected
to be included in the Fifth Plan for
the development of road transport in
order to meet the growing traffic re-
quirements of the country. The Plan-
ning Commission are currently having
discussions with the State Govern-
ments and Union Administrations as
regards their proposals for Road
Transport in the Fifth Plan. It js not
possible at this stage to give any
indication of the financial outlay
likely to be made available in the
Fifth Plan for the purpose.

Allocation of Fertilizers o States
during the last two years

3060. SHRI B. K. DASCHOW-
DHURY: Will the Minister of AGRI-
CULTURE be pleased to state the
quantities of fertilisers allocated to
different States in the last two years
ending March, 1878 separately under
Eessential Commodities Act by the
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following agencies: (i) Fertiliser Cor-
poration of India (li) Madras Fertili-
sers, (ii1) F.A.C.T. (iv) Rourkela Fer-

tiliser Unit, (v) Central Fertiliser
Pool?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
Fertilizers were allocated to different
States, etc, under the Essentia] Com-
modities Act only from July, 1972, A
statement showing the gallocations
made in respect of (i) Fertilizer Cor-
poration of India, (1i) Madras Ferti-
lizers Ltd., (iii)y Hindustan Steel Ltd.
(including Rourkelg Fertilizer Unit)
and (iv) Neyveli Fertilizer Unit for
the period July, 1872 to March, 1973
is laid on the Table of the House.
[Placed in Library. See No. LT-5397 /
1731. No allocations from the
Central Fertilizer Pool are made
under the provisions of the Essential
Commodities Act.

Programme for spread of Adult
Literacy Campaign

3061, SHRI B. K. DASCHOW-
DHURY:
SHRI R. N. BARMAN: .

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what special programme and
steps are being undertaken or for-
mulated by Government to spread
Adult Literacy Campaign;

{(b) whether Government will con-
sider to liberalise the present schemes
of participation of voluntary organi-
sations in order to make wvigorous
ultempt of Adult and Functional
Literacy programme which is mostly
needed for balanced growth and
development of the country;

(¢) whether Government will con-
sider to have one Supervisory Office
under the Ministry of Education, Gov-
ernment of India, in each District of
the country to make this movement
successful and whether the Ministry
will chalk out a detailed programme
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in the line in consultation with know-
ledgeable persons; and

(d) the amount earmarked for the
purpose in the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The details of
adult hiteracy programme to be taken
up during Fifth Five Year Plan are
being worked out in consultation with
the Planning Commission which em-
phasise the following:

(1) Masg Programme of Adult
Education for illiterate per-
sons, especially Youth in the
age-group 15—25;

(2) Farmers Functional
Programme;

(3) Linking of literacy pro-
grammes with employment
programmes;

Literacy

(4) Production of literature and
material for neo-literates;

(5) Continuing education through
Shramik Vidyapeeths (Poly-
valent Adult Education Cen-
tres) and Universities,

(b) Revision of the scheme of
‘Assistance to Voluntary Organisations
working in the field of Adult Educa-
tion' js under consideration

{(c) No, Sir.

(d) An outlay of Rs. 50 crores has
bee~ nvoposei for Adult Literacy|
Adu't Education programmes during
the Fifth Five Year Plan, However,
the question of allocations is being
discussed by the Planning Commission
with the Centra] Ministries and the
State (Governments{Union Territory
Administrationg and the precise
picture will emerge only after the
discuss ons are gver.
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Ralds to seise skins of protected
Animals under Will Life (Protection)
Act

30682. SHRI VASANT SATHE: Wwill
the Minister ot AGRICULTURE be
pleaged to state:

(a) how many raids were organised
during the past three years to seize
the skins of protected animalg in
different parts of the country under
the Wild Life (Protection) Act and
the value of seized goods during the
last three years, year-wise;

(b) the outcome of recent raids
organised by the policy on different
shops in New Delhi; and

(c¢) the steps taken/proposed to
mak ; the implementation of the Act
more stringent by strengthening the
rnplementation force?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) The Wild
Life (Protection) Act, 1972 has been
exiended to various States and Union
Territories from time to time, from
January, 1973 onwards It came 1into
effect in the Union Territory of Delhi
wef 1-8-73 The information in
regard to the raids carried out by
various States under the Act is being
collected and will be laid on the
table of the Sabha as soon as avail-
able

i

(b) In the five raids conducted 1n
the month of July, 1973 in New Delhi,
skins, furs ete, of protected aniqm]a.
or article made therefrom were seized

(¢) In Delhi the staff engaged for
the implementation of the Wild life
(Protection) Act is being strengthened
by creation of new posts. Superinten-
dents of Police have been requested to
enforce the provisiong of the Act
stringently in their respective juris-
diction, and to direct the staff work-
ing under them to be more vigilant.
Informition from gther States is being
collected.
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AMessmént of Extiting Public Trans.
pert Facilities in Delhi and Other
Metropelitan Cities

3063. SHR; VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to: state:

(a) whether Government  have
conducted a study to assess the ade-
quacy of existing public transport
facilities 1n Delhi and other metro-
politan cities in the country and to
estimated a perspective demand for
public transport over the next ten
years;

(b) if so, what are the main findings
of the studies: and

(¢) the immediate steps being taken
and the phased programme, if chalked
out, to tackle the problem of public

transport bn priority and emergent
basis?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (¢). The M-tropolitan Transport
Team of the Planning Commission
have carried out studies, in collabora-
tion with the concerned State Gov-
ernments, with a view to assessing the
present and future requirements of
transport facilities in the metropolitan
cities of Calcutta, Bombay, Madras
and Delhi. The likely magnitude of
such requirementg by the year 1981
have also been worked out. The main
finding of the studies was that the
present public transport facilities in
the gbove cities were inadequate to
meet the needs of commuters, parti-
cularly during peak hours Another
finding was that development of sur-
face transport facilities alone would
not be adequate to meet the growing
traffic demand and that provision of
grade-separated rapid transit system
would, in many cases, be an effective
solution to the problems in the con-
cerned citles. The Team's recommen-
dations include gho-t term measures
hke replacement of over-age buses,
augmentation of the bug fleet of the
city transport undertakings. imcrove-
ment and videning of xisting roads,
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removal of major bottlenecks in the
existing circulation syatem, replace-
ment of level crossings by grade-
separated arrangements and enforce-
ment of traffic operation plans. The
long term measures include provision
of grade-separated rapid transit faci-
lities and development of future road
network based on thg comprehensive
traffic and transportation studies,

Subsequently, the Planning Com-
mission gset up a working Group on
Metropolitan Transport Services in
March, 1970, to draw up a time bound
programme to improve public trans-
port Services in the metropolitan cities
of Calcutta, Bombay, Madras and
Dethi  This Group submitted its
report in September, 1870, which
indicated the requirements of funds
of the road transport undertakings in
these cities for reasonable augmenta-
tion of their fleet and replacement of
their obsolele buses. The major
recommendations of the Working
Greup are under implementation, with
due regard to the constraint of
resources

The Metropolitan Transport Team
proposes to take wup comprehensive
traffic and transportation studies in
the other five metropolitan cities of
Hyderabad, Bangalore, Ahmedabad,
Kanpur and Poona Action in  this
regard has already been initiated.

News-item “Rural Health Scheme—A
Non-starter” appearing in the Times
of India

3064 SHRI VASANT SATHE:
SHRI NAWAL KISHORE
SINHA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the news
repirt apoearing in the “Times of
India” datéd the 19th July, 1973 under
the caption “Rural Health Scheme—
a non-starter"; and
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(b) if so, the reaction of Govern-
ment on the various points raised
therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): (a) Yes.

(b) It is proposed to introduce a
Dilot Health Scheme for rural greas
\s an experimental measure in diffe-
cent States in 30 sub-centres each
having a population of about 8,000 to
10,000 covering 5-7 villages selected on
random basis in a number of Public
Health Centres. Each of the sub-
centres will be manned by one doctor
belonging to either modern or Ayur-
vedic or Homoeopathic medicine. The
expenditure likely to be involved is
about Rs, 11.00 lakhs.

The scheme is vet to be finalised
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Quantity =and Price of Rice, Wheat
Milo and Mecca Importeg and Exported

3065. SHRI SHANKERAO SAVANT:
SHRI BIJOY MODAK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantity and price ot rice,
wheat,- milo and meccg imported into
India during 1869-70, 1970-71, 1971-72,
1972-78, 1973 April to end of this
year;

(b) whether any rice or wheat was
also exported out of India during the
last three years; and

(e) if so, their quantity and price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
foodgrains ¥mported and their value—
during 1969-70, 1970-71, 1871-72
1972-73 and 1973-74 (April—June) ie
given as under:—
auantity in lakh metric tons value in
crores of rupees

Year Wheat Rice Milo Thotal Value
quantity
1969-70 31 70 443 2" 95 39'of 246 46
1970-71 28 o1 2°91 30 92 184 Ry
1971-72 16 7% 1 R2 18 57 106 46
h
1972-73 4" 40 1 04 1-53 6 97 59 of
1973-74 5§ 50 2°11 7° 61 6175
(April-Jun€)

() & (). The quantity and value of rice exported during the last three yeers is indicated
be

low:—

Quantity Value
Year
(In lakh metric tons) (In crores rupees)
1970=71 032 489
1971-72 a 10 170
1972-73 015 2'95
o 02 Q- 46

1973-7 .
mprﬂ-‘Jme)




07 Written Answers

Damage to University Property at
Aligarh

3065. SHRI SHANKERRAO
SAVANT: Will the Minister of EDU.
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what is the amount of damage
to University properiy at Aligarh on
account of students riots during 1971
72, 1972-73 and 1973 April to end of
June of the same year;

(b) for how many days was the
University kept closed during these
years;

(c) how many academic dayg were
lost as a result of students’ riots
during these years; and

(d) how has this loss been made
good; and what is its effect on the
examinations and on the standard of
education imparted at the University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
There were no student riots in the
University during the period in ques-
tion The question of damage to
University property on account of
riots, therefore, does not arise,

(b) Apart from the vacations and
scheduled holidays, the University
was cloged only from April 5 to May
2, 1973 during the period.

(¢) Does not arise.

{d) In order to adjust the program-
me of teaching and examination, which
was dislocated due to the closure of
the University in April-May, 1973 the
period of summer vacation this year
was curtailed by one month. Accord-
ing to the University, the standards of
examinations and education imparted
at the University are being strictly
maintained, and the losg has been
made good to the extent possible.

1453 LS4
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Production and Consumption of Rice,
Wheat, Jowar and Bajra

3068. SHRI SHANKERRAO
SAVANT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the nation’s demand for internal
consumption of rice, wheat, jowar and
Bajra;

(b) their production
year; and

in a normal

(c) the steps taken and proposed to
be taken to augment their production?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) The demand for internal con-
sumption of foodgraing as well as
individual cereals hike rice, wheat,
Jowar and bajra is elastic to a consi-
derable extent and depends on a
number of factors like availability of
different foodgrains and other substi-
tutable food stuffs, their comparative
prices, levels of income, population
growth and extent of urbanisation ete.
and thus vary from year to year and
region to region. In view of this, it
is not possible to frame g precise
estimate of demand for internal con-
sumption of rice, wheat, jowar and
bajra.

(b) Average annual production of
rice, wheat, jowar and bajra during
the last three agricultural years was
as under:—

(In million tonnes)

Rice . " . " . 4r'g

Wheat . . . . . 23'§

Jowar . . . . . 85
-

Bajra . . . 62

(¢) The steps taken to augment the
production of rice, wheat, jowar and
bajra include the development pro-
gramrmes being implemented in the
frame-work of the New Strategy for
Agricultural Development. The main
ingredients of the Strategy are: culti-
vation of high ylelding varieties of
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cereals, exiengion of area under
multiple cropping, development of
minor irrigation for intensive cultiva-
tion, organised provision of imputs
like fertiltsers ang pesticides, timely
provision of liberal credit facilities
including institutional finance, farmers’
education and training and intensifi-
cation of research.

National Health Service Scheme on
the pattern eof Central Government
Health Scheme

3069. SHRI BHOGENDRA JHA:
‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have any
proposal to introduce a National
Health Service Scheme in the coun-
try on the pattern of Ceniral Gevern-
ment Health Scheme; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU)-
(a) and (b) Government have a pro-
posal for having a Health Scheme for
Rural Areag by utilising the services
of medical practitioners belonging to
different systems of medicine. It is
proposed to introduce a Pilot Health
Scheme for rural areas as an experi-
mental measura 1n different Statesg in
30 sub-centres, each having a popu-
lation of about 8,000 to 10,000 cover-
ing 5—T villages selected on random
basig in a number of Public Health
Centres Each of the sub-centres will
be manned by one doctor belonging
to either modern or Ayurvedic or Ho-
moeopathic system of medicine.

Experimental Housing Construction
Scheme

3070. SHRI PURUSHOTTAM
KAKODKAR:
SHRI M M JOSEPH:

Will the Minister of WORKS AND
HOUSING be plemsed to state:

(a) whether N.B.O, has launched
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any Txperimental Housing Construc-
tion Scheme; '

(b) it so, the objective of the
:.;ham? and the mam;n festures there-
; an

(c) whether any experimental pro-
jects have been taken up, if 80, the
total expenditure involved therefor
and the results achieved in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes

(b) The objective of the Scheme
io undertake field trials of new ideas
ansing out of research work as re-
gards improved and economical build.
ing methods|materials and design and
to observe under actual living condi-
tions the behaviour of the structures
s0 constructeq

The main featureg of the Scheme
are—

(1) Engineers, architects and
builders are encouraged in ad-
opting new techniques/mater:
als

(2) Risks, if any, involved in ex-
perimentation are fully cov-
ered and grant-in-aid uptg 5
per cent of the cost of the pro-
ject is made available to agen-
cies spongoring the experimen-
tal eomstructiom.

(3) An Experimenta] Assessment
Committee examineg the expe.
rimental projects sponsored
by various government and
public séctor construction de-
partments and inatitutions
and approves the quantum of
grant-in-aid. The resylts of
experimentation are agsessed
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by this Committee and success-
ful techniques are recom-
mended for adoption in prac-
tice,

(c) Upto April, 1973, 25 construction
projects sponsored by wvarious cons-
truction departments|institutions in
the country, had been approved for
\;nﬁertaking experimental construc-
tion,

Expendiiure:

Total expenditure involved is esti-
mated to be about Rs, 1.35 crores; out
of which Grant-in-aig woulq account
for only about Rs. 39.2 lakhs.

Results achieved:

Out of 25 experimental construction
projects approved by the Assessment
Committee, 15 projects have bheen com-
pleted and the remaining are under
various stages of implementation.

New techniques mauterials;

38 new and improved construction
techniques|materials have been trind
in the experimental projects sponsor-
ed under the scheme. Based on the
results of experimentation, improve-
ments and economy in coustiuction
which could be achieved have been
brought to the notice of Construction
Departments, Housing Boards and con-
cerned agencies in the couniry for
adopting new techniques ‘materials in
practice on large scale.

Increase of seats In existing Medical
Colleges ang Beds in Hospilals in
Bihar

3071 SHRI NAWAL KISHORE
SINHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of Medical Col-
leges and Hospitals in Bihar, their Dis-
trict-wise break-up and the number of
beds in cach hospital;

(b) whether there is any propesal
to start some new Medical Colleges
and Hospitals in Bihar during the re-
mainjng peripd of Fourth Five Year
Plan u‘hd durin¢ the Fifth Five Year
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Plan, if so, the particulars thereof;
and

{c) whether there i8 any proposal to
increase the number of seats in the
existing Medical Collegeg and beds in
hospitals in Bihar, if so, the numbers
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHR] A. K. KIS-
KU): (a) There are at present five
recognised medical collegeg in the
State of Bihar whose names are given
below:—

1. Patna Medical College, Patna.

2, Darbhunga Medical College,
Laheriasarai.

3. Rajendra Medical  College,
Ranchi.

4, Medical College, Bhagalpur.

5. M.G.M. Medical College, Jam-
shedpur.

Medical College Hospitalg are at-
tached to the Government Medical
Colleges at Patna, Darbhanga and Ran-
¢hi, The number of beds in these hovs-
pitalg are 1423, 870 and 814 respec-
tively No independent teaching hos-
pital has yet been set up for Bhagal-
pur Medical College and pending that
the local Sadar Hospital will be uti-
lised. Jamshedpur Medical College
utilises the Tata Mesin Hospital and
Local Government Hospital.

(b) No.

(c) There s no proposal as yet to
increase the number of seats in the
Government Medical Colleges 23
additional beds in the Patna Medical
College hospital and 100 additional
beds in the Darbhanga Medical Col-
lege Hospital have recenlly beep sanc-
tioned by the State Government,
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Proposal to Construct Sports Stadium
in Muzaffarpur (Bihar)

3072. SHRI NAWAL KISHORE SIN-
HA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether there was a proposal to
construct a sports stadium in Muzaffar=-
pur (Bihar) and some amount was
also sanctioned for the purpose; and

(b) the present fate of the said sta-
dium and when the work on the sta-
dium ig likely to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) No, Sir. The
Government of India have not receiv-
ed any such proposal from the Bihar
Government,

{b) Doeg not arise.

Research Scholarshipg by UG.C.

3073. SHRI NAWAL KISHORE SIN-
HA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the scholarsips of
Rs. 300—400 per month are given to
Research Scholars by the University
Grants Commission;

(b) if so_ when this amount of scho-
larships was fixed by Government;

(e) whether there ig any proposal
under the consideration of Govern~
ment to enhance this amount of scho-
larship keeping in view the rising
price of essential commodities and
other day-to-day necessities; and

(d) if so, the salient features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The University Grants Commis~
sion awards annually, on an all India
basis, 120 Junior Research Fellow-
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ships @ Rs. 300 p.m. for research for
Ph.D. in Humanities and Social Sci-
ences. In addition, Junior Research
Fellowship (previously known as Re-
search Scholarships) @ Rs. 300 p.m.
are awarded annually through the
Universities,

The Commission also awards 60 Re-
gearch Fellowships annually for re-
gsearch for Ph.D. and Post-PhD. re-
gearch, the amount of Fellowships be-
ing Rs. 400 p.m. and Rs. 500 pm res-
pectively.

While the amount of Junior Research
Fellowships awarded by the Commis-
sion wag fixed in 19681-62, the amcunt
of Fellowshipg awarded through the
universities was raised from Rs. 250
to Rs, 300 p.m. in 1971-72. The amount
of Research Fellowships for
Ph.D and post Ph.D. research was
fixed in 1960-61 and 1870-71 respec-
tively.

The Commission also awards unnu-
ally 60 Senior Research Fellowships
@ Rs. 500 pm. (fixed in 1961-82) in
Humanities and Sciences for post-doc-
toral research work.

(c) and (d). The Commission is
examining the question of enhancing
the amount of Fellowships

Appointment of Committee to Pprobe
the working of Indian Council of
Medical Research

3075. SHRI BHOGENDRA JHA®
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government_had ap-
pointeq a Committee sometime ago
to make a thorough probe into the
working of the Indian Council of Me-
dical Research and evaluate the re-
search projects funded through it;

(b) whether the Commitiee 8p-
pointed for this purpose mever func-
tioned; and

(c) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K, KIS-
KU): (a) to (¢). Government had
appointed a Committee in March
1972 to assess the working of Indian
Council of Medical Rescarch and to
evaluate the scientific output of the
Council and its subordinate nnits,
The Indian Council of Medical Re-
search pointed out that a Committee
of the nature appointed by the Gov-
ernment for assessing the work of
the Indian Council of Medical Re-
search, which was an autonomous or-
ganisation, could only be appointed
by the Governing Body of the Coun-
cil and not by the Government of
India. It was decideg that the mat-
ter, along with the letter of the Gov-
ernment of India constituting the
Committee, should be referred to the
Governing Body with a view to ob-
taining their concurrence, The mat-
ter is under their consideration.

Investigations into granulated wud
found in bags OC fertilizer imported
from Czechoslovakia

3076. SHRI"MADHU LIMAYE:
SHRI P. NARASIMHA
REDDY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether an investigation has
been carried out in regard to 1mport-
ed Czechoslovak Fertilizer (In bags
with Czech markings) containing
vast quantities of granulated mud;

(b) the results of this Investiga-
tion; and

(¢) in view of the vital importance
of fertilizers for agricultural pro-
duction, will the importing agencies,
trangport agencies exercise greater
vigilance in future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P, SHINDE):
(a) The C.B.1. have registered a
case and are investigating into the
matter, Three casem registered by
the Punjab Police have been trans.
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ferred to C.B 1. Tentative enquiries
‘made prior to handing over the mat-
ter to C.B.J, showed that this was not
imported fertiliser at all. It appear-
ed, prima jacie, that some anti-social
elements had manufactured granulat-
ed mud, put the material in bags with
false markings as from “Czechoslo-
vakia” and some other countries and
despatched them from one of the sta-

tions 1n Bombay area to destinations
in Punjab;

(b) Report of CB.I is awaited.

(c) As mentioned before, tentative
enquiries; show that the material in
this case was not imported fertiliser
at all. However, due vigilance is
being exercised in the procurement,
handling and disiribution of import-
ed fertilizer.

Widening of National Highways and
Planting of trees

3077. SHRI MADHU LIMAYE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many National Highways
are being widened this year (1973.
74);

(b} whether a large number of
treeg have been cut down;

(c) when will the widehing pro-
gramme be completed; and

(d) whether re-planting of trees is
being made mandatory and respomsi-
bility fixeq by law on the specific
authorities to see that the planted
trees are not allowed to die or cut
down by the vandals?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT SHRI M. B.
RANA): (a) Out of 56 National High-
ways in the country 40 Natiohal
Highways are being widened during
the year 1973-74

(b) No, Sir, The trees along Na-
tional Highways are cut only when it
ig considered absolutely necessary to
do so in order to facilitate widening
of the National Highway and to
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provide reaschable clearance ror sa-
fety of mofor vehicles,

(c) The preésent widenlng pro-
gramme referred to in (a) above is
expected to be completed by the
middle of the Fifth Five.Yeay Plan,
depending on allocation of funds

(d) There are standing instructions
to the State Public Works Depart-
ments who are the executing agencies
of the Central Government for the
development and mamntenance of Na-
tional Highwayg in the coumtiry, to
ensure planting of hew trees in re-
placement of the trees cut down dur-
ing the course of widening.

Ban on export of fraits due to
shortage of food

3078 SHRI ‘/MADHU LIMAYE.
Wil the Mimster of AGRICULTURE
be pleaseq to state.

(a) the total quantitative caports
of bananas, 1lichis, mangoes and other
fruits M the last two years;

(b) the total foreign exchange
earmings from these exports during
the same perod;

(¢) whether Government propose
to ban these exports for a period of
five yearg in view of the acute food
shortage in the country and in view
to the fact that some of our people
subsist om different varieties of
fruit; and

(d) if not, the reasons for not tak-
ing this step?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB F
SHINDE): (a) and (b). A statement
giving the relevant information s
1aid on the Table of the House, [Plac-
ed in Library. See L.T. 5398/781.

(c) and (d) There is at present no
proposal with the Government of
India to bap the export of these
fruits. Fruits are only subsidiary
foods and not the primary foods and
foreign exchange come from that ex-
ports can be utilised for importing
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foodgraing s and when required.
Moreover total exports of theme com-
modities i only & very small per-
centage of production,

Mal-practices prevalling in the exe-
cufion of Family Planning
Programmse

3079. SHRI “MADHU LIMAYE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to supplementaries tp Starred
Question No. 801 on the 23rd Apri],
1:'373 and replies given thereto and
state;

(a) whether any remedial action
has been taken with regard to mal-
practices that prevail in the execu-
tion of family plannihg programme,
and

(b) the steps Government proposc
to take to improve performance and
effictency of the famly planning
agencies and programmes?

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Yes, Suitable
mstructions in this regard have been
issued to the State Governments,

(b) A statement indicating th:
sters proposed to be taken to improve
performance under the programme s
aftached

Statement

The following are the main steps
being taken to improve the perfor-
mance under the Family Planmng
Programme:—

1. Integration of maternal and
child health, family plannihg and
general health programmes at all
levels. Strengthening of schemes of
immunisation and prophylaxls With
a view to providing better heal'h
care for mothergs and children

2. Greater emphasis on- better pla-
cement of the infrastructure in the
States sp that it contributes towards
bettey performance,
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. .3 Improvement in LU.CD. and
SYerilization serviceg through pro-
pér screening of cases and better
{ollow-up services,

4, Greater stress on evolving im-
Pproved contraceptive technology,

5. Particular emphasis on the im-
provement in performance in those
States which have not come up te
the national average in levels of
achievement,

B. More effective participation by
the public as wel as local bodies and
voluntary organisations and greater
involvement of the community in the
programme,

7. The Mass Media methods will
also be so oriented as to make it
more of a person to person approach.

8. Morc intensive and improved
training of various categories of oer-
sonnel working in the family plan-
ning programme,

Price of sugar in open markei

..3080. SHRI DEIVEEKAN: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the price of sugar in
the open market is still more than
Rs. 4 per kilogram; and

(b) if so, the steps taken by the
Government to reduce the price?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No.
Sir. *

(b) Does not arise,

Newg items ‘organic Manure needed
to eurieh Soll with Garbon

3081. SHERI P, A. SAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of the Gov-
ernment hag been drawn to the Press
Report published in the Hindustan
Times dated 13th June, 1973 ynder the
teading ‘Organic Manure needed teo
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Enrich Soil with Carbon’;
(b) if so, how far this is true; and

(c) the steps being taken in this
regard by the Ministry and what al-
ternative steps are being considered?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir,

(b) The soil does not get depleted
of carbon if the use of balanced fer-
tilisers is udopled. There ig also no
evidence to show that more than 50
per cent carbon is assimilated through
the soil,

(¢) To mobilise the nutrients con-
tained 1n the organic manure and also
to mmprove the water holding capacily
and tilth of the soil jt is proposed to
take effective steps during the 5th
Plan to encourage the use of organic
manures, Organic manures can only
supplement and not gupplant the need
for fertilisers for the country.

News-item Captioned ‘how remotse
sensing can improve farm production’

3082. SHRI P, A. SAMINATHAN:
SHRI R. V, SWAMINATHAN:

Will the Minister of AGRICULTURE
be pleased to stale:

ta) whether atientivn of the Gov=-
crnment has been drawn to the Press
report published in the Hindustan
Timegs dated the 10th July, 1973 under
the Heading ‘How remote sensing can
improve farm production’; and

(b) if so, the steps being taken to
try this in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir,

{b) Realising the importance of
Remote sensing in agriculture, work
on coconut wilt disease in Kerala, wag
started about four years ago with a
group of scientists belonging to the:—

(i) Indian Agricultural Research
Institute, New Delhi,



111 Written Answers

(ii) Indian Space Research Organi-
sation.

(ii1) Thumba Equatorial Rocket
Launching Station, Trivandrum.

(iv) Central Coconut Research Sta-
tion, Kayangulam.

(v) Central Plantation Research
Institute, Kasargod.

Since the disease was responsible
for great losg to the state, attempts
were made to identify the disease and
health of plants to know the intensity
of the dizease in the plants and the
direction of spread of the disease,

The results indicated the possibility
of identifying a diseased coconut plant
even before visible disease symptoms
are apparant on it. Further, possibility
of predicting coconut yields by inten-
sity measurements has also been work-
ed out. I.C A.R. and the Indian Space
Research Organisation are planning to
intensify the use of remote sensing
Technique in different areas of agri-
culture during Fifth Plan period.

N B.O. Plan for bullding material
Industry

3083. SHRI P, A. SAMINATHAN:
SHRI P M. MEHTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whelher the Working Group of
the National Building Organisation has
stated that construction activity will
be impeded by ghortages of building
materials if the production of bricks,
cement, steel and timber is not step-
ped up by at least 50 per cent in the
next five years;

(b) if so, whether the organisation
hag prepared total investment plan of
Rs, 800 million in the establishment
of a new building materia] Industry
during the Fifth Five Year Plan; and

(c) it so, what are the other
suggestions made by them?

THE MINMISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
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ING (SHRI OM MEHTA) (a) and

§b) Yes. However, it wag a working
Group on Building Materials, Man-
power and Construction Techniques
for the Fifth Five Year Plan appointed
by the Planning Commission.

(¢) the following other meagures

have been suggesteq to meet the short-
age:—

(1) Improvements jn the present
practices of manufacture through
adoption of findings of the re-
search and development,

(2) Expansion of the existing In-
dustry.

(3) Adoption of construction
techniqueg which lead to
conservation of critical materials.

Smuggling of fertiliser into U.P. from
Haryana and Punjab

3084. SHR] BANAMALI PATNAIK.
Will the Minister of AGRICULTURE
be pleased to state:

{(a) whether his attention has been
drawn to the massive smuggling of
fertilizers to Uttar Pradesh from Har-
yana and Punjab;

(b) if g0, the reaction of Govern-
ment thereto; and

(c¢) the steps taken or proposed to
be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) Some reports of smuggling of
fertilisers to TUttar Pradesh ifrom
Haryana, Punjab and Rajasthan have
been recejved.

(b) and(c). Unauthorised inter-
state movements of fertilisers is an
offence under the Fertilizer (Move-
ment Control) Order, 1873 and deter-
rent punishment for this offence has
been provided for in the Essential
Commoditieg Act, 1955, On receipt of
the report referred to in part (a), the
concerned State Governments have
been requested to intensify the drive
to check unauthorised movement of

. dertilisery and to sward deterrent
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punishment in caseg where the offence
has been established. State Govern-
ments are exercising more vigilance
and are keeping strict waich on such
malpractices.

Seminar of Small farmer and Agricul-
tural Labour

3085. SHRI BANAMAL] PATNAIK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a regional geminar on
smal] farmers and agricultura] labour
was held recently in Chandigarh;

(b) whether the seminar re-
commended insurance of cattle and

creation of a cattle mortality fund;

(c) if so, the reaction of Govern-
ment thereto; and

(d) the steps proposed to be taken
in thiz direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes. Sir.
A regional seminar on SFDA|MFAL
programme was held in Chandigarh
from July 10 to 12, 1973.

(b) Yes, Sir.

(e) and (d). Instructions have
been jssued permitting the SFDA]
MFAL agencies to subsidise the first
annual premium for insurance of the
milch cattle, on the lines of the
capital cost of the animal, supplied to
the selected beneficiaries, Where no
scheme of cattle insurance by insu-
rance companies is wavailable, the
agencies have been allowed to com-
tribute towards a cattle mortality fund
to be set up by the District Central
Cnoperative Bank,

Code ,of Conduct for Teachers

3086. SHRI BANAMALI PATNAIK.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the need for a Code
of Conduct for Teacherg has been felt;
Bang
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(b) 1if so, the steps proposed to be
taken in the matier?

THE DEPUEY MINISTER IN THE
MINISTRY OF EDUCATION,
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (b), Educa-
tion being a State subject the matter
concerns the State Governments.
However, State Governments have
their own Education Codes which,
inter-alia regulate the conduct of
school teachers. Government School
teachers are also governed by
Government Servants conduct rules.

The Delhi School Education Act,
recently passed by the Parliament,
provides that every employee of a
recognized School shall be governed
by -uch Code of Conduct as may be
prescribed

Teaching Profession

3087. SHRI BANAMAL] PATNAIK:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is a dechne in
teaching standards and lesg number of
persons are attracted to this profes-
sion or take it as a stepping stone to
join other professions;

(b) if so, the reasong therefor; and

{c) the steps taken or proposed to
be taken to better the lot of teachers
in the courtry so that they can strick
to the proiession and command some
respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION,
SJOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRI
D P. YADAV): (a) to (c). There is
some deterioration in teaching stan-
dards main.y due to the rapid expan=-
sion of educational facilities that has
taken place ut all stages, the time
required to double the output of high
quality teachers being generally longer
thar that required to double enrol-
mnent. As ‘eaching continues to be one
vf the major avenues for employment
of educaterd persons and since there
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has been no lack of applicotions for
the posts of teachers, it 1s difficult to
say whether teaching profession is be-
coming lees attractivé or whether de-
sertlons are on the increase, Itls, how-
ever, true that the profession does not
get its due share of the top talent in
the country, espacially at the school
stage.

Government has been striving its
best, subject to availability of resourc-
es, to improve the general condition
of work and service and professional
competence of teachers, Steps have
also been taken to improve their re-
muneration so as to make them moie
comparable to other public servants
with similar qualifications and respon.
sibilities,

Demands of Dock Shramik Associa-
tion, Calcutta

3088 SHR;] MOHAMMAD ISMAIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(i) whether the Calcutta Port Com_
missioners and Dock Shramik Assocla-
tion came in a bipartite settlement on
1st June, 1978 opn all the 1ssues except
with regard to (1) wage scales and
increment of shippers, pamting
workers and tindals;

(ii) question of provident fund and
pension have been referred to the Mi-
nistry from bipartite meeting and

(u1) if so, what steps have been
take, to accept the demands?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
‘BAHADUR): (a) ang (b). The Com-
missioners for the Port of Calcutta and
the representatives of the Dock
Shramik Association arrived at an
agreeftent on 1-6-1973, which con-
tained, among other things. the fol-
lowing provisiohs:—

(i) The weagés of Chipping mnd
Painting workerg and Boiler
cietining workers under the
Chigf Mechenlcal Engineer
ag aldo the Dry Dock Chip-
ping and Paffitidg workers
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would be calculated on the
basis of the minimum of the
acale of pay of Rs. 104—2—
116—3-=131—EB--3-—140.

(1) The wages of Tindals of the
Chipping and Painting wor-
kers woulq be calculated on
the basis of the minimum of
the scale of pay of Rs, 115—
3—136—4—140—EB—4-—180.

(iii) Without prejudice to the con-
tentions of either pariies, the
question whether the Chip-
ping and Painting workers
and Tindals should get jncre-
ment in the scales of pay men-
tioned at (i) and (1) above
and also the question of pay
applicable to the Tindals
would be kept open

(iv) No agreement could be arriv-
ed at on the question of Pro-
vident Fund or Pension,

Calcutta Port Commissioners wall
have further discussions witp the
Dock Shramik Association regarding
the outstandmg 1ssues.

Working of Labour Employees Rela-
tions in Farms run by State Farms
Corporation

3089, SHRI C, K CHANDRAPPAN
Will the Minister of AGRICULTURE
be pleased to state:

(a) how many State Farms are
being run the State Farmg Corpora-
tion and which are these Farms;

(b) whether these Farms are run
profitably; and if so, the relevant
facts regerding thig during the last
three years;

(c) whether there are any norms
followed in these Farms to maintain
healthy reélatfons bétween thé Farm
Administration, employees and wor-
kers; and

(d) if so, the broad outlinés there-
of?
THE MINISTER OF STATE IN

THp MINFSTRY OF AGRICULTURE
{SHRI ANNASAHEB P, SHINDE):
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() The following nine farms are
being Tun by State Farms Corpora-
tions: —

. Suratgarh (Rajasthan).
Jetsar (Rajasthan).
Hissar (Haryana),

. Raichur (Mysore).
Cannanore (Kerala).

. Ladhowal (Punjab).

. Jharsuguda (Orissa).

. Chengam (Tamil Nadu),

RS RN - W
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9. Kakilabari (Assam).

The Corporation is also undertaking
developmental work at two places in
Mizoram, as an agent of the Govern-
ment of India.

(b) The Corporation as a whole, has
earned profits during the past three
years of its operations. Profit and
loss position of individual units ig in-
dicated below:—

Net profitfioss ( Rs. i lakhs)

1969-70 1970-71 1971-72
1. Suratgarh (4)38-26 (+)11-67 ( )i18-68
2. Jetsar (=)o 96 (=749 (o1
3. Hissar ()2 54 (+)8-65 (1)6-29
4. Raichur (=521 (+)2-82 (4 )o 12
5. Ladhowal (—)o-32 (4)o-8s (4128
6. Jharsuguda (—8*93 (=)o 70 (=)7-97
7. Cannanore (—)o-10 (—)t-46
8. Chengam (=)o 56
9. Kaskilabarn (—)1-40

(c) ang (d). The Corporation fol-
lows the guideliney evolved by the
Government of Imdia to maintain
Healthy relations between Adminis-
tration, employees and workers. No
separate morms have been evolved by
the Corboration for being applied to
the relations between the manage-
ment and the workers,

Welegution from Nerala about
Crisl in Kefala

8000. SHRI C. K. CHANDRAPPAN:
SHRY SUKHDEO PRASAD
VERMA-

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether an all-party delegation
headeg by the Kerala Chief Mimister
had met the Food Minister jn Delhi
retently and discussed aboat the {nod
crisls in Keraln;

Food

«h) if s0, what were the demands
put forward by them;

«¢) what were the assurances given
by the Central Government; and

(d) how far thege assurances were
fulfilled. ang whnat are the other steps
taken to face the food crisis in Kerala
during the lean months?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHR} ANNASAHEB P, SHINDE):
(a) and (b). ¥es, Sir. The delegation
demanded that sufficient quantities of
rice and wheat be supplied to Kerala
State to maintain the public distri-
bution system there.

(¢) and (d) The delegation was
assured that reasonable requirements
of foodgrains of Kerala would be met
kecping im view the overall availabi-
lity of foodgraing in the Central pool
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and the needs of other defleit and
drought affected States. The allot-
ment of wheat o the State for July,
1973 was raiseq from 30,000 tonnes
to 35,000 ronnes, The Governments of
Tamil Nadu and Andhra Pradesh
were requested to help the Kerala
State to tide over their difficult food
situation. Tamil Nadu Government
have already agreed to offer 5,800
tonnes levy free rice to Kerala on
State to State basis and 200 tonnes of
broken rice free of cost. Andhra Pra-
desh Government have also agreed to
supply immediately 5,000 tonnes each
of whole and broken rice to Kerzala
on State to State basis to supplement
the Central allocations.

Development of Beypore and other
Minor Ports in Kerala

3091. SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the work for the deve-
lopment of Beypore port in Kerala 1s
going on 1n a slow pace;

(b) 1f so, the reasons thereof and
steps taken to speed up the work;

(c) whether the KXerala Govern-
ment has proposed to the Centre to
take up the development scheme of
any other minor port in Kerala; and

(d) if so, the gecisions thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). The Gov-
ernment of Kerala have reported that
all the preliminary steps for the
prompt execution of the work have
been set in motion. The only bottle-
neck in the commencement of the
work is lack of dredging facilities.
The State Government is being
assisted in thig behalf by making
available to them a dredger of the
Central Dredging Organisation in
November, 1873.

(¢) ang (d). The Government of
Kerala have not so far proposed to
the Ministry of Shipping and Trans-
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port the development of any other

minor port in Kerala besides Beypore.

Gherao of Vice-Chancellor of Jawahar-
lal Nehru University

3002. SHR] C. X. CHANDRAPPAN:
SHRI SHANKAR DAYAL
SINGH ;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

forgrr, &9 s Wi gl
wat
be pleased to state:

(a) whether the Vice-Chancellor of

the Jawaharlal Nehru University had
been gheraced recently;

(b) 1if so, the facts thereof; and

(c) the steps taken to redress the
grievances of the students?

THE MINISTER QF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): (a) to
(e). The Vice-Chancellor, five Deans
a Professor, an Associate Professor
and the Registrar were gheraced by
the students in the Vice-Chancellor's
office on July 18, 1975 from 3 pm, till
midnight,

In February, 1973, a Faculty-
Student Committee submitted propo-
sals for students’ participation in the
functioning of the University. These
were discussed at great length by the
teachers and students in the various
Schools. The proposals were finally
approved by the Academic Council in
March 1873, They provided for re-
presentation for students at the Cen-
tre and School levels and in the
Academic Council. It was agreed that
students would participate in the
consideration of all academic matters
except those involving (i) faculty
positions, recruitment, conditions of
service and academic freedom; and
(ii) actual processes of evaluating the
academic performance and merit of
students.

In July, 1973, the Students’ Union
came up with g fresh demand that
student representatives should be on
the Selection Committees for admis-
sion of students. Among other things
they demanded that “students should
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not be admitted to any of the Centre
without a proper Selection Commit-
tee in which there are adeguate
student representatives”. The Vice-
Chancellor pointed out that this was
a new demand and went contrary to
the proposals approved by the acade-
mic Council, which had accepted
students’ representation in a wide
range of academic activities, but not
in the “actual processes to evaluate
the academic performance and merit
of students”. He elaborated these
points in his letter to the Students’
Union, dated July 12, 1973,

The President of the Students’
Union, some student Councillors and
a group of students came to the Vice-
Chancellor on July 13 and demanded
a written gssurance from the Vice-
Chancellor that students would be
given representation on the Admission
Committees. The Vice-Chancellor.
again explained to them that this was
a matter on which he had no autho-
rity to act as it was within the ambit
of the decision of the Academic
Council. However, he said that he
would consult the faculty in the
matter. But, the students insisted on
a written assurance on the spot and
the gherao started It was lifted at,
midnight.

In accordance with what the Vice-
Chancellor had told the students
earlier, between July 15 and July 17
the Teachers' Association of the Uni-
versity and members of the faculty
of the various Schools held meetings
to consider the question. In these
meetings the teachers took the clear
stand that students' representatives
should not be associated with the
evaluation of the merit of students.
On July 17, the Vice-Chancellor wrote
to the President of the Students'
Union suggesting that a representative
group of teachers and students should
meet and try to arrive at a consensus
on this issue. On the teachers' side
the following were the members:

(i) The Deans.

(i) Two teachers from each
School chosen by the teachers
of the School.

(iii) The President and the Secre-
tary of the Teachers' Associa-
tion. .
The teacher-student group held two
meetings on July 19 and 24. They re-
commended that the Student-Faculty
Committee of the Centre shall work
out the admission policy, procedures
and criteria and also review the
admissiong after the evaluation of
academic merit had been done by the
faculty to ensure that the policy laid
down had been followed, provided
that evaluation of academic merit as
done by the faculty of the Centre shall
not be within the purview of the re-
view. These recommendations are in
keeping with the reply sent by the
Vice-Chancellor to the President of
the Students’ Union on July 12. The
Vice-Chancellor welcomed these re-
commendations, which have since
been approved by the Academic Coun-
cil and are being implemented.

Admissions to the wvarious pro-
grammes of the University are in pro-
gress in accordance with these recom-
mendations.

PRODUCTION OF SUGAR DURING
1971-72 AND 1872-73

3093. PROF. S. L. SAKSENA: Will
the Minister of AGRICULTURE be
pleased to state the total production
of sugar in the crushing season (i)
November, 1971 to October, 1972 and
(1) November, 1972 to July, 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): The sugar
yvear is reckoned from October to
September following. The tota] pro-
duction of sugar in the sugar years,
1871-72 and 1972-73 is given below:

1971-72 31.13 lakh tonnes
1972-73 38.04 lakh tonnes
(Upto 31-7-1973)

PRICE OF SUGAR FOR THE SALE
AND FOR GOVERNMENT'S RE-
QUIREMENT

3004 PROF. S. L. SAKSENA: Will
the Minister of AGRICULTURE be
pleased to state:
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(a) what portion of the sugar pro-

dyctiop in the cqupiry in 1072-78 was
earmarked B].] for free sale by sugar

factories and (ii) for Government rs-
quirements;

(b) the higheaf, average and lowest
price gt which free-sale sugar was
sold; and

(¢) the price obtained by sugar
factories for sugar reserved for Gov-
ernment requirements region-wise;
n 1972-787 :

THE MINISTRY OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Of the
production of sugar in 1972-73 season.
70 per cent 1s bemng procured at noti-
fled prices as levy and the balance 80
per cent is left for sale by the factories
in open markst.

(b) The highest average and the
lowest wholesale prices of free sale,
sugar in the five important markets of
Bombay, Madras, Kanpur, Calcutta
and Delhi upto the Tth August, 1973,
during 1972-73 season were Rs, 374.73

and Rs. 322.00 per  quintal
respectively,
(c) A Statement showing the

notified prices of sugar, zone-wise, for
1972-73 season is laid on the Table of
the House {Placed in Library, Sec
No. LT-5399/73],

Break-up of Expenditure on produc-
tion of Sugar
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3088. FROF. & L. SAKSENA: Wil
&Mﬂm'mu ™
piegsed to state:

(a) the mctual break-up on various
factors like cost of fuel and stores,
salaries and wages of sugar paid to
factories’ for sugar reserved by Gov=-
ernnmment for its use; and

(b) what were the concessions, re-
bates given by Government to sugar
factories to maximise sugar produc-
tion in 1972-737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SNIGH): (a) The
prices paid to the factories for sugar
taken as levy by the Government are
fixed according to the cost schedules
prescribed by the Tariff Commission
for different zones in its 1669 report
These schedules do not furmish the
break{qup unde¢r different factors as
mentioned by the Hon'ble Member
Escalations on account of incidence of
Second Wage Board Award, increase
in dearness allowance, additional
bonus, higher depreciation, packing
charges etc, etc, have also been includ-
ed in the prices notified from time to
time.

(b) The Central Government has
allowed excise rebates as an incentive
to incresse sugar production A
statement showing the rebate 1=
attached.

Statement .
Statement showing rebate in Excise Duty Granted on Sugar Production in

1972-73 Season.
1972-73:

The rate of rebate of excise duty is as follows:—

Particulars

Rate of rebate

1. Production of sugar durirg the period Ist October, 72 to 30th Rs. 40-00 per quintal
November, 72 which is in cxcess of the production during the

corresponding period in 1971.

2. Production of sugar during the period Ist December, 72 to 28th  Rs. 20° 00 per quintal

February, 73 which is in excess of 115 percent of the production
durihg the corresponding period in 1971-72.

3. Production of sugar during the period Ist March to 3oth Rs. 20°00 per quintal
April, 73 which is in excess of the gnantity of sugrr production

during the corresponding period in 1972.
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“;mlmlm Rate of rebate
4. Production of s unnglhepmod Iat May to 3oth Junc 73
whuch 13 in ex;u?r o? production during the mpon&mg
period 1n 1972

5. Production of sugar during the period Ist July to 3oth September, Rs 20 00 par quintal
73 which 15 1n excess of the production dunng the corresponding
peniod 1n 1972

Rs 30 00 per quntal

6 Prodyction of sugar by new factones starting for the first tume
in the l-u?u year 1972-73 on the quantity m excess of pro-
duction 000 tonnes during the sugar year 1972-73

Rs 40 oo per quintal

7. Production of sugar by factories which had only a trial run in Rs 40 00 pur quntal

the base pemod (}971—72 season) on the quanuty of sugar pro-

duced 1n excess of

S S—

5000 tonnes durnng the sugar yur, 1972-73

Total number of Unlvursluea and
affiliated Colleges and expenditure
by UG.C.

3096 PROF S L SAKSENA Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-

ed to state

(a) the total number of Umiversi-
ties 1n the country and the total
number of students enrolled in them
on 31st October, 1971 and on 8lst
October 1872, and

(a) Unnersities (including 9 institutions
deerne 1 to be umiversitiesh

N imber
Enrolment

(b) Affihated Colleges
N mmber

Enrolment

(b) the total number of colleges m
the couniry affilated to the various
Universities and the total number of
students enrolled in them on 3lst
October, 1971 and on 31st October,
19727

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF § NURUL HASAN) (a)
and (b) The required information is
given below

971 1972
(As on August 15)

93 99
3,32,825 Under complation
3688 3,935

2509 489  Under compilation

Note 'Ihe UGC oolh.cts Statistics of Um\ enmesf Colleg. s and enrolment theremn as on

August 15

Grants to Unlversltles and Colleges

3097 PROF S L SAKSENA Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state

(a) the total grant given by Gov-
ernment 1o the Umversity Grants
Commgsior: and how much of it was
spent on the (i) Universities and
(11) affibated colleges in 1971-72 and
1872-78 respectively:

(b) the Umvers:ty Grants Commis-
sion’s expenditure (1) per Unuversity
student (n) per student in affilated
colleges 1n 1971-72 and 1972-73 res-
pectively and the reason for this
collossal disparity, and

(¢) will the Hon'ble Minister assure
the House that whether this disparity
will be removed 1in the Umversity
Grants Commussion's expenditure 1
1973-747

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(PROF, 5 NURUL HASAN): (a)
and (b). Information is being collected
and will be laid on the Table of the
Sabha in due course,

{c) No. Sir.
Standard of Sports and Games

3098. SHRI H. N. MUKERJEE. Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the standard of Indian
sports and games continues to be poor;
and

(b) if so, what steps have been
taken to improve the standard of
sports and games?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b); Itis
@a fact that in the world of sports,
India's status in general, is relatively
low.

Government of India have been
taking various steps from time to
time to improve the standards of
games and sports all over the country.

Assistance is given to the National
Sports Federations for holding of
annual Championships, salaries of
Asstt Secretaries, holding of coaching
camps, senjors and juniors and parti-
cipation in selected important tourna-
ments abroad.

On requests received from State
Sports Councils. funds are made
available for holding of coaching
camps, construction of gtadia, purchase
of sports equipment, estahlishment of
rural sporta centres etc, Sports Talent
Scholarship Scheme has been insti-
tuted for students from schools and
colleges.

University Grants Commission has
‘been encouraging sports and games in
Universities and Colleges by providing
funds for construction/improvement
of physica]l facilities and for appoint-
ment of coaches,
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Financlal assistance is also extended
to State Sports Councils for hold-
ing rural sports tournaments at Block,
Distt. and State levels, and for parti-

cipation in the All India Rural
Sports Tournaments, .
Under- the National Coaching

Sche'me, services of trained sports
coaches are placed at the disposal of
State Sports Councils to assist them
in  their coaching programmes.
Trained sports coaches have also been
appointed in Nehru Yuvak Kendras
to encourage sports activities in rural
areas and to sport talent for further
expert training.

Archaeological Excavation

3099, SHRI H N. MUKHERJEE'
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE,
be pleased to state:

(a) what are the places where
archaeological excavations have been
conducted in the last three years.

(b) whether these excavations have
led {o any new discoveries; and

(e) if so, the main features of the
discoveries made?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) In
the last three years excavation
were conducted at 58 sites 1n
different regions of India as per lsl
laid on the Table of the House
(Place in Library. See No. LT-5400
/731  Of these 21 (including & in
collaboration) were conducted by the
Archaeological Survey of India 15
by the State Departments of Archaeo-
logy and 22 by the Universities
Some of the sites however, had been
under excavation continuously over a
period of two to three years.

(b) Yes, Sir.

(¢) The main features of the im-
portant discoveries as & result of ex-
cavations are given below:
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The excavations at Bhimbetka,
District Raison: (Madhya Pradesh)
containing traces of paintings in the
rock shelters have yielded remains
of occupation ranging from the early
Stone Age, with breaks, upto the Late
Mediaeval times.

The excavation at Sarai Nahar Rai,
Districl Pratapgarh (Uttar Pradesh)
have revealed remains of a Late Stone
Age microlith-using culture g ing
back to circa 8000 B.C.

The remains of dwelling pits with
post holes at Burzahom, District Sri-
nagar (Jammu and Kashmir): and of
a neolithic culture at the lowest level
of a four fold sequence of cultures at
Chirand in District Saran (Bihar) are
important discoveries of the Neoli-
thic period.

Excavations at Chandigarh have
revealed the existence of a Harappan
settlement, while Surkotada in Dist-
rict Kutch (Gujarat) has brought to
light a fortified settlement dating
from the beginning of the second
millennivm B.C. to about the middie
of the eighteenth century BC. with
three periods of occupation and hones
of the horse (equus).

Prabhas Patan, Thsirict Junagurh
(Gujarat) has yielded a sequence of
five culture periods ranging from the
post-Harappan pha<e, dating from
circa 2000 B.C to the 6th century A D.

The discovery of copper hoards in
association with ochre-colour pottery
has been established for the first time
in the Ganga valley at Saipai, District
Etan (U.P.).

The discovery of a pottery kiln
and a few terracotta female headless
goddesses placed in clay caskets,
belonging to the post-Harappan Chal.
colithic period. at Inamgaon, District
Pune, Maharashtra is significant.

The occurrance of traces of {ron
with black-and-red ware pottery at
Noh in District Bharatpur (Rajas-
than) is among the earliest evidence

1453 L.S.—B.
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of iron in northern India so far
known.

The excavation at Purana Qila
Delhi established an almost continu-
ous sequence of culturegs from circa
4th-3rd century B.C. to about 18th
century AD, covering the Mauryan,
Sunga, Saka, Kushan, Gupta, post-
Gupta, Rajput Sultanate and Mughal
poriods, respectively. Among the
lnleresting discoveries are large frag-
ments of -inscribed Chinese porcelain
and a deluxe variety of Mughal
pottery.

The discovery of a fortification
ranging in point of time from the
second half of the first century A.D.
to the 5th century A.D. at Sanghol,
in District Ludhiang (Punjab) with
three 'moats, one outside the rampart
and two inside, collaborates descrip-
tions of fortifications in Kautilya's
Arthashastra.

The excavation at Ambari, Dist-
rict Kamrup (Assam) have exposed a
four-fold sequence of cultures rang-
ing from the early Christian era to
the mediaeval times.

Of the Satvahana period vcry in-
teresting evidence in the form of
coins. terracottas and a very beuuti-
ful ivory figure has been found in the
cxcavations at Bhokardan, Dustrict
Aurangabad (Maharashtra)

The exposure of Buddhist stupas
ranging over a few centuries prior to
and after the commencement of the
Christian era at Kanchipuram Dist-
rict Chingleput (Tamil Nadu) is in-
teresting new evidence.

The discovery of a massive brick
stupa with two terraces, belonging to
the Pala period and a bronze image
of Vajrapani at Antichak, District
Bhagalpur (Bihar) and of a brick-
built stupa of the Early Pala period
at Bharatpur, District Burdwan.
(West Bengal) are other important
discoveries of Buddhist remains, The
discovery of this stupa is the first of
its kind in West Bengal



131  Written Answers

The clearance of the brick-built
stupa at Piprahwa, District Basti
(UP.), first exposed by W.C. Peppe
in 1898, has brought to light its com-
plete features together with the evi-
dence of the interment of a soapstone
casket containing fragments of bones
in a brick chamber, laid into a pit
below the stupa. The discovery of
31 terracotta sealings at a depth of
1.6 m. below the surface in an ad-
joining monastery, bearing the
legend, Om Devaputravihare Rapila-
vastu Bhikshu Sanghasys, with it
veriants in the Kushana Brami script
point to the prospects of ancient
Kapilavastu lying in the neighbour-
hood.

The excavations at Xashipur, Dist.
rict Nainital (U.P.) have revealed
the remainsg of a unique early media-
eval temple built of bricks on a solid
brick platform. In the final stage it
was developed into a Panchayatana
complex.

The excavations at Champaner,
District Panchmanal, Gujarat have
revealed complete street plans and
habitation pattern of a mediaeval
town-ship with interesting details of
office buildings, palaces, mosques,
baths and wells etc

(Theft of Idols and Antigues)

3100 SHRI H. N. MUKERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state

(a) whether theft of idols and
other curious vbjects of antiquity con-
tinues unabated;

(b) whether a large number of
preclous art objects have already
been smuggled out of the country;
and

(c) if so, what steps have been
taken to prevent the theft and smug-
gling of art objects?

AUGUST 13, 1873
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
Thefts of idols and other art objects
of antiquity from Centrally protected
menuments and the Archaeological
Museums 13 on the decdline, though
thefts from unprotected monuments,
private temples and repositories con-
me to be reported from time to

and are on the increase.

(b) Some cases have come to the
notice of the Government.

(c) Government have taken the fol-
lowing steps;

(i) The strength of the watch
and warg staff at Centrally protec-
ted monuments and Archaeological
Museums has been increased.

(i1) Police guards are being pro-
vided by State Governmients at
selected monuments and museums.

(11) Vigilance at air and sea poris
to prevent smuggling of stolen anti-
quities has been intensifled,

(iv) Parlament has passed the
Antiquities and Art Treasures Act,
1072. The rules for the operation
of the Act have been finalized and
the State Governments have been
requested to undertake the registra-
tion of specified categories of anti-
quities. The funds for putting in
positiori  necessary registration
machinary are being provided to
the State Governments so as to
bring the Act in force. The machi-
nary for licencing of antiquity
gulm is also being put in posi-

on.
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(v) (a) Simultenedusly the work of
Ppreparing a complete docu-
mentation of Antiquities and
Works of Art, whether affix-
ed on or lying loose in the
premises of Centrilly protec-
ted monumehnts, as well as
all ébjects in fhe Atehaeolo-
gleal Mdséuths has been
undertakén.

(b) Bimilar ihéasures hiaVe been
récomimetidéd to the State
Governments in réspett of all
monuments in their charge.

{vi) (a) g.ﬂcwoﬂ ::tc‘hes b:fﬁCu:tﬁm:M
ve

trtining f0r indentiffifg snti-
ques go that they fiay be ible
to detett attempts t6 -
gle them out of India.
frosher coutess as well as
courses for other batches
have also been corterhplitfed.

(b) Six posts of Deputy Superin-
tending Archaseologists have
been sanctioned on the
strength of the Archaeologi-
cal Survey of India for being
posted at important air and
sea ports to help customs
authorities in checking smug-
gling of antiques to foreign
countries. Three  Deputy
Superintending Archaeoclo-
gists are already in position.
Of these one each is in Bom-
bay, Delhi and Calcutta, res-
pectively. The fourth will
be in position in Bombay
shortly.

(vii) Steps are under consideration
for the ratification of an
international Convention on
the “Means of Prohibiting
and Preventing the Tllicit
Import, Export and Transfer
of Ownership of Cultural
Property”, as adopted by the
16th General Conferenee of
Unesco in 1970.

(viti) Village to Village Survey of
antiquarian remains is also
proposed to be undertaken in
the Fifth Five Year Plan to

locate mamuments, sites and
loose antiquities.

Fourth centemary celebration of Ram
Charit Manag

3101. SHRI R. K. SINHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have
chalked out programme for the fourth
centenary celebrations of Ram Charit
Mahas;

(b) whether there is any proposil
to celebrate it somewhere in Ayodhia
which is the birth place of Lord
Rama;

(t) whether there are any propo-
sals to renovate old temples of Ayo-
dhia during the fourth centenary of
Rain Charit Manas; dnd

(d) whether any person from Ayo-
dhia Region are proposed to be asso-
ciated with the National Committee
of Ram Charit Manas Chatussshatti
Samiti and if so, particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Certain proposals
in connection with the celebration of
400th anniversary of Ram Charit
Manas are under consideration of the
Government.

(b) If the Commitiee on the Cele-
bration of Fourth Centenary of Ram
Charit Manas were to put forward
any proposals for celebrations at
Ayodhia, Government would be pre-
pared to consider the proposal

(¢) Aichaeological Survey of India
has under consideration a proposal to
take steps for conservation of such
ancient temples at Ayodhia as are
considered to be of national import-
ance and are in need of conservation.

(d) The suggestion of the Hon’ble
Member has been forwarded to the
Commitiee for the Celebration of
Fourth Centenary of Ram Charit
Manas.



135 - Written Answers

Reservation of seats in Public Schools
for students pelonging to Scheduled
Castes and Scheduled Tribes

3102, SHRI R. K, SINHA:
SHRI SEZHIYAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaged to state:

(a) whether any scheme has been
finalised to reserve some seats In
Public Schools of the country for
students belonging to the Scheduled
Castes and Scheduled Tribes and other
Backward Communities;

(b) if so, the main features there-
of; and

(c) the extent to which thig propo-
sal has been implemented in the aca-
demie year 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) and (b). Under
the Government of India Scheme of
Scholarships 1n approved Residential
Schools, which has recently been
finalised and will come into force
shortly, 1200 scholarships are propos-
ed to be awarded each year on the
basis of merit-cum-imeans to selected
students for study ;n approved Resi-
dential/Public schools in India Pro-
vision has beep made for reservation
of 15 per cent of siholarships for
Schedulrd Caste and 5 per cent for
Scheduleq Tribe students. The other
important features of the Scheme
are’

(i) Selection of the candidates
will be made on the basis of
an all Indiz examination.

(ii) Scholars whose parents’ in-
come exceeds Rs 500 per
month shall not be eligible
for scholarship.

(iii) Students ip the age-group 11-
13 will be eligible.

(iv) The scholarship will be ten-
able for the duration of Sec-
ondary education.
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(v) The value of acholarship will
cover full amount of school
fees, including residential
charges, cost of books and
stationery and clothing; in the
case of children whose par-
ents income is below Rs, 250
per month, they will also be
given packet money, travel
expenseg to join the achool at
the commencement of each
term and also from school to
home-town at the end of each
term.

(c) Steps have been taken to hold
the annual examination for selection
of candidates in September, 1973. The
results of this examination wil} form
the basis for admission of the selected
students in 1974.

Caunses for student unrest in U.P.

3103. SHRI R. K. SINHA:
SHRI JHARKHANDE RAI:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any efforts have been
made to study the underlymg cuuses
for the studenis unrest in Uttar Pra-
desh,

(b) if so #he conclusions arrived at
and

(c) the measmics pioposed be
adopted to remove the genuine griev-
ances of the student community in the
State ang resture normal functioning
of the Universities und Colleges 1n
the country?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF 8. NURUL HASAN): (a) to
(c). No special study of the causes of
student unrest in UP in particular,
has been made, However, the causes
of student unrest in general have been
examined by geveral authorities and
committees over the years and their
recommendations communicated to
the State Governments and Universi-
tles for consideration ang-implemen~
tation,
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The University College authorities
are fully aware of the problems aris-
g out of Student Unrest and are ex-
pected to take all possible steps to
ensure normal functivning of their
Universities|Colleges, ~and  remove
genuine grievances of students in so
far as they are academic in nature,

New-item “Family Planning Plan in
for major siashing” appearing in the
Indian Express

3104. SHRI R. K, SINHA:
SHRI BANAMALI
NAIK:

PAT-

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the attention of gov-
ernment has been invited to the news
umpu] oY) ul paieodde YITYM WS
Express on the 19th July, 1273 under
the heading ‘Family Planning Plan
in for major slashing’;

(b) the ictal amount so far spent
on the family planning since the
scheme of {amily planning came in-
to force; and :

(c) the rensons and justification for
reducing the amount to be spent on
this scheme considerably?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Yes,

(bJ The estimated expenditure in-
curred upto end of 1972-73 works out
to Rs, 320.687 crores.

(¢) The reduction in the financial
provision during 1973-74 is mainly
due to general constraint on financial
resources as a result of the need to
meet certain priority reguiremehts

like drought relief and unemployment
schemes.

Bare-Minimum Facilities in ALLM.S,,
New Delhi

3105. PROF. MADHU DANDA-
VATE: Will the Minister of HEALTH
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AND FAMILY PLANNING be pleas-
ed to state:

(a) whether a large number of re-
latives of the patients admitted to the
All India Institute of Medical Scien-
ces, New Delhi, occupy the open
grounds near the Hospital for wani of
any shelter negar the Institute; and

(b) if so, what steps are proposed
to provide bare-minimum facilities to
these relatives of the patients admit-
ted to the Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI AL K.
KisKKU): {a) Yes, A number of at-
tendants of the patients do cecupy
the open ground near the hospital.

(b) A Dharamshala’ is under con-
struction in the campus of the All
India Institute of Medical Sciences,
New Delhi, to provide mecessary faci-
lities to the relatives and attendants
of patients,

Purchase of Inferior Qualily of secds
of cashsw for Rainagiri District,
Maharashira

3105. PROF. MADHU DANDA-
VATE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether complaints have been
received that ninety per cent oi the
cashew seeds Used for ‘cashew-planta-
tion scheme in the Ratnagiri District
of Maharashtra executed with the

Central gssistance are useless for plan-
tatio™n;

(h) whether lower tendersg for thes»
seeds have been rejected and seeds
of inferior quality have been purchas-
ed at higher rates; and

(c) the steps taken to meet these
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) No such complaints have been
reczived by the Government of India
but the State Government have re-
ceived some complaints. The scheme
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for Land Development cum Horticul~-
ture Development under which cashew
seed purchased are effected i5 not a
centrally assisted ome,

(b) According to the information
received from the State Government,
lowest valid tender was accepted by
them and seeds of inferior quality
were not purchased,

(¢) The State Government has
made detailed enquiries into the com-
plaints and have found that these are
without any foundation,
Implementation of Recommendations

of the Review Committee of 1968

ot L.CMR,

3107. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI RAMAVATAR SHAS-
TRI:

‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Governing Body of
the Indian Couhcil of Medical Re-
gearch tad appointed a Sub-Committee
to find out how far the recommenda-
tions of the Reviewing Committee of
1968 had be¢n implemented; and

(b) if so, what are the findings of
the } Sub-Comimittee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KISKU):
(a) Yes.

(b) The matter is still under con-
sideration of the Sub-Committee.

Central Assivtance Sought for Famine
Affected Areas in Kerala

3108. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Kerala Govern-
ment has declared 167 villages in 22
taluks spread over 8 Districts of the
State as “faynine.affected areas”;

(b) whether the State Government

has sopght Central assistance to pro-
vide relief ta the famine-affected peo-
ple in these villages; and
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(c) if a0, the quantum of assistance
Eiveq to the State in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(8) The State Government hag report-
ed that it has declared the coastal
areas as famine affected,

(b) Yes, Sir,

(¢) A central study team has visit-
ed Kerala State recently for an on
the spot assessment of the situation
created by floods and its report is
awaited. In the meanwhile, an ad
hoc amount of Rs, 2500 lakhs has
been released to the State Govern-
ment.

Target set for Girls' Education during
4th Plan

3109. SHRIMATI BHARGAVI
THANKAFPPAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the target set for girls' educa-
tion in the primary and secondary
stages in the Fourth Five Year Plan;

(b) whether the target is likely to
be achieved; and

(c) if not, the reasons for the short-
fall?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The targets set
for girls' education in the Fourth Five
Year Plan were:

—— - S -
Enrol- age of
ment sub

group

Primary (age group 6-11) T

cm.w'f’m ) . mﬁ"” ™1
1041

Middle (age group 11-14)

[Classes IV to VII%) o ‘91 27°7
million

Sacondary (age p 14-17)
. ) 13°8
S(Classes %J(t [ ‘E 2:69 13
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(b) While the target for the age
group 6-11 jg likely to be exceeded
there may be a slight short fall in
the other age groups,

(c) The main reason is the preju-
dice againat sending older girls to
school. Such girls are also needed at
home to assist their mothers.

Library Facilities in Rural Areas

8110, SHRIMATI BHARGAV}E
THANKAPPAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) what measures have been taken
to improve lhbrary facilities in the
rural areas during the Fourth Plan
period; and

(b) what is the progress made in
this respect in various States durmg
the first four years of the Fourth
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Raja Ram
Mohun Roy Library Foundation was
get up as an autonomous body under
the Societies Registration Act of West
Bengal and has been functioning since
June 1872, The main object of the
Foundation is to strengthen and pro-
mote the establishment of a country-
wide network of library services. In
the first phase the Foundation has been
strengthening district level libraries,
including the libraries of the Nehru
Yuvak Kendras, with supply of mul-
tiple copies of selected books. These
units will form a reposilory from
where rural areas could be connected
through mobile services. 371 district
libraries in varioug States and 81
Nehru Yuvak Kendras have so far
been covered under the Foundation's
programme, During 1972-73, the
Foundation has supplied books worth
more than Rs, 10 lakhs anhd during
1973-T4 books already ordered exceed
Rs, 18 lakhs in wvalue. Separately,
under the Ministry’s scheme of Assis-
tance to Voluntary Orgsnisations in
the fleld of Adult Education, four such
organisations, one each in West Ben-

gal, Uttar Pradesh, Kerala and Bihar
have been assisted for the improve-
ment of library facilities in rural areas
during the Fourth Plan period.

(b) Information is being collected
from the various Btates and Union
Territories and will be laid on the
Table of the House when received.

Steps for Improvement of Agricultural
Economy of Hill Areag in Uttar
Pradesh

3111. SHRI JHARKHANDE RAI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any schemes have been
drawn up to improve the agricultural
economy of the hill areas in Uttar
Pradesh; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes, Sir.
The Government of India have set up
two integrated area development pro-
pects on pilot basis—one at Almora
under the Indo-German  assistance
programme and the other at Pauri
Garhwal as a Central Sector Scheme
for the purpose of agricultral develop-
ment of the hill areas in Uttar Pra-
desh.

(b) These Projects aim at lhe in-
tegrated development of the area with
emphasis on improved ang intensive
agriculture, horticulture, programmes
on animal husbandry and dairy, as
well as development of the infrastruc-
ture on minor irrigation, soil conserva-
tion, drainage, marketing, storage,
processing, communications, etc,

Outlay for providing Drinking Water
during Fourth Plan

3112. SHRI JHARKHANDE RAI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total financial outlay in the
Fourth Plan for providing drinking
water in the rural arezs and the phy-
sieal target set for the purpose; and
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(b) how much of the funds allotted
for the purpose have been spent and
the progress so far achieved in terms
of physical target?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA)" («) During the
Fourth Plan an outlay of Rs. 124.49
crores has been earmarked for Rural
Water Supply Programme,k It is ex-
pected that during this Plan period
10,368 villageg will be covered with
piped water supply. Besides ynder
this programme according to availabie
information 35.669 villages will be
covered by other simpls measureg for
provicing drinking water in the States

In addition to the aboyve Fourth Plan
outlay, the Ceniral Government under
the Acceler ited Rural Water Supply
Programmec have made a piovision of
Rs 34 crores for providing grant in
aid to States and Umon Tersitoriea for
Rural Water Supply Schemes,

(b) During the Fourth Plan an ex-
penditure of R4 143 93 croteq uas heen
incurred on Rural Watler Supply
Schemes upto 31lst March, 1973, This
includes an expendilure of Rs, 19:10
crores incurred by the Central Gov-
ernment under the Accelerated Rural
Water Supply Programnie,

During the above period 12,083 vil-
lages were provided with piped water
supply, Uptodate information about
villages covered by other simple mea-
smes ig not available,

Strike by Workers of Willingdon
Hospital, New Delhi

3113. SHRI JHARKHANDE RAI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the workers of the Wil-
lingdon Hospital, New Delhi went on
work stoppage from the 30th March,
1978 to the 1at April, 1973;

(b) whether the strike was called
off after the Deputy Minister of Health
gave a written sssurance to the Union
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that all the accepted demands will be
implemented by the 13th June, 1973;

(c) whether the workers are being
harasseq and they again went on one-
hour token strike from the §th July,
1973 to the 11th July, 1873 and

(d) if ‘so, steps being taken to meet
their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K.
KISKU): (a) Yea.

(b) Yes; strike was called off after
the woikers had a satisfactory talk
with the Depuly Minister of Health.

(¢) No workers have been harassed
They did 20 on one hour token sirike
from 9th July, to 11th July, 1973.

(d) (1) Steps aie being taken for
the earlv allotment of quarters to the
empluyces,

(2) The creation of additional post«
to cnable employces to avail 82 days
off 11 a yvar 1s under examination,

{3) Other demands which are
under the powers of the Medical Sup
erintendent are being given sympa-
thetie consideration and are in th-
process of implementation

AT goeT W v ¥ fred  wrsaw
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Recommendations made by Sen Com-

mittee Reporis on Pay Scales of
College and Universily Teacheis

3115. SHRI INDRAJIT GUPTA:
SHRI S. N. MISRA.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the recommendations
of thy Sen Committe Report on Pay
Scules of Coflege and Universily
Teachers have heen broadly welcom-
ced by the All-India Federation of
University and College Teachers'
Organisations; and

{b) if so, whether Government are
agrecable to introduce the revised
seaies with  effect  from 1st April,
19717 -

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
According to the resolutions adopted
Ly the Execu'ive Committee of the
All-India Federation of University and
College Teachers' Organisations at its
meeting held on July 6, 1973, the 1c-
viseq scales marked a considerable
improvement over the existing secalcs,

(b) The recommendations of the
University Grants Commission on the
Report of the Sen Committee in re-
gard ty the scales of pay of teachers
in the Universities and colleges, are
being examined by the Government.

Commissioning of Haldia Dock Project

3116, SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any firm date has been
fixed for commissioning of the Haldia
Dock project;

(b) whether it is a fact that pro-
gress is lagging behind schedule due
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to serious shortages of steel and
cement; and

(c) if so, the action taken to over-
come these and other constrsints, if
any?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) According to the
present indications the Haldia Dock
Pioject is likely to be completed by
middle of 1974,

(L) and 1) Shertage of cement,
steel, etc has impeded the progress in
the past but every cffort has been
made to overcome these shortages.

Sieps for ymprovement in the
Fuuctioning of LC MR,

3117 DR RANEN SEN:
SHR]I R. V. SWAMINATHAN;

Will the Minuster nf HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whit steps are bemng taken to
mmprove the funclieming of the In-
diann Council  of Medical Research;
and

th) the total expenditure incurred
by the Cuuncil on reseaich projects
in the last thiee years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): (a) The Governing Body of
the I.C.M.R had set up a Reviewing
Committee in 1966-67 to assess the
working of the Council. Some of the
recommendations of this Commuttce
have been implemented and some are
under consideration of the Sub-Com-
mittee nominated by the Governing
Body.

5] Health Family
Projects ing
(In Rupees)
19707t . . L67,57:633 '22,94,300
1971-72 1,87,02,887  39.44.355
1972-73 - 2,06,44,661  27,86,257
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Imbalance in the Annual Intake Capa-
eity of Medical Admission, in States

8118. SHRI D, B. CHANDRA
GOWDA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether there is an imbalance
in the annual intake capacity of medi-
cal admissions almost in every State;

(by) if so, the steps Government
have proposed to remedy it; and

(¢} the toial number of medical
seats 1n the various collegeg in the
country and for how many persons
there is one medical seat according
to the proportion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNNG (SHRI A. K. KISKU):
(a) and (b). The Health Survey
and Planning Commuttee, 1961 (Muda-
liar Committee) had recommended
one medical college of 100 admissions
for a population of 5 millions as an
ideal norm for some time to come.
Some States fall short of this norm
Since Undergraduate Medical Educa-
tion is in the State Sector, steps to
remedy the imbalances are to be
taken by the State Governments con-
cerned.

(c) At present there are in all 89
Medical Colleges with an admission
capacity of about 12,000. The natio-
nal average neat population ratio is
about 1:45,000, which satisfles the
norm laid down by the Mudaliar
Committee if we consider the country
as a whole.

Demand of Foodgraips by Maharashtra
8119. SHRI D. B. CHANDRA

GOWDA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the demand of foodgrains by
the State of Maharashtra for the last
three months;

{(b) whethar the full quantum of
their demend was supplied to them;
and
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(¢) if not, the quantity of foodgrains
supplied to ‘the State and the reasons
for short supply?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The quantity of food-
grains demanded by the Government
of Maharashtra for May, June and
July, 1873 and the actual quantities
supplied during these months are 1008
and 7343 thousand tonnes respec-
tively,

Keeping in view the overall avail-
ability of foodgrains in the Central
Pool and the needs of the drought
affected and geflcit States, the reason-
able requirements of Maharashtra
State were met.

Scheme to Reorganise Marketing
Facilities

3120. SHRI C., K. JAFFER SHA-
RIEF: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is any scheme
to reorganise marketing facilities to
save the rural cultivators from the
influence of the middlemen and the
brokers; and

(b) if so, the broad outlines there-
of and the steps Government have
taken to implement the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes,
Sir. The Government have taken a
few schemeg for improving the mar-
keting facilities for the benefit of the
growers are;

(b) The important measures taken
by the Government to improve mar-
keting facilities for the benefit of the
growers are:

(i) speeding up of the pace of
regulation of markets under the
Market Regulation Acts of the diffe-
rent State Governments;

(ii) promoting the development of
regulated markets and the facilities
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therein such as for grading, clean-
ing, ete. in order to help the culti-
vators in getting a price commen-
surate with the quality of the pro-
duce.

(iii) giving financial assistance to
selected regulated markets in order
to enable them to prepare viable
projects of development of market
facilities with the help of institu-
tional finance.

(iv) providing training facilities
dfor Market Secretaries and other
functionaries so that unfair market
practices are checked and producers
are not exploited.

Besides the above, monopoly pro-
curement of foodgrains also would
contribute towards eleminating the
influence of middlemen. The policy
of the Food Corporation which 1s the
main procuring Agency is to progres-
sively establish direct contacts with
the cultivators by resorting to direct
purchase and eliminating intermedia-
ries,

Setting up of All-India Institute of
Health in Mysore

3121. SHRI C. K. JAFFER
SHARIEF:

SHRI G. Y. KRISHNAN:

‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have de-
cided to set up a well-equipped All
India Institute of Health in Mysore;
and

(b) if so, its location, cost and the
share of Centre and State Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) No.

(b) Does not arise.

Rs. 7 Croreg Assistance for the State
Plan to build Low Cost Houses for
Landless Labourers in Mysore

3122, SHRI C. K. JAFFER
SHARIEF:
SHRI G Y, KRISHNAN:

Will the Mimister of WORKS AND
HOUSING be pleased to state:

(a) whether Mysore Government
has requested for Rs. 7 crores as fin-
ancial assistance {rom the Union Gov-
ernment for the State's plan to build
low-cost houses for the landless lab-
ourers belonging io the weaker sec-
tion of Society; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DPARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA)- (a) and (b). It
is a fact that the Government of My-
sore have asked for Central assistance
of Rs 7 crores to provide houses for
the weaker sections of the rural com-
munity.

At present, there 1s no scheme under
which such assistance can be granted
to them. The guestion of giving Cen-
tral assistance for construction of
houses on the house-sites allotted
under the Central sector scheme for
provision of house-sites to landless
workers in rural areas was, however,
discussed at the recent Housing Mi-
nisters’ Conference held at Srinagar
in July, 1973. The recommendation
made by the Conference in this re-
gard has yet to be considered by the
Government.

Proposal for Clean and Efficient
Administration ip LC.AR

3123 SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) whether the I.C.AR. officials
responsible for the defective recruit-
ment have been removed from the
1C.AR. Secretariat or one of them is
still continuing in 1C.AR.. at a high-
er level; and
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(b) whether there are proposal to
take away all such officials from the
IL.CAR to give it an efficient and
clean administration?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASHEB P. SHINDE):
(a) and (b): The ICAR. In-
quiry Committee examined seve-
ral hundred flleg relating to
recruitment to various posts made
from 1st April. 1866 onwards,
During the period in question many
officers officials have been associated
with the recruitment action at one
stage or the other The Commttee has
not held any particular official whoe
arc now in the IC AR, responsible
for any defects in recruitment There-
fore, the question of removing any
officral on this account dues not arise.
Some changes, due io transfers|pro-
motions and appointments have, how-
ever, taken place in the ICAR offi-
cials at hipher levels in the normal
caurse of admunistration

Implementation of the Report of
Gajendragadkar Inguiry Commitlee

on ICAR
3124 SHRI BHARAT SINGH
CHOWHAN: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether some one of the offi-
cers connecied with the recruitment
in the Tndian Couneil of Agricultural
Rescarch who has been adversely
corrmented upon by the Gajendragad-
ka1 Ingquiry Committee, has recently
been promoted and posted in Indian
Counecil of Apgricultural Research it-
self;

(b) whether such Officer has been
made incharge of implementation cell
for Inquiry Committee’s Report being
handleg in the Indian Council of
Agricultural Research; and

(c) if so, whether there are no
other suitable officers to implement in
letter and spirit the recommendations
of the Indian Council of Agricultural
Research Inquiry Committee?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The 1.C.AR. Inquiry Committee
examined several hundred flles relat-
ing to recruitment to various posts
made from lst April, 1966 onwards.
During the period in question, many
Officers|officials have been associated
with the recruitment action at one
stage or the other. The Commttee
has not held any particular officials,
who are now in the I.C.A.R. respon-
sble for any defects in recruitment.
Some changes, by way of transfers,
promotions and appoiniment have,
however, taken place in the ICAR
officials at’ higher levels in the nor-
mal course of administration,

(b)Y The I C A R. has not set up any
Implementation Cell for implementa-
tion or the tecoramendatione of the
ILCAR Inquiry Commttee The
recommendations of the Commitlee
are presently under consideration of
the Gotornment.

(c) Quesbun does not arise

Reorgamsation of Research Side Staff
of iCAR on the basis of old Plan
Pending Decision on Report of
Gajendragadkar Enquiry Committee

3125 SIIRT BHARAT SINGH
CI{OWHAN, Will the Mmus‘er «
AGRICULTURE be pleased to state

(a) whether the IC.AR, Ingunv
Committec (under the Chairmansi.
of Dr. P B Ganjendragadkar) had
made a number of specific recommen-
dations in respect of the service
matters of the Research side stafl of
the Council;

(b) if so, when necessary action
on those recommendations is expected
to be taken;

(c) pending such an action whether
some decisions have been taken im-
plemented by the Council in
furtherance of the old plan of reorga-
nisation against which the Research
Side staff members had represented
time snd again; and
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(d). if so, are there propesals to
ban all actions on the old abortive
plan of recognisation in so far those
pertain to the service conditions of
the staff discussed in the Inquiry
Committee’s Report?

-THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) Yes sir.

(b) The Government of India have
appointed a Group of Ministers
under the chairmanship of Minister
of Agriculture, to examine the de-
tailed recommendations made by the
IC.AR. Inquiry Committee.

. (c) and (d)., In implementation of
the decisions taken in 1965, steps have
been taken thereafter to convert the
I.C.A.R. Secretariat, which has been
functioning as an Attached Office of
the Department of Agriculture, into
an office wholly controlled and financ-
ed by the Council, in a phased
manner. The staff merging into the
reorganised Secretariat had been ap-
pointed in the service of the Council,
before the setting up of the I.C.AR.
Inquiry Committee. Steps are now
being taken to finalise the initial cons-
titution of the ministerial grades, as
on 1st April, 1965, their promotions
andior appointments on regular basis
and their confirmation against per-
manent posts, in accordance with
the decisions taken with the approval
of the conpetent authority which
shall be subject to the final decision
of the Court in the L.P.As. filled by
some employees of the 1.C.AR. So-
ciety in the Hon'ble Delhi High Court
against the judgement passed by the
Hon’ble court in Writ Petitions Nos.
88—91 of 1971.

Assienment to BHU, for compling
..a Comparative Grammar of Hindi

3126, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(8) whether the U.G.C. had given
an assignment to the Banaras Hindu
University for compiling a compara-
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tive Grammar of Hindi some years
back;

(b) if so, the date on which the
project was sanctioned and the stipu-
lated expenditure on this project;

(c) the time period prescribed for
this project and the likely date of
the completion of the project and the
causes of inordinate delay in the
completion of the project; and

(d) whether additional grants were
also given to complete this project?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). The University Grants Commis-
sion approved on April 1, 1959 a
scheme of Banaras Hindu University
for the preparation of a Historical
Grammar of Hindi Language and exa-
mination of the existing materia] for
the study of Hindi Literature st »n
estimated cost of Rs. 145,000, The
duration of the scheme was three
years. The work, however, started
in 1962. By 1965, the University pre-
pared the first two volumes (one each
on Historical Grammar of Hindi
languages and Hindi Literature) and
requested the Commission for exten-
sion of the scheme for a further
period of three years. On the basis of
recommendations made by two Ex-
pert Committees, appointed to
evaluate the work already done and
a Joint Committee of the Commisgion
and the University, which considered
the integration of the scheme with
the Hindi Department of the Univer-
sity, the Commission granted exten-
sion upto June 30, 1968. The scheme
was subsequently revised on the
advice of the Director, Central Hindi
Direclorat~- and on a request
made by the University it was allow-
ed to continue. The work was
finally completed in February, 1873.
As decided earlier, the Commission
has appointed a Committee to evaluate
filve Volumes prepared under the
scheme and which are ready for
publication.
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‘The Commission have so far paid
grants amounting to Rs. 440,000 to
the University. The request of the
University for a separate grant
for publication of the Volumes is
under consideration of the Commis-
sion.

Campuseg for North Eastern Hill
University

3127. PROF. NARAIN CHAND
PARASHAR: Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the North FEastern
Hill University, Shillong will have
more thih orne campuses;

(b) if so, the names of the places
where the Campuses would be locat-
ed; and

(c) whether the Committee on the
Education Problems of Hill areas of
the Central Advisory Board of Edu-
cation hag also accepted the sugges-
tion for allowing the opening of
more than one campuses in the case
of the Universities in other Hill
States of the country?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
and (b). Section 3(2) of the North-
Eastern Hill University Act, 1973 pro-
vides that “the headquarters of the
University shall be at Shillong and it
shall have campuses in the States of
Meghalaya and Nagaland; it may also
establish campuses at such other
places within its jurisdiction as it
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(c; No, Sir However, the Central
Advisory Board of - Educstion has
made a genera] recommendstion that
the existing Universities | be given
additional campils (es) or University
Centres may be utablilhed wherever
necessary, rather than establish' new
Universities, This applies to Uﬂiver-
gities in Hi.ll areas also.

cmmu!ywwh

3128, m NM CHAND
PARASHAR: Will the Mirister of
AGRICULTURR be pleased to state:

(a) the numiber of Community De-
velopment BRlocks State-wise and
Unién Teﬂitory-w;n in the whole
country and the average population
for the blocks for each State; and

(b) the number of requests e~
ceived by the Central Government
for the creation of new blocks, State-
wise, during the financial year 1972-
737

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A state-
ment is laid on the Table of the
House,

(h) No request for creation of new
blocks has been received from State
Governments during 1872-73,

The Community Development Pro-
gramme is a State Sector scheme from
the beginning of the Fourth Plan,

may deem fit”. The University, which and as such the Stateg are fully com-
has started functioning only recent- petent to create hew blocks,
Statement
‘States/Union Territories =~~~ No. of Community _ Avers lation
Development B%dk m
. R o — 1971_census)
(1) BJ @)
1. Andhra Predesh 324 117,000
.2 Assam. . . . ) . 130 109,000"
3. Bihar s, s s w e 587 1. $9,000
Guiaut o i e - .. ¥ 31 . } 100000

'lhclu:lel thepopulldon ofm
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$. Haryana . .
6. Himachal Pradesh

7. Jammu and Kashmir
8. Kerala . .

9. Madhya Pradesh

10. Maherashira . .
11, Manipur :

12. Mcghalaya . .
13. Mysore ., .
14. Nagaland

15. Orisss . . .
16. Punjab . .
17. Rajasthan = .
18. Tamil Nadu .
19. Tripura .
20, Uttar Pradesh
21. West Bengal .

Umon Territories
22. A. &. N. Islands
23. Arunachal Pradesh
24. Chandigarh
25. Dadra and Nagar Haven.
26. Dellu
27. Goa, Daman and Dia
28, L.M.A. Islands

29. Pondicherry

S S —

457
425
14

178
21
314
116
232
374
17
875

138

5130
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113,000
48,000
52,000

135,000
81,000
90,000

38,000
137,008
23,000

99,000
97,000
88,000
88,000
88,000
107,000

24,60
10,00 @
20,000
35,000
R4.000
67,070
88,000
121,000
NA.

*The approval for re-delimitation of Mizoram into 20 Blocks, which
were proposed to be inaugurated on the 2nd October, 1872, was con-
véysd, but intimation regarding the date from which the re-delimita-
tiori was given efect to hes not yet been received,
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Leprosy Patients
3128. PROF. NARAIN CHAND

PARASHAR: Wil] the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state the names of the
Districts having the largest number
of leprosy patients in each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, The informa-
tion is being collected and will be laid
on the Table of the Sabha.

Journsls published by Departments
of Education Culture and Social
Welfare

3130 PROF NARAIN CHAND
PARASHAR- Will the Minister of
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EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the names of the journals pub-
lished by the Departments of Edu-
cation, Culture and Social Welfare;

(b) the periodicity and languages
in which they are published and the
arculation enjoyed by each one of
them; and

(c) whether these journals are self-
supporting?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) and (b). The re-
quired information is given below:

Name of the Journal

Periodicity Language  Circul ation

DFPARTMENT OPF EDUCAIION

(1) The Educiriyn Quarterly
“n) C 1itural Forum
fun) S imcknity

(v Stuksh=Vivech in

DEPARTMENI OF ( UL TURE

(1) In Lian Bd wcation Abstracts

Quarterly  Englnh 1460
Quarterly Enghish 520
Quarterly  Hindi 400
Quarterly Hawdi 575
Quarterly  Engl h 400

DFPARTMENT OF SOCIAL WEL-
FARE NONE

Information regarding j)ournals
pubhished by the attached and sub-
ordingte offices of the three Depart-
ments 18 being collected and a con-
solideted 1eply will be placed on the
Table of the House

(¢) The journals mentioned above
ire not sclf-supporting

<ubsidy to Harijan, Adivasi farmers
holding ten acres of poor
quality land

3131. SHRI G Y KRISHNAN: Will
the Minister of AGRICULTURE Lle
pleased to state:

(a) whether Govermment have
given a serious thought for providing

all kinds of subsidy to Har.jan Adi-
vast farmers who hold ten acres of
land of poor quality; and

(b) 1if so, the main feat: es thiere-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-

(a) and (b). At present there 192
pilot scheme in operation in =six
tribal centres 1n the country underl
the Tribal Area Development Scheme
envisaging agricultural development
and economic betterment of the tri-
bal population. Members of Scheduled
Castes and Scheduled Tribes are also
able to get assistance as gmall and
marginal farmers from special pro-
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grammes like Small Farmers Deve-
lopment Agency and Marginal Far-
mers and Agricultural Labourers
Projects wherever they are located.

Export of Iron Ore through Haldia
and Pradlp a¢ the eng of 5th Plan

3132 SHRI ARJUN SETHI Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) the estimated total break-up
of the exports of Iron ore through
Haldia and Paradip at the end of the
Sth Plan period (1978-79) in com-
panson to the other port outlets and

(b) what specific steps Govein-
ment have taken to utilise the full
cdpacity of these ports?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR) (a) and (b) The deve-
lopment proposals for ports for In-
clusion in the 5th Five Year Plan
including the projection of traffic like-
1y to be available by the end of 5th
Plan and full utilisation of port capa-
city for this period are under con-
sideration 1n consultation with the
Planning Commussion

Report of Minor port committee on
Chandbali port

3133 SHRI ARJUN SETHI Wil
the Minuster of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Ques-
tion No 17712 on 23rd April, 1978 re-
garding visit by the Minor Port Com-
mittee to Chandbali Port Orissa and
state

(a) whether the Commttee has
submitted 1its report to the Govern=-
ment; and

(b) 1f so, the reaction of Govern-
ment thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). The Com-
Mmitbee’s report is still awaited.

1453 L 8§ —8.

Cost Estimates of ghe Fishing
Harbour gzt Dhamara, Orissy

3134 SHRI ARJUN SETHI Wil
the Mimster of AGRICULTURE be
pleased to refer to the Unstarred
Question No 7713 dated 23rd Apnil,
1978 regarding final estimates or
fishing harbour at Dhamara, Orssa
and state

(a) whether the verification of the
cost estimates prepared by the UNDP
Project with reference to the cur-
rent schedule of rates has been re-
ceived from the State Government for
the proposed Fishing harbour at
Dhamara, and

(b) if so, the follow-up action
taken thereof in the meantime and if
not, the specific action taken to ex-
pediate the project?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) and (b) The verification of the
cost estimates has not been finalised
by the State Government Further
action to process the proposals can
be taken only on receipt of verified
estimates

Shelter Belt on Coast of Orissa

3135 SHRI ARJUN SETHI Wil
the Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No 4736 6on 18th
December, 1972 regarding the crea-
tion of shelter belt on cost of Onssa
angd state

(a) whether the report on shelter
belt project have been considered and
approved by Government, and

(b) 1f not, the reasons thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) The
scheme for creation of shelter belt
along the coast line of Orissa has been
considered Ag shelter belt plantae
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tion was baing relsed as a State Plan
Scheme duting IV Plan, the ®&tate
Government was advised to intensify
the activity during V Plan, The State
Government hes slready made a pro-
posal for the provision of Rs. 125
lakhs for implementation of the
scheme during the V Plan,

(b) Does not arise.
Linking of Agricultural Development
with Agro-Industries
3138. SHRI K LAXKAPPA:
8HRI P. GANGADEBR:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are con-
sidering to link agricultural deve]op-
ment with the growth of agro-indus-
tries in the country;

(b) if so, the reasons therefor; and

(c) whether this Jinking would
raise the people’s income end achieve
food self-sufficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) ta (c¢). The mfoimation 1s being
collected and will be placed on the
Table of the Sabhg as soon as possible

NBT employees’ demand for CBI
probe into misuse of public funds

3137 SHRI K. LAKKAFPPA:
SHRI P. GANGADEB,

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether staff of the WNational
Book Trust of India have demanded
CBI probe into the misuse of public
funds;

(b) if so, whether they have also
demanded reopening of the Trust; and

(¢) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir.
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(b) The Nwutionsi Book Trust hus
since re-opened,

(e) Does not mrise.

Sympesium Organsed by iIndizm
JAfricuitural Research Institute

3139, SHRI K. LAKKAPPA;
SHRI P. GANGADEB:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether a symposium ‘was
organised the Indian Agricultura]
Research Institute on 10th June, 1873
in New Delhi;

(b) if so, the subjects discussed in
the symposium; and

(c) whether any suggestions were
made for the agricultural institutions
to develop an effective mechanism to
ensure the Extension Service for the
large number of small features?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) A “National symposium on ex-
tension role of Agriculaural Univer-
sities{Colleges” wag organised at the
Division of Agricujtural Extension,
LARI by the Indian Society of Ex-
tension Education in collaboration
with Indian Agricultural Research
Institute, New Delhi, and ICAR
from 10th June to 12th June, 1973.

(h) The <ubjects discussed in the
symposium were at as follow:

(i) The role and performance by
the Directorate of Extension
Education—its organisational
set-up, programmes and acti-
vities 1n relation te statutory
provisions.

(1i) The functional relationship
among Directorate of Exten-
sion Edueation, Department
of Extension Education and

Subjest Matter Department.
{iil) Role, placement and telation-
ship of subjuct-matter
specialitts with' the Direc-
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torate of Extension Education

and their parent Depart-
ments,

(1v) The role of Department of
Extension Education with
respect to teaching, research
in extension and fleld exten-
slon activities.

(v) The system of collecting, pro-
cessing and communicating
research findings of Extension
workers and farmers, espe-
cially small farmers.

(¢) (1) It was recommended that
each Agricultural University|Insti-
tute/Colleges should have effective
Directorate Depariment of Extension
Education, with information, training
and advisory units for ensuring quick
transfer of agricultural technology to
farmers with special reference to
small farmers,

(i) In view of the special pro-
blems faced by smal] farmerg it was
recommended that suitable techno-
logy and package of practices be
evolved for this category of farmers
and communicated through appro-
priate extension methods and techni-
ques so that these faymers can bene-
fit from the modern agricultural tech-
nology like other farmers,

Malaria in Cachar District of Assam

3140. SHRIMATI JYOTSNA
CHANDA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Malaria has broken
out in the District of Cachar, Assam
very recently;

(b) how many deaths have occur-
ted due to Malaria; and

(¢) what measures have been taken
by the Government to prevent and
eradicate Malaria?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) and (b). Virulent
form of fever with cerevral symptoms
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broke out in 24 villages in Hailakandi
Sub Division, Cachar District in
April last. Subsequent investigations
suggest the epidemic to be of Malaria.
About 466 deaths have been report-

ed since April, 1973 due to this epi-
demic.

(c) The State Government have
taken measures regarding insecticidal
spray, prompt detection of cases by
establishing Field Laboratories and
urgent treatment of cases by mobiliz-
ing doctors and para medical staff to
contro] the situation. In addition, the
following steps have been taken by
the Government of India to eradicate
Malamna trom the country,

The National Malaria Eradication
Programme has been made centrally
Sponsored Scheme with 100 per cent
Central assistance during the Fourth
Plan period. Under this scheme, the
opeiational cost over and above the
ccmmitted level of expenditure 1s
borne by the Government of India.
Cost of material and equipment sup-
plied to States 1s also borng by the
Government of India in respect of
unuts in the Attack and Consolidation
phases., Partia] assistance is also
given to meet the expenditure on staft
at Headquarters/Zonal level in the
States,

In areas which have entered into
Maintenance Phase, 100 per cent Cen-
tral assistance is given for streng-
thening the Basic Health Services

Steps have been taken to procure,
in advance, insecticides for supply in
time to various States, for spray
operations

The old and unserviceable wvehicles
in attack and consolidation phase
units are being replaced by new vehi-
cles in a phased manner during the
Fourth Plan period.

Adequate quantities of insecticides
and anti-malaria drugs are being
supplied to States for spray opera-
tions and chemotherapeutic measures.

Alternate insecticide like BHC and
Malathion are being substituted in
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areas where the mosquito vector has
developed resistance to DDT|BHC.

Special investigations are being
undertaken in persistent transmission
areas.

The Urban Malaria Scheme under
the ambit of National Malaria Eradi-
cation Programme has been launch-
ed in towns where Malaria was a
serious problem, with effect from
1971-72, as a Centrally Sponsored
Scheme as per approved pattern.
The scheme 1s being implemented in
28 towns during the Fourth Plan
period

Programme under Fifth Plan to
avold competition for import of food
from foreign countries

3141, DR. H. P. SHARMA: Will the
Minister of AGRICULTURE be
pleased to state:

fa) whether Government’s atten-
tion has been drawn to the analysis
of the World's Food Situation 1n com-
Ing years made by the Washington-
based research group named Overseas
Development Council Forecasting
that “Internationa] Competition for
available food supplies could become
much more intense than any previous-
ly experienced; and

(b) it so, whether Government
have laid down a comprehensive pro-
gratime under the Fifth Five Year
Plan to make the country to extri-
cate the country from out of this im-
pending scramble for food; if so, the
details of the programme, State-wise
and item-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir

(b) Keeping in view the require-
ment of foodgrains, only such quan-
tities as would be necessary to main-
taln the public distribution =ystem,
are proposed to be imported.
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Commissloning of Haldls Por¢

3142, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether commissioning of
Haldia port has been delayed and
new target date fixed as 1974; and

(b) if so, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). The ol
jetty for handling oil tankers, form-
ing part of the Haldia Project, was
completed and commissioned 1in
August, 1968. Az for the Haldia
Dock System, it 1s the first one of its
type in the country and has been
wholly planned, designed and 1s being
executed by Indian Engineers and
experts They have been dealing with
various technica] and other problems
natural to a project of the magnitude
and dimensions such as those of
Haldia, with all the complexities in-
volved. Some of these were the
change in the dimensions of the lock
on the basis of anticipated availability
of deeper draughts as assessed after
detailed hydraulic studied, difficulties
in lowering the waterable at the lock
entrance to the dock system to en-
able deep excavation being earricd
out prior to undertaking construction
general shortage of steel and cement,
Jow productivity of labour and un-
anticipated difficulties m workind
conditions during the monsoon period
reducing considerably the availability
of working time per wvear and delay
in suoolv of plant and equipment by
some indigenous manufactures, efforts
have been made to solve the techm-
cal problems and to overcome shor-
tages in cement steel etc, Accordinr
to present indications, the Dock
System is expected tn be rommission-
ed bv middle of 1974 Comparatively
epeaking similar projects in other
develoved countries have taken about
the same period of time for com-
pletion, The question of delav in the
completion of the Haldia project ha¢
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thus not much relevance in these
vircumstances.

Progress in setting up of Agro-
Service Centres

3148, SHRI P. NARASIMHA
REDDY:
SHRI BIRENDER SINGH
RAO:

Will the Minister of .AGRICUL-
TURE be pleased to refer to the
reply given to Unstarred Question
No. 4592 on 26th March, 1973, re-
garding setting up of agro-service
centres to provide employment to
educated unemployed and state:

(a) the progress achieved in the
establishment of agro-service Cen-
tres State-wise; and

(b) the further steps contemplated
10 achieve the target in this regard in
each State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURFE
(SHR1] ANNASAHEB P. SHINDE):
(a) 600 Agro Service Centres have
been established so far in the various
State|U.Ts. as per details given
below:—

Assam ) . 14
Andhra Pradesh . . 39
Bihar . . . . 77
Madhya Pracesh . ; 76
e [ . 3
TamilNadu . . . 46
Pondicherry . . . 46
Jammu & Kashmir . 3
Mysore . . . ‘s:‘
Uttar Pradesh . . . 155
Rajasthan 59
Haryana . 21
Gujarat 10
Orissa . . . 3 *
600

(b) There are no State-wise tar-
gets fixed under the Scheme. How-
ever, following steps have been taken
to accelerate progress of setting up
of Agro-Service Centres.

(1) 11 Trading Centres in the
variouz States have already been
esiablished and two more Training
Centres are in the final stages of
being set up. Training Centres at
Hissar and Budni have also been
strengthened for the purpose,

(i1) Procedure for the Grant of
loans to the Entrepreneurs by the
Nationahised Banks 1s being stream-
lined to eliminate delays.

Formation of ICMR as autonomous
Body on the Pattern of CSIR and
ICAR

3144, SHRI C. JANARDHANAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Director General
Indian Council of Medica] Research
has suggested that the I.C.M.R. should
be made an autonomous body on the
pattern of C.S.IR. and I.C.A.R,; and

(b) if so, what are Government’s
views thereon?

THE DEPUTY MINISTER IN THk
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): (a) and (b) No.

The Reviewing Committee which
had examined the working of the
1.CMR. during 1966-67 had inter-
alia recomended that the autonomous
character of the LC.MR. showd be
retained in a functional rather than
a notional ‘manner, The Public Ac-
counts Committee had in its 40th
Report. while agreeing with the Re-
viewing Committee, stated that maxi-
mum autonomy should be provided
to the Council which may be com-
parable to that of the Council of
Scientific and Industrial Research or
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Bhabha Atomic Research Centre and,
if necessary, the ICMR could be
made a statutory body.

At 1ts meeting helg on the 11lth
April, 1870, the Govermung Body of
the ICMR had winter aliy decided
that the Sub-Commuttee which had
been set up to consider some of the
recomumendations of the Reviewing
Commuttee should also consider this
aspect It was consmudered by the
Sub-Commuttee at its meeting held
on the 19th October, 1972, who ex-
presved the view that the desired
autonomy was already there and that
no further action was required in
thi« regard

Central Budget Allocation for Medical
Research

3145 SHRI C JANARDHANAN
Will the Mimster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether a Reviewing Committee
of the Indian Council of Medical Re-
search 1n a Report fiie years ago had
stated that Medical research got only
4 per cent of the total R&D alloca-
tion in the Central Budget,

(b) whether the situation has im-
proved since then

(c) if so, the increase made 1n allo-
cation for medical 1epearch 1n the
last few years, and

(d) what 13 the total allocation
made for the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A X
KISKU) (a) Yes

(b) No

(e) Does not arise

(d) Rs 331,17 lakhs

AUGUST 18, 1978
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Grants to Bharat Scouty and Guides
National Headquarters

3146 SHRL MANORANJAN
HAZRA® Will the Minister of EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to state

(a) the @nnual grants given by the
Union Government to the Bharat
Scoutg and Guides, National Head-
quarters and the basis thereof; and

(b) whether the grants are given
on National Headquaiters even with-
out their producing the full utilisation
Certificates?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHKI
D P YADAV) (a) Annual recurrm
grants are sanctioned to the National
Headquarters of Bharat Scouts and
Guides for the promotion of scouting
and guiding on the following patiein

(1) Admnstrative grant-in-ail
not exceeding 25 per cent ol
the approved administratine
expenditure on pay and allo
wances of the employees of
National Headquarters of th
Bharat Scouts and Gudcs
subject to a celling «(f
Rs 10000{- per annum

(n) Oi1ganisational grants to mcct
60 per cent of the approwvcd
experises of the Nationil
Headquarters’ office on cu-
tain items, like field servic
camping, trammng and raiies
travelling allowance, madin
tenance of the National Trai
ning Centre at Pachmarh:
and other contingent expen-
ses subject to a ceing of
Rs 100 lakh per year

(1) Grant-in.aig for approved
training capes/cours s
events to meet exxpenditure
on food and incidentals it
the rate of Rs 250 per
camper per day from Apnl
1973 (Earher the grant was
Rs 175 per head per day)
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In addition, ad hoc grants are given
up to 75 per cent of the approved
cost of construction of buildings and
60 per cent of the approved expen-
diture on participation in  Interna-
tional events ol the world and Asian

organisations of the movement.

The annual recurring grants given
to the National Headquarters of the
Bharat Scouts and Guides during the
last six years are as under:;

Year Administra- Organisa-

Grants for

Remarks

tive grant tional grant  holding camps

etc.

Rs. Rs.
1967/68 ta 48644°
1970-71
1071-72 " t0.000 45610‘:
1972-73 10,000 32500

55657 50

T — . S S p———S— . T W P U — —
- - -

*After adjustment of G wt. share of
tent revenus for th: years 1963-64
to 1970~71.

**After adjustmentof Grovt.  sharz of
rent revenue, for the yeat 1971-72

20000 Provisonal grants

(b) The Bharat Scouts and Gudes
have constructed their National Head-
quarters at a cost of Rs. 10,40,120 and
Central Government has contributed
Rs. 4.00 lakhs for the building, The
rental income of this  building is
shared between the Central Govern-
ment and the organisation propor-
tionately, The Government's share of
the rent revenue is taken into account
after receipt of the Utilisation Certi-
ficate before the final grant due for
each year for organisational and ad-
ministrative expenditure is released.
The grants for camps are released
after receipt of Utilisation Certificates.
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(w) af gt, @ sew @R W
g
exreey st afeare frdter aosis
(o wftra ware fivew) (%) araToom.
wa A & ey Ay Y w1 F7 q@w
sary & fag A€ 3w ardr afaw g
fwar war | fET WY 1948 ,1969 W
1970 ¥ wRge, wfw wiv gw faim
gFe ¥ ImEdw, fewdr O oaiw
waATIT £ el & fifex Qfiray £ 770
| T ff —

_— - —

1968 6,22,756
1969 6,33,961
1970 10,96,893

(@) arefra wgfa wqam
qfreg & aerawm & gAfafeofr
(q@ wm# gear) W SfA-gfedy
o dYo 97 3@ W forar war aifF &
TATY & FIROT FT, T AN FT HRL AT
¥ I FT HR A TR wqe aw|r
F1 weggA fear o /% |
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@ O dw A O, T g
3o & ar ey T W oY o7 Elt €
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\ Keport of Enquiry mto death of cows
in Baroda

3151 SHRI PRABHUDAS PATEL
Will the Mimster of AGRICULTURE
be pleased to state

(a) whether a thorough inguiry in-
to the large scale deaths of cows in
Baroda District has been demanded
by the resmdents of Baroda, and if so,
the causes of this large scale deaths
of cows in that area,

(b) whether the State Government
has asked the Centre to send experts
for the purpose and if so, the reaction
of the Union Government,

(¢) whether the experts have sub-
mitted its report to the State and
Union Government for the same, and

(d) the steps Government s pro-
posing to help the State 1n thiz re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) No, Sir
The State Authorities inform that no
such inquuy has been demanded by
the residents of Baroda It has been
further informed by them that 19
cows of one owner died 1n Baroda mn
July 1873 In all 24 cows were
brought by the owner to the State
Velty dispensary at Baroda on
6-7-1973 Treatment was given to the
cow, but only five could be saved

(b) No Sir
(c) Does not arise
(d) Does not arise

Setting up of Marntime Boards to run
Minor and Infermediate Ports in
Gujarat

3152 SHRI PRABHUDAS PATEL
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the State Government
of Guiarat has decided to set up
Maritime Boards to run the 40 minor
and intermediate ports in Gujarat,

(b) if so whether the Union Minis-
try has approved the proposal,

(¢) what purpose will be served
by setting up this board, and

(d) what other steps are being
taken by the Government to help the
ports 1n Gujarat for better service
in the State and the country?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADU'R) (a) to (¢) The Com-
mittee constituted by the Government
of Guyarat in August 1872 under the
Chairmanship of Shn H M Triveds,
MP, to atudy the admumstrative set
up of the Port Orgamsation in the
Gujarat State has recommended set-
ting up of a “Gujarat State Maritime
Board” for the administration of all
Gujarat State Ports other than major
ports in the State and the Umion
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Territories of Luu and Daman. No
proposal basad on this recommen-
dation hag been made by the State
Government to the Centre,

(d) While the minor and interme-
diate ports are the responsibility of
the respective State Governments,
the Centre assistsg them by offering
technical advice wherever asked for.
Besides this, the Centre gives loans
to the State Governments for deve-
lopment of ports, In the Fourth
Five Year Plan, the policy adopted
is to give cent per cent loan  assis-
tance for development of a seicted
port in each maritime State, Por-
bander is selected under this scheme
in Gujarat.

Sscheme for easy loansg to emplayees
Agricultural Graduates and Engineers

3153. SHRI PRABHUDAS PATEL:
Will the Minster of AGRICULTURE
be pleased to state:

(a) whether the Review Committee
at the State level consisting of four
or five representatives of the nationa-
lised banks, agro-industries ang the
Engineer-in-Charge of Training Cen-
tres have been asked to chart out the
schemes for easy loans to unemployed
Agricultural Graduates and Engineers
to set up a net work of agro-service
centres throughout the country to
cover the entire farming community
and implement them during the
remaining period of feurth five year
plan: and

(b) it so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRT ANNASAHEB P SHINDE)
(a) No, Sir.

(b) Does not arise.

Acute shortage of seeds and fertili-
ders in Panehmahal District ang its
effect en sowing eoperations
3154 SHRI PRABHUDAS PATEL:
Wil] the Minister of AGRICULTURE

be pleased to state:
(») whether the acute shortage of
seeds and fertilisers hag adversely

AUGUST 13, 1979
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affected the sowing operations in
Panchmahal District this year;

(b) if so, the total seeds allotted to
the District;

(c) to what extent the allotment
falls short of the requirement: and

(d) whether the Union Government
has intervened to supply the seeds to
the farmers of that district so that
crops are not affected due to this
shortage and if so, whether any fresh
seeds have been forwarded to the
District?

THE MINISTER OF BTATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) State Government have reported
that there was no shortage of seeds
in Panchmahals District. Ag regard
Fertilisers  there has been  somv
shortfall in the supplies to Gujarat
as against there requirements fo.
Khanf 73

(b) to (d)., Do not arise.

T € wgl ¥ w1 egfeew
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Recommendation of Kothari Commas-
si10n on Seiting up Polytechnics on
arming

3157 SHRI P M MEHTA Will the
Minister of AGRICULTURE be pleas-
ed to refer to the reply given to
Starred Question No 10 on 23rd July,
1973 regarding setting up of polytech-
nies on farming and state

(a) whewner the nroposad polytech-
nics on farming would be patterned
on th~ c.oramandations of the
Kothai: Commission and

(b) if s0, the recommendations
made by the Kothari Commission 1n
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) The Proposed Agricultural Poly-
techniecs (Krishi Vigyan Kendras)
would be broadly based on the recom-
mendations made for such nstitutions
by the Kothar1 Commission but would
have wider coverage designed to train
persons for self-employment and not
melely for jobs and to impart inser-
vice training to these already employ-
ed

(h) The salient features of recom-
mendations of the Kothar Commigsion



183 Written Answers

on the subject andg of the proposed
Agricultural Polytechnics are given

5 —

AUGUST 13, 1878

Writien Answers 184

Kothari Comnission

Proposed Agrl. Polytechnics.

1. Agricultural Polytechnics at post-matri-
culation level should be organised on a
priority basis.

2, These polytechnics should be multipur-
pose institutions  providing & wide ran
of training for imparting skills needed m
agriculture and allied fields. While rea-
sonable flexibility should be allowed in
their organisation, these courses should be
distinctly practical in nature.

3. In course of timethese polytechnics should 3. To offer special courses in

offer short condensed courses particularly
for the young farmers and algo of special
intercst to girls and women in rural areas.

1. (@) To impart wvccational agricultural
education . to those who want to have
terminal education after VIII class/
standard.

(b) To spearhead the Technical lite-
racy drive to enable illiterate farmers
to learn new agricultural technology.

(c) To train skilled middle level workers
and technicians at t-school stage
in agriculture and allied subjects such
as gardners, tractor drivers, mechanics,
farm managers, stockmen, dairymen
and laboratory technicians, etc.

2. To provide continuing education for
school drop-outs in rural areas in the
ag: group of 15-25 yeirs as well as to
post-mutriculates who do not go for
college education and to impart practical
training in the latest scientific methods
and techniques with a view to create a
self ;mp!o:mcnt potential in the rural
youth.

latest agri-s
cultural technology for selected farmers.

4. To adopt the mathod of learning by

doing.

Strike by FCy Employees, Bhavnagar
during June, 1978
8158. SHRI P, M MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether F.CI. employees of
Bhavnagar went on strike in the
month of June, 1873;

(b) if so, whether the strike was
due to the surrender of the godowns
in the Bhavnagar;

(c) whether this surrender of the
godowns has resulted in throwing out
certain persons out of job; and

(d) what steps were taken fo re-
move the grievances of the employees
and what was the need of surrender-
ing the godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Y€, Sir.

(¢) No, Sir.

(d) The employees called off the
strike unconditionally on being satis-
fied that the godowns accommodation
being surrendered had become sur-
plus to the requirements of the Food
Corporation of India.

Housing Plan for Government Emplo-
yeeg in Doldrumg due to cut in
Allocation

3159, SHRI P, M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Union Govern-
ment’s Housing Plan for its employees
is in the doldrums;

(b) whether the drastic cut in the
allocation for the current year has
compelled the Ministry to suspend the
construction work and stop new com-
mentments in this regard;

(¢) the original sum allotted for
the Housing Plan in the current year
and how mpch of it has been cut
down; and
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(d) 1f so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OP PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) No

(b) Due to the overall resources
position, the annual allocation was re-
duced substantially  Subsequently,
however, 1t has been decided not to
proceed with any new works until
further orders and also to suspend all
construction workg which have not
progressed beyond the plinth level
‘These orders will apply to Housmng
Plan for Government employees

(c) A sum of Rs 527 lakhs was al-
located for the year 1973-T4 for the
plan works of the general pool ac-
commodation as against Rs 966 lakhs
proposed by this Mimstry

(d) Proposals made by different
Ministries for allotment of funds in
the budget are reviewed and conside-
red m the Mmistry of Finance ac-
cording to overall resource position
and priorities No reasons are, how-
ever, given regarding any reduction

Evaluation of Research Schemes Un-
dertaken by Indian Council of Me-
dical Research

3160 SHRI Y ESWARA REDDY
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether Government have re-
viewed the working of the Indian
Council of Medical Research and eva-
luateq the research schemes undertak-
en by the Counci], and

(b) 1if so, the results thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

MILY PLANNING (SHRI A K
KISKU) (a) No

(b) Does not arise
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Nationalisation of Rice Mullg

3163 SHRI BIRENDER SINGH
RAO Will the Minmitser of AGRICUL-
TURE be pleased to state

(a) whether Government have any
proposal to nationalise the Rice mills
in the country to facilitate taking
over of wholesale trade in rice, and

(b) 1if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P SHINDE)-
(a) and (b) The operational details
relating to the takeover of wholesale
trade 1n rice are at present under
examination 1n consultation with the
State Governments,

Opening of country liquor shops and
Bear Barsg on National Highways

8164 SHRI BIRENDER SINGH
RAO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state-

(a) whether a large number of
country liquor shops and beer bars
have been opened on the National
Highways during the recent years by
various State Governments;
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(b) it »o, whether this has resulted
in the increase of road accidents; and

(e) the policy of Government with
regard to this and the imgtrutcions, if
any, issued to the States on this sub-
ject?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M, B. RANA):
(a) and (b). The inforamtion requir-
ed is baing collected from State Gov-
ernments and Union Territories and
will be laid on the Table of the Sabha
4s soon a8 it is received.

(¢) The Transport Development
Council at 1ts meeting held in Febru-
ary, 1973, recommended that licensed
Liquor shops should be removed from
the main highways to the interior.
This recommendation has been brou-
ght to the notice of the State Govern-
ments and Union Admimstrations for
implementation,
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Construction work.of Cochin Shipyard

L ]

3168, SHRI 5. N, MISRA: Will the

Minister of SHIPPING AND TRANS-
PORT -be pleased to state:

(a) the present stage of the cons-
truction work of Cochin Shipyard;

(b) whether the work is going on
according to the schedule; and

(¢) by when the work is likely to
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Different works of Cochin Ship-
yard are in different stages of cons-
truction Works like land acqusilion
and site preparation, project roads
(first twg phases), temporary water
supply system, drainage facilities
(first phase), o1l store and paint store
buildings, training school shop, and
temporary electric supply system have
been completed. Works like Training
School Office, Laboratory and Maln
Receiving Station are nearing comple-
tion. Works like Shipbuilding Divi-
sion office, Outfitting warehouse, Hull
Shop, Railway Siding, Compressor
Room, Maintenance Shop (Superstruc-
ture) and General Stores (Super-
structure), have been commenced are
in progress.

(b) There has been certain difficul-
ties in the smooth progress of the
work which affected the work sche-
dule, like inadequate and unsatisfac-
tory response to tenders for construc-
tion of building and repair Docks and
Quays when first floated, non-avail-
ability of requisite type and size of
steel when required and the difficult
cement supply position

(¢} Most of the facilities in the
Shipyard are expected to be complet-
ed by end of 1876. However, cons-
truction of the first ship is hkely to
commence as soon as essential facili-
ties have been provided,
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Compulsary Proourement of Wheat by
Haryana Governmeng

3160, SHRI RAM PRAKASH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Haryana State
Government has started compulsory
procurement of wheat in the State;
and

(b) if so, the reasons for discard-
ing voluntary procurement in the
State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. However, to procure all
surplus wheat stocks Haryana Wheat
(Restriction on Stock by Producers)
Order has been enforced, limiting
storage by farmers.

(b) Does not arise.

Shortfall in Import of Skimmed Milk
Powder and Butter Oil

3170. SHRI INDER J MALHOTRA:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Starred Question No. 204 on 12th
March, 1973 rera-ding the import of
mulk products and progress of Opera-
tion Flood and siate:

(a) whether the shortfall in the
import of skimmed milk powder and
t..ter o1l will be made up or will be
remedial steps taken; and

(b) if the shortfall of nearly 50,000
tonnes of skimmed milk powder is to
be made during the current year, will
Government maintain present sche-
dule of import of skimmed milk pow-
der or reduce it in line with the pro-
gramme of imports under W.F.P.?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) and (b).
Information is being collected and
will be placed on the Table of the
Sabha as soon as gvailable,
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Production and Collection of Milk in
Milk Sheq Areas of Delhi Milk
Scheme

3171. SHRI INDER J. MALHOTRA:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No, 2852 on 12th
March, 1973 regarding milk shed areas
earmarked for Delhi Milk Scheme and
state: .

(a) the potential of milk produc-
tion as surveyed by the Indian Agri-
<ultural Research Institute of the

areas reserved for Delhi Milk Scheme
district-wise;

(b) the collection of milk by Delhi
Milk Scheme against each District
during the last three years;

(¢) the reasons for very low collec-
tion by Delhi Milk Scheme and reme-
dial steps taken; and

(d) the reasons for reserving addi-
tional areas for Delhi Milk Scheme if
the potential of areas contiguous to
Delhi is adequate provided intensive
and energetic efforts are made to tap
the milk supplies?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE
(PROP, SHER SINGH): (a) The
ILCAAR. have surveyed so far only
three districts included in the milk
shed areas of the Delhi Milk Scheme.
These are Meerut, Bulandshahr and
Gurgaon, The estimated production
of milk in each of these districts dur-

ing the period July, 1966 to Juhe,
1987 is as under:—

“lntonnes perd,;y_
. (Dstrict-wise
District Prodeution
1. Meerut + 429-5 tonnes per day
2. Bulandshahe . 3222 -
3. Gurgaon . . 339°% »

——— ey

Total . 1091-2

Details of these surveys have been
published in the ICAR Publication
“Study of the Impact of milk supply
scheme on Rural Economy in milk
collection areas of D.M.S"

(b) The daily average milk pro-
curement, district-wise, wag a3 fol-
lows:—

(Quantity in tonnes)

Year Uttar Pradesh Haryana Rajasthan
Meerat Bulandshahr Gurgaon  Karnal  Bikaner
1970—71 626 405 69 1 o9 55
1971—72 544 36 0 650 oro2 117
1972—73 535 430 543 - 87

(¢) In the course of last three
years, a number of milk product fac-
tories have either been established in
the vicinity of Delhi or have increas-
ed their commenced drawing substan-
tial quantities of milk from the milk
shed areag of the Delhi Milk Scheme.
Since the product factories have a
larger working margin than a liquid
milk plant like the DMS, they can
afford to wean away the milk from the
DMS by offering higher milk prices
and other concessions, including accep-
tance of milk of poorer quality.

1453 LS.~—T.

The summer of 1872 was on exCep-
tionally regorous one and it was fol-
lowed by wide-spread drought condi-
tions in the neighbouring areas of
Delhi. Again the summer of 1973 was
also severe and prolonged. These
adverse climatic conditions resulted in
a substantial decline in the produc-
tion of feed and fodder crops. Due
to the pralonged adverse climatic con-
ditions and the reduced availability of
feed and fodder for the milch animals,
the milk yields have declined, which
hag temporarily adversely affected the )
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overall milk production iti thif area.

With the rise in the prices of agri-
cultural commodities and feed and
fodder, the market price of milk has
also risen specially d the last
ybar. As 2 result of this in the
open market in ghnd neighbour-
hood, the private milk tradery have
begn able to wean away sigpificant
quantities of milk from the DMS by
offering relatively higher prices and
also by diluting the quality of milk
sold by them, The D.M.S, on the
contrary, has to adopt strict quality
standards and also maintain the price
line and is, fherefore, somewhat handi-
capped in the procurement of ade-
quate quantities of milk.

To combat thig situation, (i) it has
been decided by the Government in
April, 1971 ap a matter of policy to
statutorily require all milk product
factors wrespective of the investment
involvd, to obtain industrial licences,
and in ‘all such cabes, it is berng spe-
cifically stipulated that the factories
in question should not draw any milk
from the specified D.M.S. milk shed
areas,

(ii) The Government have under-
taken Intensive Cattle Development
Projects in the Milk Shed Areas of
DMS, to increase the milk yields of
animals through selective breedig and
cross-breeding. Such programmes
have, however, long gestation periods
and while the results are already in
evidence, significant improvement in
the situation has yet to take place,
These efforts are continuing on an
increasing scale. In addition, special
prograjnmes are being undertaken
under the Project Operation ¥lood at
the W¥P Ior cattle development and
d exten activities in areps
from which milk can become avall-
able, for DM.S.

(d) The fluld milk requirements of
Dethi ety are In ¥he vicinity of 7 lse
litres dilly, which would fncreave
somiewhit with the fnerkase in popu-
lation, The prewent installed hand-
ling capdeity of the Delli Milk Schenie
is 3 lac litres of processed liquid milk
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daily whith it has alregdly commenced
distributing. This js ow in the pro-
cess of being increased to 3.75 lac
litres daily, but even then the D.M.S,
will be in 5 to meet over
about 54 per ¢ent of the unticipated
fuld mitk ' requirements of the city.
A second daity is therefore being
established ut DelM with a handling
capatity of about 4 lac litres daily.

Adequate quantities for meeting thig
demand cannot be produced from areas
immediately contiguous to Delhi city
alone as the breedable population of
milch animalg there is limited, Hence
the Government of India have under-
taken for Intensive Cattle Develop-
ment Projects in the distriets of Gur-
gaor, Karnal, Meerut and Bikaner to
enhance milk supply by producing
high-yielding milk animals through
selective breeding, upgrading and
cross-breeding besides making sup-
plies of inputs and special provisiohs
for veterinary cover. These pro-
grammes cover a breedable milch
animal population of 48 lakhs, A
Key Village Centre Scheme is also
being run in the U.T, of Delhi at
Nangloi and covers a breedable popu-
lation of 12,000 of milk animals.

Increase in Price of Imported Skim-
med Milk Powder and Steps for
its Production

3172. SHRI INDER J, MALHOTRA
Will the Minister of AGRICULTURE
be pleased t{o refer to reply given to
Unstarred Question No, 4613 dated
26th March, 1973 regarding the import
of Skimmed Milk Powder and state:

(a) whereas the import of Skimmed
Milk Powder has risen by 41 per cent
in 1971-72 over 1069-70, the value has
gorie up by 126 per cent in two years.
the remsons for disproportionable in-
crense in ptice;

(b) the break-up of value per tonne
delivered st Bombay; and
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The in-
formation given in the Unstarred
Question No. 4813 dated 36th March,
1978 concerned the total quantity and
evalue of skimmed milk powder im-
ported during the three year period
196872, represent the total import
mto India through Government
agencies and plso voluntary contr-
butions made to the country through
various humanitarian organisations
and UN Agencies.

The increase in quantity noticed in
1071-72 is due to the supply of milk
powder free of cost to India by the
World Food Programme towards the
Proje‘ct ‘Operation Flood' and also sup-
plies made towards refusee relief by
various countries and other organisa-
tions during that year.

The value of this commodity has
been increasing steadily from 1969 oh-
wards in the international market
Thie increages partly due to the short-
age of this commodity with the sur-
plus exporting countries and the in-
crease in cost of productits. due to
Wage enhancement.

The break-up is as under:
Pnoc-CI;?_

Year Source Bombay per
1
s>
1969-70  New Zealand . 1547°92
407022
1971-72  New desland .
Canada . 368113
U-SuDA. 21 55.69

(c) Regarding the establishment of
milk producty factories to encourage
manufacture of milk powder, the poli-
cy of the Government has been to
allow wsueh iIndustries to be located
where marketable surplibes are notic-
ed and where liquid milk does not
find a ready market. Priority is as-
Signed for processtng and supply of
liguld milk for direct consumption
than its conversion to high cost pro-
ducts. However, to offset, complete
relinges on fmport of sueh food items

as infant milk food, malted milk food,
ete,, the Government has been grant-
ing licences to a level, which will not
upset or create an undue thrust into
the already scarce avallability of liquid
mmilk,. The primary objective is to
provide milk in ligud from at a
reasonable price to the comnmon man.
Expansion or licensing of new units
are considered in the context of the
above and not just to boost up milk
powder production in our country
The present policy of the Government
is to hicence the establishment of such
factories in cooperative sector and/or
public sector.

Construction of Houses for Central
Government Employees

3173. SHRI S, C. SAMANTA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether all works of construc-
tion of housing accommodation for
Central Government employees in the
capital have come to a standstill due
to the pruning of allocations which
were earmarked for the purpose;

(b) whether due to the stoppage of
such comstruction work in the Capital,
the uncompleted constructions are
likely to cause much more loss due
to rains, deterioration and pilferage;
and

(c) the steps being taken to elimi-
nate chances of loss?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Against a sum of Re. 986 lakhs pro-
posed by this Ministry for the year
1973-74 for the Plan works of Gene-
ral Pool Accommodation, a sum of
Rs 527 lakhs was allocated. This
would have barely kept the existing
works going,

Subsetuently, however, a directive
hes been received only recentlv to sus-
pend all new construction as also gtop
all constructiong which have not pro-
gressed beyond the plinth level
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These orders would apply directly to

the Housing Plan for Government
employees.

It is difficult to assess what will be
the quantum of loss resulting out of
this ban.

(c) All possible steps will be taken
to eliminate avoidable loss.

Changes in System of Education

3174, SHRI S, C. SAMANTA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the nature of changes contem-
plated in re-organising the system of
education in the country;

(b) whether ahy opinion has been
sought from various States, and if so,
‘the main points thereof; and

(e) by what time the proposals are
likely to take shape?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) to
(c). In the Fifth Five Year Plan, Gov-
ernment proposes to make an inten-
sive effort to reconstruct the educa-
tional system in the country so as to
make it a powerful instrumcht of so-
cial transformation. A draft Plan of
Education has been prepared and
broadly approved by the Standing
Committee of the Central Advisory
Board of Education at its meeting held
at New Delhi on June 13, 1973 All
State Education Ministers were invit-
ed tp attend this Meeting,

The main ingredients of the pro-
grammes are:

(1) A greater emphasis on nro-
grammes of pre-school develop-
ment,

{2) An over-riding priority to ele-
mentary education which re-
ceives Rs, 1100 crores or 50 per
cent of total allocatiom, It is
also proposed to radically alter
the strategy for its development
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by emphasizing universal pro-
vision of facilities, crealing a
fairly homogenous cohort in
class 1, reduction in wastage and
stagnation, multi-point entry, a
large programme of part-lime
education, enrolment of children
from the weaker sections of the
community (especially schedul-
ed castes and scheduled tribes)
and improvement of quality,

(3) A special emphasis on pro-
grammes of adult education
which will include (a) informal
education including liquidation
of illiteracy and provision of
welfare services for the age-
group 15—25 and (b) linking the
programme of liquidating adult
illiteracy with employment pro-
grammes,

(4) At the secondary stage, empha-
sis is proposed to be laid on
proper planning of the location
of secondary schools, vocationa-
lization of the higher secondary
stage, adoption of the umform
pattern of 10—2—3, and im-
provement of quality.

(5) At the university stage, the
principal objectives would
be four:

(a) Regulation of enrolment n
higher education to conform
increasingly to the likely
quantum and pattern of em-
ployment opportunities for
the educated youth—-an im-
portant policy which is now
being enunciated for ihe fhst
time;

(b) Providing greater equality of
educational opportunity and
an increasing access to higher
education for the weaker sec-
tions of society, especially the
scheduled casteg and schedul-
ed tribes;

(¢) Development of post-gradu-
ate education and research,
and

(@) Improvement of quality,

-
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(6) Large scale development of pro-
grammes of Youth Welfave,
physical education and games
and gports

(7) Development of informal edu-
cation at all »tages T1hig will
include (a) the multiple-entry
and part-time education pro-
grammes at the elementary
stage, (b) programmes of infor-
ma] education for youth in the
age-group of 15—25, (c¢) pro-
grammes 1n informa] ducation
at the secondary stage, (d) the
establishment of an Open Um-
versity at the natiohal levcl and
provision of facihities for curres-
pondence education in at lecast
one umveraity in each Stage,
and (e) full facihities for private
study both at the sccondary and
university stages

—

(8) Twither concohdation ind quali-
tative 1mproiement of pro
grammes of techmical cducation
including expansion and diver
sification of training facilities

for the middle level workers

(8) An avcr-tiding  emphisis  on
academic 1mputs such as tev:
sion of curticula introduction
of work experience adoption of
new methods of teaching exa-
mmation reform improvement
c¢f text-books teacher educa
tion—both pre service and -
service encouragement to ex-
perimentation and nnovation
uge of modern educational tech
nology 1ncluding mass media
improted superivizion and the
development of closer ties bet-
ween the school and the com-
munity

(10) Quahtative 1mprovement of
selected institutions at all
stages

(11) Stress on implementation, and

(12) A greater emphasis on pro-
grammes of cultural develop-
ment and their mtegration with
those of education
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The proposals are at preseat under
consideration of the Planning Com-
mission and State Governmentg and
will form a part of the Fitty Five
Year Plan after 1t 15 approved by the
National Development Council 1t
<pproved, the new proposals are hke-
ly to come into force with the opera-

tion of the Fifth Plan 1e Apnl 1,
1974

Shrinkage 1n Acreage of Wheat and
Rice

3175 SHRI S C SAMANTA Wil
the Mimster of AGRICULTURE be
pleased to state

(a) whcther the Minister 15 awale
that cultivators subjected to  com-
pul ory levy of wheat for procute-
ment at lower prices than the farmers
¢in get 1n the open markel are con-
templating not to sow wheat and rice
and 1nstead to grow other c1ops whete

ever rossible 1n order to avoid the
levy and

(b} if so the <teps being taken to
see that the area under wheat o1 rice
o1 both does npt go down?

THE MINISIER OF STATE IN THE
MINISTRY CQF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(1) and (b) Farmers' decisions re-
gatting e aops to be grown ale
goveirncd by a4 number of factors in-
cluding so1l crop rotations extent of
irnigation facilitics yield levels or
different crops market condition fa-
cihties yield levils ot different crops
market conditions and  expcctations
abuut relative returns fiom the diffe-
rent crops To protect the inierests of
paddy growers for 1973-74 season
Government have recently announced
a unform minimum support price of
Rs 6300 per quintal for paddy
which 1s much higher than the pro-
curient price hither to m force

The question of fixing the support

price of wheat 15 also under conside-
ration
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Proposal for a Separaty Ministry for
Sporés and Games

3176 SHRI X M MADHUKAX:
SHRI RAI

Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state.

(a) whether the proposal to form a
separate Ministry for sports and
Games has been considered by Gov~

ernment, and

(b) 1f so, what decision has been
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) (a) and
{b) It 1s the prorogative of the Prime

‘Minister to decide on the number  of
Ministries 1n the Government ot

India at any given time and algo the
subjects to be allotted to each Mims-
try

ATTA A TC AT TR TT WA
g w7 fmfor

3177. it arqew wfgeare ;&
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oy feqrmar §

(&) oo wTeT & #fF AT
oY qrey @ 97, X9 Ay 9% faeme
it wrdar )

greiwn ¥ vty aye  fslor
ofre gt fenrd aficitorret &
forg e ofr aar ww

3179, ot arqerw  wifgeaTe .
w1 gha welt ag Fa A gmS e

(%) 1972-73 & AT AEF®!
W o faard  ofrgeer sfc &
fratnr & 77 #rdww ¥ gerda T-
At fret wfr woe#Y of |, o

(@) wirga ofr & ¥ TR
et wfrad i af ?

wiw qwrerg & vew A (o
wefeg ):  (F) W (@) gow
ora W W W AN W
g & Iot |

oo ¥ Swame & g
strafae fammern At wr fanioy

3180 ft xrqw wigene . w7
i e og zav £ g S fE

(%) =y $w TWwm & wanq
srerfors frerrera waaY & fator 3g fra
TS FET AT FIA L5 F
wima ¥ @y fear e qr,  faet
wrer waAr & frafer fwar arar a1
TeA AW §IWT gra e faat
gt &7 forar war §

(7) wmwew SAw AW fee® o
¥ o ot &€ o ¥ swfow fagEy
wow o ¥,
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(7) war wew gw wewrT A A
wer & Fanfor 3y wfaforr awofe
T arr A §, oz

(w) afegr, afeaay ?

yhe dwee 3 owr oot ( o
fe fog): () ma e g H
1971-72 ¥ &R & 401 F9 aqr
1972-73 ¥ KA & 1,331 $AA ¥
faator o7 ®nf we feay o1 w ¥
312 ¥=r & frafor Frar ar =7

t

(=) frgn
() o a§r
(%) sw @ adr g

Accommodation 1n Second Campus of
Delhi University

3181 SHRI VIKRAM MAHAJAN:
Will the Mmmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

{a) the location of Second Campus
of the Delhi Umversity in South
Dell1

(by the particulars of accommoda-
tion taken on rent and the annual
rent proposed to be paid therefor,

(c) whether all the necessary faci-
lhities have been provided there and if
not, the tume by which all the facihi-
ties are hikely to be provided there,
and

(d) the steps taken to construct its
own buillding and full particulars
thereof

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) to
(e) The South Campus of Delhi Uni-
versity has been temporarily located
in two rented buildings (NoJF-48 1n
Part I and D-25|D 1n Part II) in New
Delln South Extension Area The
rént of the first bulding 13 about
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Rs, 80,000 per annum while the rent
of the second building is being set-
tled. It has been possible to provide
some classrooms, library facilities
and some office accommodation jn the
rented buildings. The provision for
further facilities wil] depend upen the
availability of additional buildings in
that area on rent.

(d) The University is taking steps
to obtain allotment of land from the
D.D.A. for its South Campus and
thereafter the building programme
will be undertaken by the University.

Study of Drainage of Ground Water
Resources Through Tube Wells

3182. SHRI D, D. DESAL: Wil the

Minister of AGRICULTURE be pleased
to state.

(a) whether Government have
m_ade any study regarding the possi-
bility of ground-water resources being

drained off by excessive use through
tube-wells;

(b) if so, whether Government are
thinking of developing recharging
works with a view to augment the de-
pleting ground water supply; and

(e) whether Government explored
the possibility of using existing jrri-
gation channels as recharging works
where water is not directly let out to
the farms the sewers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SNGH): (a) to (c).
Information is being collected and will
be placed on the table of the Sabha.

Reclamation: of greas from Ravines
in Morena, Madhva Pradesh and Hs
Distribution of Landless

3183, SHRI DEVINDER SINGRH
GARCHA: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether some areas have al-
ready been reclaimed from the ravi-
nes in Morena in Madhys Pradesh;

(b) if so, how much land has been
reclaimed and its target and at what
cost; and

(¢) whether this land will be distri.
buted to the landless and backward
classes? )

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes Sir.

(b) An area of 840 hectares has
been reclaimed against the target of
2200 hectares. The total expenditure

incurred for reclamation is Rs. 37.16
lakhs,

(c) No Sir.

Loans and Subsidy io Jammu and

Kashmir State for Providing Housing

Facilities to Lower and Middle-Income
Group

3184. SHRI §, A. SHAMIM: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total amount of loans and
subsidy given to the State of Jammu
and Kashmir for providing Housing
facilities to the lower and middle
income group during the year 1867—
72; and

(b) the maximum loan granted to
the State by Life Insurance Corpora-
tion during, the years 1871-72 and the
current year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA). (a) the ve-
quisite information in respect of di-
flerent social housing schemes during
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the years 1967-68 ang 1968-69 15 asunder —

I

Name of the scheme

1967—68 1968-69
Loan Subsidy Lo.a Subaidy
(Rupecs 1n Jakhs)

1 Int

ted Subsidised Housing Scheme for Indus- 038 o037 Ni N1}

tral Workers and Economuically Weaker Section

of Community
2 Low Income Group Housing Scheme
3 Shum Clearance Improvement Scheme

3 Villoge Housng Project Schome

From 1969-70 1 e the beginning of
the Fourth Five Year Plan Central
assistance for the above Schemes is
included in the block loans’ and
block grants’ sanctioned by the Min-
1stry of Finance 1n the ratio of 70 30
for all the State sector Schemes taken
together, including housing This
block Central assistance is not rela-
table to any individual scheme, pro-
ject or head of development WNo se-
parate financial aswistance for housing
schemes was sanctioned by this Mimis-
try to the Government of Jammu and
Kashmir during the jears  18659-70
1970-71 ond 1971-72

(b) Life Insurance Corporations
loans allocated by this Mimstry to
»the Governmert of Jammu and Kash-
mit for *he aplementation of the
various <ocial housing schemes are
as under —

19°1 72 1972-"3 1973-74
(Rupces m Ihkhs
20 00 20 00 30 00
Provisioral

Sea-Borne Trade being Carriea in
Indian Vessels
3185 SHRI M KATHAMUTHU
Will the Mimister of SHIPPING AND
+ TRANSPORT be pleased to state

(a) how much of Indian sea-borne
trade is now carried in Indian vessels;

14 37 Nl 16 60 Nil

113 112 Ml MNil

Nl Nil Nil o 10

Toitar 15 88 1 49 16 60 ¢ 10

(b) whether the Fourth Plan had
set any target in this respect and

te) 1f so how far this traget has
been achieved?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RA)
BAHADUR) (a) to (¢) A target of
40 lakhs GRT was fixed for the Fouth
Plan agamst which the present
operative tonnage 1s 273 lakhs GRT
and 217 lakhs GRT 1s on order At-
present only 15th of our foreign
trade 1s being carried in Indian ves-
sels  Our um 1s to carty 50 per cent
of owmr oveirscas trade in Indian ships

Modermsation schemes for Major
Ports during Fourth Plan

3186 SHRI M KATHAMUTHU
Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state

(a) the modetnisation schemes ap-
proved for the major poits 1n the
country during the Fourth Plan,

(c) the progress achieved so far mn
schemes

(c) the prngress achieved so far in
mmplementing these schemes, ang

(d) the total expenditure so far in-
rurred 1n this respect?

THE MINISTER OF

SHIPPING
AND TRANSPORT

(SHRI RAJ
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BAHADUR): (a) and (b): A state-
ment 1s attached,
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(c) and (d): The information is be-
ing collected and will be pliced on
the Table of the House.

Statement
Name of Port Modernsation Scheme Bstimated cost

Calcutta Construction of Dock System at Haldia 90 unc’mm
Bombay Ballord Pier Extentions & Dock Expansion schemes, 21 oz crores
Madras Madies Outer Harbour Project (Oul-cum-Ore Dock) 39 §5 crores
Cochin Construction of Super tanker berth 34 09 crores
S Sy e
Mormugao Provision of Mechanical Ore Handling Plant 25 86 crores
Kandla Construction of fifth berth. 2 86 crores
Paradip A?:;zw nf{ugr; g‘h?:ih;esr I;l::l:tgor exporting 292 crores
Mangalore Construction of Mangalore Harbour Project 24 30 crotes
Tuticorn Construction of Tuticorin Harbour Project 24 90 crores

T fape ¥ vawe qem W feafe
vt e forg #=ta wgraen

3187. St TRTAATC ATEN
st giwr Taw T
a7 gt 7Y ag aary F F A
fw
(%) v fagre & wargfez ¥ Fvw
wasT werw ) feafa dor radd,

(w) afzx @, & weraifed &=
A e

(w) z& fegfa o7 a@aT 73 ¥
fere Troq FRFTT FTT WAT FAATET HY
%y,

(v) #avaeq gwar? ¥ a feafer
#7 swaer vy & fag T qorT
¥ ggroar wYmw oWy g, W

(¥) afxay, o ag feerl § o
KN TT qTerT o aar wfufeard 7

v wwme & wa wR (o
woriefw dlo find ): (w) sz (%)
I AT & g fqmrgl-‘q;w
w wfaww wafy & o anf 7§
* & oy ¥ favafafaa oy o
g ¥t feafy e feremi g —

(1) qremas (11@e ¥ )

(2) <regmw

(3) sromarz

(4) 7o

(5) savar

(8) =mmar

(7) whe (wag ew-fedta)

(8) wrregz (arer au-fedftara),
L 1nd

() gord am

aary , word & ooy g e e @
feafer 3 quicr gurc gwr & )
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(7) wer g qro T W
sraagY & ¥ wrd wnfowr § —

(1) g feard wadt gfeamg
g9 X ¥ faq ITeey argAY &
g EET A -

FORT B WO F G T gt F
fageor, oY & wowa WY
Faar€ ofegystama &1 wiawas
wqmr wfE |

(2) wwifar &Y ¥ gezgadw
T T 79 FW AT NG FA A
A7 e 7 Flaar gaw F7F 7 Prorargy
! gffaw =g ¥r )

(3) war =fr wrawas @, aw
#sa  wdfer 97 £ Frwe o=
FTAC

(4) wwifaq s asqr 51 IMT
oo 574 & fay Ay g dv-qiaa
AT IFT F ot gITHET DA
T T ARF@AT HIT

(5) sa=r #1 Ffgy gadt =w
|

(7) &¥7 (v) w7 AT A
FIHT 61 46 FUT 697 § ¥=17
el agraar wmair &)

fegfa &1 fqq qv @1 wmarm &%
W 7197 g7 &1 Aty Faelia agr
7ar W[ F @I @F A AW ¥
art & fawifon s77 & fag wire froxr
TS AW FTATFAMT QIR

Wt wedeqy ¥ wWWgent ¥
TR WA GO wor aw
croet & e feafir

3188. oY vwTAMIC oY : W
i eft ag Aoy ¥ BT WA fr

(%) W vl sAwe o ora-
FIFGT ¥ T AT To7 FTF F8 q)
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¥ g v A 717§ g1 §T
ferar &

(@) afzgr & 37 e & am
o ¥, A

(w) swart & 3w U Y AT
FAF v gy A9 & g
Aore #Y &

gt wwvery & www R ( sh
wooT wifey dro fd )< (%) & ()
1971-72% IqTeA ¥ faraee ara ui
faviTRT 1972-73 HY @OF GEeT #Y
writ @fa g & Freor 7w ¥ arafeafs
Frrae wfza ot @ w & wefuw
gafaa o wgrasg AT WK
TR & 1 T wEQ A
FYHAT AW F TOAE ¥ 1973-74 *
fau e A darare & wF faa
g¥y dw< femromw & 1 W
Fri% ¥ oy wersTele ww w9 fg
a3 1 wfew 3Iuw 3 s T At
qf  wigwa ga ar & fao v gz
g AW g W TEeAnTE
geert # ¥ g saew fvg o &
1973-74 & faq <Y IeTAT FRHA
#ure femm ar @ & wigw T
Y arely frey ¥ frw woeE ¥ A A
fawr & wfir srdar ST &
AT FY 70 F7A & g 2t qwy wiew
¥ gfur Sdw W@ FA & qaw
fagar ®E wimay awr § wia-
giftr  ®d ¥y @ & forg s ™
¥ goET famon sl # o€
q@ ®0 & fag faRwl ¥ ETeT &7
wrara fegr way ot fRar s O
g
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o & ferer & wt # fagre
wowTe gro wredw e fiem
i fuwy faera

3189. st wTYATC WENY : AGT
v 5e) ag aard N v L o

(%) #or fagre & Sy & faaw
# &) @ mEad & A ¥ fagr a7
3 wraflr @ fg Y fowae
NE;

(@) afe gf, @1 gow1 afera
ra@rg ?

(7) = avdm @rg A &
faeg # vt forraa # e gu fagre
qLETT Awm AT g A ¥ s
#T WIT qS0 §FTT &1 FI feqr qw
arfgw ; WX

(w) ufz g, a1 gwov =7
1 w1 afafsm g 7

vfa qaers & qvg WA (Yo
sefeg ): () Wi (&) fage
qYFEIC A 5 A7 9gH g foeprad f1 41
fo wrr @ faag & s ST &
arF fagm & Wt # ks wgaw
fro & o & SV & ) dar 2y ad
o g & fafay faat «1 wwd
gred FA § a1 wfeArsat g €
W @ e 7 aw waR ddlw
FEteg &1 ag wiaw fem a1 fE ¥
TS GOHTT & TVIHH § WO Y,
faaeo fedt @ee & (oo g3 &% )
fagre aeeTe & 7g stia gon & s farere
qadt saeat FgarT T

() 7T (w) : fagrea &
97 % g v fear an fir S Wiy
o1 faqor wamias ghaar § gfeed
Ty & amw aui fefam ward fm

1 dfem o wfg@ | gefeis

M JEW T T ® geEAra w
wfw ¢ & fog sgran

¥ frowdt & et w
TR
3190. iﬂmmﬁ‘f: L
firar. wenw wenw wit wepfs qd ag
AR FT FG I

(%) v A frgraal & foas
FT TgTATEARY W & feel WY W
frag e faaem ¥ faar s Gy

2

(m) afeer, &t s fg=f amd
foeast 7 Tt ardy 9% A7-fgedt
it foer®l &t fg=t ot &=t #®
MEATATT v ¥ A wfzEamar
Ffp ag IR g

() ule gl @1 aq &1T A FAH)
F{zmzgr $1 g7 F7A F fm $18 J914
gz fmrenr 2 W0

(7) afzgr, aewsand] wes am
qm 27

Tarert w17 GATH EEON AAEA A9
dgfa faww v s (siwe
o miaw ) : (i) AL ED O

(@) @, a1 AwEE WTd@ ¥
F+hvg faereri # fovar 1 avens {3t
Y WS O §eE gm &
WEQIIFT ¥ TEFAV0 T GATEET TH
#1§ wfemd Gar g &1 wwiEm AE
LA '

(m) #T (=) 9w & w80 w0

Funds Allotted to L.CM.R. Spent on
Ad-hoc Schemes

3191 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HEALTH
AND FAMILY PLANNING ba pleas~
eg to state:

(8) whether the msjor portion of
the funds allotted for the Indian
Council of Medical Research is spent
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on ‘ad hoc schemes' rather than on
permanent Institutes and Research
Units;

(b) if so, the reasons for spending
more on ‘ad hoc schemes’ and less on
permanent institutes and units;

(c) whether Government are satis-
fed that all the ad-hoc schemes un-
dertaken by the Council are really
useful to the country; and

(d) if not, whether there is any
proposal to change the pattern of
expenditure in the Indian Council of
Medical Research?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) No,

(b) Does not arise,

(¢) The ad-hoc schemes are scru-
tinised by a Scientific Advisory Board
of the I.C.M.R. Government have not
undertaken an analysis to determine
their usefulness

(d) Does not arise.

Demands of Labourers Engaged in
Foog Handling at the Depots of
F.CL

3192. SHRI VISHWANATH PRA-
TAP SINGH. Will the Minister of
AGRICULTURE be pleased to state:

(a) whether labourers engaged in
food handling work under contrac-
tors at the depots of Food Corporation
of India have been agitating for their
departmentalization;

(b) whether the demand had been
accepted by the Food Corporation of
India; and

(c) the progress made in depart-
mentalising the labour so far?

THE MINISTER OF STATE IN THE
‘MINISTRY OF AGRCULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c): Yes, Sir. The Manage-
ment, in consultation with the Food
Corporation of India Works' Union
have agreed to departmentalise labour
working in the godowns owned by the
Corporation situated in Assam, Bihar,

Orissa and New Delhi, and action to
departmentalise is wunder way in
these States. In respect of some of the
depots in West Bengal clearnce from
the State Government is being obtai-
ned. Labour at the Shortage Depots
in Kandla, Bombay, Manmad, Egmore,
Vishakhapatnam, Calcutta Mokameh,
Gaya and Jamshedpur has already
been departmentalised.

Progress made in Eradication of Slums
and Redevelopment of Old Delhi

3193. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minster of
WORKS AND HOUSING be pleased
to state the progress made so far in
eradication of slums and redevelop-
ment of old city of Delhi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): In nearly 2.000
.Ml.lnicxpal Katrag the under mentioned
improvements have beep carried
out:—

(1) Structural improvements, at
a cost of Rs 54.27 lakhs,

(i1) Environmental Improvements,
like conversion of dry latrines
into flush latrines, pavement
of court-yard and construe-
tion of draing at a cost of
Rs. 5478 lakhs,

About 800 families have been rehabi-
litated from Municipal Katras and the
sites have been used for community
facilities like dispensaries. schools,
community halls and parks. Slums
have been cleared/are being cleared
from Dujana House, Goodar Basti,
Amrit Kaur Puri and Serai Phoos,

Purchase of Kirloskar Tractorg lying
1dle for Setting up Service Centres as
a Drought Relief Measureg

3194, SHRI P. GANGADEB: Will
the Minister of AGRICULTURE be
pleaged to state:

1a) whether thusands of Kirloskar
tractors are lying idle in this country;
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(b) whether Government prapose
to pur them &t concessional
rates to sét up mwceoentreateqch
Taluk headguarter; an

{c) steps being taken in this regard
as drought relief measures?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, S,

(b) No, Sir.
(¢) Doeg not arise.

Installation of Bervice Statiom for
Tractor and other Agrictultural
Implement; in Rural Areas

8185, SHRI P. GANGADER- Wil the
Minister of AGRICULTURE be pleas-
ed to state:

(a) how many service-stations 1or
tractors and other advanced agricul-
tural implementy have been installed
gso far in the rural areag ot the
country;

(b) the number of such units estab-
lished State-wise; ang

(¢) steps taken to attract educated
youth for the above work to put an
end to backward agricultural prac-
tices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P, SHINDE):
() and (b) The requumsite informa-
tion is being collected and will be laid
on the table of the Sabha.

(c) To attract young Engineers,
diploma holders and gradustes in
Agriculture, a gcheme of Agro Ser-
vice Centres is being implementéd.
The wcheme provides for the setting
up of custom hiring units and Service
Stations n rural areas by the Engi-

neer-gutrepreneurs on hal:-emm-
mant bagis. The en
provided h'nkﬁngupioaparhdoti
monthy during which periog e stipend
of Rs. 250 per month is paid to them.
Subsidy on interest above 5 per cent

AUGUST 13, 1873
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on logn taken from the Nationalised
Banks for the purchase of machinery
and equipment for the Agro
Service Centres is allowed for the first
three years, ‘Prigrity’ is also accorded
in the matter of allotment of tractors.

Dismisssl of Unipn Workers of Emp-
. loyees of Pelhi Zoo

3196 SHRI SUKHDEQO PRASAD
VERMA; Will the Mmister of AGRI-
CULTURE be plessed to state:

(a) whether gome of the Union Wor-
kers of the employees of Delhi Zoo
bave recently been dismissed; and

(b) 1t so, the grounds for their dis-
missal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No Sir

(b) Does not arise

Senlority List of Scheduled Castes and
Scheduleg Tribes Employees in Edu-
cation Department, Delln

3187 SHRI AMBESH* Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to Un-
starred Question No 931 on 26th Feb-
ruary, 1973 regarding Seniomty List
of Scheduled Casteg and Scheduled
Tribes employees in Education De-
partment, Delhi and state whether any
final action has been taken for giving
selection grade to Scheduled Castes|
Tribes on the basis of separate senio-
nty lst prepared in Department of
Education of the Delhi Administra-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
BOCIAL WELFARE AND IN THE
PEIPARTMENT OF CULTURE (SHRI
D. P. YADAV): The matter is still
under comebderation.

Fromotion of Scheduled Cgsies|Sohe-
duied Tribes in Education
updar Del
8108, BHR] AMBESH: Wil the Mi-
nister of EDUCATION  SOCIAL
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WELFARE AND CULTURE be pleas-
ed to refer to the réply given 1o Star-
red Question No. 804 on 23rd April,
1873 regarding promotion of Scheduled
Castes|Scheduled Tribes in Education
Department under Delhi Aministration
and state:

(a) whether the requisite informa-
tion has sinte been collected;

(b) if so, the main points thereof;
ana

(¢) if not, the reasons therefor?

THE DEPUTY MINIS1TER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes, Sir.

(b) Promotions to the posts of Post
Graduate Teachers and above were
stayed by the Hon'ble Higher Court of
Delhi by an order passed in Septem-
ber, 1871 and consequent upon its
modification 1y February, 1878, nine
eligible teacherg belonging to Sche-
duled Castes have been promoted to
the posts of Post Graduate Teachers.
Bemdeg this, five Assistant Teachers
belonging to Scheduled Caste have
been promoted to the posts of Trained
Graduate Teachers (General), The
promotion of the remaining categories
of teachers is under conaideration of
Delhi Administration.

(c) Question does not arise.

vy fow gt o it 1 v

3199, Wl W WR THA :
Wt firw wwTe weit

war eavesy oty ofenr  Fastey
weft ay R Y gt w4 e

(%) Tty o el ark iy s
 gwar A erpfes oufe 9T R
FTHTT v feeef wifiee arfi s o
wrlt § ; ok

(@) s aew foi &
T & e wiews ¢ safx
g, AR ETETI g ?

wteen Wit qfuny feden ww-
e J ANt ( stgo Fo feer ) :
(%) 1972-73% <k ¥y wawm
& wegarat W faesit qur 7 feelt
fea ¥ e dar WiwETeE @
gadiaw ggfa ® SgwT e
97 ¥ w0 @Al gET A T G-
AMA 574.8 W R A W | ¥
wafy & wrgdfes sgfe & sanz
AT 97 9, 80 ATA T A |

(@) ¥ enzar g, fasdt
¥ i wgifw  fafeEm W
@d Aa9 /T 300-800 %I § )
THE ATY-§TY I q9A #7125 wfowa
AT FW § w150 o9 wfo wtH @,
a-ifefenr wqor e 1 ¢ 0
st suey wfeww wowe (e 11) &
&7 ¥ oerdfas  TRQ &7 IR,
350~900 ¥q¥ & WX IF & w7
#1 33} wfawa M wwg & 150
w97 afa wrer §, ar-ifwefaw war faar
fear s § 1 wAee gger dfeww
sz (¥ (I) & ¥ =@
400—1250 ®vg & Ta® a9 I
qaw & 50 Nfawa € T ¥ AA-
Sfeefanr war fear srar § | W
wfefoe qadfies  wreer 01T Wi~
#fer  fafrcge oW1 §1 o We,
fog & wardy werr Wt miwer 8wl
zTq fed o § | wrvT gTRIE WEE
wetdfes sreeT ¥l wrew AT &
way Tad § aw v g an uifhe
ot WO e & e Ahe-
Pair & fag sy Forgfdr o st €
@ R W fFE e w1 e R
wrar § o W fremee el A0
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RETRENCHMENT OF HARBOUR
WORKERS IN ANDAMAN AND NICOBAR

Isranpg

SHRI SEZHIYAN (Kumbakonam):
I call the attention of the Minister of
Shipping and Transport to the fol-
lowing matter of urgent public impor-
tance and request that he may make a
statement thereon;—

The reported retrenchment of
about 700 harbour workers 1n
Andaman and Nicobar Islands,

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): The Andaman Harbour
Works Organisation was set up in
1066-67 as a purely temporary project
for the development of harbour taci-
lities at different sites in the Anda-
man & Nicobar group of islands. A
number of works Were completed to-
wards the end of 1972-73. As in all
projects, this necessitated the retren-
chment of workers not required for
later maintenance ang operation,

Due to reduced budget allocation
for the year 1973-74, it was necessary
to slow down the workg still to be
completed and the workers thug ren-
dered surplus had also to be retrench-
ed

Due to the reasons mentioned above,
714 workers had to be retrenched.
About 670 workers are working at
present.

Retrenchment compensation consist-
irT »t one month’s pay in lieu of
nouce and 15 days’ pay for every com-
pleted year of service is admissible
to all the retrencheq workers as per
rules. Most of the retrenched workers
have accepted the compensation and
other dues and have either left the
islands in a peaceful way for the
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mainland or are in the process of
leaving depending upon the availa-
bility of passage.

A few workers—numbering not
more than l10—have resorted to relay
hunger gtrike gt Port Blair and Camp-
bell Bay as a protest against this ret-
renchment. The mtuation iz peaceful.

SHRI SEZHIYAN: Mr. Speaker, Sir,
the Minister in his reply has tried to
give us g picture of peaceful and con-
tented situation there. I am afraid
the gituation may not be as peaceful
and sweet ag described by the Minis-
ter. judging by the number of tele-
grams coming out and giving instan-
ces of pitiable cases. For instance, I
have received a telegram from the
Andaman and Nicobar Government
Employees and Workers’ Federation
which reads:

“Federal Council decideq Boycott
Indepedence Day throughout ierri-
tory by all its affiliated Unions by
continuing mass hunger strike and
black flags procession 15th August
protesting against nonsettlement
harbour works emplovees demands
specially reinstatementg retrenched
workers and Federationg Demands
jomning time free passage bringing
employees completing three years of
gservice to workcharge, etc despite
moving matter at Prime Minister's
level also Stop agitation hunger
strike by Harbour Works (Jnmion
continuing. Request settle demands
immediately.”

I have also received telegramg from
the Harbour Workers of the Campbell
Bay and Port Blajr. I do not blame
the Minister, The admunistration 15
so drowsy and so lethargic. As you
are aware, the Andaman and Nicohar
Islandg are far removed from the
mainland by about 750 miles, and
without proper oommunication and
quick transport facilities, probably the
news of any mishap or an incident
that happeng there takes weeks, if not
months, to reach the mainland and
alsp probably further delay is caused
to reach the suthoritieg that be af
Delhi. Therefore, isolated and left to
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themselveg, the officials and the ad-
ministration of the Andaman sad
Nicobar Islandg are having their own
wWay.

Last ime_ When I visited the lslands
in the company of the Public Accounts
Commuttee, very many things ¢came to
our notice. All is not well in the
State of Denmark there, [ can pay
one thing. The Chief Administrator,
Mr, Hanumath Singn, i8 an honest
and sincere officer, but barring him,
and one or two other officers, all the
other officers are very retuctant to
work there. They are always looking
for the first opportunity to come to
the mainland. Therefore, they are not
involved in the work there. They are
simply pampered and during the short
spell of stay there, they are being
pampered and kept in good humour
by the only trading company who
hold the monopoly of the entire trade
in the Island and by Birlas and others
who are out there getting the major
and maximum amount of licenceg to
exploit the forest wealth.

My point 18, simply answering the
question saying that there ig bound to
be a surplus because of the slow-down
in the workg there, and “th:iefore we
are throwing out of emp'ovment those
people” is the most cruel and inhuman
way for the Government to deal with
thig problem. There is ng industry
worth the name, and there is no em-
ployment potential in the Islands ex-
cept the Government works the nar-
bour works, the PWD works, the
forest exploitation work gnd the trans-
port work. Therefore, it should be
the duty of the Government to open
out these trade jobs to the employees
there who wen¢ there. While the offi-
cers are very reluctant there, the
employees have been brought there
on the promise that they would be
given good jobs and other things. They
were taken because the employees in
the mainland refused to go there gnd
many persons Were brought over
there, if not forcibly, at least on the
promise that they would be given
good work, Even now, all the labour
1453 L.S.—8.

laws available in the mainland are
not operative there. Regarding very
many of the things that are available
here for labour, like protecting labour
when they are without employment—
these labour laws gimply do not ope-
rate there.

I can say one thing There is no
Employment Exchange at all there.
Suppose som: jobg become vacant or
new Jobs are created, without asses-
sing the local availability, without
assessing the number of workers who
are already there, Who are ready to
take the work, they are bringing
workers from outside 80 that the
workers who are glready there are not
given any alternative employment.
When we went there we pointed out
that there should be an Employment
Exchange. There 15 no Employment
Exchange there. What they do 1s.
whenever they find that some work is
over, they simply throw out the em-
ployees from their jobs.

They bring their set of employees
and they are also thrown out after
three or four months. Though he does
not deal with it directly, on behalf cf
the Government he should take the
responsibility for answering this ques-
tion. An employment exchange should
be started there and job seekers
should be registered Of course prio-
rity may be given to the natives, tri-
bals, etc there and lesg priority
should be given to the other people
who are there. It is not as if anybody
can swim to Port Blair and Campbell
Bay. Those who go from mainland
have to get a certificate, a visa, ete.
The labour situation can therefore be
fully protected by the Government if
they want. My first plea is about
alternative arrangements for employ-
“ment for those large number of people.
700 out of 1300 in the harbour works
have been retrenched. More than
fifty per cent are involved. One may
say that the works are complete, But
you have to view it from the point of
view of the workers also and provide
them some employment. There are
harbour works going on in Little Nico-
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bar; in Kachar deforestation is geing
on and in Campbell Bay therg is a
road being laid and the Long Anda-
mans Road is keing put up by the
PWD. Why not absorb these people
there? Those who have put in three
or four or even five years have all of
a sudden keen retrenched. It is againsi
all canons of labour law. I do not
know how these people came to he
retrenched without any alternative
employment being given to them,

Thirdly. as I have already pointed
out the Minister should not take a
compiacent attitude; as thesge islands
are 1500 miles away and everything
has been peaceful, and only ten per-
sons have gone on hunger strike.
Even if one person has been affected,
it is the duty of the Government. 1t
is not as if only ten persons have been
affected. I have read out the telegram
from Andamang and Nicobar. For
the Government employeegs there 15th
August is not going to be a day of
jukilation; it is going to be a black
day and they are going to take out
processions to protest against retren-
chment,

The big business, the Birlas, tne
Jadav company are keeping the entire
administration at their mercy. At
one stage one of the previoug Chief
Commissioners recommended that 1t
should not be there and proposals
were sent to the Government. Gov-
ernment took the decision_ not to end
the monopoly, but to transfer the
Chief Commissioner from that place.
These big monopolies are having way
and are exploiting local people, the
tribals and the labourers. They are
fattening themselves at the cost of the
people who till the land and toil in
the forests unmindful of the unhy-
gienic conditions. In its latest re-
port, the Estimates Committee on
page 49 says:

“The Committee note that Gov-
ernment have formulateq various
developmental schemes for the set-
ting up of industrial and wood-based
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complexes on the Islands. These
include raising of Red 0il Palm
Plantations and Rubker Plantations.
The Committee note that these
schemes would provide employment
opportunities to 5- thousand skil-
led and unskilleq workers.”

The Government themselves have got
schemes which are there. A study
team went there three years ago and
submittd a report but it is gathering
dust in Government’s files. I want to
know whether the retrenched emplo-
yees will be given the first opportunity
before they are sent out of the island
for absorption in the contemplated
schemes. 5-6000 can get employment;
here only 700 employees are involved,
How do they propose to have employ-
ment exchanges? How do they pro-
pose to meet the regular demand of
the workers there and how they pru-
pouse to implement the labour Ilaws
there and how do they propose Lo give
priority to the employees already ret-
renched; these workers have already
gone there, Under the new schemes
they may generate vast potenlial,
potential is there in the virgin islands
with vast forest life and unlimited re-
sources. I want the hon. Minister to
consider thege questions,

SHRI RAJ BAHADUR: 11 do not
want the hon. Members to have ihe
impression that I was complacent
about the retrenchment. One can
never be happey about it. But the
fact of the matter is that certain
works have been completed and this
is borne out by the fact that the tctal
estimated cost of the project was
Rs. 514 lakhs, out of which works
amounting to Rs, 399.20 lakhg have
already been completed. So it is not
fair to say that officials have been
lethargic. They have completed the
works on times and before the traget
dates. The katchall unit had three
parts; two have been completed; only
one have to be completed by March
1974, In Little Andamang also there
are two workg and both of them are
to be completed bv March, 1974, There
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may be some delay in all the three
because of cut in the present year's
allocation. . . (Interruptions) I was
only saying that it is not fair to say
that officials have been lethargic in
the completion of works,

So far as telegrams are concerned,
may 1 also say that we have received
telegrams, dozens of telegram, from
both sides. I have one here from the
other side; the other side means the
other union, other people also. There
15 a feeling among the people of the
1slands that they are not getting suffi-
cient jobg and people are coming from
the mainland and are taking away
their jobs .. .(Interruptions) Al-
most wholly, with a few exceptions,
those were mainland people; out of
714 retienched, as many as 585 have
already taken their compensation and
gone or arc in the process of going,
The remaining number 129 or what-
cver the number have come forward to
get compensation. This 15 the regular
practice; people come from mainland
and work there and earn money and
go back: there 1s nothing unusual
Thig telegram says: “ .Understand
bogus telegrams have been sent by..
leadership in different names. They
have failed on the labour front and
ars resorting to these tactics. Our
union strongly condemng and disap-
proves and demands ignore those tele-
grams.. .” I do not fall back upon
them; I am pointing out what the
other side says.

About job gpportunities, I do appre-
clate the need for employment ex-
change, Loca] people are also wanting
jobs. I ghall certainly communicate
this particular suggestion to the
Ministry concerned,

SHRI SEZHIYAN: Give priority to
the Jocal people; identify and assess
the local supply so that many men
need not be brought there,

SHRI BAJ BAHADUR: He made
the suggestion that other departments
should be asked i absorb them. That
has already been done. We heve con-

Andamans (C.A.)

sulted the border roads development
department, PWD and others. There
was the question of practical realisa-
tion of the whole thing which we have
done, which labour also has recognis-
ed. The maximum that can be done
has been done.

About lahour matlers, even in the
unmon representing about retiench-
ment the President and the general
secretary have fallen apart; the gene-
ral secietary has resigned. This is not
a matter for me to discuss here. I
would say that we have accepted al-
ready many demands of labour. All
casual labour who have completed
threc years' service have been brought
on work-charged establishment in the
appropriate scales. The process 18
repeated every 1st March. Skilled
workers who have completed one year
of service are brought on work-charg-
ed establishment. Then, the Jungle
allowance of Rs §|- P.M. admissible
to the Andaman & Nicobar Islands
Adminstration staff wag extended to
the Andamap harbour workers Then
the daily rate of casual labour was
switably revised. The interim rehef
recommended by the Pay Commission
was extended to the work-charged
staff and interim relief was being sanc-
tioned to them from time to time,
Certain dismissed workers were reins-
tated on the request of the union
Yyust to ensure smooth working, Water
supply and sanitary arrangements
were 1mproved to the extent possible.
Arrangements for sea passages were
made for workers coming to the main
land on leave by taking it up with
the harbour master. Improvements
were made to the barracks of warkers.
They were provided with better
living conditions. There was post-
ponement of retrenchment of workers

more than one year by tempora-
rily transferring them to places where
they can get alternative employment.
All possible steps have been takn to
meet the demands of labour. There
is hardly anything of which they can
complain. With due regard to the
effort of the people who sre responsi-
ble for this, they have done all that
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was humanly possible to mitigate the
suffering and hardship of these people,

SHRI SEZHIYAN: What about the
application of the causual labour laws
in existence in the main land? Will
they be enforced in the main land?

SHRI RAJ BAHADUR: I have said
that the casual labour who have com-
pleted three years of service were
brought under the work-charged esta-
blishment.

SHRI INDRAJIT GUPTA (Alipore):
He was asking about the Central laws
on casual labour being brought inlo
force in the island,

SHRI RAJ BAHADUR: So far as my
information goes, they are being en-
torced. I will check it up.

MR. SPEAKER- Shri Saminathan,
Shr1 Mayavan and Shr1 C, T, Dhanda-
pani, all are absent

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. I have given
notice of and adjournment motion on
the power crisis in New Delhi,

MR. SPEAKER: Do not make ad-
journment motions so common and
cheap. 1 appreciate the matter of
one of your adjournment motions.
Kindly look at your back and then say
whether I should allow it or not. I
have already allowed a Calling Atten-
tion.

SHRI JYOTIRMOY BOSU: That is
not enough.

MR, SPEAKER: Should I allow the
adjournment motion? See at your
back. No members.

SHRI JYOTIRMOY BOSU: I know
wou will not hit below the belt.

SHRI 5. M. BANERJEE (Kanpur):
One opposition member 15 equal to
five.

MR, SPEAKER: I had g mind to
allow it. But I am not allowing it to
jot you down. I have allowed a
Celling Attention Notlce.
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CORRIGENDUM TO NOTIFICATION UNDER
MERCHANT SHIPPING ACT, NOTIFICA-
TIONs RE. ANDHRA PRADESH MOTOR
VemicLEs RULES, AND ORISsA MOTOR
Venrcres Rurks

THE MINISTER OF SHIPPING

/AND TRANSPORT (SHRI RAJ
BAHADUR): I beg to lay on the
Table—

(1) A copy of Notification No. G.S
R. 716 published in Gazefte of
India dated the Tth July, 1873
containing corrigendum to No-
tification No, G S.R. 136 dated
the 10th February, 1973, under
sub-section (3) of section 458
of the Merchant Shipping Act
1958.

[Placed wn Library See No, LT—
5386/73].

(2) (i) A copy each of the follow-
ing Notifications (Hindi and
English versions) under sub-
section (3) of Section 183 of the
Motor Vehicles Act, 1939 read
with e¢lause (¢} (iii) of the Pro-
clamation dated the 18th Janu-
ary, 1973 issued by the Prew-
dent in relation to the State of
Andhra Pradesh:—

(a) G.O0 Mg No 921 published
Andhra Pradesh  Gazette
dated the 10th August 1972
making certain amendment to
the Andhra Pradesh Moter
Vehicles Rules, 1964.

(b) G.O.Rt. No. 2801 published in
Andhra Pradesh  Gazette
dated the 18th November,
1972 making certain Amend-
ments to Andhra Pradesh
Motor Vehicles Rules, 1964

(i) Two statements (Hindi and
English versions) showing
reasons for delay in Iaying the
above Notification, [Placed
Library See No. LT—35887|73].

(3) A copy of Orissa Notiflcation

No. SR.O. 48378 (Hindi  and
English versions) published in
Orissa Gazette dated the 30th
May, 1978 msking certain am-
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endment to the Orissa Motor
Vehicles Rules, 1040, under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1039, read
with clause (c) (iv) of the
Proclamation dated the 3rd
March, 1873 issueq by the Pre-
sident in relation to the State
of Orissa. [Placed in Library.
see No. LT-5388(73],

A copy of Orissa Natification
No. S. R. 0. 501|738 Hindi and
English versions) published in
Orisst Gazette dated the 24th
April, 1878 exempting tourist
vehicles registered in any
cther State of India from pay-
ment of Motor Vehicles Tax
leviable under the Bihar and
Orissa Motor Vehicles Taxation
Aect, 1030, on a reciprocal basis,
under sub-section (2) of sec-
tion 5A of the Bihar and Orissa
Motor Vehicles Taxation Act,
1930 read with clause (¢) (iv)
of the Proclamation dated the
3rd March, 1973 issued by the
Pregident in relatiop to the State
of Orissa. [Placed in Library.
See No. LT—5389/73].

A copy of Orissa Notification

English versions) published in
Orissa Gezette dated the S30th
May, 1978 exempting tourist ve.

Motor Vehicles Tax leviable
under the Madras Motor Vehi-
cley Taxation Act, 1931, on a
reciprocal basis under sub-sec-
tlon (2) of section 11 of  the
Madras Motor Vehicles Taxa-
tion Act, 1931, read with clause
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NOTIFICATIONS UNDER ESSEN-
TIAL COMMODITIES ACT 1855 AND
UTTAR PRADESH KRISHI UTPA-
DAN MANDI (SANSHODHAN)
ADHYADESH, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I beg to lay on the Table—-

(1) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The PFertiliser (Movement
Control) (Second Amend-
ment) Order, 1873 (Hindi and
English versions) published
in Notification Ng, S5.0. 408(E)
in Gazette of India dated the
26th July, 1873,

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Amendment Order,
1973 (Hindi version) published
in Notification No. G.5.R. 193
(E) Gazette of India dated
the 2nd April, 1973.

[Placed in Library. See No, LT—
5991/73).

(2) A copy of the Uttar Pradesh
Krishi Utpadan Mandi (Sansho-
dhan) Adhyadesh, 1973 (No. 2
of 1978) (Hindi and English
versions) promulgated by the
Governor of Uttar Pradesh on
the 12th June, 1973 under pro-
visions of article 313 (2) (a) of
the Constitution read with
clause (¢) (iif) of the Pro-
clamation dated the 18th June,
issued by the President in
relation to the State of Uttar
Pradesh

together with an
explanatory memorandum.
[Placed in Library. See No.

LT- 5892/78].
Norrrrcation RE. Onrssa Express Hich-
wAY Rures, 1067

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table—

(1) A copy of Orissa Notification

No. 8 R, O, 370/73 published



Highway Act, 1964, read with
clause (c) (iv) of the Pro-
clamation dated the 3rd
March, 1973 issued by tne
President in reclation to the

State of Orissa
(iy & statement (Hindi and
English versions) explaining
reasons for not laying the
Hindi version of the above
Notification, {Placed in
Library. See No. LT-5398/78].
ANNUAL REPORTS OF UNIVER-
SITY GRANTS COMMISSION, NA-
TIONAL INSTITUTE OF FOUNDRY
AND FORGE TECHNOLOGY,
RANCHI, AND INDIAN INSTITUTE
OF TECHNOLOGY, DELHI FOR THE

YEAR 1971-72

THE DEPUTY MINISIER N THLR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay or the
Table—

(1) A copy of the Annual Report
(Hindi and English versions)
of the University Grants Com-
mission for the year 1971-72,
under section 18 of the Univer-
sity Grants Commission  Act,
1968, [Placed in Library. See
No. LT-5384/73].

(2) A copy of the Annual Report
(Mindi version) of the National
Institute of Foundry and Forge
Technology. Ranchi, for the
year 1971-72, [Ploced in
Lihrary See No, LT-5395|73].

(3) A copy of the Annual Report
(Hindi version) of the Indian
Institute of Techmology, Deihi,
for the year 1071-72. [Mlaced
in Library, See No LT-35567.

MESSAGE FROM RAJYA
SECRETARY: Sir, I hewe to report
the followitg rhessngf recelveq from
the Secretary of Rajya Sabha:—
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“In accordance with the provi-
gions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose & copy of the Uttar Pra-
desh State Legislature (Delegation
of Powers) Bill, 1978, which has
been passed by the Rajya Sabha at
:;a:ltﬂna held on the 8th August,

UTTAR PRADESH STATE LEGIS-
LATURE (DELEGATION OF PO-
WER) BILL AS PASSEp BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the Uttar Pradesh
State Legislature (Delegation of
Powers) Rill, 1973, as passed bv Rajya
Seabha. 1

1228 hrs. ‘

STATEMENT RE. CALLING OFF OF
STRIKE BY LOCO RUNNING STAFF

THE MINISTER OF PAILWAYS
(SHRI L. N. MISHRA): Sir, [ am
glad to inform the House that in 1e--
ponse to the sage advice of Rashtra-
patiji and the Prime Minister the
locomen who hag abstained from waork
decided late last night the 12-%-73, to
resume duty forthwiln

The delegatio:* of theye Iue runn-
ing staff have had talks fur severdl
days with the Minister for Labour,
Shri Raghunath Reddy and witn mt
In the context of these talkg and with
a view to restoring order and indus-
trial peace and promoting producti-
vity and prosperity of the national
economy, certain arrangements have
been arrived at today morning—13-8-
78 which I am enumerating below as
specific conclusions:—

(1) The absentee staff will resume
their dutias immediately

(2) All those Who have been arres-
ted in connectigh with .the agl-
tation (May to August ('73)
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be released as soon as the pre-
sent agitation is called off ex-
cept those charged under law
for acits of sabotage, damage
to railway property and vio-
lence.

Charge sheets flled against the
persons under the provisions of
DIR for acts which do not in-
volve sabotage, damage to rail
way property or violence ghall
be reviewed by the Committee
and appropriate actlion will be
initiateq for getting such char-
ge sheets withdrawn. With
respect to acts of sabotage
damaging railway property and
violence, it would be impressed
upon the State Governments to
examine all matters on merit
and take appropriate action in
such cases

{3) All those released from arrest
will be taken back on duty

{4) Penal transfers, reversions, -us-
pensions and removals arising
out of the agitations or in
connection with the agitations
shall be withdrawn except for
those charged with acts of sabo
tage, damage to railway pro-
perty and violence

{5) Break-in-service shall be con-
doned

{6) The period of absence arising
out of the present agitation from
1-8-73 will be adjusted against
leave earned and in cases where
leave earned is not due shal] be
adjusted against leave to be
earned in the immediate future.

{7) Charge sheets of admimstrative
charagter directly connected
with trade union activities or
activities arising out of agita-
uons (May-August '73) shall be
withdrawn.

{8) The N.F I R. and ALRF. two
recognised Unions, had for many
years in the Permanent Negoti-
atihg Machinery and elsewhere
demanded the review of the
honrs of work This question
of hHours of work was refer-
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red to the Miabhoy Tribunal
which gave its recommendations
in August '72. After examin-
ing international standards and
practices and conditions prevail.
ing in this country, the Tribu-
nal had accepted in principle
that there was a case for re-
duction of hours of work (duty
at a stretch) for the running
staff, namely, locomen, guards
and brakesmen. I accept this
position.

During the period of the last ten
days. I had a number of meet-
ings with the leaders of the {wo
recogrused federations—N.F.I.R.
and AIRF also and I have had
the benefit of their views on
this complicated matter,

After giving considerable thought to

this question and in response to

the demand of the workers, I

have agreed to a revision which

is defined in precise terms as
under‘—

“Members of the loco running
staff will not required to
work for more than ten
hours a sretch from signing
on to signing off

Detalls anf mode and manner of
the implementation of ten
hours of work will be discussed
and finahised by the Committee
to be appointed and held bet-
ween the representatives of the
locu running staff and the Gov-
ernment within six weeks from
the withdrawal of this agita-
tioni.

f9) All the assurances given by the
Government from the Period
commencing from July '67 to
date that have remamed uni-
mplemented shall be imple-
mented as expeditiously as pos-
sible,

{18) To discuss the other points of
grievances, a Committee under
the Chairmanship of Shri Mohd.
Shafl Qureshi, Deputy Minister
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for Railways, with five senior
officials of the Ministyy ot
Railways and five representativ_
es of the Loco Running Staff will
be constituted and commence
functioning within five days of
the resumption of the work by
the Joco running staff. A repre-
sentative of the Ministry of
Lebour will also attend the
meeting,

{11) With respect to matters disous-
sed and agreed to, mo direct
action will be resorted to with-
in the period of three years
from such agreement.

Last but not least, I take this op-
portunity of expressing my deep sense
of appreciation of the good work done
and the high sense of duty displayed
by all the staff, supervisors and
officers of all rankg who had gone all
out to keep essential supplies moving
for the country. I had stated in the
House earlier that their services will
not go unrecognised. Many of them
had to face coersion and physical vio-
lence and sustained injuries. Their
commendable serviceg under very try-
ing conditions will be amply reward-
ed. 1 am confident that Parliament
will be one with me on this.

SHRI 8. M. BANERJEE (Kanpur):
The locomen also thank the Minister
for this, It is a defeat for those who
wanted to sabotage the negotiations
and agreement.

MR. SPEAKER: You can go and
congratulate him. Shri Vidya Charan
Shukla.

12.32 hrs,

STATEMENT RE. EXPLOSION IN
AMMUNITION FACTORY, KIRKEE

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINL
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STRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): I regret to in-
form the House that an explosion oc-
curred at 11,03 hours on 11th August,
1873 at Ammunition Factory, Kirkee,
in a process shop which is utilised for
the manufacture of Bicat Strips which
are training aids for the Services. The
explosion originated in an area where
the filling of Bicat Strips is carried
out. As a result of the explosioh, the
causegs of which are yet to be deter-
mined, 13 people have died. 2 per-
sons actually engaged in fillling lost
their lives instantaneously. The col-
lapse of the inner wall of the filling
building and the heat of explosion
caused the instant death of 3 more
persons and 8 others succumbed to
their injuries in hospital, Out of the
34 persons injured the condition of
8 is causing anxiety. Injurieg to other
26 persons are relatively not serious.

Ag provided under the rules, an en-
quiry has been instituted by a Board
of three Officers, presided over by
Chief Inspector of Military Explo-
sives, Kirkee, to go into the causes of
the accident. Further action will be
taken when the report of the Com-
mittee is received. The Committee
has already started functioning and 1s
expected to submit its report within
a month’s time, Immediately on re-
ceilpt of the news of the explosion.
Secretary, Department of Defence Pro-
duction and the Addl. Director Gene-
ral, Ordnance Factories visited the
scene of accident and met the officers
and staff of the factory and also visit-
ed the injured in Hospitals and the
families of the deceamed in their
houses and conveyed the condolences
of the Government to them.

The Policé authorities have also
visited the site of the occurrence and
are glso separately investigating into
the case.

Government are deeply distressed
over this tragedy which has brought
30 much suffering to so many families
and all mssistance will be given for
their rehabilitation. To each of the
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farmlies of the deceased workers, a
sum ot Rs, 2000 from the DGOF's
Benevolent Fund and Rs. 100 for the
funeral rites of the deceased from
Factory Welfare Fund have been or
are being disbursed. Further, a sum
of Rs 1150 will be given to each be=-
reaved family by the Ammunition
Factory Employees’ Credit Society,
Kirkee. The families of the deceased
will be entitled to benefits amounting
approximately Rs, 8000 to Rs 0000
under the Workmen’s Compensation
Act, in addition to benefits admissible
under the Pension Rules. One indi-
vidual from each family has been
offered suitable appointment in
DGOF’s Organisation. In so far as
the injured are concerned, apart from
free medical treatment, these persons
will be entitled, during the period of
their treatment, to full pay and allow-
ances, in addition to compensation
which they may get under the Work-
men's Compensation Act.

I am sure the House will join me 1n
conveying our condolences to the
bereaved families of the deceased
workers and in wishing speedy recove-
Ty to the injured persons.

SHRI S, M. BANERJEE (Kanpur):
You allow a call sttention notice.
This is the fifth accident in Kirkee,
and second in the Ammunition fac-
tory. It 1s not the fault of the Mini-
ster, A Committee has been appoint-
ed but since the departmental com-
mittees are not of great help, let there
be a high-power camrittee. They
are paying with the human lives. I
myself werved in the factory. 1 know
what is that factory. It is the oldest
factory, 13 people have been killed.
1 would request you to allow either
a discussion or a cal]l attention to be
answered.

MR, SPEAKER: This i a very
serious accident and I very much feel
concerned about it. I think we should
find some time to diseuss it,
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MOTION RE. CONSTITUTION OF
COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

THE MINISTER OF STATE IN THk
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, I beg to move:

“(1) (a) That a Committee of both
the Houses, to be called the
Committee on the Welfare of
Scheduled Castes, ang Schedul-
ed Tribeg be constituted consist-
ing of thirty members, twenty
from Lok Sabha and ten from
Rajya Sabha, to be clected in
accordance with the system of
proportional representation by
means of the single transferable

. vote; and the voting at such

lelectwn shall be by secret bal-
ot;

(b) That a Minister shall hot be
eligible for election as g Mem.
ber of the Committee and that
if a member after his election
to the Committee iz appointed
a Minister, he shall cease to be
8 Member thereof from the date
of such appointment;

(2) That the functions of the Com~
mittee shall be:

() to consider the reports sub-
mitted by the Commissioner
for Scheduled Casteg and
Scheduled Tribes under Arti~
cle 338(2) of the Constitution
and to report to both the
Houses as to the measures
that should be taken by the
Union Government in respect
of matters within the purview
of the Union Government .
cluding the Administrations
of the Union Territories;

(i) to report to both the Houses
on the Action taken by the
Union Government and the
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Administrations of the Union
territories on the measures
propowed by the Committee;

(iii) to examine the measures taken
by the Union Government to
secure due representation of
the Scheduleq Castes and
Scheduled Tribes in services
and posts under itg control
(including appointments in the
Public Sector Undertakings,
Statutory and Semi-Govern-
ment Bodies and in the Union
Territories) having regard to
the provisions of article 335;

.(iv) to report to both the Houses
on the working of the welfare
programmeg for the Scheduled
Castes and the Scheduled
Tribes in the Union Territo-
ries; and

(v) to examine such other mat-
ters as may seem fit to the
Committee or are specifically
reterred to it by the House
or the Speaker;

«(3) That the members of the Com~
mittee shall hold office for a
period of two years from the
date of the first meeting of the
Committee;

{4) That in order to constituie a
gitting of the Committee, the
quorum shall be ten;

A5) That in all other respects the
Rules of Procedure of this
House relating to Parliamentary
Committees shall apply with
such 'ariations and modifica-
tions as the Speaker may make;
and

«{6) That this House de recommend
to the Rajya Sabha that the
Rajya Sabha db join in the
Committee and communicate to
this House the nemes of mem-
bers elected from amongst the
menbere of the Rajya Sabha to
the Comnfittee s mentiohed
abové”

AUGUST 13, 1973

SC&ST Welfare
Committge 44

MR, SPEAKER: Before I put the
quastion, I want to make one obser-
vation. We come to the House every
time for the appointment of this Com-
mittee, This Committee, zhe other
day when I addresseqd them, and even
earlier, have asked that instead of
having to come to the House every
time, it should be incorporated in the
Rules and that, like other Committees,
viz,, the Public Undertakings Com-
mittee etc., they could also, ag a mat-
ter of routine or under the Rules, be
elected, along with the other Com.
mittees,

So I am going to put this mafier
to the Rules Committee, I hope that
this is the last time that we have to
come to the House for the appoint-
ment of this Committee, and I very
much hope that the Rules Tommittee
will agree to that, But I leave it to
them.

Now, the question is:

“(1) (a) That a Committee of both
the Houses, to be called the
Committee on the Welfare of
Scheduled Casteg and Scheduled
Tribes’ be constituted consst-
ing of thirty members, twenty
from Lok Sabha and ten from
Rajya Sabha, to be elected in
accordance with the system of
proportional representation by
means of the single transferable
vote: and the voting at such
election shall be by secret bal-
lot;

{b) That a Minister shall not be
eligible for election as a Mem-
ber of the Committee and that
if a member after his election
to the Committee ig appointed a
Minister, he shall cease to be a
Membeyr thereof from the date
of such appointment;

(2) That the functions of the Com-
mittee sghall be;

(1) to consider the reports sub-
mitted by the Commissioner
for Scheduled Castes and
Scheduled Tribes under artl-
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cle 338(2) of the Constitution
and to report to both the
Houses as to the meagures that
should be taken by the Union
Government in respect of
matters within the purview of
the Union Government in-
cluding the Administrations
of the Union Territories;

(ii) to report to both the Houses
on the Action taken by the
Union -‘Government and the
Administrations of the Union
territories on the measures
proposed by the Committee;

(iii) to examine the measures
taken by the Union Govern-
ment to secure due represen-
tation of the Scheduled Castes
and Scheduled Tribes in ser-
vices and posts under i1tg con-
trol (including appointments
in the Public Sector Under-
takings, Statutory and Semi-
Government Bodes and in the
Union Territories) having re-
gard to the provisions of arti-
cle 335;

(rv) to report to both the Houses
on the working of the welfare
programmes for the Schedul-
ed Castes and the Scheduled
Tribes 1n the Union territo-
ries; and

(v) to examime such other matters
as may seem fit to the Com-
mittee or are specifically re-
ferred to it by the House or
the Speaker;

{3) That the members of the Com-
mittee shall hold office for a
period of two years from the
date of the first meeting of the
Commutiee;

(4) That in order to constitute a
sitting of the Committee the
quorum shall be ten;

(8) That in all other regpects the
Ruleg of Procedure of this House
relating to Perliamentary Com-
srittees shall apply with such
varistions and modifications as
the Spesker may male; and

AUGUST 13, 1973
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(6) That thig House do recuinmend
to the Rajya Sebha that the
Rajya Sabha do join in the
Committee and communicate to
this House the names of mem-
bers eleeted from amongst the
memberg of the Rajya Sabha to
the Committee as mentioned
above.”

The motion was adopted.

1239 hrs,

MATTER UNDER RULE 377.

Proposed increase in Prices of News-
papers

SHRI SHYAMNANDAN MISHRA
(BEGUSARAI): With your permis-
sion, I want to draw the attention of
the House as well as of the Govern-
ment to the fact that the newspaper
organisations have joined together and
decided to raise their prices and also
the advertisement rateg as a result of
the 30 per cent cut in the supply of
newsprint effected by the Government,

This decision by the organization of
the newspapers hag adversely affected
the newspaper-reading public as well
as the small newspapers, It is feared
that all the amount ear-marked for
advertisement will be used up and
apprnpriated by the big newspapers.

Then, the mosi mmportant thing is
the adverse repercussion of the Gov-
ernment’s Order of 30 per cent cut on
the report of the Parliamentary pro-
ceedings. There has been a drastic at-
tention of the report of Parliamentary
proceedings. Sometimes, these have
been leading to a complete black-out
of the contributions made by the
private Members. The worst casualty,
Mr. Speaker, is the Opposition side be-
cause the Govermment side is fully
represented through a comprehensive
coverage of their speeches, The Op-
position side of the case is completely
blackeq out

SHRI VIKRAM MAHAJAN

(Kangrs): Tf the Opposition taTks
gense, it would be reported.
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SHRI SHYAMNANDAN MISHRA!
You will take some time to understand
the case. Now, Sir, this imbalance in
the reporting of the Parliamentary
proceedings creates a distortion and a
wrong impression about the proceed-
ings in the House, 1t also denies the
facility to the public to know what
their representatives in Parliament
have been doing.

So, we want that the Government
should take some urgent steps to see
Jiat the prices of the newspapers are
not raised, that the small newspapers
are not adversely affected and also that
the Parliamentary proceedings are not
attentuated in a drastic manner as is
being done now.

ot eaqrrwq T (feqrer) ;@ aeg
¥ g3N & afeq wydfanr s A%
A A w0

MR. SPEAKER: Order, order. The
Minister is there to reply. Don’t get up
without my permission.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): You have rejected my
adjournment motion on this. At least
you may give me half 3 minute to
make my submission.,,

MR. SPEAKER: 1 &m sorry, I cannot
allow this, Suppose you are not
reported for two or three days. How
do you feel? As Shri Mishra has
already put it, he is speaking on that
on behalf of all of you

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1. K
GUJRAL): So far as the cut in news-
print is concerned, I was always under
the impression that you raised an
importan{ point. For example, Mr.
Bosu raised about the thirty per cent
cut.

MR. SPEAKER: Please address the
Chair.

SHRI 1. K. GUJRAL: About the 30
per cent cut, if T may say s0, that has
not beep, because of non or

Matter under 248
Rule 877

hmited  availability of foreign
exchange, The cut has been there
because the newsprint is not avail-
able. We have tried to write to
everybody and if my hon, friends
could help me in buying it from else-
where, I am very glad to buy,

Then, Sir, Shri Mishra has raised
two points. They need gsome elabora-
tion on my part. So far as asmall
newspapers are concerned, I hope he
knows that the small newspapers
mean the papers which have a cir-
culation below 15,000, and this 30 per
cent cut in newsprint does not apply
to them.

The other aspect of it is regarding
the advertisements cut etc. There is
no such proposa] before the Govern-
ment that these papers will be affected.

SHR] SHYAMNANDAN MISHRA:
Some also think that the adverfise-
ments earmarked for the small news-
papers are consumed by these big
newspapers.

SHRI 1. K. GUJRAL: So far as
Government advertisement is con-
cerned, a meeting of the IENS was
held where they discussed the
possibility of raising the prices for
the papers as well as for raising the
rates for the advertisements. Two
days ago a deputation, on behalf of
the IENS came to me and did put
their points of view before me, I
have told them that the Government
is not in a position to react till =
detailed study is made. One thing

this House. The House
that some time ago the Government
had set up a fact-finding Committee.
The main idea of setting up the fact-
finding Committee was that the news-
papers should be able to put before
them the details of their economy.
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an announcement here that we had
given powers under the Commissions
of Inquiry Act to the Committee, Now
some data gre coming up., If a news-
paper comes to us and says that the
price should be raised only because
the newsprint has been cut, that is not
acceptable to us prima facie unless a
detailed costing is done and a detailed
case 1s made out.

The House will recall that it has
already passed an enactment called the
Newspaper (Price Control) Act (No.
15 of 1972) which has given Govern-
ment powers to control the prices of
newspapers. I can assure you that we
will not agrec to the price being raised
unless a very comprehensive case is
presented and unless we are convinced
that it is in the public interest that
the prices should be raised. There-
fore, the House need not get worried
about thig for the moment,

So far as advertisement rates are
concerned, as the House knows, and as
my hon. friend particularly knows,
newspapers are free to fix their rates
ot advertisement sp far as the private
sector is concerned. So far as Govern-
ment are concerned, the rates offered
are examineg by us at great length,
they have to be correlated to circula-
tion, type of coverage given, the areas
that will be covered, the type of
readership and then we decide on the
rates Naturally, this will need a
detailed study, but if on its own, suo
moto a newspaper decides that it is
going to revise its advertisement rates
so far as the private sector is con-
cerned, it is for it to consider. But I
may tell the hon. House that by and
large, the rates fixed by the DAVP have
an influence on the private sector also
because the private sector, by and
large, decides on the basis of rates
which are permitted by the DAVP.
Therefore, at the moment, there is no
question of our agreeing to any revi-
slon of rates-till, again, a satisfactory
cesting is done and a satisfactory case
made out by the newspapers. Only
then can we ¢ome to some conclusion.

AUGUST 18, 1978
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My hon. friend is bothered about
coverage given to parliamentary pro-
ceedings, particularly the Opposition
viewpoints. [ think it is a very wrong
way of looking at things so far as
newspapers are concerned, because I
do not think the 30 per cent cut es-
sentially means essentia] coverage so
far as the national hfe is concerned,
should be either cut or 1ignored News-
papers m this country and cliewhere
have 1n times of emergency evolved
new formats [ have spoken elsewhere,
outside this House, suggesting that this
is one such gccasion when a great
deal of professional skilled is called
for when newspapers should think in
terms of reconsidering the stereotype
concept of reporting and coverage.
While the essentials of life, like par-
liamentary life, must be covered,
equally important for newspapers 1s
that they should be able to cut non-
essentials. I could give an example
regarding the page which is given by
moct of the newspapers to the stocks
and shares movements. Naturally,
compared to parhamentary proceed-
ings, stock and share movements are
nnt 8o important, and I think news-
papers should start thinking about it.

SHRI SHYAMNANDAN MISHRA:
How do you enforce 1t We are
already the victims of it.

SHRI I. K. GUJRAL: Similarly, 1
feel some of the newspapers in India
give a great deal of coverage to horse-
racing Some people may be interested
in horse-racing; probably, my hon.
friend, Shri Shyamnandan Mishra, is
also interested in another race, but
not horse-race. Therefore, he would
not be interested. But I am certain,
that by and large, the country would
like to see more of what Shri Shyam-
nandan Mishra says than about a
horse which ran in Bangalore, Poona
and so on.

Therefore, I do hope that what we
are saying here will have an effect on
thinking journalists and on editors
and they will start thinking in terms
of new formats, a new approach, a
new type of coverage, u Dew
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method in which the papers should
be reorganised. 1 am certain that
without Goverrment trying to draw
their attention to the distortions that
might be affected, if Shri Shyamnan-
dan Mishra’s apprehensions prove to
be true, wisdom will prevail

My hon. friend, Shri Mishra, said
that to an extent, he has started
suffering already. I think to an
extent also some newspapers are
doing so to use it as an arm-twist. I
hope they will not try to do so.

SHR] VAYALAR RAVI (Chirayin-
kil): I am on another issue, the issue
which I raised last Friday when the
Deputy-Speaker was in the Chair, I
expected the hon. Minister of Indus.
trial Development would make a
statement today about the NTC's
attitude and their decision to increase
the price of cloth...

MR. SPEAKER: But there must be
some intimation sent to me before-
hand He should not abruptly get up
and speak like this.

SHRI VAYALAR RAVI: 1 expected
the Minister but he did not come.
Please direct him to come here. (In-
terruptions). The Minister did not
turn up.

MR. SPEAKER: Order, order. We
will now resume discussion of the
Agricultural Refinance Corporation
(Amendment) Bill.

1250 hra

AGRICULTURAL REFINANCE
CORPORATION (AMENDMENT)
BILL-—Contd.

MR. SFEAKER: We have only 20
minutes left out of the time allotted;

SRAVANA 22, 1895 (SAKA) Rafinance Corp. 2427
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Jhow much time would the Minister
like to take?

THE DEPUTY MINISTER IN THE
THE MINISTRY OF FINANCE
(SHRIMATI SUBHILA ROHATGI):
15 to 20 minutes,

MR, SPEAKER: Then there is no
use asking any other Member to
speak. There ig no chance for them.

SHRIMATI SUSHILA ROHATGI: I
can cut it down to 10 to 12 minutes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAGHU-
RAMAIAH): There are yet two or
three speakers,

MR. SPEAKER: 12 minutes is all
right. 1 will give three or four
munutes each to one or two Members.
Now, Shri Daga,

oY Awaw I (w"r'!ﬁ) D W
fwmfmsTEmMas 19T ©F
@ 9T fae D9 | 9gF W F
wronqfey wafade sy aamt
£ S9 & ¥1% IF T GNIHANT AT §
Wi &% ¥, W wyw 39 B e
war § G @A™ ST
TF @ #1 TA gU feaaT §q9 serar
g7 ww wiw W garfraee et
¢t 2za & Pwredfer, 9w & o oy
dIrwHarsar ok sw s o
g dfweut formdve sTedRwe &
st & 1 ¥ wmw F T v fe 9
wm Wit W @il W g §
ww awY Feanshaw v ¥ qaw) ey
wamd iYW
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fearw oY woeTsY | OF g7 @ ¥ o
#are gt &, fox 9w = Fowmgaw s
N & { wH QH 47 A qW AT |
¥ 3g & arx oY ag I & O T
g

N g Xam §fF o
i w #§ g 9T At & o
oo @ fomm  feadde W
wTET §, wfAE SoRE oY SAmE
g W @ fmg am 43 QP
37 & feadae o wwvan 8, % Aamw
Waay 21 & ST A g 5 2@
wravAfer @ ) e =i W
woma & e mra A gt 3w
feqdfe W) J% ¥( 8, €T giaw
feqréfe o ¥F AT @ P F FET
#W gy @ w9 2 fe dE o
FoATTEA A A & a1 WHr CEE
AR agraarar g 1 Fam
Al wTEET g i SR w1 AveATe-
FH B & T1E ¥ faq A 3w W
vaFaT & 1| A gAR ¥ AE) W fE
T R T AT g |

¥ faias # oF 71 gara 73 § &
WA ¥ IR WM ® A OFHE W
qRe e GOE §, HeNW wEE 2, AW
fasrm | g% w=Fg ¥ A3 § T fegwe
N o sy s
TaveeRT & A ¥ Fgr o )
at ardt Tfiweax fearede amm § Al
Far 2R oy ww § 1 wrfEe a dan
iteret fdRe wr A 2 7

W &gy Y or W
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land was allotted and the patta has
been issued. Even then, can that
Jandless labourer get help from any
source or not?

Y Fedry T gy § 97 AT wrd -
wfiee 7¢ grar & | 37 # fHdt w-
Hew w1 777 F aw Fov T gwr
£ 1 W & g7 faadr swmeifer &@)-
PN B 9 ® GO FW AMEET &
TR qr grar ¥ | A9 7% IT 7 wrlEar
F mfow &0 AT & AR T¢ geAT TEY
& a9 g% W A I {HAT | T AL
T B & et w7 E, smrrifer |-
HIE 7 B TEAT F1 0T AT A1fHA
TR T KIS A@TE | HY "AT
¥ @ o At wpnatfesr & aEw
97 qEY W | WTT AT U ST
I FTAT AZA 8, 99 F Af77 A A
AT AR & ) A graw ¥ qger A
75 g1 T1fgy % Fmavfesa & vaama
swfezque €1 a7g 9T W =iy W)Y
IT A ANED AT AT afEd @y
a1 =TT FT T A AW wEAT |

3aQ ata 48 & f& oY w9 & mifead
§ 37 F1 edfemes A& g Tfgd o
T Fwmifes FEEET F AT AW
FT TEIRT 437 AT § N I A @
st & forr wYeqE & 1 100 TAfaar v
Q! WK I #t faaa @ @t 91§ am
T8 & dfFT e ot & awdr 8y
19 G Ffed dar 7 T @ 39 W
&1 Ag I gwar | fomw o S
Uex 79 & 97 & a7 AfHad &1 v
g @ ag T€ i wifed | famd
& w9 mifnad g IaT & weer ¥ 1
ot it mwmatfer S a6 ®T
W E I ¥ am ww ¥ aferd
it §, wrwwfer yeex, fedt <
1, wiase W: 1E S
&1 AT %49 § | WY |19
¥ G AT W ST IR W 4w ooy
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qe % ag A o ggy  wfEd
qfes 7 @ET gwT 97 I Wi A Arar
ofr ¥ @asrgar &
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afe 39 foamA=r  STOOPT ¥ oF
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pATT fedgstedfea fsq &2 ¥ A %Y
qI7t gL 39 F oerv aainz W
&\ g A &Y AT 9| A TET 9
1 am T 43 ammmErn G99
& ¥ oo greAr 2 Fr grfer g
9T 5 fqFEETT G amgg ¢ A
qzaTESeA weaT Ay g7 fr
Wt @ & oy gl € oo F e
WA A e T g 7 aray & W
Y € R ova &7 8 39 ¥ oy v A
9 & fae ST iy xarfs oo &
I WX A AT A AT T o oy B
& feafr & ow fawt w7 wvvw g A
g |

SHRI RANABAHADUR SINGH
(Sidhi): I welcome this amendment.
My only submission ig that the pace
at which the ARC is being tailored
to the needs of the rural credit is a
31:. sxl)z:'ed Ij:nmﬁm; an gmendment

ouse on J
1871 It has taken almost twoulyye::s.
for the next move to be made. I
think that at this rate of ARC wil] re-
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mauin hanging in the air and it will
take a very long time for it to be
meaningful in meetings the needs of
rural credit, 1 suggest that ampart
from this amendment, Government
take very urgent steps to bring about
procedural simplification in their
ways ot giving loans to schemes 1n
the rural areas,

13 hra.

One of the things I would like to
mention in this context 1s that one
scheme was sanctioned by the ARC
for electrification of pumps in the
yura] areas and diggng of wells
Fortunately, for an area which fell
In that unit there was a perennial
stream running through that village
So, the villagers wanted to use elec-
tric pump without digging the well
1t was a mortification for the villagers
when they were told that since the
ARC had sanctioned the scheme for
wells and pumps, they would not
give any loan only for pumps, in
spite of the fact that water was avail-
able in the stream, I would say that
cases like this are proof enough that
the ARC is not in touch with the
rural credit needs, and that js what
1| mean when I say that procedural
simplifications are called for.

I would also plead that the consu-
tancy services that have been set up
by the ARC at present are limited to
the eastern sector of the country.
They should be more widely spread
It is my request that a consultancy
service centre must be opened 1n
Bhopal to cater to the widely diver-
gent needs of a large State lke
Madhya Pradesh, specifically because
out of the Rs. 30.62 crores that have
been funded by the ARC so far
Madhya Pradesh hag received only
Rs. 81 lakhs

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): 1 would like
to thank gall the hon. Members who
have participated in this debate. I
fhink, by end large. this Bill has
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bemunmi‘.nm ' supported. I wel-
muusus:iyumthnthﬂbm

MR. SPEAKER: She may coati-
nue her speech after lunch. The
House stands adjourned till 2 O’Clock.

13.03 hrs

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at flve minutes past Fourtoen
of the Clock

[Mgr. DepuTY-SPEAKER IN THE CHAIR]
MR. DEPUTY-SPEAKER: Shri-

mati Sushila Rohatgi to continue her

ST ! |

speech....

s 7y fma (wiwr) : Soreaw
7Erea, & oF wgw WX I&Q §Arw
#Y aXF eA77 feawar qgav g 1 & ¥
frar & wavar agf fav

odt g4t 4t 7grq ¥ NET ZrgE

F art F quva 21 & 1 AT YRF

qarey g§, 37 97 8T A7 Al wrag gl
& 1 AfwT TroreqTa & oF wE ¥ wfwgs

qA9T § FIAT AT Y & | DTWT FT

gaar 3t <ar & Are qufsat g9 @ &

5T ol w1 7 F g7w w7 faar wav

Q17 $7 a7 & 5 12 wer ¥ wwar

& | ¥frr wfge qeardt w49 wrw

FEAT qT A9} o7 G & 7 I @ B

Trwt Fr AACT T, TA AFAT B G

<3 &, fag & fe ¥z fashare @ 1 gt

F Wz 591, A Ty faqrg faal, &1

ARSI Greg § | FA7 A AAEGTA
® TR AT 7 ¥ FOHQ wAArfeAy

F Nra-g97 FLH T YA HT AT

FUY F ATE FW ! AFTHTE

gt a3t 1T 43 go ¥ 1 Iy g wE-

Ay Y o fral aw oger € fw A

1453 LS.
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qIegE ¥ g wEafal 9 -
are ® gAY FUXA, WT w5
AHENAT FUX &7 HATE K |

S o e W otE (@efera)
. JYTEAW WERT, IAT yAw & gaiwe
¥ og® WAHT qar 99 97 Wi v agt
wrtag Ak g1 gw X § v
¢ faqq T QF surare o geary ar IgE
@ fear o, arfe gw o
WA auery § qgt ox @ w@W )
ST AW & Wy ggafa- waw &
g wgy & fv ¥=w seerc oo @@
gy ¥ ger & weT wdagy 8
o)

14.07 hrs,

AGRICULTURAL REFINANCE
CORPORATION (AMENDMENT)
BILL—Contd,

SHRIMATI SUSHILA ROHATGI:
Mr, Deputy-Speaker, Sir, I think I
will start by thanking all the hon.
members for their valuable sugges-
tions. It is only natural that, in the .
course of the discussion of this Bill,
the functions, the operations, the ob-
jectives and the entire working of
the wvarious financial institutions
should have been discussed, whether
they are directly or indirectly con-
cerned with refinance.

So far asg this particular Amend-
ment Bill is concerned, it relates to
only refinancing and has the limitgd
objective of augmenting the resources
which are available to, the financial
institutions with a special eye on en-
couraging, and on alleviating the
miseries of, those people who are
smal] farmers, who are agricultural
labourers and those who have no land
whatsoever. All the hon. members,
irrespective of their party affiliations,
have appreciated this objective. i

288
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1 would only like to allay the fears
and apprehensions expruned by Shri
Bhogendry Jha, who ig not pment
here now. He had some apprehénsion
that this might be utilised in a man-
ner which would be detrimental to
the very objective. 1 would like to
assure him that that is not the pur-
pose, In tact, the various suggestions
that have been made by the various
speakers would be taken into comsi-
deration. and where there gre diffi-
culties, where there are obstacles,
where there are impediments in the
way of proper operation, I would
assure them that we shall look into
the matter.

Now 1 wish to draw the attention
of the hon, members to the work done
by the ARC. It is true that, in the
hrst four years, the work was not as
good as 1t should have been. Any-
thing in the offing takes a little time
to walk on itg own feet. But since
1968 the working of the ARC has
been appreciable. I am happy to
tell the members—and they are
aware of this fact—that at present
888 schemes have been sanctioned by
the ARC and the financial outlay
comes to Rs. 524 crores And they
ate at various stages. But I would
like to clarify one point. It was
asked by an hon, Member as to why
the disbursals are slow and why the
money is lying unutilised. There is
no question of money lying unutilised
because the money is sanctioned for
the entire project, and it is phased
out in various stages After a cer-
tain phase of the project has been
completed and if more money {1s
needed for refinancing, the requisite
finance is given. Therefore, there s
Bo question of unutilisation and no
project iz held up because of filnance
whatsoever, because the sanction is
for the entire project as a whole.

The present picture i5; out of 888
schemes—I would also like to give
the break-up for the information of
the hon. Members—about 80 per cent
of these schemes are concerning
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minor irrigation which are of ex-

treme immpirtanca to.the country as a

whole

i

SHRI1 NAWAL KISHORE SHARMA

usa): 'Would you just imy on

e Table the various bchemes and

'u:e stages at whicth they are nbw for

the information of the hon, Members
so that we may be enlightened?

SHRIMATI SUSHILA ROHATGI: |
would be very happy to do that.
Apart from that. if 1 may take your
indulgence for a minute, I would
draw your attention that out of B88
schemes, a major part, nearly 60 per
cent hag gone to minor irrigation.
They account for 536 schemes. Land
development, tractors and power-
tillers, soil conservation, plantation,
poultry farming, fisheries. dairy
development and for construction of
godowns, silos, marketing yards and
sheds, These are the major schemes.
I have got the exact number and the
amount utilised and I would be very
happy to pass it on to the members

Some members have mentioned
that theie 15 a lot of delay for ac-
cording sanction. One hon. Member
mentioned that it takes years and
takes a long time for any scheme to
be really sanctioned and. therefore,
this delay factor must be eliminated.
I would like to clarify this point.
There 15 no question of delay. In the
beginning there was some delay, but
now, the refinancing part with which
this Bil] is cocerned, does mot take
any time at all. for at the time of the
formulation of the scheme itself, all
these agencies—the State Govern-
ment, the Co-operative Bank, the com-
mercial bank and the ARC discuss it
and they work ag a team and once
any particular institution which is
financing or the Agricultural Refin-
ance Corporation accepts the scheme,
whether it be the co-operative bank
or the commercia] bank, it goes
ahead with the work of financing
these schemes and the refinance is
done even at a later stage. Tt is not
because of the ARC that any work
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on these particular schemes is held
up ‘and, therefore, the delay factor
Js not the redponsibility of ARC.
'Evén othetwise, there is scope for im-
'provément and tertamly we welconie
the suggestions given by the hon.
Members.

1 am very happy to state that the
Consultancy Service which hag been
instituled with its head oftice at
Lucknow ' hag done good work and
in the immediate future we are gtart-
ing a consu iancy office gat Calcutta
also. So far 76 schemes have been
finaliséd through this consultancy ser-
vice, I have also got the break-up
here. 'They are 1n various States. In
Assam we have 8 schemes. in Bihar
68, Meghalaya 7, Orissa 14, West Ben-
gal 17 and West U.P, 26. These are the
schemes which have been really
sponsored through the consultancy
service which has done so much in
the course of less than two years.
Therefore, another aoffice is to be set
up at Calcutta.

Certain allegation’ was, however,
made by an hon. Member from Tamil
Nadu. He said that there is a dis-
crimination and he asked why a con-
sultancy centre was not set up in
Tamil Nadu. 1 may tell him that no
work in Tamil Nadu has suffered be-
cause of it and Tamil Nadu is able
to look after itself very well. It is
only the Eastern districls and North-
eastern districts because of jack of
infra-structure and other conditions
are not able to do very well. There-
fore, it is giving a momentum for
their development,

I shall quote the figures about the
Tamil Nadu to clear up if there is
any lack of coordination. A point
has been made invariably by all the
Members and do feel that this is a
relevant point and there is, to some
cxtent, regional disparity which still
exists. I feel that the regional dis-
parity stil] exists in the places from
where you and many of the Mem-
bems come from. All of them realise
that thig regional disparity must be
removed. if not immediately, they
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must at least be mitigated at the
earlest. I am glad to say that the
Government being aware af this,
kspecially, the A.R.C. being aware of
this, to-day, has taken certain cor-
trective steps in ‘thig direction, The
steps that are taken in this regard
are: special meetings had been con-
vened or sponsored by the AR.C.
between the Agriculture Ministry—
they“Hre convened at the invitiative
by the Agriculture Ministry—and the
State Governments. They have in-
volved the State Governments—their
representatives—and various financ-
ing agencies and they have reviewed
the varioug difficulties and impedi-

ments that stand in the way, We
hope that they will try to prevent or
temove the regiona] disparities. On
the basis of certain suggestions that
have been made here, the Finance
‘Minister himself had ealled a meet-
'ing of ten States and their Agricul-
tural Production Commussioners and
had talks with them and other States’
representatives. On the basis of these
meetings, a number of gteps had
been taken. As a consequence, it has
been decided that where the coopera-
tive societieg are weak, they must be
strengthened: thre must be greater
coordination between the various
financial institutions. Also there
must be greater coordination between
the State Governments and various
project authorities and various finan-
cial institutions. The recommenda-
tions of the Talwar Committee would
be implemented as early as possible.

Apart from that, now, we have re-
gional offices in almost all the States.
In Gauhati glso, g centre has been
opened. Therefdre, almost all these
States are really covered; their w-rk-
ing i looked after by the regional
officers. Apart from that, some State
Governments have special cells also
which are looking after specifically
the schemes to be sponsored for
ARC Some of the schemes fall
under the SF.D.A.—Small Farmers
Development Agencies. Almost all
State Governments are trying to
sponsore schemes for small farmers—
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marginal farmers—who are the vul-
nerable weaker gections. AR.C, even
gives them 100 per cent re-financing
for these vulnerable sectiona of the
society which will indeed be a step in
that direction. Members would like
to have the break-up of the various
schemes jn various States, I would
like to point out here that because
of various steps that had been taken,
there has been progress made by the
SF.D.A, in regard to small gnd mar-
ginal farmers' requirements. The
break-up as on 30th June, 1968 was
ag follows:

In Assam, they were four. Let me
first tell you that the total number
of schemes at the end of January, 1968
was 128 in all the States. The ARC's
schemes have been increased from 128
to 888 and their outlay has also been
increased to Rs. 524 crores. About
the details of the small agnd marginal
farmers, the pocition as it stands now
is as follows:—

Numbey of Schemes
Ag on 381-5-1973

Andhra Pradesh 3
Haryana 1
Himachal Pradesh 1

The total number comes to 36. Fina-
cial assistance is of the order of
Rs. 89.71 crores—this is for the
small and marginal farmers. T am
not saying that this is precisely the
reason why the BIill is commng up.
That is because the banks and the
cooperatives have really taken the
initiative on this. It is because of
them that so many schemes have
come up. After all, the AR.C. have
also play their role i: the matter of
preparation of techno-feasibility re-
port for the schemes, In this context,
we would like much more resources
to be placed at the disposal of the small
farmers and the marginal farmers.

At present, you aware there is a
certain legal difficulty according to
which financing cannot be done with-
out mortgage of land or government
guarantee. That is a delaying pro-
cess and acts as a bottleneck, If the
Bill is passed, this difficulty will be
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be placed at the co-operative and
commercial banks.

Ag for the future, we have a great
future. The basic approach of the
ARC is to give the maximum possible
support subject to  financial cons-
traint to the small Iarmers to the
people who &re really needy, and
also to remove regional disparities.
For this a number of suggestions
have been made, QGovernment are
considering all these. I will not take
the time of the House on this. An
interim report has also been present-
ed by National Commission on Agri-
culture. Government would study
all these facts, I am happy to say
that with the help of IDA a number
of schemes have been taken up in
varioug States. Because of the good
work done by ARC today, the IDA
Is also helping them and the fact that
IDA should be prepared to sanction
a direct line of credit speaks highly
of the work of the ARC.

With these words, I thank hon.
members and hope they will pass the
Bill.

MR. DEPUTY-SPEAKER: The
qucstion is: b

“That the Bill further to amernd
the Agricultura] Refinance Cor-
poration Aci, 1963, be taken into
consideration”.

The motion was adopted.

MR. DEPUTY-SPEAKER: We
take up clause by clause considera-
tion.

There are no amendments, The
question is:

“That clauses 2 and 1, the Enact-
ing Formula and the Title stand
part of the Bill”.

The motion was adopted.
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Clauses 2 and 1, the Enacting Formula
and the Title were added to the Bill.

SHRIMATI SUSHILA ROHTAGI.
1 beg to move: y

“That the Bill be passed”.

MR DEPUTY-SPEAKER Motion
moved.

‘That the Bill be passed”

Ay we fema (awer)  9TSAE
wgTeT, 3 faed T LF9L T v A HA G
afd e 77 ¢ 1 91 Foay gw
TR WIAT 2 IAFT AT A F A
ag it drozafea st T @ A
fRaY S0 q17 1AL d T THe, o BT
AN TF KA A ATAT GEAE
gAY B, TR 43T #, AT TA-
ez 439 2, AT g P T
#, T F-GIAT & 4147 (AT T« THTA
g v & a7 wgn & fAd anen g
fe afrowTr ¥ A g A &
gfeewrr ¥ wré afvaEt &% w§ wrar
&1 & w7 g 5 oF frae ¥ 59 ARy
%) IZT FAT TEAT g——M{ TSR
&7 " —famaifdt, 9 oy &
gfeast ¥ o wre w7 fFE Py
mr —

Agnricultural Refinance Corporation :
Functions and Working

“Schemes sanctioned in respect
of scheduled commercial banks:
the securities to be sub-mortgag-
ed/hypothecated by the ultimate
borrower in favour of the financing
bank and refinanceg provided to the
extent of 50 per cent of the value
of the securities”.

Wt AR WERT ¥ wET AT —

“The cultivators to be financed

under the schemes should be those

finance Corp. (Amdt)
Bill

who have ‘'mortgageable or glien-
able rights over their holdings
which are proposed to be mortgag-
ed to the financing institutions Fur-
ther, the cultivators should prefera-
bly contribute a part of the
funds required from their own
resources to the extent possible
with a view to ensuring that they
take keen 1interest in the schemes
evolved for their benefit”

W4 TAE LRT F4TH G AT,
fras s &7 47 |AET da § AY
AT § I/ 7— =i qY R A
i . g e - o7 FEA
qaet FA o1 wfearfaat w1 2% #
oE ¢ 24T &, VR feafr & 3w ¥ ma
“oeifiafaa adn" A9 2

s WMty AN wIA (i)
q9 97§ ardl migaEy @) A,
qrmfaarfsar 7 §EE |1 Ty
g g & 1 A% ¥ I w1 1 "W
&R,

ot w9 fewd  g@ o o g
TN FT A g, § I ) arq w7
T g, Wifw =R e e
& far fam war & 1| wfzandl 1@ qfw
A & Tgd WIAY AHIT TET AT AHaAT,
& fod 37 %) 1@ w1 S A e
¢t wfs “ofafadfew & 97 ¥ o
g &, TT A frvdY wE v@ oaER
T qwfa & ot fredft @ A%, 7
i § N1 frft @ eF—ar
feafa % agma orm@ & o e frar
& 7 & gEeawT 9T 4 fawrT @A
aifed |

g0 TMA—Tg W Fawdifeet arelt
Tra §, ¥ gRW ¥ T oy, T7 SR
forqral W aow war § @ ¥ dw
TF X Frafeay w oy qwre feer
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[=fr wg forard]
¥ wedd Trwd § WX dv damadw %
oix @ woraifer &€ w1 gt aw
ey &, 99 o7 a2 yaErT oY §2
e gt §, gafag o framd
T ET ar AwAey w1 Groa Ag
faerar

afes o swlwaw &% 8, o w7
TrerIET g &, 33 Fr gAvafaEy F
maxﬁr‘(%’ﬂa ? g X EA
s7rrf o% 48T AT gatafEy & gy
F1 1wz feear qr, fora | & w0 &9
& qraAY 1 =T gt gAY Avafa
T AN AATH ® a@W F oy
wrar a1, 39 ¥ qfer femry & fqb
&8 o rvawor fear Ay gt g
AT o7 F awe qay & fod, gw
aza ¥ gw A TE T A | Afea
qF ®MIT §  HAar AT ®IE
qYgT TE WAl @y | DA
¥ gfafefr % &1 a7 &, FFQ
# gfgfafe §3 & s § Afwq
g ¥ @ 37 gurr S fwa
F A wAT #,~-98  FIHIT B
qQF TEAT ¥ 1T A JANTAT ArgAT g
~—FTAIY, 7AT AX { AT AWAT &5
*1 wrar § | W9 K qrewd ghm, 17
arar Fo Fo YT FY TF WETH €7 F
w7 T E, TZ TERFET I B wrar
gt g 9z Ro¥o qT w1 wrar § 9%
WIF Fo¥o U F gAY ITweAT AT 7
tfeamards ¥ Parsr g
faad §-——% ox 9w & Agar svar
g WY WTq &Y ¥aT ¥ qgT K0 E |
wrg 781 fr wrAfr & xo s
gaa 3?7 & @ 3frar # aefx
oTT & TR ST WrgaT g—Uw WK
dora qU & wfardt o e
figarx §, forr & qre firelt & fardy it

LTy ay L
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T graer'd AYCgadt AT 7 ad ANt
T gEA § ) T 9w o9 W, 1873
1 ¥ oo [ ¥ oy dwrwver &%, 7w
T wrar ¥ frar 3—

“Dear Sir,

Consignment of 6,672, bales of wood
pulp by SS Viswabhakts

We have to winform you that the
above consignment has been import-
ed by us and the ship 1s touching
Calcutta port on or about the 15th
instant We require 3 sum of Rs
11,20,000 to clear the said consign-
ment from the port You are re-
quested to kindly take the above
6,672 bales of wood pulp under
pledge with you and 1ssue us a bank
draft for Rs 11,20,000 in favour of
Messrs  Calcutta Shipping Bureau
payable at your Calcutta counter-
part and your charge 1n this con-
nection may please be debited to our
account with you For your nfor-
mation, we may add here that the
cost of 6,672 bales of wood pulp
comes to Rs 44,03,520, that 1s, at Rs
660 per bale The BP comes to Rs
33,02,640 Yours faithfully "

“Please 1ssue draft”

Iu% A9 dqAC w7 A —

o YagarFur §? o ver i <@ 8, fora
1 ¥ frvdt Taar g §, ag Ay 97
&, farrr-wfie ogTr e 9y, o W
wAY wader A g &, FALT A3~
W @ W@ Ay &, e s
T TG WA, T w7 o Ay @
awar ¥ Prrr-vfer gu wa, &fes o
AR ER A AT ¥
e ¥ Agr g &, QA ¥ A
qg¥r, o ¥ Rl & o 11 ST 20
BT TR —N-<A1T QAT TTAT G —
whitr § 1wt o forer Bar § gAY
¥ figar walt | firar fal & frerac e 7
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=T fat & groz w9y g Srav | Ay
& arT & fr Foko ¥ figy off Farfire
gt 7€ & 3w gwrIe ¥ W4T IAN!

SHRI K P UNNIKRISHNAN

(BADAGARA): Sometimes the banks
are also very efficient

o vy fwad  zEifaq oo @
W v fer Tagv g wrar 2
WNI9E F AT § T QFTIE F fow 97
fafre fraifra &1 o€ 9T =7 WY
TFHIE TIH & FoFo YATT FTH | M
# FqT FA4 P IX Y oA #q
faa g4t w183 17 ) ferar 8 1 7 = fr
#xar F A% F77 Fifewr & gafam
QITFET WMAT ¥ TZ FITT FGLTTT 97
& vaqc* @EAT g1 TART WY WG
TA@T § AMF HGATT AT AT WeB!
ATE ¥ IAF BT % |

IAT AT9 Arg 3 aAr &1 & 7
Trer Jrzar g | & wrf gi¥qe avq
7éT FE & | ATT FOQAT F AT T,
AT AIE AFAT F FY, AT IAF AAWIIT
¥ owrar aF A &, wg faw g
Afer T &, 9a% wiwe =T
T fa7 ¥ 11 Arw 20 BT FYAT
forer srar & 1 &t Tt w9 d ot oA
QT & #47 IAFT qRT W foAT ¥ Wy
feary, snfemfaqy, @fwgr aag &
W A F foq wrFew-aT HIAT IAET
AT FTATA & Hr€ TraAr  goir?
¥qT WY d¥, VT weveifer T
wiT dT Fywode de7 ® I qEA-
qfwgdw gfer & 37 wrdewaat g%
wriagy v & fog Fgr amdw ?
afy. wft, oY & wgm fe wow Oy
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qUEAT ® ATAT FAT W F—AT

SNT & I7 9T FE FTAATET BT AT AT

¥77 AT § WA T AVAT AT ArAT

MR DEPUTY-SPEAKER: You may
give the paper to me I have not
given permussion for laying 1t

uwfe qdie Qg FrEER,
¥ ardin qTer A @€ wwr g fw
25 gF1v Ft fardy qzar 7 9 g
wiyez fam | 3H% maw T AR A
94 F4AT A & 97 WIS wmegw i
g7 favare famzdt e ag a1 =7
B, FA IR ¥g1 ¥ T WO # TA
WA, §A%1 W ® QAT HIT AT 9T
FFN A AT wEER ®1 AT giAa
F7 f2g1 s | WrE FTAYT #1 A
&7 WI® TEiNya 4% 31 41 &6 WY
% A1 399 F7% Wi 9-A7 TE R | 0w &Y
dAffda g M7 390 & WT 97, I
gravfaz=a § wrgre 97 faaAl 3m #1
TZIAFA 477 § TTH1 G709 FCW & |
FHT HEAT g5 A wg7 fF O f@
¥ A "@ray ® gnEv g qer frar
2

ot wq fowd  FIpE w0 A
far & 1

aiwd amer et o 57
FrAat & afrada & gw feaml &
weE T WES § | qg ara § gz gy
TR g 5 0= ¥ ow P 7 TG0
FT0 FWT AT 99 A WOOF HA ¥ @Y
AUT EET IAGT WY WA Y SAT
wifge | @ &6 & wreAw ¥ faaw

wataw Sraady § ¥y fr 14 dew W woar feur o @y §. ..

TSI g% war e - Amrey W rawfenite - #r R
aar ¥ are gt 1 Th Aok ¥ awt Fve € OV OE ABEO R Sy
*The Speaker not having subse quentiy. -

misgion the paper was not treatedas laid on the Table,
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T agd TRAF FHoT AGr Faw wwar
A

awfe  gefrer Qg gwd o
WY s A <@ qr 9T ey fY vEaJ
alaga 449 W1 § ag W fE=e
# gwe g1 g 2@ & frw At fas
Tag7 GEIsgaawawm £
ITA GV 4gA FAT FT HrEAAHHAT
g1 (wawm)

& wafm ft A Fe wTRdl g
f£ ¥ azr wifa & wrmad a1 |AT
& | X AT § SdTT TEAT TATA AGY
gHAT, S AR AW TR ST A &
qaTT ¥ §6 A7 &7 INEE A Ad
B! AW g AT o) GEErd gy
wifgn o

MR. DEPUTY-SPEAKER: When a
lady appeals for sweetness, you must

respond.
SHRIMATI SUSHILA ROHATGI:

Thank you, Sir. I am sure he will

respond.

JIAE WEIRA, AAANG AEEd A
i gl T FE & IAeT ¥ fawy aw
oA 1w aw 0 e
o ¢ IR AN, wrE FoIEH!
2R ¥ g g7 fast swar § 1w
W g i # falt g &Y o
T &, A ww frar § o g
faere & 1 gafeo o woR wgr , W
o ag g orar & W fewvEr &
wawsw gl ¢ fomw o
wismrgar Sow gt & SA%T wady
¥ gwaT ®C @Ra WK o) T §
g g were i I avfawd @, e

it =g et W 3% &1 @1, I9h s
I T A AT AT FEow A
Enr wrd fowsaw #t sfafeda
Iqerey g wWifgw | gEfwg & s
fasarg faemelt g1 wTiS 1 g2 W
¥ w free, femamest 77 &
fra g fa= st &

gL W A W I A A
qEeT &1 FTT W q4T § T F AHEA)
g fam o & avg & SR A
g

MR DEPUTY-SPEAKER- The
guestinn 1s:

“That the Bill pe passed”
The motion wag adopted.

1435 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1973-74

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
Grants (General).

Demanps No. 11—_FOREIGN TRADEs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,28,00,000 on Revenue
Account and not exceeding Rs.
74,00,00,000 on Capital Account be
granted to the President t4 defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1873,
in respect of ‘Foreign Trades'”

1 Wk o & e vt ol g, oy

b
#

don of the President.
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Demang No. 28—Ministry of Exter-
nal Affairs

M. DEPUTY-SYEAKER: Motion
moved:

v

“That a Supplementary sum not
exceeding Hs. 4,50,00,000 on Capi-
tal Account be granted to the
President to defray the chargee
which will come in course of pay-
ment during the year ending 3lst
day of March, 1974, in respect of
‘Ministry of External Affairs’.

Demand No, 35—Currency, Coinage
and Mint

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a Supplementary sum not
exceeding Rs. 3,26,60,000 on Capital
Account be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending 31lst day of
March, 1874, in respect of ‘Cur-
rency, Coinage and Mint'."”

Demand No. 38—Transfers to State
and Union Territory Governments

MR. DEPUTY-SPEAKER: Motion
moved.

“That a Supplementary sum not
exceeding Rs. 40,00,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1974, in respect
of ‘Transfers in State and Union
Territory Governments'."

Demand No. 30—Other Expenditure
of the Minisiry of Finance

MR. DEPUTY-SPEAKER: Motion
. moved:

“That a Supplementary sum not
exceeding Rs, 1,000 on Revenue
Account be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1974, in respect of
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‘Other Expenditure of the ‘Minis-
iy ot Finance”,

SHR1 DASARATHA DEB (Tripura
East): Mr, Deputy-Speaker, Sir,
under these Supplementary Demands
for Grants, a certain Grant is sought
to be ganctioned by Parliament
under the Head *“Drought and
Famine”. It says that due to drought
and famine conditions in our country,
the Central Government needs to
give assistance, grants and loans, to
the States and, therefore, more
money 1s needed, say, about Rs. 100
croves. 1 gupport it. But, at the
same time, [ musl say that the relief
work which i bemng carricd out,
particularly, in our State during this
drought and famine period is comp-
letely  unsatisfactory, Only the
granting of money will not serve the
purpose to fight aganst drought and
famine conditions.

I think, the overnment must
take more contrete steps to develop
irrigation projects. In some States,
1t may nol be possible to construct
big irrigation projects. But some
medium or small type of irrigation
projects should be started there. I
have already given g suggestion to
the Irrigation and Power Minister
that in the tribal belts of our State,
there are small rivulets and, by
constructing bundhs the water can
be preserved and the peasants can
be supplied that water for irrigation:
purposed. But for the last 25 years,
this Government has neglected that
aspect, They should pay more at-
tention to that.

Secondly, about Labour and
Employment, item No. 87, I want to
draw the attention of the Govern-
ment to one thing. In Tripura State,
we have got about 55 tea gardens.
All these tea gardens are sick tea
gardens and, due to financial qiffi-
culties, the tea.garden owners are
not running the tea gardens. Now,
this is the cropping season. But
most of the tea-gardens cammot con-
tinue their work. They have ﬂ@p'ld
their work. As a result of that,
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tea garden labourers are suffering
very much, They do not get any earn-
ing at all. This 1s the season when the
tea-garden area 1s very busy, It is
very unfortunate that in Tripura
State, these tea gardens are not
being run well. They have become
perfecily defunct, They are not
working at all Therefore, I would
request the Government to see that
al] these tea gardens are taken over
by the Government They should try
to run sick tea gardeng from now
on. By this, tea 1industry can be
saved and also the tea workers can
be saved

Another pont 1s about compensa-
tion to be pad to those presantry
whose property, the lands, hag been
damageq during the Bangladesh war.
Their cultivable lands are being
used by the military for irains and
other thinks Most of the peasantry
have still not got compensation for
the damage caused to therr lands.
Many times I have drawn the atten-
tion of the Defence Minister also to
this aspect Always I get the reply,
and these people also get the reply,
that proper attention is being paid,
that compensation will be paid in
due course, that it s under ‘active
consideration will go on and how
long it will take to implement, I do
not understand. Sufficient damage
has been caused fo those people, and
the peasantry must be given compen=
sation immediately.

MR. DEPUTY-SPEAKER: This is
not a natural calamity.

SHRI DASARATHA DEB: Another
point is regarding Bengladesh trade.
Of course, we must develop our
trade with Bangladesh, we must
keep our frien with Bangladesh
and we should help them as far as
posaible, 1 want to draw the atten-
tior of the m to the fact
Mﬂm!ﬁiwmlhgﬂt

among
that"the cloth Which is being
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supplied to Bangladesh like jungis is
sub-standard. . , .

MR. DEPUTY-SPEAKER: Mr, Deb
please .convince me how these things
comeé 1 the Sujpplementary
Demands. .. ,

SHRI DASARATHA DEB. There
13 a mention about Bangladesh...

MR DEPUTY SPEAKER: There
1s nothing hike Bangladesh trade
agreement There 1s only a mention
of Bangladesh with regard to certamn
amount of money to be given to
them and that 1s to buy two ships
from the Shipping Corporation of
India Why do you go into the whole
gamut of Bangladesh {rade

SHRI DESARATHA DEB: Stan-
dara things should be supplied to
them, su that they have a good im-
Ppiession about us.

MR DEPUTY-SPEAKER: But it
should be within the Imits of the
aebate This 1s outside the scope of
the Demands. "

SHRI DASARATHA DEB Secon-
dly, while fighting against the natural
calamities, during floods and drought
periods, the Tripura State, the isolat-
ed pocket, has suffered due to trans-
portation bottleneck Whatever
quota of rice or wheat has been allot-
ted by the Central Government
could not reach there in proper time
and due to that, most of the ration
shops were to remain closed for some
time there and people were starving.
T have said many times in this House
that more than 400 persons deid of
starvations during April-May-June
in Tripura State; that was because
these things couuld not reach there
In time. That is why I have been
Government time land

ed in respect of the railway line from
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Dharmanagar to Agartala, I would
like to from the Government. We
canhot say that natura] calamity will
not' visit Tripura again, It may visit

at any time, To Aght against that.

eventuality we should be prepared.
Apart from this, if you want to start
a certain industry in this region,
there must be this railway line
available.

Regarding electricity also I want
10 say something. I was told that
some negotiation has been made with
Bangladesh regarding electricity. I
do not know what js the position now.
1f that agreement is reached and if it is
settled finally, then, I think we may
get electricity; Tripura State can use
that electricity very easily.

T would request the Government to
consider the various points that I
have put forward now.

MR. DEPUTY-SPEAKER: M.
Dasaratha Deb started off very well,
but soon after he went off the rails.
I do not ray that the points he made
were not relevant but they were
outside the scope of the debate.

May I remind the members about
the scope of the debate on Supple-
mentary Demands? Rule 216 reads
as follows:

“The debate on the supplemen-
tary grants shall be confined to the
itemg constituting the same and no
discussion may be raised... (Inte-
rruptions)

Not  Railways, not electrity, not
Bangladesh trade, If you say that
our supply of cloth to Bangladesh

es within this. then I have to be
re-educated

I was reading out rule 216:
“...and no discussion may be
raised on the original grants nor
pdlicy underlying them save in so
far as it may be n ¢ t0 ex=
plain or illustrate the particular
items under discussion.”
indly keep. to this. Mr. Nalk, I
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SHRI B. V. NAIK (Kanara): I will

try to confine myself entirely to the

‘matter of fiscal assistance.

There are some States in the country
which are chronically getting over
drafts. One of the States, unfortunate-
ly, happens to be my own native State
of Mysore, We were told that there
has been a liberal Amount of assistance
in respect of the drought. The Central
Government, for the first time, has
gone out of the way and has Liberally
financed, but, at the same time, many
of the recipient States in this country,
particularly, in respect of drought
relief which is in the nature of a
calamity, like the States of Maharash-
tra and Andhra Pradesh because of
their fortuitious circumstances in which
they are situated never suffered from
any budgetary deficit. But if the
State of Mysore which has been a
chronically deficit budget State and if
the same rule is mde applicable for
the deficit States as well as the sur-
plus States in the country, then it
will have a ruinous effect on the eco-
nomy of State and the State Govern-
ment,

I am aware of the fact that tremend-
ous efforts are being made to stream-
line the administration of the State of
Mysore and to that extent, the present
Chief Minister has to be very substan-
tially congratulated. - But, still there
has been a legacy of the past. Under
these circumstances, the Mysore Gov-
ernment has been requesting very
consistently to treat this loan given for.
the purpose of drought relief—25 per
cent in the form of non-refundable
loan, ag grant. At present the State
Government is asked to contribute 25
per cent and 25 per cent of Rs. 70 to 80
crores works out to a substantial figure
of Rs. 15 to 20 crores. It is not within
the capacity of a deficit State like
Mysore, I am not pleading in a paro-
chial manner only in regard to Mysore.
I aii ‘saying it in respect of all deficit
States that wnless liberal sanction ' of
futids is made ‘available, it would be
difficult, :

Similarly, with regard to food, there
hag - been'a.“subatantial - amount of
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subsidy which goes in the form of
controlled food. In the circumstances,
I will plead for the equitable distribu-
tion of food that is available from
the central pool. In this behalf, 1
would like to draw the attention of the
hon., Minister to thé discussion that
took place that gince we are going to
import substantial quantities which
will have to be from abroag and that
tfoo against scarce foreign exchange, it
would have to be budgeted quite in
good time ...

MR. DEPUTY-SPEAKER: How can
it come here?

SHRI B. V NAIK: For that also, a
budgetary provision has to be made if
not to-day at least in due course of
time.

MR, DEPUTY-SPEAKER: That was
what I was tiying to pomnt out a
httle while ago

SHRI B. V. NAIK: Since the Chair
has been kind enough to allow Mr.
Deb who spoke about his railway line,
only one sentence....

MR. DEPUTY-SPEAKER: 1 expect
you to set a better example,

SHRI B V. NAIK; I will refer it to
it very briefly,

MR, DEPUTY-SPEAKER: Brief in
irrelevance?

SHRI B. V. NAIK: Sir, the enlre
west coast of 800 km, does not have an
inch of a railway line. I am coming
from an area where we do not have
any air service, no coastal chipping or
raillway line. The hon. Minister was
good enough to say about removing
regional imbalance and development of
backward areas. Here is a striking,
example of the entire west coast cover-
ing a population of nearly § million
people, completely neglected,

That hag gone without a railwayline
in the course of the last 110 years, that
is, from 1848. So, I plead that this
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should be given priority beyond this
techno-feasibility survey ete., the phra-
seology, under which it hides,

ot Yo g0 WAWT (FT79T) . IT-
v wgred, & aga Sy g wgar
g7 "X FCHTT B FTH0 8T ATATHAT
Wt wow wgar ar 1 Afew geew
Tgerft oft 42 g€ § o & o avmw
WY & 1| & %9 qe=a Agr w0 1 @y
s ag ¥ fed e wwaar o
# wq7 vt A fre e -

MR. DEPUTY-SPEAKER; Especial-
ly when you come from the same city.

SHRI S M. BANERJEE: From the
same locality also,

T4 H WA 4 qAgr AT AT F AT
" F% Al Tgm o

A provision of Rs 100 crores was
made for ussistance to the States.

T ¥ T aga o W 7§ 8, 9
AR 9§ @ & | AT TF RO THE
AT AT § I &I W G T
T g 1 gew ey fefefeer wn-
afer W fequfer  gw@AET wifz
X FTO TAC W@ § | WY SR
#Y argt 97 ga ¥ Fage & fag sgraa
ot w7 3¢ & 1 & sty g g fw zae
waw & W9 feadt qgger s o
@ § W gEt W oY § I el
AEHAT &7 GT WG § | IO gqW K
§W 37 A1g W FE@ AGA AT §
gaT WAy fa 3 o ¥ S w7 we
I3MET A1 | X wAr wgRAr ¥ §EAAT
wrgar g T s e #t W e
g @iy ifgat Y wgew & fag
WAoo @ & W fr X agh E o
FE ST A i 9 Ao & W wnafwg
§ www g, A feeht Sy E S
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F oA o g § 1 WO gT 0aT I w
g § dx ¥ fowr 7§ & 99 owwi A
agr A1y § A wET ¥ R A
qar@ & Ffugrr isfgee 30 a@ &
1% WET § | 57 §a WAL 97 FEL A0
® 4 fagre § wiw feqar dar @ 43
g e A a3 7 K
wREw § 5 wiw qax geF ¥ IAN
qETTAT FL | W N 4F § & 9w
T AW qRww 1 WA qWT ghm
fr sdroaet & faers, @ ard
F@ qEl & faors gw & ¥ oF
arfaT wer v @r § 9 fegeam
¥ 1 fedt fodt ava & @6 gRar
oft foel & 1 IwT 9@ F 9w @
grm e s T gAe fryew A
forerr § | fagre &, sae® & W oy
g Fdma A wirgE R g Ay
£ o7 am W el A fedt ol
¥ difae T@aT @ | FEGT TR A
Tast & @ wré & T 3, w7l
q, g9 09 & a7 A fgma A1 f5
Ay & aw foo s, L

MR DEPUTY-SPEAKER; Mr.

Banerjee, under what Demand does
that come?

SHRI S. M. BANERJEE: Sir, distri~
bution of foodgraing to those who are
affected by drought and floods also
comes under this Demand,

MR DEPUTY-SPEAKER: You are

very ingenlous.

oY Qo qRo W agT S AR
TeEt & dw o 79T FT A fawr
T guw gy fagifca w< fag 1 gzl
I NI T AT ¥ A 4
T SSWAT A E 2o
20 &% wtfey felt & qer %< 1 594y 7589
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&T fqu 7o | wwHT AW 7 q1 o
afgr q@ 9w i & ' ag @
deat v TR FF@A AW ®
7*3 ®3Y A &) yufadid woF wmowr
g ¢, AAeErd WEd § g3 ow
nifde smE @ wf w e Wi 2
593 20 A¥ 4Y wTET F AW o7 AR
#1 T ®), AT HETgy 7 faar
W wg fF @ e o aur
arq ) 3w ¥ vy W e § g W
T S(ET § | A TYE qrETM G ) "’
TEY | WAL ¥ HIGATS g @ Y
ATEY | WifET oW WOaT wgra ? sy
arwE A WW ®T g%e & ar AWl A ww
T @%C a7 @ & 7 At ot @
aq Y A g JaT H & )
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¥ 5wy fawiw Fra< 30 X WAT
g | W AR agr e owed g S
T gAY Al § A1 AQY, W PW 1, 2 WK
5 7% & Are wawy faard 3 & av gy
#fer 30 J9 ¥ g o o Y
uT w1 gur A §, oy 73 mmiwd
fFwmoasfors ga & age & &
st A1 A9 qEET w7 A w8 g
Fm W qAET AT aF ST | THY
gEd IAEY § | ;T gorT 4T it
¥ @ wq ¥ oo 3T Y 7 Aw A
Fedam ?  fewReIuT 98 FAT
T SEdy ®ifF  sAE @TE g fa
FFT 927 F IIOAT | FH v F AR
w7 &t arew rav § H T W e
37 aT1E # A, 4 AT 99 &899 § AQ
AT S a= gt M THag ¥
TG 1 Wr WITa R owAET @

MR. DEPUTY-SPEAKER: These
recondite arguments thoroughly before
me. Where is the relevancy and con-
sistency? All right, carry on within
your time,

SHRI S. M. BANERJEE: The head-
ing is ‘Currency, Coinage and Mint'.
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MR, DEPUTY-SPEAKER: That is
the heading, But the proposal there 1s
different. Under ‘Currency’, you are
talking about printing of notes and all
that sort of thing.

SHRI S M. BANERJEE: Two-rupee
and ten-rupee notes are currency.

MR. DEPUTY-SPEAKER: This has
a specilal purpose,

SHRI S, M BANERJEE: Then I
would like to speak on Pemand No.
87—Labour and Employment. It 13
stated therein:

‘The Nationa] Industrial Tribunal
had been set up i February, 1868
for adjudication of disputes between
the LIC and their employees As
no government accommodation was
available, a private bmilding was
taken on hire angq it remaimned in
occupation of the Tribunal during
the period from 14th December, 1969
to 8th March, 1972".

Ak ¥ @ @ aewm @ fr
w1 BT TAT WY ERN (% 9% T-
WG FTWIRW & 771§ F@ET
fad 7 & § wW'AAT B FERWT
Wt &1 fear #3@T AT agw ata @ w
TEM I AW W TIOG A gar
N amr ?  gg wwE A 7 W@ g
TS AT W WOH ITF T AL AW
ar 7Y & 7 gier St SEE -
I§ FERAT 41 A FT9EIH
Tt wt fee) fafaeet , T ST wEwn
ITH HAET § | TR AP AT 4R o
feardaes & wfed Y o7 vy § 1 s
¥ g {a g4 F =R A
# gaa™ W g At frgwm @
F97r oF &1 9T9E wA=if g F qre o
T Adl § | AT AN W|REU ¥
WET g w9 § AfH AN D wawArd
§ % Ao wavdv AEY € | 90 IW-
WE wrehe g fafeew @
@ &, s g fegem & el
fafemy aaeflt w=fi =1 @) § | SumTw

wgrew, § A% o W W AR
f wwre ¥ fifea & soov aow &
g At w1 Ot fre 7 wrg | ot
s fafew  wrofvom @
o § 1 ffT 37 ¥ g oy @
v & | wefeaa fesgae ¥ o faan
T, TEHT WY | W | AT o7 § v
TEL[ T QAT AT G wwfgdy | T
¥ W § fF oMTH AV W7 wTHET
Wt wefgaw frsgaw & @@ 7 =
T | AT LAV & F0T WAL
w3 Y FE & gvens § ) ST a7
¢ fa Swer awem amy oW we B
f& w9 3% &4 AnwEwY T @
8 | I 5 § TICE LAV § OFAT-
O, WMEF TARICH FTLQIONT F1 A1
REww a4 gd ¢, 7 o AW F €Y I,
U ¥ o 9 Wregie &V @ § | IR
ot g fw ff @ & w7 ® W@ 7
10 YT AW FT § &H a0 AL
T@rr w7 | & sgar § e g o
w9 W wowr @gmwfg & A
FTAT AMfed |

T WGl F AT ¥ WMIAT HLAZ
aal g & ama 78 5a fawd) &1 Iz
&1 #i&T f@ur 217 7Y AgrawT & sraaT
731 § {4 98 g4 9T W9 97§ wawy
THM TTA |

15 hrs

SHRI B R SHUKLA (Bahraich):
Mr Deputy-Speaker, Sir, it 18 very
difficult to be strictly relevant within
the limited scope of the supplementary
demands for grants on the budget for
1973-74 1In fact, this budget has come
a little earlier It should come after
the Pay Commuasion's report—

MR DEPUTY-SPEAKER: It 1s not
a budget. It is only the supplementary
demands for grants,
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SHRI B. R, SHUKLA: The supple-
mentary demands should have been a
little delayed, because it should have
come after the discussion of the repurt
of the Pay Commission; because therc
would be an occasion for more supple-
mentary demands for meeting the ex-
penditure which is likely to be incur-
red on account of the enhanced pay of
the employees.

Now, I certainly welcome—

ot wa fora (wiwr) Swmama
AT, AAATT §IEG 4T WET AW qgA
ot § | S w1 § e s A ol
a6 ¥ w71 708 97w daer
& fgur g o dEwr 47 ¥ anm
AW F1 7A@ & fog awme ¥ g9 A7
A & 98 | g&fea ¥ W
#1 ToneT ¥ WA w7 g i wes
At 9 Tga F1 wafra @ oo

MR DEPUTY-SPEAKER: Mr
Madhu Limaye, you have intervened
and you have made a very dexterous
move, and I request Mr, Shukla and
others to be very careful when Mr
Madhu Limaye is m the House.

SHRI B. R. SHUKLA: As I sub-
miited my insbility to very strictly
confine to the scope of the debate,
I venture to put forth my views on
collateral matters

I certainly, without welcoming the
proposals contained in the supplement-
ary demands, extent my full support
to the demands because these are very
necessary demands, and without tne
passing of these demands, the func-
tion of the Government cannot be
carried out !

As regards the aid to Bangladesh,—
%e find it in the Demands for the
Ministry of External Affairs—I fully
Support it, because we have made a
commitment to help and rehabilitate
the ghattered economy of that country.
Therefore, there should not be any
Voice of disgent so far as that demand
'S concerned,

SRAVANA 22, 1895 (SAKA)
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One thing more, We have got ample
time and the number of speake1s 18
very limited

MR DEPUTY-SPEAKER: No, no. I
have got quite a number‘of them.

SHRI B. R SHUKLA, 1 would have
certainly expected from the Govern-
ment that there should not be any cut
in the expenditure on account of the
grants to the programme for rural un-
employment. Ihear from various quar-
ters, and I want to be assured by the
Government that the scheme for the
crash programme imtiated for the
removal of rural unemployment start-
ed 1p the year 1971 and going on up
til now will not be scrapped Other-
wise, this would be a major catas-
trophe ang calamity and it would
throw out of employment many per-
sons who were promised at least a
minimum deal by the Government

With these few words, I again ex-
tend my support to the proposals of
the Government

musw qted
(et ) SUEEE WRIEA, 9
qErAAr ® A W 132 05
T TGA F1 TG WE ATRIT
Fr AN AL ¢ FNE
faravor # @A F qAT qwar & f®
AR A FO AT A( TH THL AT
& fg7 % WX W AgA IEa FET
ST @waT 47 | Sf%A AT A ¥R
HIT qgA SATH A AL WH T HLE
W S §EA & AW NEgq w1 E
& meft monr & faran & A AT ST
e Atm ¥ art A gr Saa FEm |

T o o&HT

sgr A% fadw s AaTea &1
|saed &, W1 % w4 AT HATAT B,
qTerT & greT v ufward seaciety
QI AG 9T g AN =R WY
qu #@ & for m¥, 1973 ¥
45 11 #r& TR &7 AL HIH
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{xte wesitaromw  aréq)
fagrmarar | ww g AgE ¥
fag 75.28 aw wod & wiafom
wEw WA {0 g5 der
sAqd, 1973 ¥ |WIT &Y 741 47
W ¥§ fay g AiT aga oy w7

| 99 § WIHr &Wa & o7 gHdT
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[ ST wrgAT § 1 dfeA
a9 g3 v wgawr O fE
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oot ¥ & § Afew I
7 & wT gridT ooy WY
, foq e d el oy
§T | &W X ¥ v
wfgw  grEEEr T@Ar

=3 5%
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HiE

7T AT 38 ® wWeaqg WA
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qE M I6T B | TF HIWAIT,
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Famm-srar & 1 & e swifaa
@Rl A Tgd TEHA ® fag wry
HE@AT T WEAEAFAT § | H&R
A W af §F awe ¥ 100 OF
Ty FT T TG AT GFIEA
50 #0% T« wfafor waw
®F AT ®r § )

g8 3w &, &few & wgar argan
g fr apog elae sw ¥ q@
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w1 wwrw w feafa & guy oY agw
s ww ® € ¥ Fwrow N
A ¥ QT WY R
WA THW AR & Aga ¥ gw
s RO §1 v ol fedt
arerre & Frafor %1 Wit w0 <y w0,
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*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Deputy Speaker, Sir, I
rise 10 say a few words on the Sup-
plementary Demands for Grants, 1873.
74 on behalf of my party, the Dravida
Munnetra Kazhagam,

The approval of this House for an
additiona] expenditure of Rs, 133.05
crores is sought through these Supple-
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mentary Demands, During 1972-73 the
Central Government hosted the Third
Aslan International Trade Fair, for -
which a sum of Rs. 3.88 crores was
sanctioned by this Rouse in the Bud-
get Estimates for 1972-78, A sum of
Rs, 72,27 lakhs was incurred over and
ubove the sum of Rs. 3.83 craores, It is
somewhat curjous to note that an ad-
vance of Rs. 128 lakhs was obtained
from the Contingency Fund to
meet this additional expenditure of
Rs, 72.27 lakhs, I would like the hon,
Deputy Minister of Finance to clarity
as to why more money was taken as
advance from the Contingency Fund
of India. I would also like to know
from her the total expenditure incur-
red on this Fair. In fact, this should
have been mentioned clearly in the
concerned Supplementary Demand for
which the approval of this House is
being sought.

MR. DEPUTY-SPEAKER: Order
please, I would draw your attention,
Mr. Chandra Bhal Mani Tiwari, to
this, You are a new Member, Please
note that, when a Member is speaking
no member should come between the
member speaking ang the Chair.

SHRI CHANDRA BHAL MANI
TIWARI (Balrampur) : Excuse me,
Sir.

SHRI J. MATHA GOWDER; Under
demuand No, 28, the Government aic
seeking the approval of this Housc for
an additional expenditure of Rs, 40
crores. This relates to the sale of two
ships from the Shipping Corporation
of India to Bangla Desh, which will
enable that country ia rehabilitate its
economy shattered during the war for
independence. It was expected that
the transfer of the ghips would
materialise during 1972-73 itself, Yuu
will be surprised to know the actual
date of delivery of these two ships
The delivery of the ships took placc
on 1lth July, 1978. I do not dispute
the noble gesture on the part of the
Government in coming to the assi-
tance of Bangla Desh endeavouring

*The original speech undelivered in Tamnil.
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to revive its sagging economy. But the
asgistance ghould be given on time.
This kind of inordinate delay millifies
the impact of such assistance, The
Government might reply that there
was a prolonged negotiation about the
price of the ships. You wil] agree with
me, Sir, that such a reply will also
not be convincing. You know that the
Government of India assisted ungru-
dgingly Bangla Desh in its war for
independence and had to incur ex-
penditure running to several crores
of rupees, In that context, the nego-
tiation about the price of the ships
should not have taken a year or so.
If the Government of India pledge
assistance to countries like Bangla
Desh, it shouly be ensured that the
pledge ig fulfilled on time and there
should not be this kind of inordinate
and unconscionable delay.

Coming to Demand No, 38 under
which an additional sum of Rs. 50
crores is asked for, I would like to
point out that the Government have
not mentioned in the Supplementary
Demand as to how much money has
been given as grant and loan to the
States afflicted by floods and drought
out of the sum of Rs, 10. crores sanc-
tioned in the Budget Estimates for
1973-74. When the Government seek
the approva] of this House for addi-
tional expenditure, it should be the
normal procedure for the Government
to explain in the Supplementary De-
mand that so much money hag been
spent sa far and go much additional
mo! is likely to be needed. I say
this auge it is customary for the
Government to get the sandction of
this House for such expenditure in
May and the assistance to the States
13 not given till the end of the year.
The States have got the genuine
Erievance that the money is ganction-
?d in the eng of the financial year,
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expenditure, there should not be any
delay on the part of the Centra] Gov-
ernment in sanctioning the financial
ussistance to the State Governments
in the form ef grantg and loans.

Sir, under Demand No. 390 a token
supplementary grant of Rs. 1000 is
sought for meeting the expenditure of
the Committee for Standardisation of
scales of pay, allowances and perqui-
sites of officers of the 14 nationalised
banks, I do not question this. But
I do want to mention here that the
Government should have come forth
in these Supplementary Demandg with
a token grant for implementing the
recommendations of the Pay Commis-
sion. If there is no such token grant
in these Supplimentary Demands, na-
turally lakhs and lakhs of Central
Government employees begin fo sus-
pect that the Government are not
serious to implement the recommenda-
tions of the Pay Commission. Conse-
quently, this leads to g sense of frus-
tration among, the Central Govern-
ment employees. I wonder whether the
Government are annoyed with their
employees and that is why they have
not asked for a token grant for this
purpose. Yoy cannot prevent anyone
from this feeling that the Government
want to postpone indefinitely the im-
plementation of the recommendations
of the Pay Commission, I would, in
conclusion, request the hon. Minister
of Finance to this point in her
reply to the debate I would only urge
upon the Government that there
should not be any hesitation op the
part of the Government in implement-
ing the recommendations of the Pay
Commission,

With these words I conclude,

SHRI S. R. DAMANT (Sholapur):
I would say a few words about
this Demand No, 11 Particularly, I
would like to draw the attention of
the Minister to the carelesness in
preparing the Budget Estimates re-
garding Asian Trade Fair. The original
estimate was Ra, 3.82 croves, Then It
was considered that it was a low figure
and that the expenditure would »~
more. So, a supplementary grant
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Rs. 45 lakhs was added, Again they
thought that this amount too would
not be sufficient and accordingly, they
askeq and got Rs. 27 lakhs more.
Lastly, they have now come up with
a total expenditure of Rs. 854 crores
against the original estimate of Rs.
3.82 crores. It is nearly more than
double. Whatever explenation that has
been given is not satisfactory. Why
could they not estimate all the things?
They requiredq more electricity, they
required more for other expenditure,
It is more than double the expendi-
ture. According to my little experien-
ce, this is great carelessness and the
officers responsible should be asked

1527 hrs.

[Surr S. A. Kaper in the Chair).

Then, Sir, last year the fair was
organised. There was rain and visitors
had to suffer a great deal. This can-
not be called a very successfu] trade
fair, After incurring double the ex-
penditure, the result was this.

I would like to draw your attention
to another point which is very im-
portant, An amount of Rs. 24 crores
is also reguired during the current
financial year for affording technical
trade facilities to the Government of
Sudan under the Inde-Sudan Trade
Agreement with effect from 1st Au-
gust, 1873, We have our trade relations
with Sudan since long, since so many
wvears, We are exporting cloth and
we are exporting engineering goods
to Sudan and we import cotton from
Suvudan. W: import long-staple cotton
which is not produced in our country
and we are importing every year more
than three lakhs bales of cotton and
that covers about Rs, 20 crores. It
is a both way traffic—exports and im-
ports which went on for many years.
But what Sudern has done this time
is that tkey have -ot supplied a single
bale of cotton 1o us When we sent
offers, the-, said ‘We are prepared to
sell yor one lakh hales of coiton at
this. price Whren counter-offer is
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made they rejected it. They further
increased the price by 15 to 20 per
cent, The total increase has come to
62 per cent. More than that they have
sold jt to hard currency areas, They
are not giving us cotton but they are
sclling it to hard currency areas. This
is very strange. This long-staple and
superfine cotton is used in handloom
and powerloom sectors, Eighty counts
and hundreq counts are used in hand-
loom and powerloom sectorg for manu-
facturing dhotis and saris and mulls.
There is no excise duty on them, The
excise duty is put on the industries
only and they are given exemption of
excise duty. Now the position is, what.
ever cotton is availablc js used and
the prices are going yp, This kind of
cotton ig not available. I request Gov-
ernment to look into this situation be-
cause thousands and thousands of
weavers afe jobless. They do not get
yarn und if they do not get yarn how
can they run the looms? It is a big
problem, it affects us terribly, In the
foture it wil] have more adverse ef-
fect. I want to know as to why Gov-
ernment has not askeq Sudap about
it? What have they done to ask Sudan
to supply us the requireg quantity of
cotton? Why have they sold it to hard
currency area? Have they enquired
the reasong for that? What guarantee
is taken from them in future years?
All this 1T would like to know, This is
one specific point on which I request
hon, Minister to reply. -

There is Rs. 445 crores credit given
to USSR. It is a big country, Our cre-
dit balance for last budget was more
than Rs. 200 crores. We see this from
the budget figures. When we have
got so much of credit balance what is
the nceessity for providing wmore cre-
dit like thig to USSR? No reason is
given for that, Sir, Will you get es-
sential commodities which are not
easily available in the country like
wheat or oil for which they will give
this credit facility? What is the rea-
son? Are we to get gouds which are
in short supply in the country? This
matter should be looked into and I
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think the hon. M:nister will reply to
this point,

1 want the' matters which I men-
tioned regarding the Asian Trade Fair
to be examined and a report sub-
mitted to Parliament. With regard to
Sudah, I request Government to ask
Sudan why they have supplied this
kind of cotton to other countries and
deprived us of this kind of cotton
which has resulted in thousands and
thousands of weavers being without
jobs. My third point was about the
USSR, I request the hon. Minister to
reply to these points when she replies
to the debate,
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“Towards an Orwellian  India,
New Delhi’s Watergates are unlike-
ly to crash into the headlines, but
its newfound jnterest in spy tech-
nology has become public knowle-
dge. It appears that awhole notwork
was organised recently, ostensibly
to collect intelligence on foreign af.
fairs, The budgeting of this organi-
sation is outside the scope of Par-
liament. So, few people know the
details. What is known is that hyge
amounts of hard cash have been
spent in Japan ang the United States
to purchase sophisticated electronie
gadgetry, The point worrying many
Indians is that the resources of the
organisation have of late been used
to spy on political rivals within the
country, In the recent Bihar and
Gujarat ministerial changes, the
Gandhj Government ig believed to
have given 'priority to reports it
received from the spy masters, Some
intellectuals go so far as to suggest
that the infra-structure of a police
State has already bheen established
in Indija.”
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W SE W9 g@ W W

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have to make only
three submissions.

The first relates to the organisation
of the trade fair last year It appears
that, in all, about Rs. 7 crores were
spent on this trade fair. It is rather
excessive and makes us wonder whe-
ther the show that was put up re-
quired all this amount that had been
spent on this. Particularly one re-
members how the structures put up
on that occasion did not stand the
raing, and therc were complaints
made by the foreign agencies which
had put up some shows in that exhi-
bition. We also do not know to what
extent any recovery was made as a
result of the sale of tickets and so
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on. That is not given In the docu-
ment that has been presented to us.

Secondly, I would like 1o move on
to the subject to which a reference
was made by my hon, friend, Shri
Madhu Limaye. This has been very
much in the minds of the hon.
members of the Opposition that the
network of spies is being strengthened
only to keep a watch over the
members of the Opposition. ..

AN HON. MEMBER: Bugging.

SHRI SHYAMNANDAN MISHRA:
Yes, bugging. You probably know,
Mr. Chairman, that now we hear of
nfinity bugs’ having been invented
by the United States. Is is called in-
fimty bugs’ which, if you fit on a tele=
phone, would enable you to get all
the news on the direct line anywhere.
And some of these ‘infinity bugs’ were
sought to be sold in the United King-
dom only a few months back. One does
mnot know whether the accounts that
have been read oui by my hon. friend,
Shri Madhu Limaye, which appeared
in one of the foreign newspapers, also
do not mention that some of these
‘infinity bugs’ have been purchased
by the Government of India with the
special purpose of keeping a watch
over the members of the Opposition.
1 dare say that this has been our
experience that, even the network of
spies in the Central Hall has been
very much expanded and strengthe-
ned during the recent times, We
would like our minds to be disabused
of any suspicion in this regard, We
know that there would be a very brief
and cryptic reply from the hon.
Minister that there has been no such
thing and that it is all unfounded, But
there have been certain personal
experiences in this matter, and some
hon, members on this side, parti-
cularly those belonging to  the
Communist Party (Marxist), have
been making complaints about the
Research and Analysis wing being very
much strengthened and evpanded ..

SHRI  SAMAR MUKERJEE
(Howrah): Our office is under cop-
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stant watch and our members are
shadowed,

SHRI SHYAMNANDAN MISHRA:
He says that they are under constant
watch. And one gets the doubt whe-
ther one is not living in some kind of
a Stalinist regime. That is the kind
of feeling that is gaining ground in the
country.

Mention has been made about the
assistance given to the States which
were affected by drought, famine and
so on. There, my feeling is that the
information on the entire amount of
assistance given hag not been shared
with us because one of the Chiet Mini-
sters—I am particularly referring to
the Chief Minister of Maharashtra—
has said recently that he had spent in
his State about Rs. 150 crores, fifty
per cent of which was contributed by
the Centre. if that is so, the amount
given here does not sguare with the
statement of the hon. Chiet Minister
of Maharachtra, The amount must be
larger than this. And if that is so,
then we belonging to Bihar, the
people of Bihar, will have a natural
and very legitimate grievances that
Bihar has not been treated fairly in
this matter...

MR. CHAIRMAN: Which page are
you referring to?

16 hrs.

SHRI SHYAMNANDAN MISHRA:
I am referring to the assistance given
to the States affected by drought and
all that, Page 9. One also does not
get any idea how the assistance made
for the Rabi programme hag been
spent and what was the result of all
the assistance given for the Rabi
programme, We are told that the
amount given for the Rabi Programme
was of the order of Rs, 150 crores.
But the Rabi programme is a
dismal failure. Initially we were
given to understand that this amount
of Rs. 150 crores would bring
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about an additional production of the
order of 18 million tonnes. Later on,
it was scaled down to 4 million ton-
nes and now one comeg to know with
with a great shock that there would
be absolutely no additional production
at all, as a result of the enormous
amount of expendifure undertaken.
It now comes to this that Rs. 150
crores which was expected to yleld
15 million tonnes of foodgrains, would
yield no additional production at all.
So they owe to the couniry a word
in explanation how this huge amount
had been spent,

These are precisely the three im-
portant points on which I would like
the hon. Minister to throw some light.
But, incidentally, I would like to say
that though it is very pleasing to have
the hon, Deputy Minister in front of
us, if it amounts in down grading the
Supplementary Demands or dimi-
nishing the importance of the Supple-
mentary Demands, then we will have
definite objection to it, It would
not be in keeping with the dignity
of the House that the hon. Finance
Minister himself does not think it
necessary to present the Supplemen-
tary Demandg or reply to the points
made by the Members during the
debate.

o q® wr gnn (areft): awrafa
g, vweq ¥ @ garc wiw
vt & Nifege ¥ o ww o i
o @ wfor feafa &)1 e ogi
T ¥ 73 FOF ¥F A4, @ IN
® w12 0w o ey v @
¥ Xuv § fr g@ wicarg & qrew ¥
v ¥ & faq 9 22 W suww
T gare g § W g8 2w ®
w7 qure gwr & & smem W
g fs qawr | owror §)

agt ¢ wifew ¥ afx W sufer
o1E W2 ¥ OF w2 wiww s e 8,
ot W B Srrenw gae foar amr
1w sy & ¥ gec W
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wf g, TR o w0 N qeF
arer gt § P ag qedrie $3 o
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ot faww wgrwy : W AT WK
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Al a1 % O 37 aET 7 WY
wy ¢ f5T & aveaw & 78 Smgdr ? frov
& F a7 91 S a8 &g ar faufaay
%1 fadm a7 ¥ 2, TA1 T XAAFY |
a7 T et fror w1 g A oWk
T ¥ ¥ SR FO FFAT & A F
T wavg &FAr B v et

AUGUST 13, 1073

D.SG. (Gen.) 316
1973-4

¥ vy et & WX Qar w1 o wew
3z ¥ fag ag & Ad i faw
& farelt waT< w1 g ag frQeY §) woey
ardf #1 T AT Ay T Iw
FyT @ Us quy o & % o
waa frara ¥ et @ wETe A
w§ amur fedt & gy W A
Pl i W AT FY FH AT F@wAT AqAT
FY A FTF o7 TF § a7 O wAET 9%
0T T K AT fEq Fatgy ok
£ TaT FB AE 7 qA0 forwd w @\
faa17 o fedl & It S qra
wtd | o/ foq @ aver @ waa o
FAT 9T |

qF §P WW-WW AT ATE WE
ST TAT WTEW A % Aga & W
oY ¥ famer e faor warem & dhn
98 A4 & 97 ST @Y faw waew
gIT A T SEE, T ag Al @y
grT P faw n=Ag & grer ot SO
oF TP W ARSI AT E L 39
Fdqad= 9lv /gl W99 foar o &
FAFRGTAATE ! TR Ad ¢ f& wd
o A faa wAew ¥ 07 @ qR"
g wrdr ¥ afew agx T awv ar
ag )t #ga & o fara ware &1 fageor
gfar @, fag qamw § fraaw
W FIAT WI@T | TW 9¥ q6 aga
e ot w9 3 g fAaaor saver
2 o ww @ wnfEm

T AT € T W A W gy
L S O

siwft e Qe WA
aft aaeq) & A wvr qw swe
ag arafew ¢ e 3w & qad wisamd



D.5.G. (Gen)
e 1073-4

o gv9 § W areec & woet
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o ANER IWT WOET TEE
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& aw wry & g9 2, fe W s
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WA ®eten Qgaht  w@d dw
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T A W AW s & foraw
foaqg e o @ & s arfy B Sewr
wifgy, 99 «lfe &t fwas & fog
stare fear o wifgg ¥ qmw wg
o Awar Ad 1 o &9 oiver gft @
wgr ¥ fo S srerd s & oA
T ot Y dorar @ N gEE A
foar, o1F 78 § & 39 ot ¥ fyare
frar o

qf faww § fr g7 wedt & a1g
gy adY Wi qdY TerEwT A qEAar
Eel CRECEE I TR s

A1 I Y (MAgT) T |/gw
A e gqrer 34T ar fF J7 At o ar
T, FEEF AT XA A w1 oIAT AR
=TT |

MR CHAIRMAN 1 will put before
the House the motion in regard to
the supplementary demandg for grants.
The question 1is:

“That the respective supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the order paper be granted to
the President to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1874, in respect of
the following demands entered in
the second column thereof—

Demands Nos. 11, 28, 35, 38 and
89.

The motion was adopted
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EMPLOYEES' PROVIDENT ¥FUNDS
AND FAMILY PENSION FUND
(AMENDMENT) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Sir, I move*:

“That the Bill further to amend
the Employees' Provident Funds
and Family Pension Fund Act, 1952
and to incorporate an explanatory

provision connected therewith 1n
section 405 of the Indian Penal
Code, be taken into consideration,”

Sir, the hon. Members have been
emphasising several times the neces-
sity of bringing amendments to the
Employees' Provident Funds and
Family Pension Fund Act and making
the provisions of this enactment more
stringent so that the employerg who
have to pay the provident fund do not
easily get out and that the provisions
may serve as a deterrent in order to
see that the employers would obey
the law and there would not be any
defalcation as far as the monies that
are due to the provident funds are
concerned The amending Bil] 1s
brought forward n this direction, and
with your permssion I shall place
before the House the salient features
of the Bill

Under section 14 of the Employees’
Provident Funds and Family Pension
Fund Act, 1952, the penalties pro-
vided for defaults in the payment of
provident fund dues are imprison-
‘ment upto six months or fine up to
Rs 1,000 or both The working of the
Act and the Employees’ Provident
Funds Scheme has revealed that the
present penal provisions of the Act
and the Scheme are not effective in
checking defaults in the payment of
contributiong to the Employees’ Pro-
vident Fund or in the recovery of the
dues on that account. The courts often
take a lenient view of the defaults
and award inadequate punishment. The
result ig that the amount of provident

*Moved with the recommendation of the President,

1458 LS—I1.
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fund arrears recoverable jfrom the
employers has beep increasing. ] may
bring to the notice of the hon. Mem-
bers that the arrears rose to Rs. 3.65
crores i 1966—1960, This amount
gradually rose to Rs. 8.98 croreg ag on
3]-3-1967. The figures of arrears as
at the end of 1969-70, 197071, 1971-
72 and 1972-73 are ag under. On the
31st March, 1970, the arears were of
the order of Rs. 14.6 crores. The
arrears stang at Rs. 1449 on 38lst
March, 1971. On 31st March, 1872,
they went up to Rs, 20.65 crores, and
there is a slight reduction ag far as
the figures at the end of the 3lst
March, 1973 are concerned. They have
come down to Rs. 19.60 crores.

The National Commission on La-
bour has recommended that in order
to check the growtin of arrears, penal-
ties for defaults in payment of provi-
dent fund ques should be made more
stringent and that the defaults should
be made cognizable. In its 116th re-
port presented to Parlisment in April,
1970, the Estimates Committee has en-
dorsed the recommendations made by
the National Commission on Labour,
anq has further suggested that Gov-
ernment should consider the feasjbi-
lity of providing compulsory nprison.
ment for certain offences under the
Aect. Accordingly, it 1s proposed to
amend the Act to meke the penal
provisions more stringent end to make
default in the payment of contribution
by the employer a cognizable offence.
The Bill provideg for compulsory im-
prisonment in cases of defaults in
payment of provident fund contribu-
tions and administration|inspection
charges.

Para 32(B) of the Employees’ Pro-
vident Funds Scheme, 1952 provides
that any sum deducted by an em-
ployer from the wage of an employee
under the scheme shall be deemed to
havg been entrusted to him for the
purposes of paying contributions in
respect of which it was deducted,
Prosecution have accordingly been
launched under section %09 TPC
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in certain cases against employers
who deducted the provident fund
contribution from the wages of the
employees but failed to deposit it in
the Employees’ Provident Fund. In
some cases, the courts have taken the
view that no breach of trust within
the meaning of section 405 of the IPC
1s involved in the matter, To make
the position clear, it is proposed to
make a specific provision in the IPC.
that any amount deducted on account
of Provident Fund contribution by an
employer from the employees’ wages
shall be deemed to be entrusted to
him within the meaning of Section 405
of the IPC. In other words, by law
this entrustment is given the status
of fiduciary capacity and made to
attract the provisions of the IPC
under sectiong 405 and 400.

Under wection 14B of the Act,
damages not exceeding 25 per cent of
the amount of arrears are at present
recoverable from an employer who
makes defaults in the payment of con-
tributions to the fund or in the trans-
fer of accumulations required to be
transferred by him or in the payment
of any charges payable under the Act
or the Scheme or under any of the
conditions specified under section 17
of the Act, In pursuance of the re-
commendation made by the Estimates
Committee and on the analogy of
Section 221 of the Income Tax Act,
1861, it is proposed to amend section
14B to provide that damages equal to
the amount of arrears will be recover-
able from the defaulting employers.

The National Commission on Labour
has glso recommended that grrears
of provident fund should be made the
first charge op the agsets of an esta-
blishment at the time it is wound up.
It i proposed to amend pection 11 of
the Act to provide that anmy amount
due from an employer in respect of
the employees’ contribytion (deducted
from the wages of an employee) for &
period of more than six months shall
be deemed to be the firsf charge on
the apsets of the establishment and
shall, notwithstanding enything con-
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tained in any other law, be peid in
priority to all other dues.

The power to sanction prosecutions
under the Act now vests with the
“approprite Government” gs defined in
Section 2(a) of the Act. Hon. mem-
bers will recall that several times the
question has been raised as to why
prosecution have not been launched
and we were forced to answer it by
saying that the appropriate Govern-
went in this regard iz the State Gov-
ernment and if the State Government
does not give sanctiop for prosecu-
tion as required under the enactment,
it was not possible to conduct prose-
cution. The avoid this infirmity that
exists now, it is proposed that under
a notification issued under section 19
of the Act the power of the Central
Government as “appropriate Govern-
ment" to sanction prosecutions ig also
exercisable by the State Government
concerned. ]t hag been reported that
in a number of cases, considerable
delay takes place in sanctioning the
prosecution and in some cases the
recommendations of the Regional Pro-
vident Fund Commissioners for sanc-
tion of prosecutiong are not accepted
by the State Governments. The
National Commisgion on Labour has
recommended that the power to sanc=
tion prosecutions and issue recovery
certificate should be vested in the
Provident Fund authorities. In its
116th Report, the Estimates Committee
has also observed that the Central and
Regional Provident Fund Commissio-
ners should have gufficient powers to
issue the recovery certificates. It is
accordingly proposed to amend the
Act to empower the Provident Fund
authorities to sanction presecutions
and to issue recovery certificates. It
is also proposed that the power to
levy damages under section 14B of the
Act which ig now exerciseq by the
State Government may be vested in
the Employees’ Provident Fund Orga-
nigation. Thig will enable the orga-
nisation to deal effectively with the
cases of defaults,

Sir, in deference to the recommen-

dations of the Estimates Committee
and the Natioral Commission on

Labour and the suggestions made by

hon. members from time to time,
these amendment; have been brought
before the House in 5 moderate
manner. Maybe some hon. members
may pot be gatisfley with them and
they would like the provisions to be
more stringent. Nevertheless, this is
a step forward in the right direction.
I have no doubt that hon. members
would support this Bill. With that
hope, 1 move the Bill for the consi-
deration of the House

MR. CHAIRMAN: Motion moved:
“That the Bill further to amend
the Employees' Provident Funds and
Family Pension Fund Act, 1852 and
to incorporate an explanatory pro-
vision connected therewith in sec-

tion 406 of the Indian Penal Code,
be taken into consideration.”
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&t gt ot wwnfer gt Foer & ofcomsy
ey srywwa frda, e o gy
aal F A o R aorowar dar f o

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Chairman, 8ir,
after a long hesitation, the Labour
Ministry has taken one step to im-
plement the recommendations of the
National Commission on Labour as
well as of the Estimates Committee.
He has correctly said that we are not
satisfled with this step, for, more
strong measures are necessary to undo
the wrongs and the criminal misap-
propiations which they are going with
the huge funds accrued from the
sweat and toil of the workers, Very
strong and stringent measures are
absolutely essential. The Bill has cer-
tain loopholeg which requires com-
plete plugging, Without that, taking
advantage of those loopholes, the
corrupt employers will escape the
punishment. The Bil}] does not cover
the manipulations and the various
other machinations adopted by the
employers such as lakhs of employees
being kept out of membership in
order to escape their liability to
contribute—this loophole has not been
plugged,

Another aspect is that the workers
are not supplied with the gtatements
of their provident fund amounts, and
there are various manipulations in the
accounts jin order to avoid proper
check-up and to evade their contribu-
tions. These manipulations and mal-
practices have not been covered by
this Bill.

It is also our experience that, when
each year the amount of default is
increasing in a big scale, even what
little penal provisions are provided
in the existing law have not been
properly used by the P.F. authorities,
and it has also been found that, even
in cases where the Provident Fund
Commissioner has proceeded against
some employers, there has been in-
tervention from the State Government
or sometimes even from the Cantral
Government on the pretext that there
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may be closure of those concerns or
factories if the proceedings were
pursued. On these pleag sometimes the
State Governments and sometimes
even the Central Government inter-
veae and proper steps have not been
taken, All these show whut an amount
of pull the big employers have on the
Governments and on the administra-
tion and how they can escape the res-
ponsibility and liaBility from payment
of their part of contribution as well
as how they can misappropriate the
amount collected from the workers.
As a result the social security mea-
sures have suffered and all the statutes
have become merely formal.

So, our suggestion is that the Pro-
vident Fund Commissioner must func-
tion in the interests of the workers.
This categorical declaration must be
there and his function should be un-
der the direct supervision of the trade
unions, That provision should also be
made in the Bill. But it is not there.
That is why even if the Bill is passed
and enacteq into law, though some
strict measures have been suggested
here, the Act wil] not be used in the
interests of the workers and through
the loopholes the employers will es-
cape punishment,

In this context, I will cite some
figures. The prosecutions and pending
caseg position as on 31.3.62 was this:
proseculions launched in 1961-62 was
3872 cases; the number of cases dis-
posed of—2557 and pending cases—
1315, This was the position in 1961-62,
But the position as on 31-3-7T1 was
this: number of prosecution cases
pending at the beginning of the year—
11656; new cases added—5707, num-
ber of cases disposed of—3254. So
the number of cases pending with the
courts was 14108, This shows the
higher percentage of increasing de-
faults. If this is to be checked, the
question of co-operation of the pro-
vident fund employees becomes very
important, In this respect the Gov-
ernment must tdke proper steps @0
that the employees can be associated
with stopping this type of defaults

and misappropriation and wrong mani-
pulations. That is why their partici-
pafion in the functioning of the pro-
vident fund administration should be
encouraged.

In thus regard, I may raise the de-
mand of the Federation which is cal-
led Progressive Provident Fund Em-
ployees’ Federation, They are agita-
ting for a long time for their recogni-
tion. The Govérnment must consider
their demand. This Progressive Pro-
vident Fung Employees’ Federation of
India has placed a Charter of Demandsg
containing 20 points. They want re-
cognition. They want restoration of
their pay cut for 23 days in Kerala
and in Tamilnadu following the agi-
tation. The conditions of recognition
are entirely anti-labour and are sc
strict actually that this federation car-
rying the confidence of the mass of
the employees could not have any
scope of getting recognition if such
conditions are imposed, The conditions
must be changed, so that democrati-
cally, the question of recognition could
be decided upon. This is my submis=
sion,

The Centiral Boarq of Trustees ap-
pointed a Sub-committee, What is the
structure of the Central Board of
Trustees? The employees have de-
manded that their representatives
should also be associated with the
Central Board of Trustees. They have
also demandeg that the recommenda-
tiong of this sub-committee should be
published early and that there should
be no delay in this, They have also
demanded that their workload should
be reduced In their Memorandum
they have mentioned that the Em-
ployees Provident Fund Manual has
stated that the distribution of work
has to be made at the yard-stick of
1500 accounts per auditor on accounts
side and 35 filles per auditor on en-
forcement side, The present position
about distribution of work ig 200 files
per auditor on enforcement side and
2200 accounts per auditor on the ac-
counts side on an average. The fact
is that when this type of workload is
there the disposal of the work is bound
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to be further delayed and the very
purpose of the Act will be defeated.
Therefore they have demanded that
it should be 1000 accounts per auditor
on accounts side and 35 filles per au-
ditor on the enforcement side. These
are the demands which have already
been placed before the Ministry. They
have demanded the efficient function-
ing, of the Employees Provident Fund
Authority, which will curb mis-ap~-
propriation and defaults in respeet of
provident fund dues, That is why 1
am demanding the acceptance of their
demands.

With these words, Sir, though we
are not gatisfled still, we support the
steps recommended in this Bill,
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DR RANEN SEN (Barasat): Sur,
the amending Bill that is hefore us
covers only a part of the problems of
the employees' provident funds
and family pension schemes and
the Act itself cover a vast
area and have many facts The
way the oringina] Act hag been for-
mulated and also the family pension
scheme have shown many loopholes
and so there have been serious com-
-plaints from all sectiong of the trade
union movement which is evident to-
day from the speech made by Shri
Ramsingh Bhai Verma of the Congress
Benches and the Indian National Trade
Union Congress. This ghows how this
family pension scheme as well as the
Provident Funds Act and also the
Provident Fundg Scheme have ope-
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rated so far. So, there is, as I said, a
vast area which is covered and which
requires a thorough probing and rec-
tification. All the loopholes have fo be
plugged and new modifications and
improvements have to be volveg for
which a comprehensive Bill, covering
all these points through the experience
of the Provident Funds Commis-
sioner, through the experience of
the Regional Commissioners, through
the experience of the trade
union movement as well g8 of the
Ministry, is neded. I say so because
it is a socia] security measure for
which the workers have to make pay-
ments. It is not a fact that only the
employers or the Government have
to make the payments, It is the wor-
kers also who make the payments.
Therefore, the voice of the trade union
movement has to be listened to. I
know that gall sections of the trade
union movement are more or legg un-
animous as is evident from Shri Ram-
singh Bhai Verma’s speech, and also
from Shri R N Sharma's speech—
it is our opinion also——that g thorough
and comprehensive Bil] has to be
brought forward I want to ask, who
are the persons who are big defaul-
ters who have defalcated the workers’
share of the provident fund? It 1s
not possible to name overybody but
at least the nameg of the big defaul-
ters should be given when the Minis-
ter replies.

There is another shortcoming of this
Bill. There are some provisions, though
not quite stringent, to haul up the
employers who defalcate the workers’
contribution. But what about the em-
ployer's contribution which the em-
ployer has to pay legally? If that is
not paid, under which provisions of
law will you haul them up? This is
another serious lapse in the Bill,

In regard to the family pension
scheme last year or may be in 1871,
in the consultative committee for the
Ministry of Labour and Rehabilitation,
some objections were raised. There is
no scope here to go into it in detsil
but some trade union representatives
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who are members of this House and
who were miémbers of that consulta-
tive committee sailk that whereas the
old workers have the option to join
the family pension scheme or not, for
the new entrants it is compulsory and
according to the ecalculations made by
us, the wotkers lose by means of this
scheme. The whole matter rested there,
Meanwhile the new consultative com-
mittee came and we could not pursue
the matter. So, I want to record it
here that a pection of the trade union
movement—AITUC and ICITU—have
registered their objection to this
scheme,

There is a provision here that if the
employers do not pay the employees’
contribution deducted from the wages
for 5 period of more than six months,
certain actions wil} be taken. But
why wait for six months? We have
sufficient experience. As Mr. Sharma
said, since 1971 this House has discus-
sed so many times the necessity of
bringing a comprehensive amendment
to the Provident Act. Here we find
that unlesg the employer defaults for
more than six months, nothing will
happen to him Why wait for six
'months? Why not take action after
2 or 3 months?

In the proviso to clause 4 it is said
“impose a sentence of imprisonment
for a lesser term or of fine". Why
“or"? In the statement of objects and
reasons the Minister says that it was
the desire of the Estimates Committee
as well as the National Labour Com-
mision to introduce certain deterrent
punishment to the employers. It is
not a retaliatory method. It is the ex.
perience of the trade uniong and the
Government that there are thieves in
industrial houses, big and smaill, who
eat workers' money. So, there cannot
be any leniency to those who have
eaten or who are likely to eat workers’
money. So, this proviso is very dan-
gerous:

“Provided that the court may, for
any adequate and special reasons to
be recorded in the judgment ....”

Once the reasong are recorded, it will
open the flood gates of litigation.

Under section 14AC, only the Cen-
tral Provident Pund Commissioner or
the officers authorised by him are en-
titled to put before the Presidency
Magistrate or a First Class Magis-
trate, the cognizable offence. As
usual with the labour laws, the ag-
grieved person will have no voice. He
wil] have to run to the Provident
Fund Commissioner or his authorised
agent for readress of his grievance.
So, it will depend upon the sweet
will of the Commissioner or his agent
to take action or not, This ig a very
unsatisfactory position, The Minis-
ter will say, this is a guard against
frivolous charges being made against
the employer. May I know how many
cases of such frivolous charges are
there as compared to the innumer-
able caseg of wilful and deliberate
defalcation of workers’ money? If we
weigh the two, we come to the con-
clusion that the aggrieved party
shoulg have the right to initiate ac-
tion.

Comung to clause 7,—section 14C(1)
the way the paragraph has been for-
mulated, it appearg that there is
some lacuna. It says:

“ .the court may, in addition to
awarding any punishment, by order
in writing require hlym within a
period specified in the order (which
the court may, if it thinks fit and
on application in that behalf, from
time to time, extend)....”

How long can the court go on extend-
ing the time? That has not been clear-
ly stated in this Bill.

I have pointed out Some of the
important lacunas. Shri Shastri and
myself have given notice of some
amendments which we will move and
speak on them at the clause by clause
consideration stage.

Lastly, I come to the recongnition
of trade uniong in the office of the
Commissioner for Provident Funds,
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particularly the All India Provident
Funy Employees' Fedration. Shri
Samar Mukherjee mentioned one name
and I am mentioning ancther name.
As usual, therg ig multiplicity of trade
wnions in such organisations. Gov-
ernment will have to recognise one
representative union. In this connec-
tion, I welcome the suggestion of
Shri Mukherjee that the recongnition
of trade unions should be op g demo-
cratic basis. The only democratic
method is the system of secret ballot.

In gome of the trade unions there
are outsiders holding the offices of
President or other offices, ] under-
stand that Shri Vayalar Ravi ig the
President of one such union, even
though he is an outsider. In both the
railway federations the outsiders are
Presidents: so also in Defence. why
should you allow outsiders to be
office-bearers in these unions? This
aspect should be considered.

Even though there are many
loopholes and pitfalls in this Rill,
which is not comprehensive, ] still
welcome it, taking it as a step for-
ward. I hope before long a comprehen.
sive Bill will be framed and brought
here after consulting the trade unions
so that it will satisfy the workers.

SHRI S. R. DAMANI (Sholapur):
Sir, 1 support this Bill, which is based
on the recommendations of the Dhe-
bar Commission and the 116th Report
of the Estimates Committee,

The provisions of the Bill gseek to
tighten the safeguards and to make
the penalty more stringent gginst those
who fail to deposit the amount col-
lected from the workers towards
their provident fund contribution.
According to me, no leniency should
be shown to such defaulters. The
workers contribute this money
out of their hard-earned wages and
the employers are bound to deposite
it with the Reserve Bank within the
prescribed time. If there is any gelay
on thelr part in depositing this money
they should be made to suffer for
it.
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It is a matter of regret that the
arrears in the madtter of deposit of
provident fund contributiong ig in-
oreasing year after year. While in
1959-60 the amount of grrears was Rs.
3:65 rcrores, by the end of 81st March
1972 it has gone up to Rs, 20:65 crores,
Although the amount of contribution
to the provident fund has increased
manifold the arrears ig also mounting
up, which is really alarming.

The working of the office of the
Provident Commissioner requireg some
streamlining. Since their offices are
located in different parts of the coun-
try, mostly near the industries, they
generally know the parties who are
likely to default, What arrangements
are they making to collect the contri-
butions from such defaulting parties
on the pay day itself, preferably in
cash? They are not doing any thing
in that direction.

MR, DEPUTY SPEAKER: He may
continue when this Bill is taken up
next time. We will now take up the
Half-an-Hour discussion,

17.30 hrs.
HALF-AN-HOUR DISCUSSION

RELEASE PRICE OF STAINLESS
STEEL SHEETS IMPORTED
THROUGH MM.T.C.

SHRI JYOTIRMOY BOSU (Dimond
Harbour): Mr. Deputy-speaker, Sir,
the import of stainless steel to India
bas acquired more stain than steel.
The whole think stinks and it ia
worse than the rag scandal that you
thave heard of.

From 1971-72, the Foreign Ministry
gave enormous opportunities. To be
exact, from 7.10.89, the import of
stainless steel was far in excess and
most of it went to the black market.
The import entitlements were convert-
ed into stainless steel which had taken
200 to 300 per cent profit in the
black-market. Although conversion to
unspecified items is illegal, some licen-
ces are sold in the black market,
There was a big rise in 1971-72, the
year of grace of election, as compured
to 1968-89, The collection of funds

was necessary. The release prices
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fixed in general were at the rate of
Rs. 19 per kg. in 1871 and Rs. 27 per
Kg. in 1072. But actually the release
Price was fixed at the rate of Rs. 16
ver Kg. by the Minister himself, The
Teme of the Minister I wil] let you
know later on.

The brother Minister has confessed

in his reply on the floor of the House
—1 quote:

“That was before canalisation:
the prices were the same. But after
canalisation, the price structure was
somewhat like this—Rs. 14,150 for
the first category, Rs, 15,250 for the
second category and Rs 28,000 for
the third category.”

I will come to the category a little
later.

The government lost opportunities
for earning crores of rupees. A friend
of the then Minister, a man called Mr.
Tulsian made crores of rupees mostly
in the black market, The Ministry of
Foreign Trade showed preference for
car manufacturers, machine-tool
manufadturers and chemical plants
and got them stainless steel at the
rate of Rs. 168 per Kg. But the hospital
equipment makers had to pay Rs. 29
per Kg. in 1972,

Amongst the fortunate few were
Kale Sheru and Swadeshi Iron and
Steel. Of course, topping the list
was Mr. Tulsian of Karnatak Exports
because his licence was valued at Rs.
5743 lakhs. He hag followed the
Patron Saint Minister to the Rallway
Ministry—God help the Railway
Ministry—because he has got coal
wagons superseding all other demands
of requirements. He maintains, I am
told, a Luxurious Airconditioned En-
tertainment house with all the plea-
sures in Delhi. I do not know if the
Cadillac-pimp has been supplying raw
flesh.

Thiy man got a jute export permit
1o the tune of 1 lakh bales. Out of
a total sanctioned quantity of 8 lakhs
bales he has never been in jute

Steel Sheets

(H.A.H, Dis.)
trade—he got 1 lakh bales for himself
from S. T. C. with a marginal Com-
mission to be given to ST.C. and the
balance was for the entire trade. So
kind was the Minister to Mr, Tulsian.
In addition, there were about 300 smal)
scale units and many of them were
bogus. For 8 years, the utensil-ma-
kers were given no licence. They were
wholly dependent on black market.
The lended cost|purchase price was
Rs 16 per Kg. in 1970-71. The sale
price was around Rs. 36 to Rs. 40 per
Kg. and the profit amounted to Rs,
15,000 per tonne. Crores of rupees
were earned that way.

The principal finance came from
the Foreign Trade Ministry for the
elections and for the ruling party If
you look at the figures, in 1971-72 it
wag 15801 tonneg valued at Rs.
10.86,11,000 and in 1972-73 it was
9,961 tonnes valued at Rs 746,30,000—it
dropped because the elections were
over, The Minister instead of dis-
missal, got a promotion. In one bye-
election, I am told Rs. 90 lakhs were
spent; in one Bihar topping, Rs 25
lakhs were spent ang in Bihar, in each
district, they were getting Rs 20,000.
A Parliamentary probe ig absolutely
necessary If the Minister has any
shame, he should resign.

The Vigilance Officer of the Foreign
Trade Ministry, one Mr. Darbari, who
is now also the previous poss's Intel-
ligence Chief brought four television
gets in four trips abroad. Of course,
hig son has got about 150 shoddy
spindles, although having no shed.

Prof D. P, Chattopadhyaya said:

“It is a sort of incentive to the
third category of people for selling
items which are difficult to sell in
the Worlq market.”

I will come to that in a minute.

Prof. D. P. Chattopadhyaya had
also said

“] have already said that there is
a policy decision in pursuance of
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which some barter deal parties were
entitled to have some stainless steel
from the direct importers. I have
already said. But, on inquiry, we
have found that thig policy, in the
process of implementation, is mis-
used and Karanatak Exports has
been mentioned in thig context.
About Karpatak Exports, if there is
any question or any information, if
they give 5 separate notice, I will
certainly answer that question fully.’

I wall come to that in no time.
The Kingpin of this is Mr, Tulsian.

Files are missing! This is a circular
issued by the Government of India.
Ministry of Commerce. Office of the
Chief Controller of Imports and Ex-
ports—circular No. 1(2)|73-0 & M
dated the 25th April, 1973:

“Subject:

“It has been reported by EPC-1
that their file No. 7(15)|EPC-1|70 of
M;s. Karanatak Exports Ltd., linked
with file No, 15(3)|EP. Cell—1|70,
dealing with Parliament question,
which was submitted to the former
Minister of Foreign Trade on
24-11.1972 has not been received
back in E.P. Division so far....”

Loss of file,

These files have been removed and
destroyed, to the best of my know-
ledge. (Interruptions)

On 9-5-1973 in the Rajya Sabha....
(Interruptions).

SHRI DARBARA SINGH (Hoshiar-
pur): It is character assassination.

SHRI JYOTIRMOY BOSU: 1 have
mentioned no names. 1 have given
notice under the rules. Mr. Deputy-
Speaker, I have not mentioned any
name.

On 9-5-1873, the former
of Foreign Trade, Shri L. N. Mishra;
said in Rpjya Sabha:
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“However, on a matter of per-
sonal explanation. . . .” (Interrup-
tions).

AN HON. MEMBER: He is reading
the proceedings of the other House,

SHRI B. P. MAURYA (Hapur): He
is making wild allegations.

MR. DEPUTY-SPEAKER: Order,
please.

SHRI K. LAKKAPPA (Tumkur):
Sir, my point of order is...

MR. DEPUTY-SPEAKER: Order,

please, There is no point of order.
Is this the point of order that I am
on my legs trying to intervene and
regulate the proceedings of the House?

It is the practice in this House that
we do not quote the proceedings of
the other House. It is laid down in
the rules, It is only in matters where
a definite policy of the Government is
stated that you can quote,

SHRI JYOTIRMOY BOSU: That is
what 1 am doing

MR. DEPUTY-SPEAKER: You are
quoting from the proceedings

SHRI JYOTIRMOY BOSU: I am
quoting the policy.

MR. DEPUTY-SPEAKER: Whose
statement is that? Is it the statement
of the Minister?

SHRI JYOTIRMOY BOSU: Yes; of
course,

SHRI K. LAKKAPPA: It is totally
irrelevant.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, I will listen to you.
If it is from the statement of the
Minister, I will allow you. If it is
from the proceedings of the other
House, 1 will not allow you.
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SHR1 JYOTIRMOY BOSU: This is
‘Statement wade by Shri L. N. Mishra,
Minister for Railways, in Rajya Sabha
on 6th May 1979 1 can lay it on
the Table of the Houpe.

“However, on a matter of personal
explanation, I am forced to say that
the ferro-silicon barter deal...”

(Interruptions).

MR. DEPUTY.SPEAKER: Order,
please. 1 am not able to hear him.

SHRI JYOTIRMOY BOSU: “...that
the ferro-silicon barter deal in Ques-
tion was sanctioned to Xarnatak
Exports before I took over as Minister
of Foreign Trade towards the end of
June, 1870,

This is the policy statement made by
the Minister; Tulsian’s barter deal
was his predecessor’s doing. I fully
agree there, Sir. This is true, but—
there is a big ‘But’; in Sanskrit there
18 a saying:
"R T gAT AL AT {AQ AT’

Mr, Baliram Bhagat, who is sitting
here, had set up a Committee headed
by Shri K. B Lall, Shri 1. G. Patel
and others. Tulsian’s export of ferro
manganese gnd import of gtainless
steel was a barter. Shri Baliram
Bhagat approved the Committee’s
recommendation and gpproved the
barter deal. Ferro-manganese, a by-
product of Bhadrabati, was in surplus
and the sale of that in the outside
world was difficult. I want to ask the
hon. Minister to tell us on what basis
did he sanction the barter. What
profit on cost did you allow? Is it
over 10 per cent? 1Is it not a fact
that there were three conditions rigid
and gpecifie: (1) the import to be
made through MMTC, (2) to be sold
to actual wusers only, (83) mnot in
the free market, and (4) to be sold at
negotiated priges to be settled bet-
ween MMTC and the importing com-
pany to keep a watch that no undue
profit wap made.

Lalit Babu soon after he took over,

dropped these three gpecific condi-
tions. I will read out:

Steel Sheets
(HAH, Dis.)
“The comdition No, 4 js correctly
quoted, but in condition No, 8, the
following words viz.

‘provided you enter into an
agreement with them both in
regard to quantity and price’

did not appear in the harter sanc=

tm i1}
This is what Prof. Chattopadhyaya
said. There was complete freedom to
Tulsian. Is this file lost—I want to
know, It was removed when Lalit
Babu went to the Railways. So, the
Minister should reconstruct the file
because the Lal Committee’s report
and minutes are available.

As per usual practice, stainless steel
import is not "allowed against barter.
Why then this deviation and Tulsian
was allowed to sell it outside DGTD
listed actual users? Stainless stee] is
on the banned list for export houses
in barter casess The then Chief
Controller of Exports and Imports,
Mr, M. M. Sen has written on the file
objecting to it, but he was overruled
by the Minister, Shri Lalit Narayan
Mishra. That was why Mr. Sen was
not made Secretary of the Foreign
Trade Ministry,

They bought import entitlements at
three places, (1) from M/s. Maddi
Venkatratnam and Co, Guntur—
Rs. 38402 lakhs, (2) M's Valia
Brothers, Bombay—Rs. 26.45 lakhs,
and (3) Mls Chegu Krishnamurthy,
Guntur—Rs. 11.88 lakhs. Now,
what happens? This Maddi Ven-
katratnam & Co. was blacklisted
till 31st March, 1973 but he applied
through Mr. Tulsian, and Tulsian ap-
plied on 2Tth February, 1872 for
purchase by Karnatak Exporfs House
a friend of Mr, Lalit Narayan Mishra.
The blacklisting period was reduced
by one year and brought o 3lst
March, 1972 because the blacklisting
would have troubled them.

I have got two notes which I shall
read out to you,
“Recently before two monthn one

relenge onder wag isgupd to M/s.
Karnataka bearing No. 1003517 dated’
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20-8-1972 for Rs. 34,02,383/- for
stainless steel sheets, against the
purchase of barter entitlement of
M|s. Maddi Vankatratnam & Co.
{P) Ltd, Chilakalurpet (Andhra).
M|s. V. Maddi Venkatratnam was
1n blacklist upto 1973. They are
exporters of tobacco.”

1 have given all the details. Then,
the second one:

“The Foreign Trade Ministry has
allotted more than 300 tonnes of
stainless steel sheets to M/s.
Swadeshi Iron Steel Works, Kanpur,
against their export of structurals
at Rs. 14200/- per metric tonne for
actual-using.

M/s Kamani Engineering Works,
Bombay have been allotted more
than 200 tonnes for re-sale.”

But these were all sold between
Rs 32000 to Rs. 37,000 per tonne in
the open market . (Inferruptions).

I wculd not like to cause blisters
on the body of these people What I
wag cayirg 1s that Shiy Lalit Narayan
Mishra was hand in glove with tims
Tulsian and Karnatak Exports where
by the Government has lost crores of
rupees and the consumers have been
swindled. .. (Interruptions). This
man has made crores of rupees. I am
charging that this** has made g0
much money that there should be a
parliamentary probe. 1 want to say
this, Mr. Chattopadhyaya. The Karna-
taka exports house has furnished some
documents in support of the goods
distributed by them to the actual
users, The correctness of this infor-
mation has been verifled with refer-
ence to the licensing records with the
Regional Office of the CCIE.

“Some 'more information is still
awaited from the party and the
matter i3 being pursued.”

-
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I hope Shri Chattopadhyaya will be
kind enough to tell us about it.
About the final check up regarding
the imported steel, the question was
whether any final check up has been
made as regards the sale of imported
stainless steel by M|s. Karnatak Export
House to actual users and their bona-
fides and their capacity as certified by
the Director of Industries and whether
other conditions required under the
rules framed under Import and Export
Trade Control are observed by M/s.
Karnatak Export House, For this the
reply was as follows:

“M/s. Karnatak Export House
have furnished some documents in
support of the goods distributed by
them to actual users, The correct-
ness of this information is being
verified with reference to the licens-
ing records with the regional office
of the CCI&E. Some 'more infor-
mation is still awaited from the
party and the matter is being pur-
sued ™

Nothing sort of a Parliamentary probe
will satisfy the country., If no
thieving is done, if no money |is
wasted, why are you afraid of a
Parliamentary probe?

SHRI K, LAKKAPPA: Probe against

you also, because you have glso got
money.

SHRI JYOTIRMOY BOSU: The
Minister should be immediately sus-
pended. It is because corruption has
been proved beyond any doubt. He
is known as** all over Bihar (Inter-
ruptions) He has collected Rs. 25
lakhs. (Interruptions) There should
be a Parliamentary probe. There
should be a Parliamentary Committee
to go into the matter. I do not want
to say anything more...

SHRI B. P, MAURYA: You are a**
you are known so all over the coun-
try. Not only in the country, but
even in London, you are known as a**
(Interruptions).

*sExpunged as ordered by the Chair.
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o «fer sar (afwar) @ @A
AR AW, AR IqifadT ¥g
Wt & WY wgr, 77 I ¥ AvEw & WAy
&, vawr awafawar & € qaew adr

81 oY ag wg @ § FaTew T W
QI 1968-69 ¥ gwr 91 9w &
e Twe e fips wiw g fafa-
& A ¥ a1 g6 a1 | vl

MR. DEPUTY-SPEAKER: Order,
please. Are you putting a question
or are you replying to Mr, Jyotirmoy
Bosu? (Interruptiong) Order please;
I am concerned with regulating the
business of the House. The Member
can put a guestion. And, it is for the
Minister to reply to it. If you are
taking the place of the Minister and
replying, well, you can do that ...

SHRI K. LAKKAPPA: Preamble
to the question.. .

SHRI1 PILOO MODY (Godhra): In
which case the Ministey should be
allowed to ask a question.

ot wiwT srara : & wely ot 7 AT
wigar § & st Wil wreran feard
q¥AT & TM A 0Wo qHo o Hlo W
w§ e gt 8 7

@O A "W g § e ume
fem 7 w1 feforfmans far war
2?7 W

&wq 9w § % 7 @ afdfeqfaqr
# T A W F1 oy e ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, my friend, Shri Jyotirmoy Bosu,
has very quickly brought up many
allegations and not any point—on the
floor of this House—wild allegations,
unfounded and absolutely unfair to
the persons and to the facts—deli-
berately distorted. I am sorry to say
that these insinuations have been

Steel Sheets
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made against ‘my party and my
colleagues and predecessors. I strongly
refute these.

The second point that he raised
referred to the socalled missing file.
I have said before, and I repeat again,
that the substantive flle is there in
the Ministry, concerning the licences
and the records, Regarding the Kar-
natak Export file, which is missing, it
is an unimportant file, that is, regard-
ing the eligibility certificate. About
it 1 have said on the Floor of the
House before, and there is no reason,
certainly no good reason, Lo raise a
furore over so flimsy an issue, parti-
cularly when it is done by a distin-
guished Parliamentarian like Shri
Jyotirmoy Bosu who has scant respect.
(Interruptions).

SHRI K. LAKKAPPA: Bir, he said**
{Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. That word will not go on
record.

SHR1 B. P. MAURYA: On a point
of order, Sir. What do you say about
the words ‘raw flesh’ which he used?
(Interruptions),

MR. DEPUTY-SPEAKER: Well, I
do not know what exactly were the
words and in what context he used
those words. I will look into it. I
am concerned with certain words used
in this House. I think this particular
word used by one hon. Member
against another is unparliamentary
and undignified of this House and,
therefore, it will not go on record.

wt Toarvy fay (gifrarege) : oW
" *aqy wAwT SO aifearded §
1T ag A1 wma vy & fe ag &w 7
¢ @ Al F wre v o fwrea 7
MR. DEPUTY-SPEAKER: I think

that also is undignified and that will
also not go on record.

*sExpunged as ordered by the Chalr,
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SHRI B. P. MAURYA: What do you
say about ‘raw flesh’. You see the
records,

MR. DEPUTY-SPEAKER: I will
look into the words mentioned by
Shri Maurya and if I find them uas
unparliamentary, I shall expunge that
also. I will look into it because I do
not remember what exactly the words
were and in what connection he used
them,

May I now request you one thing
before you proceed to reply? I have
no interest in this matter except the
regulation of the proceedings of the
House, and when I am on my feet and
the Mcmbers go on shouting at the
top of their voices, it looks as if they
are fishting against me and not against
what has been said. Now, this is
something which gets on the nerves,
and I do not like that when any
allegation is brought in here, that
allegation should be sought to be
suppressed by lung power instead of
by arguments of the Minister. I do
not think that is creating a good im-
pression 1n the country gt all

PROF. D. P, CHATTOPADHYAYA:
Apart from the untenability of the
allegation regarding fund collections
and the missing file which are
absolutely unfair to the facts and the
persong, as I have sald before, I would
like to touch upon two things, that is,
about the price rationale of the barter
parties. T would like to say that this
point has been gone into There were
three categories of prices—registered
exporter's price, actual users’ pro-
ducing machinery and actual users’ not
producing a particular type of machi-
nery So, these are thrce categories
where we are fixing three sets of
prices Whether these are tenable or
not, administratively or legally, have
been gone into thoroughly, not only at
the ministerial level but also at the
high juridical level—at the high court’s
live' —ond I would like ta plae~ that
before the hon. House.
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Sheet (H.A.H Dis.)

The rationale of the price structures
and price differential is;

(a) that the entitlements accruing
to the barter parties were
against exports;

(b) the barter parties have suffered
losses in the export of difficult-
to-se]l itgms and Government
was committed to make up these
losses by allowing the import
of raw materials,

Secondly, it has been sgaid that
Government has incurred losses, Rs. 10
crores of rupees loss It i1s a creation
of his imagination and has nothing to
do with facts, certainly no{ the fatts
obtainable either at MMTC or in the
Ministry or in the office of the Export
and Import Controller

SHRI PILOO MODY: In any case,
Government would be supremely
innocent of it even if they had.

PROF. D. P CHATTOPADHYAYA:
No, we are very much informed about
it and the courts are informed gbout
it The issue was taken before the
courts, the Madras High Court and
alsn the High Court alt Hyderabad,
whether this price differential was
tenable in the eye of law. These
isaues were taken therc by the partics
for whom there is a lot of sympathy
on the part of my hon friends opposite
(Interruptions)

SHRI JYOTIRMOY BOSU: I thought
you understood English. When did
you find any sympathy for them from
us”

PROF. D. P. CHATTOPADHYAYA:
You said the price differential is
unjustified. I say the price differen-
tial has been examined both at the
administrative level and also at the
juridical level

I would like to quote whai the
learned Hirh Conrt has ohsetved on
the matter:
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“As a matter of fact, the price of
steel produced by the Durgapur
Mills is higher and is of a lower

_gauge whereas the produets import-
ed are of a higher gauge and of a
better quality and priced less by
the Review Committee.

“In the light of such facts which
are not disputed, I am unable to
accept the arguments by the learned
counse] for the petitioners that the
petitioners have been discriminailed
whilst the pricing factor was settled
by the Review Committee.

“All elements nccessary to fix a
fair price have been taken into
consideration”—

I repcat—"all elements necessary to
fix a fair price have been taken into
consideration”—

“No irrelevant data or inadmissi-
ble material has entered into the
computation, In fact, the pattern of
price has an intelligent nexus with
the object with which special ¥mpor-
tation has been made through a
canalised agency and that object is
in the national intcrest gnd econo-
mucally well-balancing The: ., is
no element of caprice, rashnegs or
arbitrariness or unreasonableness in
the process of fixmg the prices.
Therefore, the complaint against the
pricing system as a whole is with-
out foundation”,

SHRI JYOTIRMOY BOSU: Com-
mitted judiciary.

PROF. D. P. CHATTOPADHYAYA:
This is the finding of the learned High
Court on the precise allegation or
complaint that the price differential
was inequitable. It was reasonable,
not capricious and not arbitrary,

‘The landed cost of imported stain-
less steel was  something like
Hs. 14,000 per metric tonne and the
vust of productinn of Durgapur steel

Steel Sheet
(H.AH, Dis.)

was Rs. 28,000 per tonne. Now, if we
allow this imported thing to be sold
at that price, then the loss will be a
national loss, The learned High Court
has gone into this and said that it wilk
be a mational loss. So it is for eco-
nomic balancing of the landed price
of the imported stainless steel and the
stee] produced by Durgapur that we
had to balance it and this balancing
was in the national interest and
economically quite sound and defen.
sible. What has {o be added is this
that even then the Court has ‘gone
into the fact and ascertained that
Durgapur steel, although of the same
category like the imported steel, was
inferior in quality.

18 hrs.

Even then, in the larger interests,
the price benefit was given to Durga-
pur. So, there is no question of dis-
crimination. This is the third point
I would like to make: not to any
individual, 1 or 2, that the price
differentials was allowed. It was
allowed to the whole category of
firms, 1t was not addressed to one
particular firm. So, the question of
discrimination does not arise. It was
a cotegory-wise fixation of price.
Whosoever falls in this category gets
the bencfit of the category. And I
have no hesitation or reservation to
accept the argumentation and the con-
clusions of the high court, that it is
an absolutely sound system of pricing.
Then also it is category-wise, and not
addressed to any individual firm or
factory. (Interruptions) I do not think
that the allegation, though so furious
and highsounding, is defensible.

1 do not like to say anything more
because I do not find my hon. friend
has made out any other points. Seo,
T find the price differentia] is justified
and individral filrms have not been
benefited,  The insinuntion. are un-
fortunate and the allegations are wild
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BUSINESS ADVISORY COMMITTEE
THIRTY-EECOND REPORT
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to present the
Thirty-second Report of the Business
Advisory Committee.
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(The Lok Sabha then adjourned till
Eleven of the Clock oms Thursday,
August 16, 1973/Sravana 25, 1898
(Saka),
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